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BEFORE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, AT NEW

DELHI
IN
OA NO 702/2022
IN THE MATTER OF:
DEEPAK KUMAR & ANR ...APPLICANT
VERSUS
STATE OF UTTARAKHAND & ORS ...RESPONDEDNTS

ADDITIONAL DOCUMENTS ON BEHALF OF RESPONDENT NO 3
IN COMPLIANCE OF THE ORDER DATED 16.10.2025

INDEX
S.NO PARTICULARS PAGE NO
1. Copy of the Writ petition (P.I.L) no 64 of 2025 (under
article 226 of the Constitution of India) titled as 1-317
Abhinav Thapar versus Union of India.
2. I.LA No. 2 of 2025 (Amendment Application) in 318 - 371
Writ Petition (PI.L) no 64 of 2025 titled as Abhinay
Thapar versus Union of India
3.

Dated: 10.11.2025

Adv. Anjali Rajput
Counsel for state of Uttarakhand
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| IN THE HON’BLE HIGH COURT OF UTTARAKHAND
; AT NAINITAL

INDEX C\
IN
WRIT PETITION (P.LL)NO. OF 2025
(Under Article 226 of the Constitution of India) |

(District : Dehradun)

D Abhinav Thapar
........... Petitioner
Yersus
Union of India & Ors.
............ Respondents
Sl. | Description of Paper Page |Date |Cour |Part
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{ Filin | Fees
g Paid
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Receipt of Court Fees

Brief. details of the dates

and events of the case

Writ petition

Affidavit

Annexure No. 1:A frue
copy of the detailed profile

of the petitioner.

Annexure No.2: A true
copy of the judgment that
passed by the Hon’ble
Apex Court dated 30"
August 1988.

‘-

10.

Anpexure No.3: A true
copy of the Doon Valley
notification  dated I
February 1989.
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Annexure No.4: A ftrue

copy of the amendment
dated 4 July 2005.
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12.

Annexure No.5: A true

copy of the office order

71

C

E&‘o\'\\\'\au



4144

dated 24%  September
2005.

@

13.

Annexure No.6(Colly):A
true copy of the CPCB
office order dated 7
March,2016 and  the
UKEPPCB office order
dated 3" May, 2016.

712

G

14.

Annexure No.7: A ftrue
copy of the amendment as

carried out on 6™ January
2020.

Yo

.l Annexure No.B: A true

copy of the decision as
passed by the National
Green Tribunal dated 8%
April,2021 in OA No. 681
of 2018.
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R

16.

Annexure No.9(Colly): A
true copy of the Air Action

Plan for Dehradun and
Rishikesh.
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17.

Annexure No.10:A true
copy of the broad contours
of the National Clean Air
Program (NCAP) started
by MoEFCC, Govt. of

India.
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18.

Annexure No.11:A true
copy of the order as issued
by the government of
Uttarakhand on 28™ June
2021.
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19.

Annexure No.12:A true
copy of the shocking letter
dated 3™ December 2021
as authored by the
Uttarakhand pollution
contro} board to the
government of
Uttarakhand with regard to
the request for repeal of the
Doon Valley notification
of 1989 as well as for

granting  environmental
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clearances to red category

industries.

20.

Annexure

No.13(Colly):A true copy
of the minutes of the
meeting dated 30th June
2023, along with the
relevant extracts of the
speech of the Hon’ble
Chief Minister in the 23
Central Zonal Council

meeting.
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Rep

21.

Annexure No.14: A true
copy of the proposed draft
amendment dated 4™ July
2023,

ST Ay

22.

Apnexure No.15: A true
copy of the 24" meeting of
the Central Zonal Council
with regard to the recall of
the Doon Valley

notification.
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23.

Annexure No.16:A true
copy of this gazette
notification dated 21%

AR +| Q2
December 2023.
24| Annexure No.17(Colly)
: A true copy of the detailed
representation authored by | Q- I j

the petitioner on these
deteriorating
developments with regard
to the legal protection of
the Doon valley dated 8%
February 2024 and the
response of the Ministry of
Environment, Forest and
Climate Change dated 13™
February, 2024

25.

Annexure

No.18(Colly):A true copy
of the RTI information
sought dated 10%
May,2024 and response
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received on  22"June,

2024.

26.

Annexure No.19: A true
copy of the letter dated 09
August, 2024,

olf(,:

LS)

27.

Annexure No.20:A true
copy of the impugned
correspondence by the
Central Pollution Control
Board dated 12 February
2025.

25

SH

28.

Annexure No.21
(Colly):A true copy of the
letter dated 4 March 2025
as authored by the
petitioner and the . letter
dated 21 March,2025 in
response 1o the petitioner’s

representation.

“ 263

29.

Annexure No. 22: A true
copy of the records

showing degrading
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situation of the AQI in the

concerned area.

30. | Annexure No.23: A true
copy of the final disposal
order of WPPIL 36 02021
specifically noting that the
order as passed on 10th LF i
November 2021  has \\ QC?/
attained finality.
31. | Interim Relief Application ,149%,,5259 {
32. | Affidavit in Interim Relief
Application i 3\&4)
33. | Undertaking 229
34. | Vakalatnama 2.9

Entries from Sertal No. [ to Serial No.34 have been filed up by me.

Dated:J\OI“Y2025

Au
‘Qhﬁm/ﬁ?&mgcfha Tiwari)

14

{ArmaanPratap Singh)
Advocates

Counsels for the Petitioner
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IN THE HON’BLE HIGH COURT OF UTTARAKHAND AT
NAINITAL

D

COURT FEES
IN
WRIT PETITION (P.I.L) NO. OF 2025
(Under Article 226 of the Constitution of India)

(District : Dehradun)
Abhinav Thapar

........... Petitioner
Versus

Union of India &Ors.

............ Resppndents

W e
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IN THE HON’BLE HIGH COURT OF UTTARAKHAND

AT NAINITAL
DATES AND EVENTS £ l
IN
WPPIL NO. OF 2025

(Under Article 226 of the Constitution of India)

(District: Dehradun)
Abhinav Thapar
........... Petitioner
Versus
Union of India&Ors.
............ Respondents
SI Dates Events
No.
1. 1988 The Hon’ble Apex Court in the landmark case

of Rural Litigation and Entitlement Kendra
&Ors v State of UP &Ors, AIR 1985 SC 652
issued a milestone order with regard to the
shutting down of limestone mines in Doon
Valley towards furthering the goal of

environmental protection. The Hon’ble Apex

|
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Court in the operative part of its judgment in no
uncertain terms introduced a complete ban on
mining. A strict deadline was adhered to for
closing down even the operational mines and the
Hon’ble Apex Court issued directions for
regulation of the industries proposed to be set up

in the Doon Valley.

1¥ February
1989

The Govemment of India through Ministry of
Environment and Forest vide its notification
dated 1* February 1989 issued the Doon Valley
notification that i1s at the heart of the present
controversy. This notification underscored the
ecological sensitivity of the Doon Valley and the
importance to regulate various activities such as
change in land use, mining, tourism planning to
be governed by the Government of India as any
proposal on each of these heads was to carry
express approval from the government of India.
Furthermore, this notification categorized
industry into mainly three categories, the green
category where no requirement was there for
any NOC from the Ministry of Environment and

Forest, Government of India, the orange

%/ Roghavay
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category where industries were to be permitted
in Doon Valley only with proper environmental
control arrangement and industries in red
category which could not be permitted in the
Doon Valley. A mere perusal of this notification
would reveal that there were a total of 45 such
industries in the red category which again
underscores the vision with which planning was
to be carried out for an ecologically sensitive

area such as the Doon Valley.

4% July 2005

On 4" July 2005, an amendment was made in
the notification of 1989 where it was provided
that proposals under orange category were to be
dealt with as industries requiring environmental
clearance as per the environmental impact

assessment notification of 1994,

24t
Septernber,
2005

By the office order dated 24" September, 2003,
the Environment Protection and Pollution
Control Board of the State of Uttaranchal
exempted some non-polluting and non-
hazardous small-scale industries from taking
consent. It was noted that their application by

itself was to be treated as the consent and

W &5\«\3\0\\;
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therefore gradually, requirements were being

watered down.

7% March
2016

By the office order dated 07" March,2016
CPCB to all the State Pollution Control
Boards/Pollution Control Board, CPCB issued
directions under section 18(1)(b) of Water
(Prevention & Control of Pollution) Act,1974
and The Air (Prevention & Control of Pollution)
Act,1981  regarding  harzmonization  of
classification of iIndustrial sectors under

red/orange/green/white categories.

3% May,2016

Byanother office order dated 3""May 2016, the
Uttarakhand Environment Protection and
Poliution Control Board made certain new
categories with regard to industries such as
white apart from the usual red, orange and green.
However, it was specifically provided in the
office order itself that the Doon Valley was an
exception to the categorization as provided in

the office order.

6™ January,
2020

On 6™ January, 2020 another amendment was
carried out in the notification dated 1% February
1989.

oo e
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Even though the notification of Doon Valley as
an eco-sensitive area where several activities
. were restricted was a welcome step, the rigors of
climate change, global warming and reckless
industrialization had already caught up to worsen
the environment. In such view of the matter, the
National Green Tribunal passed a final order and
judgment in OA WNo. 681 of 2018, whose
operative portion is quoted as under,
“60. Our directions are summed up as
Jollows:
1. We direct constitution of an eight-
member National Task IForce (NTI) to be
headed and coordinated by the Secretary
MoEF&CC with nominees (not below the
rank of Joint Secretaries) of Ministries from
Housing and Urban Development, Road
Transport, Petroleum, Power, Agriculture,
Health and Chairman, CPCB with a view
tomonitor remedial steps to improve the
status of air quality in NACs consisten! with
the action plans already prepared and

approved by the Expert Committee and

-~
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directions of this Tribunal, referred to
above, including the last order daled
21.08.2020 and also to monitor compliance
of noise control norms. NTF may also
monitor enforcement of laid down air
quality standards beyond NACs in other
identified air polluted areas where air
quality is poor and above.

ii. The NTI- may hold its first meeting within
one month and  thereafter  evolve
mechanism for monitoring by quarterly
meetings  with  Chief Secretaries  of
concerned States/UTs. The NTIT may
coordinate and work in tandem with the
Committees already constituted under
NCAP at National and State levels.

iii. Monitoring by NTI' may be with
reference 1o the action plans of 124 NACs.
The components include installation of
monitoring stations, completion of CC and
SA  studies, shifting, prohibiting and
regulating  activities beyond carrying

capucity (such as shifting to cleaner fuel

k-/ \h\q\f\.\nou
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and declaring regulated/no vehicle zones so
as to ensure that the air quality does not go
beyond 'poor’ for protection of health of the
citizens), effectiveness of PGRPS, timelines
for execution of the action plans and
recovery of compensation fo_r" delay,
addressing gap in control of noise
pollution, afforestation drives utilizing
CAMPA funds, effective implementation of
ERS, revamping of PCBs/PCCs and other
monitoring mechanism, remediation of
legacy waste sites and effectives steps for
management of other waste, including
biomedical, plastic and e-waste, dust
control, public awareness and corﬁmzmiry
involvement programmes and setting up of
data grids on all levels. NTF may also
evolve and oversee parameters for interse
ranking of success of remedial action for
124 NACs and other air polluted areas
where air quality is poor and above.
Further, accountability for failures and

incentives for success also needs to be

-
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monitored. NTF is free to take up any other
incidental issues.

iv. Consistent with Digital India initiatives,
MoEF&CC/CPCB may consider selling up
and  periodically updating  National
Environment Data Grid (NEDG) linked (o
the State Environment Data Grids (SEDGs)
and District Environment Data Grids
(DEDGs) and further linked to available
portals like online air quality, Sameer and
other monitoring stations (o facilitaie
analysis, research and planning on the
subject. It may be further interlinked to
National  Air  Quality  Monitoring
Programme (NAMP). Based on above data,
the MOEF & C(C may lay down guidelines for
classifying cities/districts in terms of air
quality in different categories such as 'red’,
‘orange’ and ‘green’. On that basis, a
National Air Quality Atlas may be compiled
and published on the websites of
MoEF&CC, CPCB and State PCBs/PCCs

annually.

k(/ DNoewwal
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v. The Chief Secretaries of all States/UTs
may conlinue [0 monifor progress in
execution of action plans at State level with
the assistance of monitoring cells in their
offices and the AQMCs. The State level
monitoring must include action at the
ground as per directions to be implemented
by the District Magistrates or other
concerned departments. The monitoring
may include all associated issues, including
road dust control by appropriate sprinkling
of water (utilizing treated water, instead of
potable water), planting herbs and shrubs,
and all sources of pollution, including fire
crackers. The issue of noise pollution also

needs to be addressed, as earlier directed.”

The Dehradun City Air Action Plan as well as the
Rishikesh City Air Action Plan was laid out by
the Uttarakhand Pollution Control Board, and
finally approved by MoEFCC. It is noteworthy
that both Dehradun and Rishikesh cities fall

&\/ | RYinivoy
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under the definition of the Doon Valley as per the
notification dated 15 February 1989.

10.

2019

In the year 2019, the Ministry of Environment
and Forest laid out the National Clean Air
Program, which was initially meant for 131 cities
and included three cities of Uttarakhand, namely
Dehradun, Kashipur and Rishikesh, as these three
cities were recognized as the most polluted cities
of Uttarakhand. Notably, as per MOEFCC reports
Dehradun is among the 10 most polluted cities in
India and therefore these three cities including the
city of Dehradun and also the city of Rishikesh,
both a part of the designated and notified Doon
Valley, were covered in the National Clean Air
Program with the stated objective to reduce air

pollution.

1.

28" June,
2021
And

3" December,

2021

In shocking contrast, on the one hand, there is an
acknowledgement a recognition and an effort to
conserve and preserve the Doon Valley and to
better its degrading environs while on the other
hand by another by an order dated 3 December
2021, the Uttarakhand Pollution Control Board

itself wrote a letter to the government of

k\/ ooy
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Uttarakhand to change the categorization of
slaughterhouse from industrial operation to non-
industrial operation and to notify the competent
authority for granting environmental clearances
to red category non-industrial operations in the
Doon Valley area and also to repeal the Doon
Valley notification 1989 as amended in 2020.
This correspondence dated 3™ December 2021
assumes significance as it is totally contrary to the
National Clean Air Program objectives as well as
another order dated 28% June 2021 of the
Uttarakhand Government which had issued an
order regarding selection of three non attainment
cities, namely, Dheradun, Rishikesh and
Kashipur for emergency sitnations of air
pollution emergency response system graded

response action plan.

12.

22nd
August,2022

The action of the Uttarakhand Pollution Control
Board does not seem to be have been one in
isolation. In the 23rd meeting of the Central
Zonal Council held on 22° August 2022 at
Bhopal, the Hon’ble Chief Minister of

Uttarakhand specifically asked for revocation of

R\\/ Alghl-ev
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the Doon Valley Notification of 1989 for the
development of the region. This was followed up
by a meeting held under the chairmanship of the
Chief Secretary, Government of Uttarakhand
dated 30% June, 2023, with the aim of withdrawal
of the Doon Valley Notification of 1989, in which
all concemned stakeholders were given three days

time to submit their proposal.

13.

04" July 2023

Such action at this level of the state of
Uttarakhand was adding pressure on the Union of
India, which by its letter dated 4" July 2023,
proposed an amendment and laid out a roadmap
for an effective repeal of the protection as
guaranteed by the Doon Valley Notification of
1989.

14.

21
December,

2023

On 2 1*December 2023, a gazette notification was
published by the government of India wherein
amendments to the Doon Valley notification
were proposed and objections from all and sundry

were called for.

15.

08" February,
2024

The petitioner herein, shocked by the draft
Gazette notification of 21% December, 2023,

authored a detailed representation to the Hon’ble

%\/ | Ak gV
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Prime Minister of India on 8® February, 2024,
with a request to save Doon Valley and drastic
climatic change in Himalayas, expected after
removal/relaxation of clauses of Doon Valley
notification, 1989 as per the amendments, sought
to be made by the Ministry of Environment and

Forest.

16.

1 3111
February,
2024

After which, Govermment of India vide letter
dated 13" February,2024 gave intimation to the
petitioner herein that his concemns for conserving
the Eco-Sensitive Area is noted and forwarded to
the State Government of Uttarakhand for taking
appropriate action and provide view/cpmments
on the matter to the Ministry of Environment,
Forest and Climate Change. However, no action

was followed in pursuant of the same.

17.

101&1
May,2024

On 10" May 2024, Information was sought by the
petitioner through RTI regarding number of
industries  which  obtained environmental
clearances from the State Environmental Impact
Assessment Authority along with the list of
industries as per Doon Valley notification.

Response was given to him on 22™ June 2024

k/ -{-\b Loy
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with a whole list of industries and it was shocking
to know that so many industries were being
allowed to mushroom in the Doon Valley, , such
as the environmental clearances given to 24 Stone
crushers during the period of 2022-2024,
notwithstanding the safeguards as provided in the
notification of Ist February 1989. It was also
shocking to know that the petitioner herein vide a
letter dated 9™ August, 2024 was informed that as
regards the legal protection of Doon Valley, the
competent authonties such as SEIAA do not even
have the coordinates or the exact geographic
expense of what is the exact Doon Valley whose
protection was ensured by the notification date 1
February 1989. This shows the scant regard that
is being attached to the environmental protection
of Doon Valley, which merits close scrutiny and
legal intervention by this Hon’ble Court to ensure
that adequate safeguards are taken to protect the

environment,

18.

12% February,
2025

On 12* February 2025, a letter was written by
Bharat K. Sharma, Member Secretary of the

£
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Central Pollution Control Board to the Chairman
of the State Pollution Control Boards with the
subject that Direction under Section 18 of the
Water Prevention and Control of Pollution Act
1974 and the Air Prevention and Control of
Pollution Act 1981 regarding harmonization of
classification of industrial sectors under red,
orange, green, white and blue categories and
therefore the CPCB and its correspondence to the
State Pollution Control Boards did away with the
industry wise classification which was a blow to
the Doon Valley notification of 1989 as no
specific protection clause or safety valve for the
notified Doon Valley was kept in this notification
despite previous Central Pollution Control Board
notifications carrying such protection clause and
saving clause for the Doon Valley. This was not
an aberration but a glaring example of the
systematic attempts at both the central and state
levels to effectively denotify the Doon Valley,
repeal the Environmental Protection Guarantee to
the Doon Valley for petty commercial interests in

an era that recognizes climate change and the

%f/ R\QM oy
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climatic crisis to only serve petty commercial
interests and also in the teeth of the final order
and judgment as pronounced by the Hon’ble
Apex Court in the case of Rural Litigation and
Entitlement Kendra &Ors v State of UP &Ors,
AIR 1985 5C 652.

19. 4% March, | On 4* March 2025, another letter was authored
2025 by the petitioner herein to the Hon’ble Prime
And Minister, which was vide letter dated 21%
217 March,2025 also forwarded to the responsible
March,2025 authorities in the state govemnment to take
necessary action. However, no such action has

followed.
20. 18" March, |On 18%March 2025, according to the National

2025

Clean Air Portal report prepared by National

Clean Air Program, it is still covering a total of |

131 cities including 3 in Uttarakhand namely
Dehradun, Rishikesh and Kashipur. The budget
utilised till date was 11,541 crores. On the one
hand, the respondents are having to spend
thousands of crores of rupees to alleviate the ilis
of air pollution plaguing ihe Doon Valley and

similarly situated citics and on the other hand,

L
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only to placate petty commercial interests and to
undo the effect and operation of the final order
and judgment as pronounced by the Honorable
Apex Court, the legal protection as granted to the
notified area of Doon Valley i1s being
systematically tampered with.It is also becomes
important to mention that by mere perusal of
records of past 20 years would indicate that the
Air Quality Index of Doon Valley has constantly
degraded and now in the backdrop of it when the
climate change is happering at a speed never seen
before in the history of mankind, an eco-sensitive
zone like Doon Valley does not need repealing of
Doon Valley Notification as its final nail in the

coffin.

21.

Hence, the present Public Interest litigation.

Dated:x0/y/2025

M b=
fjayNegi) (Snig%a Tiwan)

(ArmaanPratap Singh)
Advocates

Counsels for the Petitioner

QS/ A\O\/\ \SAY
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IN THE HON’BLE HIGH COURT OF UTTARAKHAND AT
NAINITAL ‘

IN
WRIT PETITION (P.I.L) NO. OF 2025
(Under Article 226 of the Constitution of India)
(District: Dehradun)
Abhinav Thapar (Male), aged about 43 years, S/o Harish Kumar
Thapar R/0260, Lane No. 12, Near Lavenier School, Vijay Park
Extension, Dehradun, Uttarakhand.

..... ... Petitioner
Versus

1. Union of India through its Secretary,Ministry of Environment,
Forest and Climate Change having its registered office at Indira
Paryavaran Bhawan Jorbagh Road, New Delhi — 110003.

2. State of Uttarakhand through its Principal Secretary having its
registered office at 4 Subhash Road, Uttarakhand Secretariat,
Dehradun, 248001.

3. Central Pollution Confrol Board through its Member Secretary
having its registered office at Parivesh Bhawan, East Arjﬁn Nagar,
Delhi-110032.

For Chietf
Wich ¢ o - {f ! [erurakhand
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IN THE HON’BLE HIGH COURT OF UTTARAKHAND AT
NAINITAL

IN
WRIT PETITION (P.LL) NO. OF 2025 ‘
{(Under Article 226 of the Constitution of India)
(District: Dehradun)
Abhinav Thapar (Male), aged about 43 years, S/o Harish Kumar
Thapar R/0260, Lane No. 12, Near Lavenier School, Vijay Park
Extension, Dehradun, Uttarakhand.

To ih o SRR T PTG

........... Petitioner
Versus

1. Union of India through its Secretary, Ministry of Environment,
Forest and Climate Change having its registered office at Indira
Paryavaran Bhawan Jorbagh Road, New Delhi — 110003,

2. State of Uttarakhand through its Chief Secretary having its

\«/rst:gistered office at 4 Subhash Road, Uttarakhand Secfetariat,
Dehradun, 248001.

3. Central Pollution Control Board through its Member Secretary
having its registered office at Parivesh Bhawan, East Arjun Nagar,
Delhi-110032.

kﬁ/ Aol by
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4. Uttarakhand Pollution Control Board through its Member

Secretary, Gaura Devi Paryavaran Bhawan46 B IT Park,
Sehstradhara Road, Dehradun-248001.

...... Respondent(s)

The Hon’ble Chief Justice and his other companion judges of this

Hon’ble Court.

The petitioner most respectfully showeth:

1.

That the petitioner is a social worker, spokesperson of Indian

National Congress Party, Uttarakhand ¢ and a well-known Social

activist working on the grass roots. He has done a iot of social work,
particularly during the COVID time, and has been an activist,
advocating for transparency in public Iifgi.The petitioner is an avid
social worker and activist based in Uttarakhand. He has rendered
yeomen services towards the cause of human rights service
throughout the covid-19 first and second wave crisis, be it providing
ration to migrant workers or providing access to medical facilities

to citizens in distress. He has also been a public interest litigant

before this Hon'ble court on issues pertaining to health ‘care

infrastructure of Uttarakhand (WPPIL No. 117/2021), pertaining to
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rural and urban youth of Uttarakhand (WPPIL No. 163/2021). He
has also filed several writ petitions in the public interest before this
Hon’ble court including the one calling for accountability of those
who extended illegal appointments in the UttarakhandVidhan
Sabha, captioned WPPIL 160 of 2022. With regard to pandemic
management at a national level regarding reimbursement of
overcharge done by hospitals to its patients, the petitioner’s writ
petition has also been admitted by the Hon'ble Apex Court, in which
orders were passed by the Hon’ble Apex Court (W.P. Civil) No. 903
of 2021). A true copy of the detailed profile of the petitioner is being
attached as AnnexureNo.1 to the present petition.

2. The cause espoused through the present public interest litigation
concerns with the petitioner prayer for a writ order or direction in
the nature of certiorari, to quash the correspondence as received (),,QSE
from the Central Pollution Control Board dated 12™ February,20253
qua the State of Uttarakhand as it disregard the applicability of the

notification of Doon Valley as Eco-sensitive zone as promulgated
by the-Union of India in 1989. Therefore, the cause espoused in the
present writ petition is covered by the definition of public interest
within sub-clause 3(Rule 3) of chapter XXI-A of the rules of the
court 1952,

3. That to the best knowledge of the petitioner, this is the first writ

petition being filed by the petitioner for the relief claimed therein

k—/ AR SIS VAV
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before the Hon’ble Court and no other writ petition has been filed or

is pending regarding the same subject matter.

That the questions raised by the petitioner are based on the facts of
the case and hence the declaration as provided under Rule 4(5) of
chapter XXI-A of the rules of the court, 1952 is required. Question

of law being raised in the present writ petition 1s ‘res integra’

That the brief facts to the limited extent necessary are that the
Hon’ble Apex Court in the landmark case of Rural Litigation and
Entitlement Kendra &Ors v State of UP &Ors, AIR 1985 SC
652issued a milestone order with regard to the shutting down of
limestone mines in Doon Valley towards furthering the goal of
environmental protection. The Honorable Apex Court in the
operative part of its judgment in no uncertain terms introduced a
complete ban on mining to save ecology and contain pollution in the
area. A strict deadline was adhered to for closing down even the
operational mines and the Hon’bie Apex Court issued directions for
regulation of the industries proposed to be set up in the Doon Valley.
A true copy of the judgment that passed by the Hon’ble Apex Court
dated 30" August 1988 is being attached as Annexure No. 2 to the
present writ petition.

That pursuant to this judgment, the Government of India through

inistry of Environment and Forest vide its notification dated 1*



o oM, 22 2 PN TTANII T

4173 32

S

February 1989 issued the Doon Valley notification that is at the heart
of the present controversy. This notification underscored the
ecological sensitivity of the Doon Valley and the importance to
regulate various activities such as change in land use, mining,
tourism planning to be governed by the Govermment of India as any
proposal on each of these heads was to carry express approval from
the government of India. Furthermore, this notification categorized
industry into mainly three categories, the green category where no
requirement was there for any NOC from the Ministty of
Environment and Forest, Government of India, the orange category
where industries were to be permitted in Doon Valiey only with
proper environmental control arrangement and industries in red
category which could not be permutted in the Doon Valiey. A mere
perusal of this notification would reveal that there were a tqtal of 45
such industries in the red category which again underscores the
vision with which planning was to be carried out for an ecologically
sensitive area such as the Doon Valley. The Doon Valley was
defined in geographical/topographical terms to include Doon
Valley, bounded on the North by mussoorie ridge, in the North-East
by Lesser Himalayan ranges, on the South-West by Shivalik ranges,
river Ganga in the South-East and river Yamuna in the North-West

.A true copy of the Doon Valley notification dated 1%February 1989

L

is being attached as aAnnexure No. 3 to the present writ petition.
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That on 4July 2005, an amendment was made in the notification of
1989 where it was provided that proposals under orange category
were t0 be dealt with as industries requiring environmental
clearance as per the environmental impact assessment notification
of 1994. A true copy of the amendment dated 4"July 2005 is being
attached as Annexure No.4 to the present writ petition.

That by the office order dated 24" September, 2005, the
Environment Protection and Pollution Control Board of the State of
Uttaranchal exempted some non-polluting and non-hazardous
small-scale industries from taking consent. It was noted that their
application by itself was to be treated as the consent and therefore
gradually, requirements were being watered down. A true copy of
the office order dated 24% Septerﬁber 2005 is being attached as
Annexure No. 5 to the present writ petition.

That by office order dated 07% March,2016, the Central Pollution
Control Board (CPCB) to all the State Pollution Control
Boards/Pollution Control Board, CPCB issued directions under
section 18(1)}b) of Water (Prevention & Control of Pollution)
Act,1974 and The Air (Prevention & Control of Pollution) Act, 1981
regarding harzmonization of classification of indusfrial sectors
under red/orange/green/white categories.That by another office
order dated 3" May 2016, the Uttarakhand Environment Protection

and Pollution Control Board made certain new categories with
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regard to industries such as white apart from the usual red, orange
and green. However, it was specifically provided in the office order
itself that the Doon Valley was an exception to the categorization as
provided in the office order. A true copy of the CPCB office order
dated 7™ March,2016 and the UKEPPCB office order dated 3™ May,
2016 is being attached as Annexure No. 6(Colly) to the present writ
petition. The fact that Doon Valley was exempted by a specific
exception clause also underscores the fact that it was because of the
operation of the notification dated 1% February 1989 that the
exemption was given.

That on 6" January, 2020 another amendment was carried out in the
notification dated 1% February 1989. A true copy of the amendment
as carried out on 6" January 2020 is being attached as Annexure
No. 7 to the present writ petition.

That even though the notification of Doon Valley as an eco-sensitive
area where several activities were restricted was a welcome step, the
rigors of climate change, global warming and reckless
industnalization had already caught up to worsen the environment.
In such view of the matter, the National Green Tribunal passed a
final order and judgmentdated 8% April,2021in OA No. 681 of 2018,
whose operative portion is quoted as under,

“60. Qur directions are summed up as follows:
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1. We direct constitution of an eight-member National Task FForce
(NTF) to be headed and coordinated by the Secretary MoEF&CC
with nominees (not below the rank of Joint Secretaries) of Ministries
Jfrom Housing and Urban Development, Road Transpori,
Petroleum, Power, Agriculture, Health and Chairman, CPCB with
a view tomonitor remedial steps 10 improve the status of air quality
in NACs consistent with the action plans already prepared and
approved by the Expert Committee and directions of this Tribunal,
referred to above, including the last order dated 21.08.2020 and
also to monitor compliance of noise control norms. NTF may also
monitor enforcement of laid down air quality standards beyond
NACs in other identified air polluted areas where air quality is poor
and above.

ii. The NTE may hold its first meeting within one month and
thereafter evolve mechanism for monitoring by quarterly meetings
with Chief Secretaries of concerned States/UTs. The NTF may
coordinate and work in tandem with the Committees already
constituted under NCAP at National and State levels.

iii. Monitoring by NTI may be with reference 1o the action plans of
124 NACs. The components include installation of monitoring
stations, completion of C'C and S4 studies, shifting, prohibiting and
regulating activities beyond carrying capacity (such as shifling to

cleaner fuel and decluring regulated/no vehicle zones so as to
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ensure that the air quality does not go beyond 'poor’ for profection
of health of the citizens), effectiveness of PGRPS, timelines for
execution of the action plans and recovery of compensation for
delay, addressing gap in control of noise pollution, afforestation
drives ulilizing CAMPA funds, effective implementation of ERS,
revamping of PCBs/PCCs and other monitoring mechunism,
remediation of legacy waste siles and effectives steps for
management of other waste, including biomedical, plastic and e-
waste, dust control, public awareness and community involvement
programmes and selting up of data grids on all levels. NTF may also
evolve and oversee parameters for inlerse ranking of success of
remedial action for 124 NACs and other air polluted areas where
air quality is poor and above. {‘urther, accountability for failures
uand incentives for success also needs to be monitored. NTF is free
to take up any other incidental issues.

iv. Consistent with Digital India initiatives, MOEF&CC/CPCB may
consider selting up and periodically updating National Environment
Data Grid (NEDG) linked 1o the State Environment Data Grids
(SEDGs) and District Environment Data Grids (DEDGs) and
Jurther linked to available portals like online air quality, Sameer
and other monitoring stations to facilitate analysis, research and
planning on the subject. It may be further interlinked to National Air

Quality Monitoring Programme (NAMP). Based on above data, the
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MoEF&CC may lay down guidelines for classifying cities/distE'icts
in terms of air quality in different categories such as 'red’, 'orange’
and ‘green’. On that basis, a National Air Quality Atlas may be
compiled and published on the websites of MoEF&CC, CPCB and
State PCBs/PCCs annually.
v. The Chief Secretaries of all States/UTs may continue 1o monitor
progress in execution of action plans at State level with the
assistance of monitoring cells in their offices and the AQMCs. The
State level monitoring must include action at the ground as per
directions to be implemented by the District Magistrates or other
concerned departments. The monitoring may include all associated
issues, including road dust control by appropriate sprinkling of
water (utilizing treated water, instead of potable water), planting
herbs and shrubs, and all sources of pollution, including fire
crackers. The issue of noise pollution also needs to be addressed, as
earlier directed.”
A true copy of the decision as passed by the National Green Tribunal
dated 8" April, 2021 in OA No. 681 of 2018 is being attached as
Annexure No. 8 to the present with petition.
That the Dehradun City Air Action Plan as well as the Rishikesh
City Air Action Plan was laid out by the Uttarakhand Pollution
Control Board. A true copy of this Air Action Plan is being attached

as Annexure No.9(Colly) to the present wnt petition. It is
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noteworthy that both Dehradun and Rishikesh cities fall under the
definition of the Doon Valley as per the notification dated 1+
February 1989,

That in the year 2019, the Ministry of Environment and Forest laid
out the National Clean Air Program (NCAP), which was initially
meant for 131 cities and included three cities of Uttarakhand,
namely Dehradun, Kashipur and Rishikesh, as these three cities
were recognized as the most polluted cities of Uttarakhand. Notably,
Dehradun is among the 10 most polluted cities in India and therefore
these three cities including the city of Dehradun and also the city of
Rishikesh, both a part of the designated and notified Doon Valley,
were covered in the National Clean Air Program with the stated
objective to reduce air pollution. A true copy of the broad contours
of the National Clean Air Program is being attached as Annexure
No. 10to the present writ petition. Dehradun's inclusion in the
National Clean Air Program also signifies the fact that regulation in
terms of industrialization and its overall development policy was the
need of the hour and continues to be the need of the hour for the
whole of Doon Valley.

That in shocking contrast, on the one handthere is an
acknowledgement a recognition and an effort to conserve and
preserve the Doon Valley and to better its degrading environs while

on the other hand by another by an order dated 37 December 2021,
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the Uttarakhand Pollution Control Board itself wrote a letter to the
government of Uttarakhand to change the categorization of
slaughterhouse from industrial operation to non-industrial operation
and to notify the competent authority for granting environmental
clearances to red category non-industrial operations in the Doon
Valley area and also to repeal the Doon Valley notification 1989 as
amended in 2020. This correspondence dated 3 December 2021
assumes significance as it is totally contrary to the National Clean
Air Program objectives as well as another order dated 28" June 2021

of the Uttarakhand Government which had issued an order regarding
selection of three non attainment cities, namely, Dehradun,
Rishikesh and Kashipur for emergency situations of air pollution
emergency response system graded response action plan. A true
copy of the order as issued by the government of Uttarakhand on
28" June 2021 is being attached as Annexure No. 11 to the present
writ petition. A true copy of the shocking letter dated 3™ December
2021 as authored by the Uttarakhand pollution control board to the

government of Uttarakhand with regard to the request for repeal of
the Doon Valley notification of 1989 as well as for granting

environmental clearances to red category industries are being

attached as Annexure No.12 to the present writ petition.

That the action of the Uttarakhand Pollution Control Board does not

seem to be have been one in isolation. In the 23rd meeting of the
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Central Zonal Council held on 22™ August 2022 at Bhopal, the

Hon’ble Chief Minister of Uttarakhand specifically asked for
revocation of the Doon Valley Notification of 1989 for the
development of the region. This was followed up by a meeting held
under the chairmanship of the Chief Secretary, Government of
Uttarakhand dated 30 June, 2023, with the aim of withdrawal of
the Doon Valley Notification of 1989, in which all concerned
stakeholders were given three days time to submit their proposal. A
true copy of the minutes of the meeting dated 30% June 2023, along
with the relevant extracts of the speech of the Hon’ble Chief
Minister in the 23" Central Zonal Council meeting, is being attached
as Annexure No. 13(Colly) to the present writ petition.

That such action at this level of the state of Uttarakhand was adding
pressure on the Union of India, which by its letter dated 4% July
2023, proposed an amendment and laid out a roadmap for an
effective repeal of the protection as guaranteed by the Doon Valley
Notification of 1989. A true copy of the proposed draft amendment
dated 4" July 2023 is being attached as Annexure No. 14 to the writ
petition. This was followed up by the 24™ meeting of the Central
Zonal Council dated 7" October 2023, wherein one of the agendas,
(namely agenda no.4) was recalling of Doon Valley notification. A

true copy of the 24" meeting of the Central Zonal Council with
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regard to the recall of the Doon Valley notification being attached
as Annexure No.15 to the present writ petition.

That on 215'December 2023, a gazette notification was published
by the government of India wherein amendments to the Doon Valiey
notification were proposed and objections from all and sundry were
called for. A true copy of this gazette notification dated 21*
December 2023 is being attached as Annexure No. 16 to the present
writ petition.

That the petitioner herein, shocked by the draft Gazette notification

of 21 December, 2023, authored a detailed representation to the

—

Hon’ble Prime Minister of India on 8" February, 2024, with a

i‘equest to save Doon Valley and drastic climatic change‘ in
Himalayas, expected after removal/relaxation of clauses of Doon
Valley notification, 1989 as per the amendments, sought to be made
by the Ministry of Environment and Forest. After which,
Government of India vide letter dated 13" February,2024 gave
intimation to the petitioner herein that his concerns for conserving
the Eco-Sensitive Area is noted and forwarded to the State
Government of Uttarakhand for taking appropriate action and
provide view/comments on the matter to the Ministry of
Environment, Forest and Climate Change. However, no action was
followed in pursuant of the same. A true copy of the detailed

representation authored by the petitioner on these deteriorating
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developments with regard to the legal protection of the Doen valley
dated 8" February 2024 and the response of the Ministry of
Environment, Forest and Climate Change dated 13™ February, 2024
are being attached as Annexure No. 17(Colly) to the present
petition. In his representation, the petitioner pointed out to the
compctent authorities that on the one hand, thcre was an
acknowledgement at the national level about the deteriorating
environmental standards of Doon Valley and on the other hand,
when more protection should have been provided by the
policymakers to conserve the ecological fragility of the Doon
Valley, instead of more support being forthcoming, support was in
fact being withdrawn for petty commercial interests, which was not
only undoing the Doon Valley notification of 1% February 1989, but
also its grundnorm and basis of the notification of 1989, which was
effectively the judgment of the Hon’ble Apex Court in Rural
Litigation and Entitlement Kendra &Ors v State of UP &Ors, AIR
1985 SC 652, which had neither been recalled or reviewed by the
Hon’ble Apex Court.

That on 10 May 2024, Information was sought by the petitioner
through RTI regarding number of industries which obtained
environmental clearances from the State Environmental Impact
Assessment Authority along with the list of industries as per Doon

Valley notification. Response was given to him on 22™ June 2024
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with a whole list of industries and it was shocking to know that so
many industries were being allowed to mushroom in the Doon
Valley, such as the environmental clearances given to 24 Stone
crushers during the period of 2022-2024, notwithstanding the
safeguards as provided in the notification of Ist February 1989. A
true copy of the RTT information sought and response received on
22]June, 2024 is being attached as Annexure No. 18(Colly) to the
present writ petition. It was also shocking (o know that the petitioner
herein vide a letter dated 09™ August,2024 was informed that as
regards the legal protection of Doon Valley, the competent
authorities such as SEIAA do not even have the coordinates or the
exact geographic expense of what is the exact Doon Valley whose
protection was ensured by the notification date 1*' February 1989.
This shows the scant regard that is being attached to the
environmental protection of Doon Valley, which merits close
scrutiny and legal intervention by this Hon’ble Court to ensure that
adequate safeguards are taken to protect the environmené. A true
copy of the letter dated 09" August,2024 is being attached as
Annexure No.19 to the present writ petition.

That on 12" February 2025, a letter was written by Bharat K.
Sharma, Member Secretary of the Central Pollution Control Board
to the Chairman of the State Pollution Control Boards with the

subject that Direction under Section 18 of the Water Prevention and
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Control of Pollution Act 1974 and the Air Prevention and Control
of Pollution Act 1981 regarding harmonization of classification of
industrial sectors under red, orange, green, white and blue categories
and therefore the CPCB and its correspondence to the State
Pollution Control Boards did away with the industry wise
classification which was a blow to the Doon Valley notification of
1989 as no specific protection clause or safety valve for the notified
Doon Valley was kept in this notification despite previous Central
Pollution Control Board notifications carrying such protection
clause and saving clause for the Doon Valley. This was not an
aberration but a glaring example of the systematic attempfs at both
the central and state levels to effectively denotify the Doon Valley,
repeal the Environmental Protection Guarantee to the Doon Valley
for petty commercial interests in an era that recognizes climate
change and the climatic crisis to only serve petty commercial
interests and also in the teeth of the final order and judgment as
pronounced by the Hon’ble Apex Court in the case of Rural
Litigation and Entitlement Kendra &Ors v State of UP &Ors, AIR
1985 SC 652 A true copy of the impugned correspondence by the
Central Pollution Control Board dated 12% February 2025 is being
attached as Annexure No.20 to the present writ petition.

That on 4" March 2025, another letter was authored by the petitioner

herein to the Hon’bie Prime Minister, which vide a letter dated 21*
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March,2025was also forwarded to the responsible authorkitiesin the
state government to take necessary action. However, no action was
followed in pursuant of the same. A true copy of the letter dated 4%
March 2025 as authored by the petitioner and the letter dated 21
March,2025 in response to the petitioner’s representation herein are
being attached as Annexure No.21(Colly)to the present writ
petition. On 18%March 2025, according to the National Clean Air
Portal report prepared by National Clean Air Program, it is still
covering a total of 131 cities including 3 in Uttarakhand namely
Dehradun, Rishikesh and Kashipur. The budget utilised till date was
11,541 crores. On the one hand, the respondents are having to spend
crores of rupees to alleviate the ills of air pollution plaguing the
Doon Valley and similarly situated cities and on the other hand, only
to placate petty commercial interests and to undo the effect and
operation of the final order and judgment as pronounced by the
Honorable Apex Court, the legal protection as granted to the notified
area of Doon Valley is being systematically tampered with. It is also
becomes important to mention that by mere perusal of records of
past 20 years would indicate that the Air Quality Index of Doon
Valley has constantly degraded and now in the backdrop of it when
the climate change is happening at a speed never seen before in the
history of mankind, an eco-sensitive zone like Doon Valley does not

need repealing of Doon Valley Notification as its final nail in the
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coffin. A true copy of the records showing degrading situation of the
AQI in the concerned area is being attached as Annexure No. 22 to
the present petition.

That this Hon’ble Court while adjudicating WPPIL 36 of 2021 that
was the case of Ajay Narayan Sharma v. State of Uttarakhandby its
interim order dated 10% November 2021 had given a series of
directions to the respondent state government with regard to the
status of its biotic factors, its environmenta} standards, the status of
its air pollution, water bodies, and natural features. Some relevant
extracts of the interim order dated 10" November 2021 as p.assed by
this Hon’ble Court are being reproduced below:

“9. Mr. AbhijayNegi, the learned counsel for the petitioner in Writ
Petition (PIL) No.36 of 2021, submits that the official respondents
should be directed to clearly demarcate the areas of the Khasras,
and clearly indicate the area of the land which belong to the
Government so that the public at large would know exactly which
areas belong to the Government. He suggests that the pillaring
should be carried out in the area.

Secondly, periodic survey needs to be carried out of the entire Doon
Valley. For, because of the rampant or illegal constructions in
Dehradun, and in Doon Valley, environment is being adversely
affected. According to him, periodic survey should be carried out in

every two vears by the Survey of India. The survey should include
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not only the extent ofurbanization, not only the extent of degradation
and deforestation of the area, but should also include the health of
the aquatic areas vis-a-vis the rivers or streams, the naluas, or any
other water body. He further submits that the climatic condition of
the area and the air quality should be surveyed. According to him,
the reports so prepared should also contain the recommendations
about the action to be taken in future in order to protect the
environment of the entire Doon Valley. Lastly, even a timeline
should be indicated in the report by which the recommendations
have to be implemented by the concerned Agencies and the
compeltent authority.

16. The respondent No.2, the learned Chief Secretary, is directed to
ensure that the Survey of India carries out the complete survey of
the entire State of Uttarakhand within a period of three years
beginning from 01.01.2022.

17. He is further directed to ensure that the Survey of India also
surveys all the urban areas existing in the State, including the
surrounding areas which may consist of forest area. The said
exercise shall be carried out in every two years.

18. The said survey would not only include the extent of
urbanization, the extent of forests, but would also include the survey
of water bodies, mountains, and other natural resources. The survey

should also include the air quality, the climatic condition,
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especially, any damage in the climatic condition. Lastly, the survey
report should contain the recommendations with regard to (he
action that needs to be taken, and the timeline for taking the said
action. It shall be the responsibility of the learned Chief Secretary
{0 ensure that the recommendations are duly implemented within the
stipulated time period, as contained in the report.”

That subsequently, this Hon’ble Court by its order dated 31 August
2022 finally disposed of WPPIL 36 of 2021 in terms of its order
dated 10® November 2021. A true copy of the final dispo;sal order
of WPPIL 36 of 2021 specifically noting that the order as passed on
10th November 2021 has attained finality is being attached as

- Annexure No.23 to the present writ petition.

That on the one hand, the respondent Chief Secretary, Government
of Uttarakhand was directed to ensure periodic surveys to safeguard
the flora, fauna, and biotic factors, particularly of the area around
Doon Valley, and not just the Doon Valley, but corresponding urban
areas and the entire state of Uttarakhand; On the other hand, no such
survey has been carmed out till date, to the best knowledge of the
petitioner. Instead, the National Clean Air Program is being utilized
to secure funding, but the environmental framework of the
protection of Doon Valley is being systematically dismantled.

This also assumes significance as even in the past, several studies

have been carried out with regard to the model of development for
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the Doon Valley which was once famous for legendary author
Ruskin Bond's fabled tales, and for the Beatles having visited
Dehradun and Rishikesh to have composed a beautiful song on the
natural prowess of the Doon Valley is now facing huge crises. The
National Environmental Engineering Research Institute (NEERI)
Nagpur, in its report titled, “Carrying Capacity-Based
Developmental Planning of Doon Valley”, had also sketched out a
model for its development and planning. However, no such plan has
been adhered to, which is apparent from the fact that the air, water,
and overall environmental standards of the Doon Valley have
rapidly fallen.

That in the light of all of the above, the petitioner has no other
alternative, efficacious remedy but to prefer the present writ petition

under Article 226 of the Constitution of India.

GROUNDS

A.Because the Hon’ble Apex Court in the landmark case of Rural

Litigation and Entitlement Kendra &Ors v State of UP &Ors, AIR
1985 SC 652 issued a milestone order with regard to the shutting
down of limestone mines in Doon Valley towards furthering the goal
of environmental protection. The Honorable Apex Court in the
operative part of its judgment in no uncertain terms introduced a

complete ban on mining. A strict deadline was adhered to for closing
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down even the operational mines and the Hon’ble Apex Court issued

directions for regulation of the industries proposed to be set up in

the Doon Valley.

B. Because pursuant to this judgment, the Government of India through

Ministry of Environment and Forest vide its notification dated 1*
February 1989 issued the Doon Valley notification that is at the heart
of the present controversy. This notification underscored the
ecological sensitivity of the Doon Valley and the impoﬁance to
regulate various activities such as change in land use, mining,
tourism planning to be governed by the Government of India as any
proposal on each of these heads was to carry express approval from
the government of India. Furthermore, this notification categorized
industry into mainly three categories, the green category where no
requirement was there for any NOC from the Ministry of
Environment and Forest, Government of India, the orange category
where industries were to be permitted in Doon Valley only with
proper environmental control arrangement and industries in red
category which could not be permitted in the Doon Valley. A mere
perusal of this notification would reveal that there were a total of 45
such industries in the red category which again underscores the
vision with which planning was to be carried out for an ecologically
sensitive area such as the Doon Valley. That the Doon Valley was

defined in geographical/topographical terms to include Doon
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Valley, bounded on the North by mussoorie ridge, in the North-East
by Lesser Himalayan ranges, on the South-West by Shivalik ranges,
river Ganga in the South-East and nver Yamuna in the North-West.

C.Because on 4% July 2005, an amendmenl was made in the
notification of 1989 where it was provided that proposals under
orange category were to be dealt with as industries requiring
environmental clearance as per the environmental 1mpact
assessment notification of 1994,

D.Because by the office order dated 24" September, 2005, the
Environment Protection and Pollution Control Board of the State of
Uttaranchal exempted some non-polluting and non-hazardous
small-scale industries from taking consent. It was noted that their
application by itself was to be treated as the consent and therefore
gradually, requirements were being watered down.

E. Because by another office order dated 3@ May 2016, the
Uttarakhand Environment Protection and Poliution Control Board
made certain new categories with regard to industries such as white
apart from the usual red, orange and green. However, it was
specifically provided in the office order itself that the Doon Valley
was an exception to the categorization as provided in the office
order. The fact that Doon Valley was exempted by a specific

exception clause also underscores the fact that it was because of the

{X‘D‘” Yy




o v BEE ade t ee VERRYT L TN

4193 52

2.5
operation of the notification dated 1** February 1989 that the
exemption was given.

F. Because on 6" January, 2020 another amendment was carried out in
the notification dated 1% February 198&9.

G.Because even though the notification of Doon Valley as an eco-
sensitive area where several activities were restricted was a
welcome step, the rigors of climate change, global wanhing and
reckiess industrialization had already caught up to worsen the
environment. In such view of the matter, the National Green
Tribunal passed a final order and judgment dated 8" April,2021 in
OA No. 681 of 2018, whose operative portion is quoted as under:
“60. Qur directions are summed up as follows:

1. We direct constitution of an eight-member National Task IForce
(NTF) to be headed and coordinated by the Secretary MoEF&(CC
with nominees (not below the rank of Joint Secretaries) of Ministries
Jfrom Housing and Urban Development, Road Transpori,
Petroleum, Power, Agriculture, Health and Chairman, CPCB with
a view tomonitor remedial steps to improve the status of air quality
in NACs consistent with the action plans already prepared and
approved by the Expert Committee and directions of this Tribunﬁl,
referred to above, including the last order dated 21.08.2020 and
also to monitor compliance of noise control norms. NTI® may also

monitor_enfarcement of laid down air quality stundards beyond
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NACs in other identified air polluted areas where air qualily is poor
and above.
ii. The NTF may hold its first meeting within one month and
thereafter evolve mechanism for monitoring by quarterly meetings
with Chief Secretaries of concerned States/UTs. The NTF may
coordinate and work in tandem with the Committees already

constituted under NCAP at National and State levels.

iii. Monitoring by NTF may be with reference to the action plans of
124 NACs. The components include installation of monitoring
stations, completion of CC and.S4 studies, shifting, prohibiting and
regulating activities beyond carrying capacity (such as shifting to
cleaner fuel and declaring regulated/no vehicle zones so as fo
ensure that the air quality does not go beyond 'poor’ for protection
of health of the citizens), effectiveness of PGRPS, timelines for
execution of the action plans and recovery of compensation for
delay, addressing gap in control of noise pollution, afforestation
drives utilizing CAMPA funds, effective implementation of ERS,
revamping of PCBs/PCCs and other monitoring mechanism,
remediation of legacy waste sites and effectives steps for
managemen! of other waste, including biomedical, plastic and e-
waste, dust control, public awareness and community involvement

programmes and setting up of data grids on all levels. NTIFF may also
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evolve and oversee parameters for interse ranking of success of
remedial action for 124 NACs and other air polluted areas where
air quality is poor and above. Further, accountabi!ily for failures
and incentives for success also needs to be monitored. NTF is free
to take up any other incidental issues.

iv. Consistent with Digital India initiatives, MoFE}F& CC/CPCB may
consider setting up and periodically updating National Environment
Data Grid (NEDG) linked to the State Environment Data Grids
(SEDGs) and District Environment Data Grids (DEDGs) and
Jurther linked to available portals like online air quality, Sameer
and other monitoring stations fo facilitate analysis, research and
planning on the subject. It may be further interiinked to National Air
Quality Monitoring Programme (NAMP). Based on above data, the

MoEF&CC may lay down guidelines for classifying cities/districts

in terms of air quality in different categories such as 'red’, ‘'orange’
and 'green’. On that basis, a National Air Quality Atlas. may be

compiled and published on the websites of MOEF&CC, CPCB and

State PCBs/PCCs annually.

v. The Chief Secretaries of all States/UTs may continue to monitor

progress in execution of action plans at State level with the

assistance of monitoring cells in their offices and the AQMCs. The

State level monitoring must include action at the ground as per

directions to be implemented by the District Mugistrates or other

k‘/’ RNk
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concerned departments. The monitoring may include all as;);ci]ted
issues, including road dust control by appropriate sprinkling of
water (utilizing treated water, instead of potable water), planting
herbs and shrubs, and all sources of pollution, including fire
crackers. The issue of noise pollution also needs to be addressed, as
earlier directed.”

H. Because the Dehradun City Air Action Plan as well as the Rishikesh
City Air Action Plan was laid out by the Uttarakhand Pollution
Control Board. It is noteworthy that both Dehradun and Rishikesh
cities fall under the definition of the Doon Valley as per the
notification dated [* February 1989.

. Because in the year 2019, the Ministry of Environment and Forest
laid out the National Clean Air Program, which was initially meant
for 131 cities and included three cities of Uttarakhand, namely
Dehradun, Kashipur and Rishikesh, as these three cities were
recognized as the most polluted cities of Uttarakhand. Notably,
Dehradun is among the 10 most polluted cities in India and therefore
these three cities including the city of Dehradun and also the city of
Rishikesh, both a part of the designated and notified Doon Valley,
were covered in the National Clean Air Program with the stated
objective to reduce air pollution. Dheradun's inclusion in the
National Clean Air Program also signifies the fact that regulation in

terms of industrialization and its overall development policy was the
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need of the hour and continues to be the need of the hour for the

whole of Doon Valley.

. Because in shocking contrast, on the one hand, there 1s an

acknowledgement a recognition and an effort to conserve and

preserve the Doon Valley and to better its degrading environs while

" on the other hand by another by an order dated 3™December 2021,

the Uttarakhand Pollution Control Board itself wrote a letter to the
government of Uttarakhand to change the categorization of
slaughterhouse from industrial operation to non-industrial operation
and to notify the competent authority for granting environmental
clearances to red category non-industrial operations in the Doon
Valley area and also to repeal the Doon Valley notification 1989 as
amended in 2020. This correspondence dated 3™ December 2021
assumes significance as it is totally contrary to the National Clean
Air Program objectives as well as another order dated 28" June 2021
of the Uttarakhand Government which had issued an order regarding
selection of three non attainment cities, namely, Dheradun,
Rishikesh and Kashipur for emergency situations of air pollution

emergency response system graded response action plan.

K. Because the action of the Uttarakhand Pollution Control Board does

not seem to be have been one in isolation. In the 23rd meeting of the
Central Zonal Council held on 22™ August 2022 at Bhopal, the
Hon’ble Chief Minister of Uttarakhand specifically asked for
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revocation of the Doon Valley Notification of 1989 for the
development of the region. This was followed up by a meeting held
under the chairmanship of the Chief Secretary, Government of
Uttarakhand dated 30™ June, 2023, with the aim of withdrawal of
the Doon Valley Notification of 1989, in which all concerned

stakeholders were given three days time to submit their proposal.

. Because such action at this level of the state of Uttarakhand was

adding pressure on the Union of India, which by its letter dated
4%July 2023, proposed an amendment and laid out a roadmap for an
effective repeal of the protection as guaranteed by the Doon Valley
Notification of 1989. This was followed up by the 24" meeting of
the Central Zonal Council dated 7% October 2023, wherein one of
the agendas, (namely agenda no.4) was recalling of Doon Valley
notification.

Because on 215 December 2023, a gazette notification was
published by the government of India wherein amendments to the
Doon Valley notification were proposed and objections from all and

sundry were called for.

N.Because the petitioner herein, shocked by the draft Gazette

notification of 21% December, 2023, authored a "detailed
representation to the Hon’ble Prime Minister of India on 8%
February, 2024, with a request to save Doon Valley and drastic

climatic change in Himalayas, expected after removal/relaxation of

%/ ]Qk_\\':w\iu
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clauses of Doon Valley notification, 1989 as per the amendments,
sought to be made by the Ministry of Environment and Forest. After
which, Government of India vide letter dated 13% February,2024
gave intimation to the petitioner herein that his concerns for
conserving the Eco-Sensitive Area is noted and forwarded to the
State Government of Uttarakhand for taking appropriate action and
provide view/comments on the matter to the Ministry of
Environment, Forest and Climate Change. However, no action was
followed in pursuant of the same. In his representation, the
petitioner pointed out to the competent authorities that on the one
hand, there was an acknowledgement at the national level about the
deteriorating environmental standards of Doon Valley and on the
other hand, when more protection should have been provided by the
policymakers to conserve the ecological fragility of the Doon
Valley, instead of more support being forthcoming, support was in
fact being withdrawn for petty commercial interests, which was not
only undoing the Doon Valley notification of 1% February 1989, but
also its grundnorm and basis of the notification of 1989, which was
effectively the judgment of the Hon’ble Apex Court in Rural
Litigation and Entitlement Kendra &QOrs v State of UP &Ors, AIR
1985 S§C 652, which had neither been recalled or reviewed by the
Hon’ble Apex Court.
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Q. Because on 10" May 2024, Information was sought by the petitioner

through RTI regarding number of indusiries which obtained
environmental clearances from the State Environmental Impact
Assessment Authority along with the list of industries as per Doon
Valley notification. Response was given to him on 22°June 2024
with a whole list of industries and it was shocking to know that so
many industries were being allowed to mushroom in the Doon
Valley, notwithstanding the safeguards as provided- in the
notification of Ist February 1989. It was also shocking to know that
the petitioner herein vide a letter dated 9% August, 2024 was
informed that as regards the legal protecﬁon of Doon Valley, the
competent authorities such as SEIAA do not even have the
coordinates or the exact geographic expense of what is the exact
Doon Valley whose protection was ensured by the notification date
1*! February 1989. This shows the scant regard that is being attached
to the environmental protection of Doon Valley, which merits close
scrutiny and legal intervention by this Hon’ble Court to ensure that

adequate safeguards are taken to protect the environment.

. Because on 12 February 2025, a letter was written by Bharat K.

Sharma, Member Secretary of the Central Pollution Control Board
to the Chairman of the State Pollution Control Boards with the
subject that Direction under Section 18 of the Water Prevention and

Control of Pollution Act 1974 and the Air Prevention and Control

1
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of Pollution Act 1981 regarding harmonization of classification of

industrial sectors under red, orange, green, white and blue categories
and therefore the CPCB and its correspondence to the State
Pollution Control Boards did away with the industry wise
classification which was a blow to the Doon Valley notification of
1989 as no specific protection clause or safety valve for the notified
Doon Valley was kept in this notification despite previous Central
Pollution Control Board notifications carrying such protection
clause and saving clause for the Doon Valley. This was not an
aberration but a glaring example of the systematic attempts at both
the central and state levels to effectively denotify the Doon Valley,
repeal the Environmental Protection Guarantee to the Doon Valley
for petty commercial interests in an era that recognizes climate
change and the climatic crisis to only serve petty commercial
interests and also in the teeth of the final order and judgment as
pronounced by the Hon’ble APEX Court in the case of Rural
Litigation and Entitlement Kendra &Ors v State of UP &Ors, AIR
1985 8C 652.

Q. Because on 4" March 2025, another letter was authored by the

petitioner herein to the Hon’ble Prime Minister, which vide letter
dated 21" March,2025 was also forwarded to the responsible
authonties in the state government to take necessary action.

However, no such action has followed. On 8% March, 2025,

K/ ﬁlo\«\ woeY
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according to the National Clean Air Portal report prepared by
National Clean Air Program, it is still covering a total of 131 cities
including 3 in Uttarakhand namely Dehradun, Rishikesh and
Kashipur. The budget utilised till date was 11,541 crores. On the one
hand, the respondents are having to spend crores of rupees to
alleviate the ills of air pollution plaguing the Doon Valley and
similarly situated cities and on the other hand, only to placate petty
commercial interests and to undo the effect and operation of the final
order and judgment as pronounced by the Honorable Apex Court,
the legal protection as granted to the notified area of Doon Valley is

being systematically tampered with.

R. Because this Hon’ble Court while adjudicating WPPIL 36 of 2021

that was the case of Ajay Narayan Sharma v. State of Uttarakhandby
its interim order dated 10" November 2021 had given a series of
directions to the respondent state government with regard to the
status of 1ts biotic factors, its environmental standards, the status of
its air pollution, water bodies, and natural features. Some relevant
extracts of the interim order dated 10® November 2021 as p‘assed by
this Hon’ble Court are being reproduced below:

“9. Mr. AbhijayNegi, the learned counsel for the petitioner in Writ
Petition (PIL) No.36 of 2021, submits that the official respondents
should be directed to clearly demarcate the areas of the Khasras,

and clearly indicate the area of the land which belong (o the
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Government so that the public at large would know exactly which
areas belong to the Government. He suggests that the pillaring
should be carried out in the area.
Secondly, periodic survey needs to be carried out of the entire Doon
Valley. For, because of the rampant or illegal constructions in
Dehradun, and in Doon Valley, environment is being adversely
affected. According to him, periodic survey should be carried out in
every two years by the Survey of India. The survey should include
not only the extent ofurbanization, not only the extent of degradation
and deforestation of the area, but should also include the health of
the aquatic areas vis-a-vis the rivers or streams, the nalas, or any
other water body. He further submits that the climatic condition of
the area and the air quality should be surveyed. According to him,
the reports so prepared should also contain the recommenau’ationS
about the action to be taken in future in order o protect the
environmen! of the entire Doon Valley. Lastly, even a timeline
should be indicated in the report by which the recommendations
have to be implemented by the concerned Agencies and the
competent authority.
16. The respondent No.2, the learned Chief Secretary, is directed to
ensure that the Survey of India carries out the complete survey of
the entire State of Uttarakhand within a period of three years
beginning from 01.01.2022.

k(/ | | g*ba\»:w
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17. He is further directed to ensure that the Survey of India also

surveys all the urban areas existing in the State, including the
surrounding areas which may consist of forest area. The said
exercise shall be carried out in every two years.

18. The said survey would not only include the extent of
urbanization, the extent of forests, bul would also include the survey
of water bodies, mountains, and other natural resources. The survey
should also include the air quality, the climatic condition,
especially, any damage in the climatic condition. Lastly, the survey
report should contain the recommendations with regard to the
action that needs to be taken, and the timeline for taking the said
action. It shall be the responsibility of the learned Chicf Secretary
to ensure that the recommendations are duly implemented within the

stipulated time period, as contained in the report.”

. Because subsequently, this Hon’ble Court by its order dated 31%

August 2022 finally disposed of WPPIL 36 of 2021 in terms of its
order dated 10" November 2021.

.Because on the one hand, the respondent Chief Secretary,

Government of Uttarakhand was directed to ensure periodic surveys
to safeguard the flora, fauna, and biotic factors, particularly of the
area around Doon Valley, and not just the Doon Valley, but
coxresponding-urban areas and the entire state of Uttarakhand; On

the other hand, no such survey has been carried out till date, to the
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best knowledge of the petitioner. Instead, the National Clean Air
Program 1s being utilized to secure funding, but the environmental

framework of the protection of Doon Valley is being systematically

dismantled.

U. Because it assumes significance as even in the past, several studies
have been carried out with regard to the model of development for
the Doon Valley which was once famous for legendary author

Ruskin Bond's fabled tales, and for the Beatles having visited
Dehradun and Rishikesh to have composed a beautiful song on the
natural prowess of the Doon Valley is now facing huge crises. The

National Environmental Engineering Research Institute (NEERI)

Nagpur, in its report titled, “Carrying Capacity-Based
Developmental Planning of Doon Valley”, had also sketched out a

model for its development and planning. However, no such plan has
been adhered to, which is apparent from the fact that the air, water,

and overall environmental standards of the Doon Valley have

rapidly fallen.
V. Because the petitioner has no other altemative, efficacious remedy

but to prefer the present writ petition under Article 226 of the

Constitution of India.
PRAYER

Wherefore, in the light of facts stated, issued raised, arguments advanced

and authormes cited may this Hon’ble Court be pleased to:
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i. Issue a writ, order or direction in the nature of the certiorari to quash 1§ 3
the communication dated 12"February 2025(Annexure No.20ﬁg
authored by the Central Pollution Control Board to the Uttarakhand
Poliution Control Board, wherein the different categories of
industries, their distinction has been dismantled without having any
saving clause /protection/exception for thc Doon Valley area as
notified by the notification dated 1 February 1989(Annexure
No.03) by the Government of India. T

1i. Issue a writ, order or direction in the nature of mandamus
commanding the respondent Ministry of Environment, Forest and
Climate Change to recall its Draft Gazette Notification dated
21%December,2023(Annexure No.16) to preserve the sanctity of
ecologically sensitive Doon Valley. T 7’7’\

1. Issue a writ, order or direction in the nature of mandamus
commanding the respondent Government of India and the State of
Uttarakhand to ensure that Doon Valley benefits from the National
Clean Air Program as well as its notification dated 1¥February 1989
(Annexure No.03)with regard to the regulations and restrictions
imposed on its sustainable industrial development.

iv. Issue a writ, order or direction in the nature of mandamus
commanding compliance in letter and spirit of the final order and

judgment as passed in WPPIL 36 of 2021 with regard to the status

k/ ma‘“'\«av
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of natural resources of the Doon Valley, such as its air, water and
biotic factors survey(Annexure No.22).

v. Issue a wrt, order or direction in the nature of mandamus
commanding the respondents Union of India, State of Uttarakhand
as well as the Central Pollution Control Board and State Pollution
Control Board to devise, raise and means to further strengthen the
bulwark of the environmental protection in addition to what was
guaranteed by the Doon Valley Notification of 1989.

vi.  Pass any other order, writ or direction that this Hon’ble Court may

deem fit in the interest of justice, equity and good conscience.

Dated:1®/ %2025 T
1j1ayNegi) (Snigdha 'ﬁwa)ri)

(Armaa Singh)
Advocates

Counsels for the Petitioner
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IN THE HON’BLE HIGH COURT OF UTTARAKHAND
AT
NAINITAL
AFFIDAVIT
IN
WRIT PETITION NO. (PIL) OF 2025

(Under Article 226 of the Constitution of India)
(District :Dehradun)

Abhinav Thapar

........... Petitioner

Union of India and Ors.

............ Respondents
Affidavit of Abhinav Thapar (Male), aged
about 43 years, S/o Harish Kumar Thapar R/o
260 Lane No. 12 Near Lavenier School Vijay
Park Extension Dehradun Uttarakhand.

(Deponent)
amed deponent does hereby solemnly affirm and state on as

1. That the Deponent is the sole Petitioner in the present matter
before this Hon’ble High Court and as such competent to file the
instant affidavit in support of the writ petition and as such he is

well acquainted with the facts of the case deposed below.

1, the deponent above named do hereby solemnly affirm on oath and
verify that the contents of Paragraph No. 1 of the Affidavit and
paragraph no. on No. 2:9r %8¢ 24 2N LS. L 6. .........of the
writ petition are based my personal knowledge and those of
paragraph no.\L5.4.C,..?.Lc?,.&clO;.}SL.\.-{.},LQ,!.H;.I,SLIK:.[?(.U%J?\’O,@L )
of the writ petition are based on perusal of records and those of '
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Paragraph No.................. of the writ petition are based on legal

advice, which I believe to be true and no part of this affidavit is false
and nothing material has been concealed.

So Help Me God
(Deponent)

1, AbhijayNegi, Advocate, High Court of Uttarakhand, Nainital, do
hereby identify the deponent Abhinav Thapar, aged about 43 years,
S/o0 Harish Kumar ThaparR/o 260 Lane No. 12 Near Lavenier
School Vijay Park Extension Dehradun Uttarakhand from his
Aadhar Card No. 2487 9476 4474 and declare the person, making
and sweanng this affidavit, is the same person known to me from

the perusal of papers, produced by him in this case.

e r s/
Solemnly affirmed before me on this..... o. day of -y

-...0.2......2025 at about.L9".%a;m /pvfa. by the deponent, who has
been identified by the aforesaid Advocate.

I have satisfied myself by examining the deponent that the deponent
has understood the contents of this affidavit, which has been read
over and explained to him by me.

(Oath Commuissioner/Notary)
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ITEM NO.10 Court 4 (video Conferencing) SECTION X

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Y

ABHINAV THAPAR Petitioner(s})

Wwrit Petition(s)(Civil) No(s).903/2621

VERSUS
UNION OF INDIA & ANR. Respondent(s)
(FOR ADMISSION )
Date : ©8-16-2021 This petition was called on for hearing today.

CORAM :
HON‘BLE DR. JUSTICE D.Y. CHANDRACHUD
HON'BLE MRS. JUSTICE B.V. NAGARATHNA

For Petitioner(s)
Mr. Krishna Ballabh Thakur, AOR

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

1 The petition which invokes the jurisdiction under Article 32 of the Constitution

has been filed in the public interest. The specific aspect which is canvassed in
the petition is that dun"ng the course of the Covid-19 pandemic, patients had to
take recourse to seeking medical facilities in private hospitals as a result of the
inadequacy of the public health infrastructure and there were widespread
complaints of over-charging of hapless patients. Families, including of those who
did not survive the pandemic, have been brought to economic ruin, as a result.

The petitioner has relied upon certain instances where local bodies, such as the

( Ygi;i*‘ Ry
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mechanism for scrutinizing and auditing the bills of Covid-19 patients who have

Y3

The issue which has been raised in the petition concems a wide strata of society

complaints of being over-charged.

consisting of patients and their refatives who have been over-charged during the

Covid-19 pandernic and the issue which has been raised would merit serious

attention.
Issue notice to the Union of India for the present, retumable in four weeks.
Liberty to serve the Central Agency, in addition.

Liberty to amend the cause title to delete the Cabinet Secretariat, so that the

Union of India is represented through the Secretary in the Ministry of Health and

Family Welfare.

{SANJAY KUMAR-I) {SAR0J KUMARI GAUR)
AR-CUM-PS COURT MASTER

: fg\ IRAANAY
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Office Notes,
reports, orders

or proceedings |

il; Date or directions COURT'S OR JUDGES'S ORDERS
and Registrar's
order with k\ \\
Signaturas
28.02.2024 WPPIL No. 160 of 2022

Hon’'ble Ritu Bahri, C.J.
Hon'bie Alok Kumar Verma, J.

1. Mr. Abhijay Negi and Ms. Snigdha Tiwari, learned

counsel for petitioner.

2. Mr. B.S. Parihar, learned Standing Counsel for
the State of Uttarakhand.

3. Mr. Amit Anand Tiwari, learned Seniar Counse|
assisted by Mr. Parikshit Saini, learned counsel for
respondent no. 2.

4, Heard learned counsel for the parties.

5. Pursuant to the order dated 07.07.2023, as of
today 166 ad hoc employees, who were appointed
without following the procedure, have been regularised
in the year 2015, and 227 ad hoc employees, who were
not appointed as per law, have been removed on
23.09.2022. To this extent, facts are not in dispute
between the parties.

€. The next question for consideration is what steps
tne respondents have taken regarding these wrong
appointments made, without following any procedure
of selection, even on ad hoc basis as per G.0. dated
06.02.2003.

7. The respondents are given direction to file an
affidavit, what steps they have taken, as per the
Government Order dated 06.02.2003.

8. List on 20.06.2024.

(Alok Kumar Verma, J.) (Ritu Bahri, C.J.)

28.02.2024 28.02.2024
Rahui

%/ P bhay
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Office Notes,
reports, crders
or proceadings

SL. Date or directions COURT'S OR JUDGES'S ORDERS
No
and Registrar’s
order with \\ .5"
Signatures
21.04.2023 WPPIL No. 117 of 2021

Hon’ble Vipin Sanghi, C.J.

Hon'ble Alok Kumar Verma, J.

1. Mr. Abhijay Negi, learned counsel for the

petitioner.

2. Mr. S.S. Chaudhary, learned Brief Holder for the
State of Uttarakhand.

3. Respondent no. 1 has filed the counter affidavit,
along with 1A No. 03 of 2023.

4, 1A No. 03 of 2023 is allowed. Delay in filing the
counter affidavit is condoned. The counter affidavit is

taken on record.

5. Petitioner may file the rejoinder to the counter

affidavit of respondent no. 1 before the next date.

6. The other respondents, who have not yet filed
their counter affidavit, may file the same within four

weeks.
7. Rejoinder before the next date.
8. List on 14.06.2023.

{Alok Kumar Verma, J.)
21.04.2023

(Vipin Sanghi, C.J.}

21.04.2023
Rahut

k/ »h‘o"\\l\\&\f )




LT

4214 73

Offica Notes,
reports, orders or

4o

SL. proceadings or ,
No Dato directions and COURT'S OR JUDGES'S ORDERS
Registrar's order
with Signatures
08.11.2021 WPPIL No. 163 of 2021

O

iHon’ble N.S. Dhanik, J.

e a

Mr. Abhijay Negi, learned counsel for the

petitioner.

Mr. K.N. Joshi, learned Deputy Advocate

General for the State of Uttarakhand.

Mr. G.K. Verma, learned Additional Chief
Standing  Counsel for the State of

Uttarakhand.

Mr. Shobhit Saharia, iearned counsel for

THDC.

For the reasons stated in the affidavit
filed in support of the Amendment Application
(1A No. 1 of 2021), the Amendment

Application is allowed.

The learned counsel for the petitioner is

X e




4215 74

0\

directed to file the amended writ petition
within one week. He is also directed to
furnish a copy of the amended writ petition to
Mr. Shobhit Saharia, the learned counsel for

THDC and to the other {earned counsel.

Dr. Kartikey Hari Gupta, the learned
counsel, is directed to accept notice on behalf

pof respondent No. 5.

Four weeks’ time is granted to Dr.
Kartikey Hari Gupta, the learned counsel for

respondent No. 5, to file his counter-affidavit.

List this case after four weeks.

(N.S. Dhanik, J.) {Raghvendra Singh Chauhan, CJ)
08.11.2021 08.11.2021

Rathour
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) Some of the mines which were ordered to be closed down
nad earviier been refused renewal of their mining licences.
These mines, however, continued tc operate under the crders
of wvarious courts which had granted extension of their
icases pending the final orders of the courts. This Courrt,
in 1ts order dated 12th March, 1985 had therefore, directed
tnat if any mining lessee of a mine, which had been ordered “\égj

sy KOS ERARNE s L

to be closed down, was running under the first grant or
under Court's orders after its expiry, it would not be
entitlied to take advantage of that position.

In its order dated 16th December, 1986 this Court
recognised the need to strike a balance between preservation
and utilisation of deposits, and urged the Government Eto
take a opolicy decision in the matter. The Government
3 tnereupon set up another committee to examine the working of
i the limestone mining operations in the Doon wvalley. This
{ Committee inspected six mines which were operating. Three of
‘ these mines were cperating under valid mining leases and the
i
i

other three, whose lecascs had expired in December 13822 were
operating under orders of different courts.

Keeping in view the reports of the committee and the
submissions at the Bar, the Court passed further orders.

On behalf of the lessees it was contended: (1) decision
of this Court dated 12th March, 1985 was final! in certain
aspects including the release of the A category mines
outside tne g¢ity limits from the proceedings, and in view of
such finality it is not copen to this Court in the same
proceedings at a later stage to direct differently in regard

! tv wihat has been decided earlier; (2) during the pendency of
these writ petitions, the Environment Protection Act cf 1986
has come intc force and since that Statute and the Rules
mage vtnereunde:r provide detailed procedure to deal with the
situations that avise in these cases, this Could should no
mare deal with the matter and leave it to be looked into by
1ne authorities wunderx the Ace, and {3} there would be a
total  stalemacte in the manufaccure of drugs and sugar, as
also steel,in case mining acrivity is stopped.

Dispesing of the writ petition, this Court,

HELD: 1; "Forest” was initially a State subject covered
£y Entry 19 in List II of the Seventh Schedule. In 1876,
unaey the 42nd Amendment the Entry was deleted and Enery 17-
A in the concurvent 1St was inserted. The change from the

State List rto the Concurrent List was brocught about

PG HNO 692
foliowing cthe realisacion of the Centratl Government that
‘torests’ were of national importance and should be oplaced
11 the Concurrent List to enable the Central Government to
deal with the matter. The same amendment of the Constitution
prought  in  Articlie 48,A and Arcicle S1A{g) is Part IVA,
i713H; 71l4A-B%

{(?) The Ferest (Conservation} Act, 1%80 does not permit
mining in the forest area. If mining activity even to a
limited extent is permitted in future, it would be not
congenial! to ecology and environment, and the natural calm
and peace which is a special feature of this area in 1ts
normal conditien shall not be restored. This tourist zone in
1ts natural setting would certainly be at its best i1if its
serenity is restored in the fullest way. [710E-F}

- 3+ Ay the Courr's order of loin March, ¢
Sal=gcry MInlNg (eases culslde Lhe CLlbly JLinibs
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by, Maintenance of the environment and ecoleogical balance is
the obligation of the State and the Central Covernments and
unless there was any real objection to the opinion of the
Union of India as to continuing or cleosing down of mining
activity, it should have been taken in the proper light and
the litcle modified stand adopted in the second affidavitc
snouid have been welcomed.

In another part of our judgmsnt we have found that the
entire area 1is more or less forest. Many portions are
reserved whiie cthers constitute forest land. Tt is
indispurable that mining operations are detrimental to
forest growth. In fact the Union Government in the Ministry
of Envirvonment and Forest have con 31st May, 1988, informed
the Secretaries of all the State Governments in the
Department of Forest that even mining area below the forests
would affect the forests.

The variation of the stand in the second affidavit that
mining activity should be totally stopped is certainly an
improvement on the stand taken in the first affidavit but we
do not think there 1is any inconsistency in the stand
inasmuch as the justification in support of the plea of

j total cleosure has been indicated.

Even before any of these two affidavits was filed this
Court in its order of 19th of October, 19287, had clearly

“indicated that mining activity in this area should he

totally stopped. The view expressed in the second affidavie
is in accord with what this Court has stated. On assessment
2! the factual position, we do not think there is any
substance in the argument advanced on behalf of the Jttar
rradesh Govoynment, UPSMDC or ary other mine owner which
wouid Justify our rejecting the second affidavit. We would
PG NO 726
tike to add that chis is not a case of a somersauit as
contended on  behaif of the State Government of ‘Utcar
Pradesh nor has it been cccasicned by any 1illegitimate
considcration.

The point which still remains to be dealt with 1is
whecher mining activity should be totally stopped
immediately.

It 1is the accepted-posicion by all parties that low
silica content limestone is necessary for manufacruring
class steel. The earlier LD process is being abandoned by
new tactories and even some are switching over to new
methods bur for quite some time there would be demand for
low cilica content limestone for manufacture of steel by the
LD process. The alternate source which has been indicated in
these two affidavics of the Union ¢of India is not readily
available ¢to the fullest extent. The Cotan Jaisalmeyr belt
nas to be worked out in full swing and that would take gsome
time. The main difficuley for the Jaisalmer production teo
reach the consumers is the location of the mining area., It
nas no broad-gauge rail connectiion and admittedly the
location is in the interior. The consumer would immediately
face ctranspeort difficulety until there is conversion of the
railway track to broad-gauge and surface transport facility
improves. Even 1f these facilities are made available, cthe
distant location is bound to reflect itself in the cost
factor.

The guestion of foreign exchange component does not seem

Lo e  wvery material as the reguired type of mineral is
inalgenously available and import may not be necossary  whon
mhe preduction in Rajasthan avea increases. The fact that in
vecent past the Tata Iven and Scee n i mag made

: indecd no real bearin : ST12n as

n necessitated on a Clo@ure
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of the mineg in this area and non-availability "of the
marerial from the alternate indicenous source.

We have already recovded a finding elsewhere in this
judgment that most of these mines are either within reserved
forests or in forest lands, as ccvered by the U.P. Amendmenc
»f cthe Fcrest Act. To these areas the Forest Conservation
Act applies and to allow mining in these areas even under
strictest concrol as a permanent feature would not only be
viciative of the provisions of Forest {Consevrvation) Act but
would be detrimental to restcration of the forest growth in
a natural way in this area. Once the importance of forests
is realised and as a matter of nacicnal policy and in  cthe
interests of «the community, preservation of forests 1is
accepted as the goal, nothing which would detract from that

PG NC 727
end should be permitted. In such circumstances we reiterate
our conclusion that mining in this area has to be tctally
stopped,

There was some controversy as to whether some of the
mines were located in the reserved forests. We have not made

-any attempt to resolve that controversy here as, in our

copinion, whether the mines are within the reserved forests
cr, in other forest area, the provisions of the Conservation
Act apply.

We do net agree with the submission advanced by Mr.
Nariman for the intervener, Mr. Sibbal for the Uttar Pradesh
Government, Mr. Yogeshwar Prasad for the UPSMDC, Dr. Singhvi
for some of the mine owners and similar contenticng advanced
by other counsel of different mine lessees that there would
bera rotal stalemate in the manufacture of drugs and sugar,
as also steel, in case mining activity is stopped; yet we
weuld accept this position that these would be hard-hit it
wining activity in this area is stopped all of a sudden.
with the pressing demand in che market and discovery of
useful limestone deposits in other parxts cof the country
aparc  from what has been indicated in the second affidavic
af the Union of India the trade would adjust itself as every
eccnomic  activity does., We are, however, of the wview that
tne position should be monitored and the switch-over from
Lig present position to a total bzn should be spread over a
pariod and not be sudden.

We have already rtaken note of the fact that for
different reasons several mines are closed down and only

s1x¥, as indicated in ancther part of this judgment. arc
werking.,  How that we have found that some mining act:vity
for some mere tiwme in this area may be permitted under

srrict regulation, we have now to decide which of the mines
may te permitced to work and for what period as alsc subject
3 what conditicns.

Majority of the mining leases was granted in 1962. The
.ease pericd being 20 years. the criginal period of lease
nas expived in all such cases where the leases commenced
from 1962, 8ut following are the mines where the original
grant is still wvalia and their date of expiry is separately
indicated

PG NO 728
5.No. Name of che lessee Lease No. Valid up-to
1. g .»p. 5. .D . C. 94 10.3. 1926
2. Sh. R.K. Oberai 72 10.4 TE%4e
R Funjabp Lime & 36 12.12.1589

Lima-stone S0,

Mellge 2 ot 52
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, details below

. No. Name of the lessee Lease No. Lease expired
‘ Punjab Lime & 14 (ii) 2. 12, 82
Steone Co.
z2. Ch. Ved Pal Singh 16 2. lz.82 5;‘\
3. Seth Ram Avecar 17 2. 12. 82
4. Sh. C. C;. Gujaral 75§ 15. 12. 82
F In all cthese cases, the leases have expired and the

; lessor Government refused to renew them. The lessees have
g ovtained crders from the Court and are working continuously.
In view of what we have held, the c¢rders or decrecs become
inopérative and are deemed to have been set aside by this
judgment. Mining in these four leases must stop within one
month from teday.

Apart from the three working mines specil{ied above where
. tne Original Lease period is yet to expire, there are six
: other A category mines with valid leases which are not

working now as per the particulars below :

5. No. Name of the lessee Lease No. valid up to
1. New Era Minerals 1 25.2.1990
2. U. P, Minerals 8 10.4.1994
) 3. Rajgiri Minerals 9 24.11.,1992
IR Anand Brothers 67 15.2.1992
5. Uccrakhand Minerals9s 12. 12 198%
& Vijavashree Mineralsgs 20.3. 1990
h 3G NO 779

These wmines are not operating at present for one reason
or the other. On the 12rh of May, 1985, the mines within the
municipal limits of Musscorie were directed to close down
antil  they were cleared by the Bandyopadhyay Committee and
thhart Committee did not clear any. So far as the first five
mines are concerned, they are either within the munigipal
imits or wicthin the forest area. We do not think it
appropriate to allow them to operate until ctheir lease

" periods lapse particularly when we have reached the
conciusion that mining operatien in this arca should close
down. An excepgtion has to be made in the case of the wmine
heing lease No. 99 where the lease period has to expire in
1990. The lease is of 15 acres of land and another 100 acres
are from some private source. Mr. Jain appearing for the
.¢ssee had undertaken before us that over the 100 acres,
there would be no mining operaticon and the lessce would
immediately restore vegetation over the area and full forest
growth will be available in regard to the 120 acres. The
mine 1s neicther within forest nor wmunicipal area and
minerals from this area would be remcved not through the
city limicts. He has also assured us that immediacely afrer
the lease period is over, which would be abour a year and
nalf from now, the 15 acres would also be subject to real

. forestarion by rthe lessee. He has agrecd we file a
sndercaking in this Court which we direct him to, do within

wagks nence, On the undertaking peing filea this mine,

A spacial gasa, shall be pormitiod to oparate until  the

2xpivy of  the leage. The Committes appointed  under thts

z i RIOgramme  unager -

- case 1t 15 of the

. erly worked  cut,

. S




ét;gzzi()qgg? OF INPIA

htep://JUDLIS.NIC.IN

79

Page 28 of 32

" on the report of the Committee tc that effect, permission to
work the lessee may be varied.

Mr. Jjain appearng for another lessee and Mr. Pramcd
Jayal appearing for the lessee in respect of lease No. &7
had tried ro make out specific cases. Muring the hearing of
these cases we had felt impressed by what had been placed
before us but since we have now taken a decision to close
down mining activity in the area we do not think fresh
mining operations where mining has already been stopped-
whatever be the ground-should on principle be permitted. To
make out a special case for a few lesses from amongsc
similarly placed mine owners of small differences for being
permitted tc work out stopped mines, in our opinicn, would
not be appropriate at this stage. On the other hand to treat
them all as a class and subject them to a common order weould
be just and proper. We reiterate that the exception ir the
case of lease No 59 is for testing the genuineness of the
representation of the lessee and in consideration of the
smallness of the area.

PG NG 730

We would like to notice at this place the contenticn of
Dr. Singvi that A Category mine owners should not suffer on
account of this Court’s order and similar treatment to all A
categery mine owners should be given. There can be no two
opinions about the Court extending equal treatment o all
equally placed parties before ic. It is, however, not
correct that the A category mines which are operating and
those that are closed down are similarly situate. Tn fact,

;when the Court made the earlier order asking for closing
‘down, cthe distinction was noticed and on that basis orders
involving different treatmencs had been made. It may be that
we have not found the distinction to be a tenable one at a
Later stage. But in the peculiar situaticn emerging in  this
case we do not accept the submission of Dr. Singhvi that
those A category mines which had stopped working should be
permiteed to run. There are certain situations where in  the
interest of general benefict to the community, interests of
individual  citlizens way be over-looked. We are satistied
that this situation attracts that principle to operare and
even if some of the mine cwners are worse affected than some
others, permission to reopen the mines located in the
forests and within municipal limits cannot be granted with a
view to compensating them for being placed at par with the
iess affected group.

U 1s perhaps necessary to indicate why these three on
going mines whose original lease period has not lapsed are
being permitted to continue mining. We have already taken
note of the position that UPSMDC 1is a public sector
undertaking of the State of Uttar Pradesh and there has been
a huge investment by the State in this escablishment. It
gives sizeable output. Though certain defects have been
pointed outr in its activities by the Werking Group, we are
of the opinion that if appropriately controlled, mining

activities can be regulated and simultaneocusly
reafforestation can be activised. So far as R.K. Oberai is
concerned, the Working Group has found least objection
against it. The lease of Punjab Lime & Limestone Company
shail have life of a little more than one vear., ALl  theose
tnree mines are running their initial lease 1
auoiticona: exercises are necessary to make them &

I oany of these TI080G down tnora would

ToLnemplo rd ote the mines <loasad
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aiternate engagsment. In our opinion, therefore, allowing
these three on-going mines to operate for their initial
period of lease is the most appropriate direction that can
pe given during the switch over Irom the present position to
cne of complets closing down of mining operatiocn. We,
rherefore permit these three mines te continue mining
PG NO 731
operation subject to compliance with all iegal requiremencs
and the additiomal conditions which we shall hereafter
indicate.

The next aspect to be cons:idered is as to under what
zonditions mining operation by these three lessees should be
permitred. The objections raised by the Working Group
against the UPSMDC are germane and legitimate. We shall
vegulre this lessee to meet all these cobjections within a

-period of four months from now. If by the end of December,
©1988, the lessee fails to comply with this direction to the

catigfaction of rthe Monitoring Committee which is beang
serup by this Judgment, the Monitoring Committee is
empowered to direct closing down of the mine subject to any
other direction of this Court. Sc far as the other two mines

-are concerned, whatever objections have been raised by the

Working Committee shall also be removed within the same time
limit and on failure of compliance, they too shall be
visited with the same consequences.

There is no dispute cthat continuance ot mining
operations affects environment and ccolegy adversely and  ac
the same time creates a prejudicial  situation against

' conservation of forests. It is, therefocre, necessary that

each of these working mines shall have to work with an
undertaking given to the Monitoring Committee that all care
ang  attention shall be bestowed to preserve ecological and
cnvivenmental Dbalance while carrying on mining operations.
25% of the gross preofits of these three mines shall be
credited to the Fund Incharge of the Monitoring Committee in
such manner as the Committes may direct and the Committace
shail ensure maintenance of ecology and envirconment as also
reafforestation in the area of mining by expending money
from cthe fund. 1In the event of expenses exceeding cthe
contribution by these three respective lessees, the
Commictee shall report te this Court far directions, On the
expiry of their respective teases, they shall nct be

.entitled to carry mining operation and by operation of this

judgment shall have to wind up. No application for reonewal
shall be entercained from them. These three lassees 45 also
any other .essee shall not pe entitled to any compensation
for closing down of the mines under orders of this Court,

in the Order of 12th March, 1985, a three Judge Bench of
tn1s  Court had indicated thar the mine owners who nad Deen
displaced should be rehabilitated. There is no material on
record 1f anv alternate provision has been made either by
tne State of Utvar Pradesh or the Union of India. 0On-going
leases have been terminated under orders of this Court

PG NO 732

without provision for conpensation. Indisputably
displacement has been suffered by these lessees and the
sudden displacement must have up-set their activities and
broughet abour substancial inconvenience to them., The ZJourt
has no other option bub te cliose down the mining activity in
the  Droad interests cf the community. This, however, does
net mean that he displaced mine owners should not e

With alternative occupation. Pilous cbservation o
Fari L, wlal 13
£ rtarion 18
1 Y TRat A
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' Committee should be set up to over-see the rehabilitat:on of

the displaced mine owners. The Uttar Pradesh Government, as
apprehended by many of these mine owners, by itself may not
be able to meet the requirements of the situation. It may be

"that all the displaced mine owners may not find suitable

oilacement within the State of Uttar Pradesh. Tt is,
therefore, necessary to associate of some other States in
the programme. Unless a High Powered Committee is set up
wherein Union of India is also represented, the Committee to
be constituted may not be effective and there may be lack
of coordination. There is material that lime stone quarries
are available in Rajasthan and Gujarat. It is, therefore,
necessary that representatives of these . State Governments
are also on the Committee. We acccrdingly divect a Committee
te be set up with representatives of the Union of India. the
State Governments of Uttar Pradesh, Rajasthan and Gujarac.
While elfecling rehabilication by giving alternate mining
sites, ecology and environment will have to be considered.
It is, ctherecfore, necessary that that such Committee the
Ministry of Envirenment should also be represented. Apart
from them there should at least be two experts. We direct
constitution of a Rehabilitaticon Committee with the
following members:

1. Secretary, Department of Mines, Government of lndia-

: Chairman.

2. Secretary, Department of Environment and Fcrest.

Covernment of India-Member.

3. Secretaries, Department of Mining of the States of
Uttar Pradesh. Rajasthan and Gujarat-Members. Mr. Anil

- Aparwal of Centre for Secience and Environment, G-92,

Katkaji, WNew Delhi, and Mr. Subrata Sinha, Senior Deputy
Director General, Ceological Survey of India, 27, Jawakarial
dzhru Road, Calcutta, are nominated as the experr members of
this C(ommittee. The Committee shall have an officer of the
grade of Under Secretary to the Government of India as its
Secrerary  and  the minimum skelton staff for carrying ics
PG NG 733
activities. For convenience, the office may be located for
the time being in the Miniscry of Steel and Mines at HNew
Delni. The Miniscry of Environment and Forest is directed to
deposit a sum of Rs.3 Lacs in the Registry of cthis Court
within four weeks from today to be transferred to the
Committee  for the purpose of the Committee subject to
appropriate accounts to be rendered to the Ministry
concerned. The Committee is directed to make an initial
report on the problem and the manner it proposes to tackle
it within eight weeks from today. On the basis of such
report, further directions shall be made. The laws in force
shall have to be kept in view and the above-named members
are directed to extend full cooperation with zeal and a
sense of under-standing of the problems 50 that
rehabilitation can be done as a part of the environmental
programme .

The Court is of the view that a Monitoring Committes is
necessary for reafforestation of the areas as also for over-
seeing the running of the three mines. The State- of Uttar
Pradesh has already undertaken a reafforestation programme
in the area. The record, however, does nct indicate much of
improvemant yet. We have taken note of the position that the
Jrtar Pradesh Government has a Master Plan for the Doon
v spread over a guarter of century beginning with
Since the Court has stepped in to close down mining
LAS ar&a excent Lo oa very .imited =xtent,  we
a High Powered Commictez should be  seot

restation, mining, activities and a:}
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cther aspects necessary te bring about natural normalcy in
the Doon Valley. Mr. K.P. Geetakrishnan, a Member of the
Indian Administrative Service, now Secretary, Forest, Wild
Life and Environment in the Cencral Government, in our
opinion, should be made the Chairman of rthe Monitoring
Committee. Mr. D, Bandy-opadhyay, a member of the TIndian
administrative Service. now Secretary, Department of
Revenue in the Central GCovernment. who, had headed a
Committee set up by this Court is aware of the problems of
this area. We are of the opinion that he should be made a

- Member of the Monitoring Committee. The Head of the Indian
. Defence Academy, the Head of the Indian Forest lnstitute,

the Head ot the establishment of ONGC (all located at

Dehradun), the secretary, Forest Department of the Uttar
Pradesh and the Chairmen of the Mussoorie and Dehradun
municipalities, and two public spirited citizens-one

bcionging to Mussoorie and another te Dehradun atga ate Lo

be the members of this Committee. The two non-official
“memhers shall be co-opted by the Committee. The Committee

shall have its office at Pehradun in the accommodation to be
provided either by the ONGC or the Forest Staff College. The
PG NC 734
Government of Uttar Pradesh is directed to deposit a sum of
Rs.5> Lacs for creating the initial fund of the Monitoring
Committee. The amount should be deposited in the Registry of
this Court within four weeks from now. It shall be open to
the Monitoring Committee to appoint a skelton staff with the
suitable officers to run the establishment. We hope and
expect that the concerned Governments will permit their
officers to undertake the respective assignments in bpublic
interast  and we expect the officers also to extend :their
whole-hearted support to work out the trust reposed in them.
The Monitoring Committee shall have powers to over-sce
reafforestation in the area by the State of Uttar Pradesh
and undertake an appropriate scheme of reafforestation. It
shall ensure cthat mining activity by the three on-going
mines is carried out in accordance with law and with
appropriate safeguards from environment and ecology point of
view. It shall also ensure that the scree is removed from
the natural streams and the flow of water is maintained.
Afrer cthe Committee makes its initial report within cight
weeks from now to the Registry further directions as

" necesgary shall be given,

It is not our intention to centinue concrol over these
macters. Once this Court is satisfied that the Committees
ars ogperating on the right lines we shall consider whether
it is any longer necessary for the Court to supervise their
activicy.

Before we part with the case, we must indicate our

appreciation of services rendered by the petitioners and
cheir counsel to the cause, the cooperation and
understanding extended by the mine owners, their counsel,

the Members of the several Committees constituted by the
Court but for which these proceedings could not nave come to
terminace in the present manner. The records of the case
have become unusually bulky and but for the continued
assistance of Mr. Pramod Dayal, a member of the bar of this
vourt, it would indeed have been difficult for us as also
parties and their advocates to handle the matter with ease.
My Parmod Dayal deserves our commendaticn tor the labour he

k in. Ho was appearing for some of thae Tasscos but e
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. amcunt with the Registry of this Court within two weeks from

now. This amount when deposited shall be paid to Mr. Parmod
Daval.
?G NC 735

The writ petitions are disposed of. There would ke no
order for A costs. We direct that the reports of the ctwo
Committees, as and when received, shall be placed tefore
this Court for directions,
R.S5.8

Petitions disposed of.
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MINISTRY OF ENVIRONMENT& FORESTS
(Department of Environment, Forests & Wildlife)

7

New Delhi, the 1" February 1989

Ahneyw«-g

NOTIFICATION

Notification under 3(2)(v) of Environment (Protection) Act, 1986, and
Rule 53(3)(d) of Environment (Protection) Rules, 1986, restricting location of
industries, mining operations and other development activities in the Doon
Valley in Uttar Pradesh.

S.0. 102(E)--Whereas notification under sub-rule (3) of rule 5 of the
Environment (protection) Rules, 1986, inviting objections against the
imposition of restriction on location of industries, mining operations and
other developmental activities in the Doon Valley, in Uttar Pradesh was
published vide No. S.0. 923(E)}, dated the 6™ October, 1988:

And whereas all objections reccived have been duly considered by the
Central Government:

Now, therefore, in cxercise of the Powers conferred by Clause (d) of
sub-rule (3} ot Rule (5) of the said rules, the Central Government hereby
imposes restrictions on the following activities in the Doon Valley, bounded
on the North by Mussoorie ridge, in the North-East by Lesser Himalayan
ranges, on the South-West by Shivalik ranges, river Ganga in the South-Last
and river Yamuna in the North-West, except those activities which are
permitted by the Central Government afier examining the environmental
impacts:

(i) Location/siting of industrial units--It has to be as per guidelines
given in the annexure or guidelines as may be issued {rom time

lo Lime by the Minisiry of Environment & Forests. Government
of India.

(i1)  Mining--Approval of the Union Ministry of Environment &
Forests must be obtained before starting any mining activity.

k/ NS
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(i) Tourism--It should be as per Tourism Development Plan
(TDP), to be prepared by the State Department of Tourism and
duly approved by the Union Ministry of Environment & Forest 5.:?

(iv) Grazing--As per the plan to be prepared by the State
Government and duly approved by the Union Ministry of
Environment & Forests.

(v} Land Use--As per Master Plan of development and [.and Use
Plan of the entire area, o be prepared by the State Government
and approved by the Union Ministry of Environment & Forests.

(No. J-20012/38/86-1A)
K. P. GEETHAKRISIHNAN
Secretary.

ANNEXURE
Guidelines for permitting/restricting industrial units in the Doon Valley arca

industries will be classified under Green, Orange and Red Categories,
as shown below for purposes of permitting/restricting such industrial units in
the Doon Valley from the environmental and ecological considerations:

CATEGORY GREEN

A. LIST OF INDUSTRIES IN APPROVED INDUSTRIAL AREAS,
WHICH MAY BE DIRECTLY CONSIDERED FOR ISSUE OF NO
OBJECTION CERTIFICATE WITHOUT REFERRING TO
(MINISTRY OF ENVIRONMENT & FORESTS) (IN CASE OF
DOUBTS REFERENCE WILL BE MADE TO MINISTRY OF
ENVIRONMENT & FORESTS).

I All  such non-obnoxious and non-hazardous industries
employing upto 100 persons. The obnoxious and hazardous
industries are those using inflammable, explosive, corrosive or
toxic substances.
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59

All such industries which do not discharge industrial effluents
of a polluting nature and which do not undertake any of the
following processes:

Electroplating

(Galvanising

Bleaching

Degreasing

Phosphating

Dyeing

Pickling, tanning

Polishing

Cooking of fibres and Digesting

Desizing of Fabric

Unhairing, Soaking, deliming and bating of hides

Washing of fabric

Trimming, Pulling, juicing and blanching of fruits and
vegetables

Washing of equipment and regular floor washing, using of
considerable cooling water

Seperated milk, buttermilk and whey

Stopping and processing of grain

Distillation of alcohol, stillage and evaporation

Slaughtering of animals, rendering of bones. washing of meat
Juicing of sugar cane, cxtraction of sugar TFiltration,
centrifugation, distillation

Pulping and fermenting of coftiee beans

Processing of fish

Filter back wash in D.M. Plants exceeding 20 K.l per day
capacity

Pulp making, pulp processing and papermaking

Coking of coal washing of blast fumace {lue gases,

Stripping of oxides;

Washing of used sand by hydraulic discharge;

Washing of latex etc.

Solvent extraction.

All such industries which do not use tuel in their manufacturing

process or in any subsidiary process and which do not emit
fugitive emissions of a diffused nature.

Ny e
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Industries not satisfying any one of the three criteria are

recommended to be referred to Ministry of Environment &
Forests.

The following industries appear to fall in non-hazardous, non-
obnoxious and non-polluting category, subject to fulfilment of
above three conditions :

Atta-chakkies

Rice Mullors

Iceboxes

Dal milis

Groundnut decortinating (dry)

Chilling

Tailoring ard garment making

Apparel making

Cotton and woollen Hosiery

Hand loom weaving

Shoe lace manufacturing

Gold and silver thread and sari work

Gold and silver smithy

Lcather foot wear and leather products excluding tanning &
hide processing

Manufacture of mirror from sheet glass and photo-frame
Musical instruments, manufacturing

Sports goods

Bamboo and cane products (only dry operations)

Card Board and paper products (Paper & pulp manufacture
excluding)

Insulation and other coated papers Paper & pulp manufacture
excluded)

Scientific and Mathematical instruments

Furniture (Wooden and Steel)

Assembly of Domestic electrical appliances

Radio assembling

Fountain pens

Polythene, plastic and PV.C. goods through
extrusion/moulding

Surgical gauges and bandages

k/ Nw N
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Railway sleepers {only concrete)

Cotton spinning and weaving

Rope (cotton and plastic)

Carpet weaving { ‘
Assembly of Air coolers

Wires, pipes-extruded shapes [rom metals

Automobile servicing & repair stations

Assembly of Bicycles, baby carriages and other small non-
motorized vehicles.

Electronics equipment (assembly)

Toys

Candles

Carpentary-excluding saw mill

Cold storages (small scale)

Restaurants

Oil-ginning/expelling (non-hydrogenation and no refining)
Ice cream

Mineralized water

Jobbing & Machining

Manufacture of Steel trunks & suit cases

Paper pins & U-clips

Block making for printing

Optical frames

CATEGORY ORANGE

B. LIST OF INDUSTRIES THAT CAN BE PERMITTED IN THE
DOON VALLEY WITH PROPER ENVIRONMENTAL CONTROL
ARRANGEMENT.

L. All such industries which discharge same liquid effluents (below 300
kl/day) that can be controlled with suitable proven technology.

2, All such industries in which the daily consumption of coal/tuel is less
than 24mt/day and the particulars emissions from which can be
controlied with suitable proven technology.

3. All such industries employing not more than 500 persons.
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The following industries with adoption of proven pollution control
technology subject 1o fulfilling the above three condition fall under

this category : é {
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Lime manufacture-pending decision on proven pollution
control device and Supreme Court's decision on quarrying.
Ceramics

Sanitaryware;

Tyres and tubes.

Refuse incineration (controlled)

Flour mills;

Vegetable oils including solvent extracted oils;

Soap without steam boiling process and synthetic detergents
formulation.

Steam generating plants.

Manufacture of office and house-hold equipment and
appliances involving usc of fossil fucl combustion

Manufacturc of machinerics and machine tools and equipment
[ndustrial gases (only Nitrogen, Oxygen and Co,)
Miscellancous glassware without involving use of fossil-fucl
combustion,

Optical glass

Laboratory ware

Petrolcum storage & transfer facilitics.

Surgical and medical products including & prophylactics and
latex products

Foot-wear (Rubber)

Bakery products, Biscuits & Confectioners

Instant tea/coflee; coffee processing

Maited food

Manufacture of power driven pumps, compressors refrigeration
units, fire fighting equipment etc.

Wire drawing (cold process) & bailing straps.

Steel fumniture, fasteners etc.

Plastic processed goods

Medical &Surgical instruments

Acetylene (synthetic)

Glue & gelatine

Potassium permanganate

Metatlic sodium

%\ / Ao
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Photographic tilms, papers & photographic chemicals
Surface coating industries
Fragrances, flavours & food additives

Plant nutrients (only manure) ”g 3
Aerated water/soft drink.

Industries falling within the above identified list shall be
assessed by the state pollution control Board and referred to the
Union Department of Environment for consideration, before
according No Objection Certificate.

The total number of fuel burming industrics that shall be
permitted in the Valley will be limited by 8 tonnes per day of
Sulphur Dioxide from all sources. (This corresponds to 400
tonnes per day Coal with 1% sulphur),

Siting of Industrial arcas should be based on sound criteria.

CATEGORY RED

LIST OF INDUSTRIES THAT CANNOT BE PERMITTED IN THE

DOON VALLEY

L

2.

All those industries which discharge effluents of a polluting
nature at the rate of more than 500 kl/day and for which the
natural course for sufficient dilution is not available, and
effluents from which cannot be controlled with suitable
technology.

All such industries employing more than 500 perons/day.

All such industries 1n which the daily consumption of coal/fuel
is more than 24 mt/day.

Ny e
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The following industries appear to fall under this category
covered by all the points as above: / L\
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15.
16.
17.
18.
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Ferrous and non-lerrous metal extraction, refining,
casting, {orging, alloy making processing etc.

Dry Coal Processing/Mineral processing industries like
Ore sintering benceficiation, pelletization etc.

Phosphate rock processing plants.

Cement plants with horizontal rotary kilns.

Glass and glass products involving use of coal.

Petrcleum refinery

Petro-chemical Industries

Manufacture of lubricating oils and greases

Synthetic rubber manufacture;

Coal, oil, wood or nuclear based thermal power plants
Vanaspati, hydrogenated vcgetable oils for industrial
purposcs

Sugar mills (Whitc and Khandasari)

Craft paper mills

Coke oven by products and coal tar distillation products
Alkalies

Caustic soda

Potash

Lleetro-thenmal products (artificial abrasives, Calcium
carbide etc.)

Phosphorous and its compounds

Acids and their salts (organic & inorganic)

Nitrogen compounds (Cyanides, cyanamides and other
nitrogen compounds)

Explosive (including industrial explosives, detonators &
(uses)

Phthalic anhydride

Processes involving chlorinated hydrocarbon

Chlorine, flourine, bromine. iodine & their compunds
Fertilizer industry

Paper board and straw boards

Synthetics fibres

Insecticides. fungicides, herbicides & pesticides (basic
manufacture & formulation).

Ny R
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Basic drugs
Alcohol (Industrial or potable) gS'_
Leather industry including tanning and processing

Coke making, coal liquification and fuel gas making
industries

Fibre glass production and processing

Manufacture of pulp-wood. puip, mechanical or chemical
{(including dissolving pulp)

Pigment dyes and their intermediates

Industrial carbons (including graphite electrodes, anodes,
midget electrodes, graphite blocks, graphite crucibles,
gas carbons activated carbon, synthetic diamonds, carbon
black, channel black, lamp black etc.)

Electro-chemicals (other than those covered under
Alkali group)

Paints, enamels & varnishes

Polypropylene

Poly Vinyl chloride

Cement with vertical shaft kiln technology pending
certification of proven technology on pollution control
Chlorates, perchlorates & peroxides

Polishes

Synthetic resin & plastic products.

koK ok ok ok
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L. WEHIER, WyEa whes
MINISTRY OF ENVIRONMENT AND FORESTS
ORDER
New Dethi, the 4th July, 2008

38.0. 943(E).— Whereas a notification nnder clzrass () of enh-rate (3) of rule 5 of the Environment (Protection)
Rules, 1986, impaosing restrictions on various activities in Doon Valley Utranchal, except those activities which are

permitted by the Central Government for examining the environmental impacts, was issaed vide No. 8.0. 102(E) dated the
15t February, 1989

And whm'cas'mc said notification classified indostries into f.hmc categories; namﬂy@ecn, orange and red and

N
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And whereas industries falling in the orange category are required to be assessed by Stits Pollution Controf .
Board and referred to ths Central Government in the Ministry of Rrvironment and Forests before granting ‘Ne Objection
Certificate’;

And whereas it has now been decided that proposals cavered under the orange category, as specified in the said
uotification shall bo dealt with as industrics requiring envimpmental clearanco as per the Environment Impact Assessment
Notification, 1994 issued vide No. 5.0, 60(E) dated tha 27th Jamary, 1994,

Now, th:rcfom. in exercise of the powers .15 conferred by Section $ of the Environment (Protection) Act, 1986, it is
hereby directed that all proposais, relating to development in Doon Valley, Untarmnchal falffug ¥ the category of orange
industry categorized vide notificdtion No. 8.0. 102(E) dated the 15t February, 1989, shall follow the same procedur: asis
keirg followed for the environment clearance of Industry Sector Projects und:r EBuvironment Impact Assessment

‘Notification, 1994 issued vide No. S, 0,360(3) dated tho 27th January, 1994 as ameaded from time to time with effect from the

date of publication of this notificatig’in the Official Gazette.

[F. No. J-11013/252005-1A.I{D]
R. CHANDRAMOHAN, JL. Secy. -

WL
ANKI RA A
Advocate

Reg. Mo.- UK-340/2021
Oath Commissioner
High Court of Uttarakhiand

st No At-NA‘HITALug 9 :}-
Dated Q{’_\\ 3Yl -

Printed by tha Manager, Govi of Indix Press, Ring Rosd, Mayapuri, Nuw Dalhi-1 10064
and Publisised by the Controller of Publications, Deihi-110054.
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Uttaranchal Environment Protection and Pollution 6 37

Control Board
E-115 Nehru Colony, Dehradun

- September 23, 2005

Ref. UEPPCB/HO/Office Order-220/ }oxq
. 35

Qffice Order

U.P Poliution Control Board vide their office order No. G.O
2164/37/ARM/G7 dated 03-08-97 had exempted 220 types of non polluting and
non hazordous small scale industries from obtaining Consent to establish which
is also being followed by Uttaranchal Environment Protection and Pollution
Contro! Board till date. And these industries were required to take consent to

estabilsh from General Manager, District industnes centre.
3

It is therefore, notified for information and darification to general public
and all concerned and affected there by thereby that small scale industries of
non-obnxious to this order shail now be exempt from the Consent to establish
{NCC) from Uttaranchal Environment Protection and Pollution Control Board.
These industries shall however, be required to submit iheir application in
prescribed format alongwith the prescribed documents in the Board office and
the acknowledgement of the same shall be treated as apporvai of the Board, No
seperate NOC from G.M., D.L.C as Board shail be required. These industries are
also not required to obtain consent to operate from the State Pollution Control
Board. The acknowledgement of submission of the application alongwith
prescribed documents for obtaining Consent t0 operate shall be treated as
Consent to operate.

The proposed aclivity shali conform to the nomms for noise as per ihé_

Noise Pollution {(Regulation & Control) Rules, 2000. For any viclation the industry
shall be liable for appropriate action under the provisions of water Act, 1974 and

Al 981.
Air Act, 1 S
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it Is further clarified that any type of industry in the Doon Valley and
covered by Doon Valley Notlification No. 56 dated February 01,1983 by Ministry
of Environment & Forests, Govt of India shall be required to oblain consent to
esiablish form the UHaranchal Environment Protection and Pollution control

Board.

Industries which do nol satisfy any one of the criteria mentioned above or
carry out any rnodification, extension or addition in their industrial processes shall
be required to oblain consent to establish from UEPPCB before their
establishment or modification or extension as per the provisions of Water
(Prevention & Control of Pollution} Act, 1974 and Air (Prevention & Contro! of

Poliution) Act, 1981.

| W
{(Ranhir Singh)

Member Secretary

b s



3
1
i
a
i
i
i

Schedule-1

Hazardous industries are those which do not use
inflammable, explosive, '¢orrosive, or toxic substances and which do not
discharge any industral effluent of polluting nature and which do nol use such
fuel in the inanUfatthuﬁng process or in any subsidiary process which emit fugitive
emissions and which do not use power load more than 05 KVA and which do not
employ any of the following processes.

o Electroplating
Galvanizing
Bleaching
Degreasing
Phosphating
Dyeing ’

c 0 © o o

a]

Pickling, Tanning
Polishing

[s]

Cooking of fibers and digesting

Designing of Fabric

Unhairing . soaking, Deliming, Bating of hides

Trimming, puling & Juicing and blanching of Fruits & Vegetables
Washing of Fabric

¢ 0 0 0 o ©

Washing of equipment and regular floor washing, using of considerable

cooling water '

o Stopping and processing of grain

o Distillation of Alcohol, Stillage, Evaproation

o Slaughtering of animals, rendering of Bones , washing of Meat.

o Juicing of Sugar cane, extraction of sugar, filtration, centrifugation,
distiltation

o Pulping of fermenting of coffee beans.

o Processing of fish

o Flter Backwash in D.M. plant exceeding 20 KLD

o Pulp.making, pulp process and pape making

g
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o Cocking of coal, Washing of blast fumace flue gases 9 \
o stripping of oxides

o Washing of used sand by Hydraulic discharge
o washing of latex efc.

o solvent extraction

o Chemical processing

|
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ion. of Classification of Industna! S.-ctors into Red,
and with approval of the Competent Authority of the
 of industrial sectors for causent mechanism

Annexure -3 (Table: G-4 of Dxmcﬁons)
- Annexure —4 (Table: G-3 of Directions)

Thc new CategonznxtoMClass:ﬁcatmn of industrial sectors shall spphcable in the State
-‘excep -firea ¢overed under Doon Valley Notification and shall come into force with

V&lldtty period of Consent/Authorization shall remain as per Office Order ref. No.
UEPPCB/HO/Gen-325/700-156 issued on dated 22.04.2016. /

(Vinod Singhal)
Member Secretary

Dehzadun, i e 57;;,2%?

Ecimﬁm

i

b}"CP’CB for ready reference.
(fﬁéh chicma! Office, UEPPCB, Kashipur/Hak
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Haig wgem Fase 91
CENTRAL POLLUTION CONTROL BOARD

) C
{(vafar @ a9 e, wiRE WRER)
MBS TR GF SENMRONMENT & FQRESTS GOVT OF 1Hina

No.3-29012/ES5(CPA)/2015-16/ March 07, 2016

To 9 3’
The Chairman
All the State Pollution Control Boards / Pollution Control Commuttees
( List Attached)

SUB: MODIFIED DIRECTIONS UNDER SECTION 18(1)(b) OF THE WATER
(PREVENTION & CONTROL OF POLLUTION) ACT, 1974 and THE AIR
(PREVENTION & CONTROL OF POLLUTION) ACT, 1981 REGARDING
HARMONIZATION OF CLASSIFICATION OF INDUSTRIAL SECTORS
UNDER RED / ORANGE/ GREEN /WHITE CATEGORIES.

WHEREAS, under section 16 (2)(b) of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 16 (2)(c) of the Air (Prevention & Control of
Poliution) Act, 1981, one of the functions of Lhe Central Potlution Control Board (CPCB),
constituted under the Water (Prevention and Control of Pollution) Act, 1974, 15 to
coordinate activities of the State Poliution Control Boards ( SPCBs) and Poltution Control
Committees (IPCCs); and

WHEREAS, under section 16 (2)c) of the Water (Prevention and Controf of
Poliution) Act, 1974 and under Section 16 (2)(d) of the Air (Prevention & Control of
Pollution) Act, 1981, one of the functions of the CPCB is to provide technical assistance
and guidance to SPCBs and PCCs; and

WHEREAS, it was brought to the notice of CPCB, that different SPCBs /PPCCs
were following different criteria for classification of industrial sectors under
Red/Orange/ Green category and that classification was being used by the SPCBs/PCCs
for grant of consents to industries and for Inventorization / surveillance of industrics.

WHEREAS, the issuc rcgarding classification of industries was deliberated upon
in the 56 Conference of Chairmen & Member Secretaries of CPCB & SPCBs/ PCCs held
on August 31, 2010 and a working group comprising of representatives from SPCBs &
CPCB was constituted to prepare a consolidated list of industrial sectors falling under
Red/Orange/Green category to bring uniformity in classification of industrial sectors
across the country;

afte wa i o T Red-110032
‘Parivesh Bhawan', East Arjun Nagar, Deihi - 110032

02030, T, Fax , 22305793, 22307078, 22307079, 22301932, 22304644
AV eemad - opeb@ e G R Wiebisds | s Coch min
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WHEREAS, the report prepared by the Working Group was discussed in the 57t
Conference of Chairmen & Member Secretaries of CPCBé& SPCBs/PCCs held in Delhi on
September 15, 2011, wherein some modifications were praposed; .:} L\

WHEREAS, the final report of the working group was prepared, incorporating the
suggestions/observations made in the 57" Conference of Chairmen and Member
Secretaries of CPCB & SPCBs/PCCs and in exercise of the powers delegated to the
Chairman, CPCB under Section 18(1)(b) of the Water Act, 1974, following directions were
issued for compliance to all SPCBs/PCCs to maintain uniformity in categorization of
industries as red, orange and green as per list finalized by CPCB, which identified 85
types of industrial sectors as “Red’, 73 industrial sectors as ‘Orange’ and 86 sectors as
‘Green’:

a). To maintain uniformity in categorization of industries under Red/
Orange/Green category, the SPCBs / PCCs shall adopt the list as finalized by CPCB based
on the recommendations of that Working Group for grant of Consent, inventorization of
industries under Red, Orange and Green categories and other related activitics.

(b). The SPCBs/PCCs shall revise the list of Red, Orange and Green categorics
of industries operating in their jurisdiction based on the criteria specified in the final
report of that Working Group and submit the same to CPCB within 90 davs in hard copv
as well as soft copy;

WHEREAS, later-on, it was observed that the process of categorization thus far was
primarily based on the size of the industries and consumption of resources and pollution
due to discharge of cmissions and effluents and its likely impact on health was not
considered as primary criteria; ’

WHEREAS, there have been proposals from the SPCBs / PCCs and industrial
associations for categorization of the industrial sectors in a more pragmatic manner. The
issuc was discussed during the national level conference of the Environment Ministers of
the States, held in New Delhi during April 06-07, 2015 and also during the Conference of
the Chairmen and Member Secretaries of CPCB and SPCBs/ PCCs held in New Delhi on
April 08, 2015. Accordingly, a ‘"Working Group’ comprising of the Members from Central
Pollution Control Board and State Pollution Control Boards representing the States of
Andhra Pradesh, Punjab, Tamilnadu, West Bengal, Madhya Pradesh and Maharashtra,
was constituted to revisit the criteria of categorization of industries and suggest rationale
based on pollution potential for categorization of industrial sectors and adopting it for
implementation of pollution control plan;

WHEREAS. the Working Group has developed the enteria of categorization of mdustrial
sectors based on the concept of Pollution Index which s a funclion of the emussions {(air
gnts). effluents (water poliutants), hazardous wastes generated and consumption of

PNeQI this purpose the references are taken from the the Water {(Prevention and Conlrol

Ny e
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of Pollution ) Cess (Amendment) Act, 2003, Standards so far prescribed for various pollutants
under Environment {Protection) Act , 1986 and Doon Vailey Notification, 1989 issued bv
MoEFCC. The Pollution Index {PI) of any industrial sector is a number from 0 to 100 and the
increasing value of Pl denotes the increasing degree of pollution load from the industrial sector;

WHEREAS , bascd on the series of consultations with SPCBs, different Government / Non-
government Institutions including industries and MoEFCC , the following criteria on ‘Range of
Pollution Index “for the purpose of categorization of industrial sectors has been finalized:

o Industrial Sectors having Pollution Index score of 60 and above - Red category

o Industrial Sectors having Poliution Index score of 41 Lo 59 -Orange category
o Industrial Sectors having Pollution Index score of 21 to 40 -Green category
¢ Industrial Sectors having Pollution Index score incl. & upto 20 -White category

WHEREAS, bascd on the revised criteria, the ‘Final Report on Revised Categoriczation
of Industrial Sectors under Red/Orange/Green/White' has been evolved, The
‘Categorization’ is based on the relative pollution potential of the industrial sectors and
grouping of the industrial sectors based on the use of raw materials, manufacturing
process adopted and pollutants likely to be generated;

WHEREAS, based on relative Pollution Index, the number of industries in various
categories are as under -
i.  The Red category of industrial sectors: 60
ii.  The Orange category of industrial sectors: 83
il The Grecen category of industrial sectors: 63 and
iv.  The Newly introduced White category: 36

WHEREAS, there shall be no necessity of obtaining the Consent to Operate” for White
category of industrics and an intimation to concerned SPCB / PCC shall suffice;

WHEREAS, thc purpose af categorization is to ensure that the industry is
established in a manner cansistent with the environmental objectives and to prompt
industrial sectors to adopt cleaner technologies, ultimately resulting in generation of no
or minimum pollutants.

WHEREAS the new categorization system shall also facilitate in self-assessment
by incustries;

Now, therefore, in exercise of the powers delegated to the Chairman, CPCB under
Section 18(1)(b) of the Water (Prevention & Control of Pollution) Act, 1974 and Scction
18(1)(b) of the Air ( Prevention & Control of Pollution), Act, 1981 the carlier Directions
issued in June 2012 in the context of categorisation of industries as Red, Orange & Green
are withdrawn with immed:ate effect and following ‘Directions’ are hereby issucd for
campliance by all SPCBs and PCCs ¢

"
A
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1. That the SPCBs and PCCs shall adopt the Revised Criteria of categorization
of industrial sectors as detailed in table nos. IF1, ¥2, F3 and F4 and Revised
Lists of Red, Crange, Green and White categorics of industrial sectars,
presented at takle no. G2, G3, G4 and G5 respectively, in the ‘Final Report’
as attached herewith immediately.

2. That ali pending applications for consideration of ‘Consent to Establish’
and ‘Consent to Operate’ and future such applications shall be processed as
per revised criteria.

3. That the SPCBs and PCCs will provide the list of industries identificd in
each category existing in the State which have been considered for grant of
consents. SIPCBs/PCCs will forward the list of such industries before
31.05.2016 and the samc will be uploaded on the websites of respuective
SPCB/PCC.

4. That the "Revised Lists of Red, Orange, Green and White  category of
industrial sectors” shall be used by the SPCBs and PCCs for Cansent
Management and inventorization of industries under Red, Orange ,Green
and White categories. Siting of industries shall be only in conforming arcas
SPCBs / PCCs shall evolve sector specific plans for control of pollution and
industrial surveillance far verifying compliance.

5. That the SPCBs and PCCs shall revise /preparc the inventory of Red,
Orange, Green and White categories of industrics operating in thuir
jurisdiction based on the revised criteria specified in the Final Report and
submit the same to CPCB within 90 days i.e., before 30.05.2016 in hard copv
as well as soft copy.

6. That the listed category of industries or those identified later-on under
different categories shall not be linked to sanction of loan /finance or bank
proceedings.

7. Thatany further addition of any new or left-over industrial sector and their
categorization which is not listed in the revised list of Red, Orange, Green
and White industrial sectors, shall be done at the level of concerned SPCB
/ PCC following revised criteria & guidelines as detailed in the attached
document and ro concurrence of CPCB shall normally be required It is
further clarificd that while categorizing the industries, fractional numbers
shall be rounded off to nearcst integer.
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The SPCBs/PCCs shall acknowledge the receipt of directions and submit the
"Action Taken Reporl’ in complance with these directions to CPCB before

15.04.2016.

(Arun eht
Chatfman

Copy to: 7/1} I+

1. The Chief Secretary of all the States and UTs
The Secretary ,
Ministry of Micro, Small and Medium Entrepreneurs
Udyog Bhawan, Rafi Marg, New Delhi - 110 011
The Secretary ,
Ministry of Heavy Industries
Udyog Bhawan, Rafi Marg, New Dethi - 110 011
4. The Secretary,
Ministry of New and Renewable Energy
Biock-14, CGO Complex,
Lodhi Road,New Delhi-110 003,
5. The Advisor(CP Division)
Ministry of Environment ,Forests and Climate Change
Indira Paryavaran Bhawan
Jor Bagh Road, New Delhi - 110 003

6. All Zonal Offices of CPCB % 0

(A.B. Akolkar) 5.¢ Ve
Member Sccretary
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OFFICE ORDER qg
’im’luﬁtﬂai Secfurs as Red, Orange, Green and White Categories

50 xssued under scctson-lS(l)(b) of the Water (Prevention and

1 4 bythe Central Pollution Control Board, vide letter dated
or of Classification of Industrial Szctors Into Red,
, and with approval of the Competent Authority of the

€

: (Tabtc. G-2 of Directions)
Annexure 2 (Tabla., G-3 of Dire
- Annexure —3 (Table: G-4 of Dnc&ions)
- Annexure -4 (Toble: G-5 ot'Duecuons)

The new Ca:egonzanom'C!nssnﬁcmmn of industrial sectors shall appitcahlc in the State
except .area ¢overed under Doon Valley Notification and shall come fito fﬁmc with
fmmedinmfeft’ect. W

Valid;ty period of Consent/Authorizetion shall remein as per Office Order ref No.
. UEPPCB/HO/Gen-325/700-156 issued on dated 22.04.2016.

(Vinod SinghaD
) Member Secretary

‘ mm Central mmm Control Board, Parivesh ‘Bha
1-__-;1%32“

HF&:&,_ 'mﬁiwmﬁmd,ﬂaﬁmdun.
: Inﬁu;sh*ié?” A{% Famiwagar,ﬁeimm

% Fesu byﬂﬁFCBf@rreadymfmce '
L 'Rz fonal Office, UEPPCB Kasthur&fﬁi
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A
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Higo%ourt of Uitarakhand

At-MAINS ,_ ({s ﬁj:....
&} ‘N-ﬂ.u--m-""‘ o
e SOL Lt




.

4247 106

Al ex U"‘-"?;

(AT II-&vE 3(ii)] HILE &I 77949 AT

feroqur: e A= aa F e §, SETEen, W, 97 3, 99-aTT (5i), 9% ST 102 (30,
IR 1 6ad, 1989 F1 THIOF $¥ 7%
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE C} j
NOTIFICATION '
New Delhi, the 6th January, 2020

5.0. S4E)——WHEREAS, vide notification number $.0. 102(E). dated the lst February, 1989
{hereinafter referred as the said notification) the erstwhile Ministry of Environment and Forests imposed restriction
on location of industries, mining operations and other developmental activitics in the Doon Valley, bounded on the
North by Musscorie ridge, in the North-East by Lesser Himalayan ranges, on the South-West by Shivalik ranges,
river Ganga in the South-East and river Yamuna in the North-West in erstwhile Uttar Peadesh (now Uttarakhand),
keeping in view the environmental impact in the region;

AND WHEREAS, in respect of the said notification certain directions have been issued vide notification
number $.0. 943 (E). dated the 4% July, 2005 and S.0, 2125 (E), dated the 13™ December, 2007;

AND WHEREAS, in the meantime the Central Pollution Control Board (CPCB) has also issued directions
on the categorisation of industries vide letter No. B-29012/ ESS(CPAY2015-16, dated the 7* March, 2016;

AND WHEREAS, the Government of Uttarakhand vide letter No. 122/D-3-19-13(04)/2018, dated the 10°
Aprl, 2019 requested the Ministry of Environment, Forest and Climate Change for amendment in the said
notification;

AND WHEREAS, the Ministry of Environment, Farest and Climate Change has examined the request of
the Government of Uttarakhand;

AND WHEREAS, there is a need to consolidate the amendments and the directions as above and also 1o
harmonise the conditions based on the said directions and amendments;

NOW THEREFORE, in exercise of the powers conferred by sub-section {1) and clause (v) of sub-section
(2) of section 3 of the Environment {Protection) Act, 1986 read with sub-rule (4) of Rule 5 of the Environment
(Protection) Rules, 1986. the Central Government hereby makes the following amendments in the said notification
and impose following conditions in respect of the activities falling the Doon Valley comprising of the above eriteria,
namely: -

In the said notification, for clauses (i), (i), (iit), (iv). (v) and ANNEXURE, the following shall be
substituted. namely:-

“(i) Locatien/siting of industrial units — It has 10 be as per modified directions issued by the Central Poliution
Conirol Board (CPCB) vide letter No. B-29012/ESS(CPAY2015-16, dated the 7° March. 2016 under section
I8(1)(b} of thc Water (Prevention and Control of Pollution) Act. 1974 and the Air (Prevention and Control of
Poliution) Act, 1981 regarding harmonization of classification of industrial sectors undes red/orange/green/white
categories and a5 may be amended from time 1o time by the CPCB and the Ministry of Environment, Forest and
Climate Change. -

(ii) Mining — Approval of the Union Ministry of Environment, Forest and Climate Change must be obtained before
starting any mining activity.

(1) Tourism - 1t should as per Tourism Development Plan (TDP). io be prepared by the State Department of

'}.‘gm‘ii'ﬁm amt@y approved by the Union Ministry of Environment, Forest and Climate Change.
bl

ety
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(iv) Grazing — As per the plan 1o be prepared by the State Government and duly approved by the Union Ministry of
Environment, Forest and Climate Change.

{v) Land Use —~ As per Master Plan of development and Land Use Plan of the entire area, to be prepared by the State
Government and approved by the Union Ministry of Environment, Forest and Climate Change.

Note:

(8}

(b}

(c)

(@

Red categorics of industrics shall not be permitted in Doon Valley;

The total number of fuel huming indusirdes that shall be permitted in thc Doon Valley shall be limited

by 8 tonoes per day of Sulphwr Dioxide from alf sources. (This corresponds to 400 tonnes per day Coal
with 1 % Sulphur);

Siting of Industrial areas shall be based on the prescribed criterion and with prior approval of
Competent Authority;

Existing orange categories industries, which are now in the red categories of industries shall be
continued, however, no expansion shall be allowed.”.

[F. No. 25/6/2012-ES8Z]
DR. SATISH C. GARKOTI, Scientist ‘G’

Note: The principal notification was published in the Gozette of India, Extracrdinary, Past II, Section 3, Sub-section
{ii} vide number 5.0. 102 (E), dated the 1™ February, 1989,

Published by the Contruller of Publications, Delhi-1 10054 ALOK KUMAR 25t me—tor on sy
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0s Court No. 1

BEFORE THE RATIONAL GREEN TRIBUNAL
FRIECIPAL BEENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 681/2018

{With reports dated 05.04.2021 and 05.02.2021)

Sl

In Re: News item published in "The Times of India" Authored by Shri
Vishwa Mohan Titled "NCAP with multiple timelines to clean air in
102 cities to be released around August 15°

Date of hearing: 08.04.2021

CORAM: HON'BLE MR. JUSTICE ADARSH EUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HOR’BLE MR. JUSTICE B. AMIT STHALEEAR JUDICIAL MEMEBER
HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER

HON’ELE DR, NAGIN NANDA, EXPERT MEMBER
HON'BLE MR. SAIBAL DABGUPTA EXPERT MEMBER

Respondent(s): Mr. Raj Kumar, Advocate for CPCB
Mr. Pradeep Misra, & Mr. Daleep Dhyani, Advocates for UPPCB

ORDER

8. CONTENRT PARA

No. Ko,

I The issue: Remedial Action for air pollution in 124 Non- 1-2
Attainment Cities (NACs) and other air polluted areas where
air quality is poor and above and Noise pollution

| Order dated 08.10.2018 3-14

fif | Orders in related matters 15-20

IV | Review of compliance status of directions for remedial action | 21-25
- orders dated 15.03.2019, 06.08.2019, 20.11.2019 and
21.08.2020

V | Consolidated Report of CPCB dated 05.04.2021 with regard | 26 - 27
to compliance status of directions dated 21.8.2020

V1 | Consideration of report of the Oversight Committee for UP | 28 - 29
dated 27.03.2021 about compliance statua in UP and
recommmendations for this grder

VII | Current {Fifth) and final review on the subject - Analysis of | 30 - 55
the CPCB report dated 05.04.2021 for this order

Vill | Consideration of way forward and Directions 56 -60

The Issune: Remedial Action for air pollntion in 124 Non-Attainment
Cities [NACs) and other air polluted areas where air quality is poor and
above and Noise pollution — need for Intervention of the Tribunal in
view of inadequacy of meansures taken so far

%,/' %:M»o v
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1. The question for consideration is remedial measures to be adopted
to enforce the Ambient Air Quality Standards with reference to the
provisions of the Air (Prevention and Control of Pollution) Act, 1981 (the
Air Act}) and the Environment (Protection) Act, 1986 (the EP Act] in 124
cities classified as ‘Non-Attainment Cities’ (NACs})* based on monitoring of
the ambient air quality, Though initially scope of consideration was limited
to NACs, we propone to cover other air polluted areas where air quality is
poor and above in this order. Further question is compliance of Noise
Pollution {Regulation and Control) Rules, 2000 (Noise Rules) framed under

the provisions of the EP Act.

2. The Government of India (Gol) has prepared National Clean Air
Programme (NCAP) proposing to reduce the pollution in next 10 years -
35% in next 3 years, 50% in next 5 years and 70-80% in next 10 years but
question remains whether preparation of such programme is enough to
discharge the Constitutional obligation to ensure tmaintenance of air
quality standards as per norms so that health of the citizens is not
adversely affected. While all efforts to reduce pollution are welcome, this
cannot be understood to condone violations of laid down air quality
standards till pollution reduction is achieved. Efficacy of the programme
is required to be tested with reference to result on the ground in terms of
reduction of pollution. If infact instead of reduction, pollution is
increasing, what further measures are required and what director's are
called for by this Tribunal under Sections 15/20 of the NGT Act, 2010,

II.  Order dated 08.10.2018: Constitution of AQMC in States for preparing
action plans to control air pollution for NACs

L NAC has been defined as these "Cities which are exceeding annual average concentrations of
of the notified parameters with respect to National Ambient Air Quality Standards for
utively five years™.

%/} RAloumau
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3. Proceedings were initiated suo motu vide order dated 08.10.2018,

based on the newspaper report? to the effect that 102 cities (later increased

to 124} were identified as NACs for not meeting the prescribed standards

of air quality.

environment

Such reported violations gave rise to substantial question of

requiring directions of this Tribunal for protection of

environment by requiring enforcement of statutory standards of air quality

for giving effect to the sustainable development and in the interest of public

health. Adverse health impact of air pollution is well acknowledged.

4. Categories of air quality and its adverse health effect can be noticed

from following tables extracted from the judgment of the Hon'ble Supreme

Court in Arfun Gopal & Ors. v. UOI & Ors.3;

Table 1

AQI Associated Health Impacts

Good Minimal impact.

{0-50)

Satisfactory) May cause minor breathing discomfort (o sensitive people.

{(51-100)

Moderately| May cause breathing discomfort {o people with lung disease such as asthma,
polluted and discomfort to peaple with heart disease, children and older adults,
(101-200)

Poor May cause breathing discomfort to people on prolonged exposure, and
{201-308) discomfort to people with heart disease.

Very Poor | May cause respiratory illness to the people on prolonged exposure. Effect
{301-400) may be more pronounced in people with lung and heart discases.

Severe May| May cause respiratory impact even on healthy people, and serious health
(401-500) impacts on people with Iung/heart disease. The health impacis may be

experienced even during light physical activity.
Table 2
AQI Category, Pollutants and Health Breakpoints
AQF category | PMip 241 PM13244 NO:24| O» 8-} COS8-| S0:24{ NH:2{ Ph
{Range) hr hr -hr hr hr hr 4-hr| 24.hr
(mg/m’)
Good (0-50) g-50 330 0-40 | 0-50 0-1.0 0-40 { 0-2007 6-0.5
Satisfactory 51100 31-60 41-80 | 51-100F 1.1-2.0] 41-80 201- 0.5-
(51-160) 400]| 10

! Dated 03.08.2019 in the Times of India under the heading "HCAP with multiple timelines to

air in 102 cities to be reteased around August 15

%’/ g’b“\\hb v
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Moderately 101-250) 61-90 | 8I1-180| 101- 2.1-10} 81-380) 401-
polluted (101- 168 800
200)

L1-
2.0

Poor (201-300) 251-350] 91-120 | I81.280% 169- 10-17 381- 801-
208 300 1200

2.1-
3.0

Very poor 351430 121-250| 281-4004 209- 17-34 801- | 1200-
(301-400) 745* 1600 | 1800

3.1

Severe (401- | 430+ | 250+ | 400+ | 748+* | 34+ | 1600+ 1500+
500)

3.5+

5. The Air Act stipulates stopping of any activity violating norms of air
quality and teking steps for prosecution or other regulatory measures?
which have been read to include recovery of compensation on Polluter
Pays' principle3. National Ambient Air Quality Standards are laid down
under Section 16(2i(h} of the Air Act. Notification dated 18.11.2009, issued

by the CPCB is as follows:

"In exercise of the powers conferred by Sub-section (2) (h) of section -

16 of the Air (Prevention and Control of Pollution) Act, 1981 (Act No.
14 of 1981), and in super session of the Notification Nofs). S.0.
384(E), dated 11* April, 1994 and S.0. 935(E}, dated 14t October,
1998, the Central Pollution Control Board hereby notify the
National Ambient Air Quality Standards with immediate effect,
namely:-

NATIONAL AMBIENT AIR QUALITY STANDARDS

Concentration in Amblent
Alr

Time Industrial,| Ecologically
Pollutant Weighted | Residential) sensitive area
average Ruraland | (notified by
Other Area Central
Gort)

Methods of
Measurement

(1} {2) 3 (4} (S €

Sulphur Diaxide Geake
{502), mg/m? 24 hours** 80 80 * Ultraviolet
fluorescence

Annual* 50 20 e improved West and

- s Modified Jacob
Nit Dioxide Annua 40 30 fHochheiser (Na-

(NO2), mg/m? Arsenite)
24 hours** 8a 80 *» Chemiluminescence

&

* Section 22 read with Section 31A of the Air Act and
* Aryavanrt Foundation Vs. M/s Vapi Grecn Enviro Limited & Ors. Q.A No. 95/2018, Indian
Council for Envire Legal Action & Qrs. v, Union of india & Qrs, (1996) 3 SCC 212 Para 16,
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Particulate Matter Annugl* 60 60 * Gravimetric
PMiomgym3 24 hours 100 100 e Beta attenuation
qutx‘culaze Matter Annual* 40 40 ¢ Gravimetric
1| ierons) or Pt | 24 hours*» ~ ToEM
mg/m? ol 60 60 * Beta attenuation
8 hours ** 100 100 s UV photometric
51 Ozone {O3) mg/m? . . e Chemiluminescence
T hour * 160 180 * Chemical method
Annual* 0.5 0.5 ® ASS / ICP method aften
sampling on EPM
2000 or equivalent
J
6| Lead (Pb) mg/m 24 hours™ 1.0 1.0 Sfilter paper i
s ED - XRF  using
Teflon filter
Carbon Monoxide | 8 hours** 2 2 Non Dispersive Infra RED
7 {COt mg/m? . (NDIR) Spectroscopy
1 hour** 4 4
Ammonia (NH3} Annual* 100 100 s Chemituminescence
8 mgem 24 hours** 400 400 * Indophenol blue method
* Gas chromalography
barsed continuous analyser
o Ben.zeni {C;SHE} Annual® 5 5 s Adsorption and
mgsm ldesorption followed by GC
lanalysis
Benzo (a} Pyrenie Solvent extraction followed
{BaF) - by HPLC / GC analysis
10| particulate phase Annual® 1 H
only ng/m?
Arsenic (As) AAS / ICP method after]
11 ng/md * Annual* 6 & isampling on EPM 2000
’ or equivalent filter paper
BAS / ICP method after
12| Nickel (Nijng/m? |  Annual* 20 20 sampling on EPM 2000
or equivalent filter paper
“ Annual arithmetic mean of minimum 104 measurements in
a year at a particular site taken twice a week 24 hourly at
uniform intervals.
* 24 hourly or 8 hourly or 1 hourly monitored values, as
applicable, shall be complied with 98% of the time in a
year. 2% of the time, they may exceed the limits but not on
two consecutive days of monitoring.
Note: Whenever and wherever monitoring resuils on two
consecutive days of monitoring exceed the limits specified
above for the respective category, it shall be considered
adequate reason lo institute regular or continuous
monitoring and further investigation.”
..~ ~--.._6.  The Central Pollution Control Board (CPCB) compiled its report on
e T
RN IR ) .
PR .‘the basis of NAMP data for the years [rom 2014-2019 and published a list

AN
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of 102 NACsS. Presently, the list has gone upto 124 NACs which is as

follows: 56

“List af 124 Non-Attainment cities

State 8. No. City
Andhra Pradesh {13) 1. Guntur
2. Kurnool
3. Nellore
4, Vijayawada
5. Vishakhapatnam
6. Anantapur
7. Chitoor
8. Eluru
9. Kadapa
t0. Ongole
1%, Rajahmundry
12, Srikakulam
13. Vizianagaram
14, Guwahati
15. Nagaon
Assam (05) 16. Nalbari
17. Sibsagar
18. Silchar
19. Patna
Bihar {03) 20. Gaya
21. Muzaflarpur
Chandigarh (01) 22. Chandigarh
Chhattisgarh (03) 23, Bhilai
24, Korba
25. Raipur
Delhi (Q1} 26. Pelhi
27. Surat
Gujarat (03) 28, Ahmedabad
29. Vadodara
30. Baddi
3l Damtal
32 Kala Amb
Himachal Pradesh (7) 33. Nalagarh
34, Paonta Sahib
35. Parwanoo
36. Sunder Nagar
. 37. Jammu
Jammu & Kashmir {2} ;
34. Srinagar

b.nic.an/uploads/Non-Attainment_Cities,pdf

6
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Jharkhand {01) 39. Dhanbad

40, Bangalore

41. Devanagere
Karnataka (04)

42, Gulburga

43. Hubli-Dharwad

44, Bhopal

45. Dewas
Madhya Pradesh (06) 36 Indore

47. Sagar

48, Ujjain

49, Gwalior

50. Alrola

51, Amravati

s2. Aurangabad

53. Badlapur

54. Chandrapur

55. Jalgaon

56. Jalna

57. Kolhapur
Maharashtra (18) 5% Latur _

59. Mumbai

60. Nagpur

61. Nashik

62. Navi Mumbai

63. Pune

64, Sangli

65. Solapur

66. Uhasnagar

67. Thane
Meghalaya {01) 68. Byrnihat
Nagaland {02} 69. Dlm‘apur

70. Kohima

71. Angul

72, Balasore

73. Bhubaneswar
Orissa (07) 74. Cuttack

75. Rourkela

76. Talcher

7. Kalinga Nagar

78. Dera Bassi

79. Gobindgarh

30 Jalandhar

k/ R\btirao v
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81, Khanna
82. Ludhiana
. 83. Naya Nangal

Punjab [09) B4. Pathankot/Dera Baba

85. Patiala

86. Amritsar

87. Alwar

88. Jaipur
Rajasthan {05) 89. Jodhpur

0. Kota

91. Udaipur

92, Thoothukudi
Tarmilnadu {03} 93. Trichy

94. Madurai

95. Hyderabad
Telangana (04) 96. Nalgonda

97. Patancheruvu

98. Sangareddy

9. Agra

100. Allahabad

101, Anpara

102. Bareily

103, Firozabad

104, Gajraula

105. Ghaziabad

106. Jhanst
Uttar Pradesh {16)

107. Kanpur

108. Khurja

109. Lucknow

110. Moradabad

1tlL Noida

112, Raebareli

113 Varanasi

114 Gorakhpur

118, Kashipur
Uttarakhand (03) 116. Rishikesh

nz7. Dehradun

118. Kolkata

119, Asansol

120. Barrackpore

121. Durgapur

122, Haldia

(P(/ R\ow«ov
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123, Howrah
124. Ranigarnj

7. As already mentioned, the Gol prepared National Clean Air
Programme {NCAP) proposing to reduce the poliution in next 10 years -
35% in next 3 years, 50% in next 5 years and 70-80% in next 10 years.
The data shows that as against number of NACs being 95 in the year
20177, the number increased to 102 in the vear 2018, then to 122 and
now to 124. Further, data of air quality for the entire Country is still not
available in absence of adequate monitoring stations. Thus, the action
taken so far is certainly inadequate, calling for intervention of this Tribunal

as per mandate of law under Sections 15/20 of the NGT Act.

EC judgements on control of air polluting activities: vechicular
pollution®, industrial and constructlon sector pollution®, power sector
pollution!© and agricultural sector pollution:

a. The Tribunal noted the concern arising from such large-scale air
pollution which grapples the country in spite of statutory mechanism
under the Air Act, directions of the CPCB under section 18{1}{b), dated

25.12.2015 and directions of the Hon’ble Supreme Court for control of

" http: / fcpcbenvis nic.in/airpotiugion /finding.htm. Based on ambient air quality data obtained
{2008-2010} under National Air Quality Monitoring Programme (NAMP}

8 Rural Litigation and Entitlement Kendra, Dehradune and Others Ve State of U.P. Others [1985)
2 SCC 431, M.C. Mehta v, Union of india (2001) 3 SCC 756, M.C. Mehta v. Union of India
{1998) 6 SCC 63, M.C. Mehta v. Union of India {2002) 4 SCC 356, M.C. Mchta v. Union of India
{1998} & SCC 60

¢ M.C, Mchta v. Union of India {1997) 2 SCC 353, M.C. Mehta v. Union of India and Shriram
Foods and Fertilizer Industries and Anr. (1986} 2 SCC 176, Rural Litigation and Entitlement
Kendra, Dehradun v. State of U.P. {1985} 25CC 431, Mohd. Haroon Anaari v, District Collector
{2004) 1 SCC 491, Union of India v. Union Carbide Co. {1989} 1 SCC 674, M.C. Mehta v. Union
of India {1992) 3 SCC 256, Sterlite industries {India} Ltd. etc. v. Union of India & Ora.{2013)
45CC 575, M.C. Mchta v. Union of India (2004] 6 SCC 588, M.C. Mchta v. Kemal Nath {2000)6
SCC 213

10 Consumer Education and Resea-ch Centre v. Union of India {1995)3 SCC 42, Dahanu Taluka

vironment Protection group and Ors. v. Bombay Suburban Electricity Supply Company Ltd.

- A
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vehicular pollution!, industrial and construction sector pollution??, ﬂ O
power sector pollution!? and agricultural sector pollution! and orders

of this Tribunal dealing with the said issues!s,

9, In M.C. Mehta v. UQI, it was observed:

“1. The urgency for protection und improvemerit of the environment
etc. has not been doubted for a long time. After the Stockholm
Conference, 1972, in India several legislative steps have beern
taken for implementation of the programme. In addition to Article
47 in Part IV of the Constitution which imposes a duty on the State
to improve the public health mentioned as one of the primary
duties. Article 48A was inserted by the Constitution (42nd
Amendment) Act, 1976 with effect from 3-1-1977 expressly to the
effect that "the State shall endeavour to protect and improve the
environment and to safequard the forests and wildlife of the
country”. Thereqfter, the Environment (Protection} Act, 1986 (the
Act) was enacted to provide for the protection and improvement of
the environment and for mafters connected therewith. The
Statement of Objects and Reasons emphasises the world-wide
cornicern over the decline in environmental quality and the urgency
of steps required for the protection and improvement of the
environment. It is clear that the possibifity of any deterioration in
the environmental quality was excluded and emphasis at the
minimum was on protection with the endeavour to improve the
then existing state of environmental quality. Any further decline in
the environmental gquality at least after the enactment of the Act is
undoubtedly a failure to perform this obligation by the State,
contrary to the constitutional scheme.

2. It ecannot be disputed by anyone that there has been
considerable further decline in the environmental quality even
after enactment of the Environment (Protection) Act, 1986,
notwithstanding the resolve to prevent which the constitutional
amendment was given effect to by enactment of the statute.

't Rural Litigation and Entitlement Kendra, Dehradune and Others Vs State of U.P. Others
(1985} 2 SCC 431, M.C. Mchta v, Union of India (2001} 3 SCC 756, M.C. Mchta v. Union of
India (1998} 6 SCC 63, M.C. Mchta v. Union of India [2002) 4 SCC 356, M.C. Mehta v. Union
of India {1998) 6 SCC 60 .

12 M.C, Mehta v. Union of india (1997) 2 SCC 353, M.C. Mehta v. Union of india and Shriram
Foods and Fertilizer Industriea and Anr, (1986) 2 SCC 176, Rural Litigation and Entitlement
Kendra, Dehradun v. State of U.P. (1985) 25CC 431, Mohd, Haroon Ansari v, Diatrict Collector
(2004) 1 SCC 491, Union of India v. Union Carbide Co. {1989) 1 SCC 674, M.C. Mehta v. Union
of India {1992} 3 SCC 256, Sterlite Industries {India} Ltd. etc. v. Union of India & Ors.{2013)
43CC 575, M.C. Mehta v. Union of India (2004} 6 SCC 588, M.C. Mehta v. Kamal Nath {2000)6
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Environment Protection group and Ors. v. Bombay Suburban Electricity Supply Company Ltd.
and Ors {1991} 25CC 539

i+ Arjun Gopal and Ors v. Union of Indie and Ors {2017) 16 SCC 280, Dr. B.L Wadhcra v. Union
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h and Ors. O.A No. 45] of 2018
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3. Even a cursory perusal of the provisions of the enactment reveal
the emphasis on the need for not mere protection but also
improvement of the environmental quality. The definitions
including that of "enwvironment” in Section 2 of the Act, the extent of
the powers of the Central Government in Section 3 and the further
power o give directions in Section 5 are alone sufficient to indicate
the high degree of duty imposed on the State for which large
powers are given to enable discharge of that duty. We may refer
in particular to Sub-section (3) of Section 3 which confers powers
on the Central Government {0 constitute an authority or authorities
considered necessary or expedient by it for the purposes of this Act
and the further power to give directions under Section 5,

4. In spite of a number of matters, including this writ petition of
1985 having been brought in the Court as PIL, the required
attention does not appear to have been paid by the authorities
concerned to take the steps necessary for discharge of this duty
imposed on the State by the provisions mentioned above except for
the enactment of the said statute. The least which ought to have
been done in this direction was to constitute a high-power
committee at the national level of eminent persons and to ensure
Constitution of similar authorities at the State level in exercise of
the power given by Sub-section (3) of Section 3 of the Act to ensure
that the object of the enactment was duly served. The several
aspects of the environment which this Court is required to deal
with in this writ petition are all covered not merely by the general
provisions in Sub-section (1) of Section 3 but also by the specific
matters specified in Sub-section (2) thereof. It is only on account of
the absence of the authority/ authorities contemplated under Sub-
section (3) of Section 3 that this Court is required to deal with these
matters in this writ petition and several other similar writ petitions
pending in this Court, in addition to those which are pending in
different High Courts. ft is also a matter of concern that
notwithstanding the pendency of these matters in this Court for so
long no steps have been taken as yet by the Central Government
Jfor the Constitution of the authority/authorities contemplated by
Sub-section (3) of Section 3 so that even now these matters can be
taken care of by the authorities intended for the purpose.

5. It is undoubtedly a matter of universal concern that the quality
of the environment continues to deteriorate even now. Any further
delay in the performance of its duty by the Central Government
cannol, therefore, be permitted. Suitable directions by the Court to
reguire performance of its duty by the Central Government is
mandated by the law and have, therefore, now to be given. We
consider it appropriate that before issuing such directions, the
Central Government should be given one more opportunity to
indicate all the measures taken by it so far for discharge of the
duty enjoined on it by the above provisions in Part IV of the
Constitution and the Environment {Protection) Act, 1986,

6. It need hardly be added that the duty cast on the Stafe under
Articles 47 and 484 in particular of Part IV of the Constitution is to
be read as conferring a corresponding right on the citizens and,
therefore, the right under Articie 21 at least must be read to include

11
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the same within its ambit. At this point of time, the effect of the
quality of the environment on the life of the inhabitants is ruch tog
obuious to require any emphasis or elaboration.

7. We may also add that the Central Government in addition to
stating all the steps taken so far, as indicated above, must also
place before the Court the national policy, if any, drawn up in this
behalf for the protection and tmprovement of the envirorunent and
the steps @ proposes to take to restore the quality of the
environmen: at least to the level at which it existed in 1977
together with the time-frame for the implementation of the
programme. These particulars be furmished on the affidavit of the
Secretary, Ministry of Environment and Forests, Government of
India.” :

CAP and GRAP for NCR

10. The Tribunal also referred to a Comprehensive Action Plan (CAP) for
air pollution control for NCR prepared in pursuance of order of the Hon'ble
Supreme Court dated 06.2.2017 by the Environment Poliution (Prevention
and Control] Authority {EPCA} in consultation with the CPCB and Delhi
Pollution Control Cotamittee {DPCC) on 05.04.20171% ‘and Graded
Response Action Plan (GRAF} notified by the MoEF&CC on 12.01.2017
stipulating specific steps for different levels of air quality such as
improvement in emission and fuel quality and other measures for
vehicles, strategies to reduce vehicle numbers, non-motorised
transport network, parking policy, traffic management, clogure of
polluting power plants and industries including brick kilns, cont;'ol of
generator sets, open burning, open eateries, rond dust, construction

dust, etc.}?

Unfavourable ranking of India in terms of air pollution

11. Implementation of prescribed norms in the light of legal provigions

and court directions remains & challenge. The consequence is that India

IR W Report No.71, EPCA-Rf2-17/L-21, Comprehensive Action Plan for air poliutien control with
s T - thedhjective 10 meet ambient air quality standards in the National Capital Territory of Delhi

S antf.»ﬂxiqonai Capital Region, including states of Haryana, Rajasthan and Uttar Pradesh,
- 2 178.0, I'?._’S!E.}, Motfication, Ministry of Environment. Forest and Climate Change
E R
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is being ranked high in terms of level of pollution compared to many‘?thcr

countries with enormous adverse impact on public health. Most victims

are children, senior citizens and the poor.18

12, The GRAP categorises levels of pollution as severe plus, severe, very
poor, moderate to poor. The action to be taken in such situations includes
stopping entry of trucks, stopping construction activities, odd and
even scheme of private vehicles, shutting of schools, closing of brick
kilng, stone crushers, hot mix plants, power plants, intensifying
public transport services, mechanized cleaning of road, and
sprinkling of water, stopping the use of diesel generator eets,

enhancing parking fees, etc.

13. The MeoEF&CC has by various notifications put restrictions on
activities in Coastal areas, Flood plains, Taj corridor Eco-sensitive
zones, etc. in view of ecological sensitvity and impact of such
activities on environment if such activitles are carried o1.:1t in
unregulated areas. This needs to be extended to the NACs in view of
impact on public health and environment to give effect to the
‘Precautionary’ and ‘Sustainable Development' principles. Some of the

well-known sources of air pollution are;

Construction activity and carriage of construction material.
Mining and transportation of mined material.

Burning of Municipal Solid Waste and other waste.
Bumning of agriculture residue.

Bursting of crackers.

Vehicular Pollution

Diesel gen-sets

Dust on the roads.

Industrial and power house emissions including fly-ash.
Emissions from coal fired activities brick kilns, Hot-Mix Plants
and Stone Crushers.

WENOGL LN

= httpg:-l_[www.{hehmdu.comfsci-tcch,Jrnrrgw,uaﬂd-cnvimnmrm]mdia-runks—177-01:{-01’—18&
n -cﬁvrrc'mn_\cntal-perfmmancr—mdcx/anicic?QS 13016.ece, hups:/ fwww ndtv.com fdethi-
] x}cwsl’chx.is-mr-pollulion-hﬂs-causrd-of-death-cf-1S-Oﬂﬂ-ncoale-studv-1883022.
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Tribunzal’s Intervention by 8.10.2018 order - Constitution of 1
Quality Monitoring Committee (AQMC]) in States, supervised by Chief
Secretaries to prepare and execute action plans to control eir
pollution — with air quality monitoring and public grievance redressal
portals

14. The Tribunal, after consideration of the issue on 08.10.2018,
directed as follows:

P All the States and Union Territories with non-attginment cities
must prepare appropriate uction plans within two months aimed
at bringing the standards of air quality within the prescribed
rnorms within six months from date of finalization of the action
plans.

iL The Action Plans may be prepared by six-member committee
comprising of Directors of Environment, Transport, Industries,
Urban Development, Agriculture and Member Secretary, State
Poltution Control Board or Committee of the concerned State. The
Committee may be called Air Quality Monitoring Comunittee
(AQMC). The AQMC will function under the overall
supervision and coordination of Principal Secretary,
Environment of the concerned State/Union Territory. This
may be further supervised by the Chilef Secretarles
concerned or their counterparts in Union Territories by ensuring
intra-sectoral co-ordination.

iii. The Action Plans may take into account the GRAP, the CAP and
the action plan prepared by CPCB as well as all other relevant
Jactors. The Action Plans may be forwarded to the CPCB by
31.12.2018. The same may be placed before the Committee as
directed in direction no. vi. The Action Plan will include
companents Uke Ildentification of source and its
apportionment conslderinng sectors like vehicular
pollution, industrial pollution, dust poltution,
construction activitles, garbage burning, agricubiural
polltution including pollution caused by burning of crop
residue, residentlal and indoor pollution etc. The action
plan shall also consider measures for strengthening of Ambient
Air Quality {AAQ} monitoring and steps for public awareness
including issuing of advisery to public for prevention and control
of air pollution and involuement of schools, colleges and other
academic institutions and awareness programmes.

lv. The Action Plan will tndicate steps to be taken to check
different sources of pollution having speedy, definite and
specific timelines for execution.

v. The Action Plan should be consistent with the carrylng
capactty assessment of the non-attalnment cities in terms
of wvehicular pollution, industrial emissions and
population density, extent of construction and
construction activitles etc. The carrying capacity
assessment shall also lay emphasis on agricultural and
indoor pollution in rural areas. Depending upon assessed
carrying capacity and source apportionment, the
authorities may consider the need for regulating number
of vehicles and thelr parking and piylng, population

14
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; density, extent of construction and construction activities
etc. Guidelines may accordingly be framed teo reguluate
vehicles and industries in non-attainment cities in terms
. of carrying capacity assessment and source
} apportionment.
tvi. The Committee comprising of (a} Shri Prashant Guargava,
Member Secretary, CPCB, (b} Dr. Mukesh Khare, Professor, IIT
Dethi, and {¢) Dr. Mukesh Sharma, Professor, IT Kanpur shall
examine the Action Plans and on the recommendations of the
| said Committee, the Chairman, CPCB shall approve the same

‘ by 31.01.2019.

: vii.  The Chief Secretaries of the State and Administrators/ Advisors
to Administrators of the Union Tarritories will be personally
accountable for failure to formulate Action Plans, as directed.

viii. The CPCB, SPCBs and State Pollution Control Committees shall
develop a public grievance redressal portal for redressal of
public complaints on air pollution along with a superyisory
mechanism for its disposal in a time bound manner. Any visible
air pollution can be reported at such portal by email/ SMS.

tx. The CPCB and all the State Poliution Control Bowds arnudl
Pollution Control Committees shall collectively workout and
design a robust nationwide ambient air quality monitoring

- programume in a revised format by strengthening the existing
monitoring network with respect to coverage of more
cities/towns. The scope of monitoring should be expanded to
include all twelve (12) notified parameters as per Notification No
B-29016/20/90/PCI-L dated 18th November, 2009 of CPCB.
The continuous Ambient Air Quality Monitoring Stations
{AAQMS) should be preferred in comparison to manual
monitoring stations. The CPCB and States shall file a composite
action plan with timelines for its execution which shall not be
more than three months. It is expected that all such AAQMS
shall be connected to central server of CPCB for reporting
analysis of results in a form of Air Quality Bulletin for general
public at regular intervals atleast on weekly basis and ambient
air quality on continuous basis on e-portal MoEF&CC wnll
provide requisite funds for the purpose. MoEF&CC in
consultation with Ministry of Housing and Urban Affarrs,
MoRTH, Ministry of Petroleurmn and Natural Gas, Ministry of
Agriculture, Cooperation and Farmers Welfare or any other
Ministry to lay down such guidelines as may be consitlered
necessary for improvement of air quality in the country.”

rre

P T
.
-

0. Orders in related matters - deted 16.01.2019 in OA 606/2018,
26.02,2020 in OA 773/2018, 01.12.2020 in OA 24972020,
03.12.2020 in OA 283/2020, 05.02.2021 in OA 95/2018, order dated
14.11.2019 in O_A, No. 1038/2018, order dated 23.07.2018 in O.A
No. 451 of 2018, order dated 17.03.2021 in O.A. No. 67/2019 and
order dated 17.02.2021 in O.A. No. 1016/2019

B a. Order dated 16.01.2019 in OA 606/2018: Requiring Chief
SBecretaries of all States/UTs to study and appear before the
Tribunal to remedy significant environmental challenges
including air pollution in NACs

15
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15. In pursuance of order dated 16.01.2019 in OA 606/2018, the Chi%f
Secretaries of all States/UTs appeared in person. The orders specified
arcas of environmental concern being waste management, pollution of
water bodies, non-attainment cities, polluted industrial areas, ‘sand
mining and enforcement mechanism, including compensation regime for
restoration of environment. After interaction with them, the Tribunal inter
alia directed further monitoring at their level atleast once every month and
sending quarterly status reports. The Chief Secretaries were to constitute
environmental 'cclls directly under them and monitor compliance atleast
once in a month. Similarly, District Magistrates were to monitor
compliance at district level with the assistance of District Task Force as
per District Environment Plan.

b. Order dated 26.02.2020 in OA 773/2018 regarding remedial

action for unregulated parking and traffic congestion:

16. The Tribunal considered another overlapping issue of unregulated
illegal parking on the roads, adding to air pollution and impacting p;ubh'c
health.!? Vide order aated 26.02.2020, reference was made to the stand of
the Ministry of Road Transport & Highways (MoRTH] that the Ministry was
engaged in underiaking carrying capacity study for transport
infrastructure. The Tribunal directed the concerned joint Secretaries of
MoRTH as well as Ministry of Housing and Urban Development, Govt. of
India and Member Secretary, CPCB to remain present in person, after
acquainting themselves fully on the subject. Accordingly, a report dated
16.06.2020 has been filed by the MoRTH and by the Ministcy of Urban

Affairs jointly on the subject of undertaking carrying capacity of the roads.

c. Order dated 01.12.2020, in QA 249/2020: ban on crackers
P having regard to poor and below air quality
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17. Vide order dated 01.12.2020, in OA 24972020, Tribunal on its own
; motion v. Ministry of Environment, Forest & Climate Change & Ors., the
Tribunal imposed ban on sale and use of fire crackers in all cities/towns
where air quality was poor' and ‘below’ and restricted their use where air
quality was ‘moderate’ or ‘below’ to green crackers only upto 2 hours on

specified festivals. It was also directed that atleast one AAQMS must be

set up at every District Headquarter and if online station was not possgible
atleast a manual station was required to be set up which did not cost
much. Air quality data was also directed to be placed on the website of the
District Administration. Direction as also issued for assessment and
recovery of compensation for violations.

d. Order dated 14.11.2019 in 0.A. No. 1038/2018, order dated
23.07.2018 in 0.A No. 451 of 2018, order dated 17.03.2021
in O.A. No. 67/2019 and order dated 17.02.2021 in O,A. No.
1016/2019 -~ polluted industrial areas, crop residue burning,
usc of pet coke as fuel and brick kilns in NCR

18. The Tribunal! has also considered the issues of remedial action
against pollution as indicated by Comprehensive Environmental Pollution
Index {CEPI) showing 100 industrial arcas polluted vide order dated
14.11.2019 in OA No. 1038/2018, News item published in "The Asian Age”
Authored by Sanjay Kaw Titled "CPCB to rank industrial units on pollution
levels”, vide order dated 23.07.2018 in O.A No. 451 of 2018, Smt. Ganga
Lalwani V. Union of India and Ors., on the subject of repulation and control
of pollution by burning of crop residue, vide order dated 17.03.2021 1n OA
No. 67/2019, Sumit Xumar v. State of Himachal Pradesh & Ors., on the
subject of control of pet coke and vide order dated 17.02.2021 in QA No.
1016/2019, Utkarsh Panwar v. Central Pollution Control Board & Ors. on

the subject of regulation and control of brick kilns and issued directions.

17
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e. Orderdated 03.12.2020 in OA 283/2020; Dust Control during
road sweeping

19.  Vide order dated 03.12.2020 in OA 283/2020, R.S. Virk v. Central
Pollution Control Board, the Tribunal directed all Municipal Corporations,
local bodies in the NCR and other cities where air quality was ‘poor’ and
above to take steps to ensure sprinkling of water before sweeping of
roads, using treated water from STPs and to take steps for planting of
grass/raising small Iharbs and shruba on the sides of the
pavements/road shoulders and on open dusty areas, incluoding the
areas on the sides of the pavements/right of way. Also directed that
the pavements may also be appropriately covered so as to prevent
generation of dust. It was also directed that the issue of stopping
burning of biomass/waste and construction and demolition activities
be duly regulated and the local bodies may send their action taken
reports to the Principal Secretaries, Environment heading the AQMCs
every quarter, who may thereafter send their reports to CPCB.

f. Orxder dated 05.02.2021 in OA No. 95/2018: Need for Data
Grid for Letter planning and monitoring

20. The Tribunal, vide order dated 05.02.2021 in CA No. 95/;’2018,
Aryavart Foundation v. M/s Vapi Green Enviro Ltd. & Ors., referred to the
need for authentic data being compiled to facilitate planning and
monitoring. It was observed:

“20. Further, for improving monitoring and planning, authentic data
needs to be compiled at all levels. Inttiative will have to be taken
consistent with Digital India initiatives by the
MoEF/ MoJS/ MoUD/ CPCB and based on such policy decisions, the
Environment departments of all States/UTs will have to compile
data in their respective jurisdiction, preferably District-wise. On that
basis District Environment Data Grid (DEDG), State Environment
Data Grid {SEDG) and National Environment Data Grid (NEDG) can
be set up and continuously updated. The Grid can be connected to
oniine monitoring systems. Comprehensive Environment Pollution

18
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Index (CEPI) is being prepared limited to the Industrial Area but the
Grid can cover larger areas and aspects and can be sourcez of
research and planning. It can also facilitate monitoring of and be in
synec with other government initiatives such as National Mission for
Clean Ganga, Swachh Bharat and Jalshakti Abhiyan etc. Based on
such data, it may alse be easier to study ‘carrying capacity’ of
different areas to plan siting policy for various activities.

xx xx XXX
2B 'c SN o o SOOI e

vTiL Consistent with Digital India initiatives, MoEF&CC/
MoJS/CPCEB may consider setting up and periodically
updating National Environment Data Grid (NEDG)
linked to the State Environment Data Grids {SEDGs)
DEDGs and further linked to available portals like
online air/ water quality, Sameer and other monitoring
stations to facilitate analysis, research and planning
on the subject. It may be further interlinked to
initiatives like NMCG/Swachh Bharat/Jal Jeevan
Mission.”

IV. Review of compllance status of directions for remedial action -

Oxders in this matter dated 15.03.2019, 06.08.2019, 20.11.2019
and 21.08.2020

Order dated 15.3.2019: First review of progress of implementation of
directions dated 8.10.2108. Further directions in view of inadequate
progress

21. Vide order dated 15.03.2019, the Tribunal considered the status of
compliance by various States/UTs in the matter of preparing and
executing action plans for control of air pollution in pursuance of order
dated 8.10.2018. Since there was large scale non-compliance, further
directions were issned.

Order dated 06.08.2019: Second review of progress in preparing and
executing action plans and to include Noise control measures and
develop Emergency Response systems with mock drills

22, Further review was undertaken vide order dated 06.08.2019.

Following questions were framed for consideration:

a. Whether a robust nationwide real time online continuous ambient
air gquality monitoring programme has been designed as

19
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admittedly there are shortcomnings in the current air quality
monitoring regime in view of area coverage and quality of data?

b. Whether more cities have been identified as NACs and strategy to
deal with the same has been prepared?

¢. Whether the States with NACs have prepared time bound and
budgeted Action Flans for bringing the air quality of NACs in their
States within the prescribed norms?

d. Whether the components of such Action Plans are in conformity
with the directions in order dated 08.10.2018%°?

e. Whether environmental compensation regime has been designed
on ‘Polluter Pays’ principle?

f. Whether CPCB, SPCBs and PCCs have developed a public
grievance redressal portal?

g. Further directions to deal with the sttuation.”

23. Status with reference to each of the above questions was examined
and following directions were issued:

I CPCB, SPCBs and PCCs need to ensure assessment and
installation of the requisite number of real time Online Continuous
AAQMS within six months from today and indicate progress in this
regard before the next date.

iI. The Expert Team of CPCB to design a model/SOP for source
apportionment and ecarrying capacity assessment within two
months which may be replicated for all the NACs. In the light of
such study, further action may need to be considered by
MoEF&CC within three months thereafter in terms of regulating the
number of vehicles, action in terms of shift to e-vehicles and CNG
vehicles, intensifying public transport system, mechanical
cleaning of roads, enhancement of public parking facilities etc.,
improvement in fuel quality and traffic management, regulation of
construction activities, strict adherence to siting guidelines with
regard to stone crushers, mining, brick Kkilns, thermal power
plants, coal handling, air polluting industries, hot mix plants, ete.
Besides, activities like crop buming and buming of trash
wood/ leaves/debris for heating in winters to be strictly regulated
and violations penalized as has been done by notifications for ESZ,
CRZ, Ganga Flood plains etc. '

M. Concermned Town & Country Planning departments (with whatever
be the name in the State) of all the States/UTs may ensure review
of master plans specially for the NACs to be consistent with
carrying capacity and source apportionment study reports within
six months of such reports being available and furnish compliance
reports to this Tribunal and CPCB.

30 (1) Identification of source of potiuton; {{f} Determining source apportionment including sectors
like vehicular pollution, industrial pollution, dust pollution, construction activities, garbage
burning, agricultural pollutden including pollution caused by burning of crop residue,
residential and indoor polhution etc; {ill)] measures for strengthening of Ambient Air Quality
AAQ] monitoring and {IV) Steps for public awareness including issuing of advisory to public

20
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Concerned States may ewolve enforcement mechanism for
closing/ shifting of industrial units other than household industries

Jrom residential/non-conforming areas in the light of law laid
down in M.C. Mehta vs Union of India, (2004) 65CC 588.

SPCBs/PCCs need to develop interactive public grievance
redressal portals on the pattern of CPCB portal “Sameer” within
two menths if not already done.

Actions Plans need to be prepared by States for the additional 20
NACs on the pattern of 102 NACs within three months and after
its approval by CPCB within two months, States must initiate time
bound actiont on remediation within next three months.

CPCB may finalize the pending action plans within two months,
Environmental compensation may be deposited by the defaulting
States in terms of our order dated 15.03.2019 with the CPCB.

TNimeline prescribed for reviewing action plans with regard to its
report dated 15.07.2019 by the CPCB for further micro planning
may be reduced from six months, preferably to four months. CPCB
may give appropriate directions to the SPCBs/PCCs accordingly.

CPCB must forthwith come out with a compensation regime within
two months for air as well as noise pollution to the extent such
rnorms have not yet been laid down

Having regard te adverse impact on public health and
constitutional mandate that right to clean air is a fundamental
right, the MoEF&CC may modify the NCAP by reducing the
timelines and increasing the target for reduction of air polfution.

Noise Limiters need to be installed on potential noise polluting
devices, including retrofitting the existing devices. Appropriate
directions be issued by the States/UTs within three months in the
same manner as directed by this Tribunal for Delhi vide order
dated 01.08.2019 in O.A. No. 519/2016, Hardeep Singh & Ors. vs
SDMC & Ors.

The CPCB may also evaluate existing air quality monitoring
mechanism of all States and UTs and fumish a report to this
Tribunal before the next date in terms of capacity of its scientific
and technical personnel both in terms of number of personnel and
skill/ competence and outreach programmes on public awareness
and suggestions for improvement.

The CPCB and States may have robust Emergency Response
System and preparedness by way of mock drills and measures to
be taken in the scenario when air pollution levels become severe
plus and severe.

The SPCBs and PCCs to submit details of ‘consent’ funds to CPCB
and this Tribunal within two months alongwith Action Plans on the

basis of template provided by CPCB. CPCB may scrutinize and
approve such action plans within two months in accardance to our

21
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order dated 22.01.2019 in O.A. No. 101/2019. Finally, the State
PCBs and PCCs may execute their Action Plans within next one
year thereafter.

XV. The Envirornmental Compensation levied by State Transport
Departments may be divided in the ratio of 50:25:25 amongst the
States, the SPCBs/PCCs and the CPCB.”

Order dated 20.11,2019: Third review of progress - direction to
remedy inadequate monitoring and enforcement by strict
enforcement of polluter pays principle and steps for accountability by
way of adverse ACR entries exploring use of Campa Funds

24. Thereafter, vide order dated 20.11.2019, further progress was
reviewed with reference to the directions issued on 6.8.2019 in the light of
the report dated 14.11.2019 fited by the CPCB. Since progress achieved
was not adequate, further directions were issued on the issues earlier
considered as well as the issue of tackling the problem of remediation of
legacy waste dump sites which were also a source of air pollution,
adversely affecting public health. Directions issued in the said order are:
729, In view of above, we direct as follows:

i} Let assessed number of stations be instailed within one
year and quarterly progress reports furnished to CPCB by
all the SPCBs/ PCCs. First such report may be furnished by
01.04.2020. All such stations should be connected to the
server of the CPCB and data displayed at the national portal
on online real-time basis with AQ! in public domain. CPCB
may have its own stations at such critical locations as
considered necessary. All the 12 notified parameters should
be duly monitored by the CAAQMS. In default of compliance,
SPCB/PCCs will be Hable to pay compensation @ Rs. 5 Lakh
per month starting from 01.01.2021. Failure may also be
reflected in the ACRs of the Member Secretaries of
SPCBs/PCCs.

Procurement of such equipments may preferably be through
Goverrunent E-marketing (GeM] Portal of Gowt. of India
CPCRB may take steps to have standards/ specifications and
accredited/ reputed vendors notified on the said portal. CEQ,
GeM, may also take necessary steps in the matter.

it) Let SA and CC be completed within three months by the
SPCBs/PCCs ufilizing available data, based on which
MoEF&CC may take further foilow up action in terms of
direction para Il of order dated 06.08.2019 quoted above.
SPCBs/PCCs may fumish action taken report to CPCB so
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that CPCB can file an appropriate report before this
Tribunal For any default, compensation will be liable to be
paid @ of Rs. 5 lakh per month after 01.04.2020. Failure
may also be reflected in the ACRs of the Member Secretaries
of SPCBs/PCCs. MoEF&CC may file compliance report
before the next date.

The review of master plans may now be carried out in the
light of the studies within six months from the date of such
studies in above terms. Mechanism for shifting industrial
umnits from residential arcas may be evolved immediately.
Let both these aspects be complied by the all the States/UTs
and reports furnished to the CPCB. The Chief Secretaries
concerned may monitor compliance. In default, the
concerned States/UTs will be liable to pay compensation @
Rs. 5 lakhs per month after the stipulated timeline already
mentioned. The compensation may be recovered by the
States/UTs from the erring officers and appropriate entries
may also be made in the ACRs of the concerned Heads of
the Departments. The CPCB may prepare a comprehensive
report and furnish the same before the next date.

PGRPs may be developed for the remaining NACs and report
Jumished by the SPCBs/PCCs to CPCB within two months.
In default, SPCBs/PCCs concerned will be linble o pay
compensation @ Rs. 2 lakhs per month from 01.02.2020.
CPCB may file a compliance report. Failure may also be
reflected in the ACRs of the Member Secretaries of
SPCBs/PCCs.

Compliance may also be ensured for the remaining cities
and report furnished to CPCB by the States/UTs by
31.01.2020. In default, compensation will be liable to be
paid @ Rs. 10 lakhs per month from 01.G2.2020. The
compensation may be recovered by the States/UTs from the
erring officers and appropriate entries may also be made in
the ACRs of the Heads of the Departments concerned.

Let the approved action plans be executed accordingly in
terms of the timeline provided therein and compliance report
Jumished by Chief Secretaries of the concerned States/UTs
to CPCB on quarterly basis starting from 01.04.2020. CPCB
may file compliance report before this Tribunal Failure on
this regard may be visited with adverse consequences.

Let the States/UTs ensure compliance of directions with
regard to the remaining cities in terms of observations in
Para 18 within by 30.06.2020. In default, the States/UTs
will be liable to pay @ Rs. 5 lakhs per month Hll compliance.
The compensation may be recovered by the States/UTs from
the erring officers and appropriaie entries may also be made
in the ACRs of the concemed Heads of the Departments.

Let the NCAP be revisited in terms of observations in Para
20 before the next date, fuiling which the Tribunal have no
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option except to take coercive measures against concerned
officers.

Let the directions for control of noise pollution be complied
with in terms of observations in Para 21 and report
fumished to CPCB by 31.03.2020. CPCB may furnish a
cormnprehensive report to this Tribunal. If the scid direction is
not complied with, the defaulting States/ UTs will be liable
to pay compensation @ Rs. 2 lakhs per month which may be
collected by the CPCB and recovered from the salary of the
concerned Heads of the Departments.

Procurement of requisite equipments may preferably be
through Goverrunent E-marketing (GeM} Portal of Gout. of
India, CPCB may take steps to  have
standards/ specifications and aecredited/reputed vendors
rnotified on the said portal. CEO, GeM, may also take
necessary steps in the matter.

Let the evaluation of monitoring stations be done positively
by 31.12.20189 in terms of observations in Para 22 and a
compliance report filed before the next date. As already
directed, the evaluation should not only be sound in terms
of sdentific and technical capacity but also effectiveness of
the outreach programme,

Let the steps for ERS be taken as per observations in Para
23 and compliance report filed before the next date. The
States have not given their response which may now
positively be done within one month, failing which the
Tribunal have no option except to take coercive measures
against concerned officers.

The Chhattisgarh State PCB s directed to take remedial
steps and modify its action plan on the subject of EC and
Consent finds in terms of instructions of CPCB and direction
of this Tribunal. Fresh action plan may be furnished to CPCB
by 31.01.2020. We also disapprove the tnaction by other
SPCBs/PCCs in not complying with the directions. All'other
SPCBs/PCCs may give their action plans latest by
31.01.2020. In default, the erring SPCBs/ PCCs will be liable
to pay environmental compensation (@ Rs. 5 lakhs per month
till compliance of the directions which may be liable to be
recovered from the concemed Charmen and Member
Secretaries. Failure may also be reflected in the ACRs of the
Member Secretaries of SPCBs/PCCs. CPCB may file a
consofidated report on the subject before the next date.

It needs to be explored by the MoEF&CC and concerned
States/UTs whether a part of CAMPA funds can be utilized
Jor special afforestation drive in 122 NACs. If so, further
necessary action be taken and a report furmished to this
Tribunal by the MoEF&CC before the next date.

Apart from other steps, focused attention may be required to
ensure big-remediation of legacy waste dump sites for which
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this Tribunal has already issued exhaustive directions in
0.A. No. 519/2019 as already noted in para 9 ahouve. (CS S_

xv}  With regard to finalization of Emergency Response System
{ERS), we are of view that the State Disaster Management
Authorities in coordination with the SPCBs/PCCs and-State
Units of Meteorological Departments may include emergency
as a part of disaster management and develop ERS
accordingly which may be placed in public domain.

xvi)] The States/UTs which are able to successfully control air
pollution in measurable terms in respect of 122 NACs may

place their successful models and best pructices on their
respective websites for the benefit of others.”

Order dated 21.08.2020: Fourth Review of progress in actions plans
for control of air and noise pollution in terms of earlier directions in
the light of report abont complance status

Major deficiencies in compliance status found and forther directions
issued: inadequate monitoring stations, lack of SA and CC studies,
lack of micro planning, inadequate procurement of equipments for
control of noise, lack of adequate initlatives in remedying legacy
waste sites, lack of coordination with disaster management
authorities to prevent environmental disasters ~ remedial directions
25. The matter was last considered on 21.08.2020 in the light of reports
of CPCB dated 06.03.2020, 21.07.2020 and report dated 18.08.2020 of
the MoEFF&CC, declining to reduce time for abating air pollution under
NCAP and two reports dated 06.03.2020 and 15.07.2020 filed by the
Oversight Committee for compliance of environment issues for the State of
UP, headed by Justice SVS Rathore, former Judge of the Allahabad High
Court at Lucknow.?! The Tribunal reviewed the progress pointwise and
also considered report of Ministries of Road Transport & Highways and
Urban Development dated 16.06.2020 with reference to order in OA

773/2018 on overlapping issue. The operative part of the order containing

directions on consideration of all the issues is as follows:

“l. Directions:

Vide order dated 16.03.2020, OA 670/2018, Atul Singh Chauhan v. Ministry of
orests and Climaze Change & Ors.
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In view of the aboue, the directions are summed up as

Sfollows:

L

1.

Hit.

i

Ui,

The work of completing remaining 175 monitoring stations
needs to be expeditiously completed within next six
months. Work in this regard may commence within one
month, which may be monitored by the CPCB, by holding
periodical online meetings with the Chairman/Member
Secretaries of State PCBs/PCCs or other authorities. The
funds available under the ‘consent
mechanism’/ ‘environmental compensation’ may be
utilized for the purpose by the State PCBs/PCCs. It will be
preferable that out of the abouve, 25 stations are set up by
CPCB/ State PCBs/PCCs jointly (with CPCB financing out
of its EC funds), following an appropriate procedure to
ensure best price and gquality;

Carrying Cupacity and Source Apportionment studies
may be simultaneously undertaken by the State
PCBs/PCCs, utilizing the ‘consent wmechanism’/
‘environmental compensatior:’ fund. Work in this regard
may commence within one month and completed in six
months. State PCBs/PCCs will be at liberty to either
undertake the study in-house or by hiring any other
agencies. However, as far as possible a uniform policy
may be adopted in this regard which may be finalized by
the CPCB in consultation with all State PCBs/PCCs in
same manner as in direction L It will be preferable that 25
such studies are conducted jointly by CPCB/State
PCBs/PCCs {with CPCB finar:cing out of its EC Funds) to
set a paltern,

Let further steps of prohibiting/ shifting polluting activities
which are found unsustainable/non-conforming and
beyond carrying capacity of NACs, as a consequence of
SA/CC Studies or otherwise, to other locations, in the
interest of public health and protection of environment to
give effect to ‘Sustainable Development’ principle be taken
by the States/ UTs; .

The States may take further steps to set up and operate
PGRPs expeditiously, within three months, The CPCB as
well as State PCBs/PCCs may evaluate functioning of
such portals on real time basis in the direction of
protection of environment. In particular analysis may be
undertaken about the number of complaints received,
effective steps for redressal taken and improvement
achieved and planned. Such exercise may be ongoing but
in the first instance may be compiled as on 31.12.2020
and report filed by the State PCBs/PCCs with the CPCB
within one month thereafter;

Action plans for newly added 20 NACs be completed
expeditiously on the pattern of such plans for 102 cities,
already prepared;

All the concerned States/UTs may execute action plans,
including control of stubkle burning, where ever
necessary and bursting polluting and noise generating
fire crackers and give information about the status of
compliance of action plans as on 31.12.2020 to CPCE
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before 15.1.2021. They may also give information in a
tabulated form about the extent of improvement achieved,
if any, in terms of reduction in pollution load. Steps in
terms of action plans completed, actions ongoing and
actions incomplete;

Detailed micro level planning be undertaken in respect of
each NAC by the concerned State/UT expeditiously and
status as on 31.12.2020 be furmished to the CPCB within
one month thereafter;

The States/UTs may address the gaps communicated by
the CPCB with respect to the action plans for control of
noise pollution and the States/UTs which have not yet
furnished their action plans may do so positively by
31.12.2020. Compensation regime for violations of noise
pollution be applied by all the States/UTs;

We find that NCAP for reduction of air pollution does not
fully meet the mandate of sustainable development.
Violation of laid down air pollution levels resulting in large
number of deaths and diseases needs to be addressed
expeditiously. Targeted time of reduction of pollution
loads needs to be reduced and planned steps need to be
stemly implemented on the ground. MoEF&CC may take
further action as per law in the light of observations in
para 19 above.

The States may utilize CAMPA funds, undertaking special
afforestation drives in forest lands or other permissible
locations in 122 NACs as per CAF Act, 2016 o abate
poliution in the said cities. The CEQ of CAMPA may hold
a video conferencing with all the States PCBs/PCCs to
coordinate and facdilitate the utilization of CAMFPA Funds;

Let all the States/UTs take further action for procurement
of equipments and taking other steps for control of noise
poliution in 122 NACs as discussed in para 20 abouve and
direction (uviti) above, including applying compensation
regime prepared by the CPCB and file their respective
reports of status of compliance as on 31.12.2020 by
15.1.2021;

Let further steps be taken by all the States/UTs to
finalise ERSs in terms of suggestion of the CPCB as
guoted above in para 24, constituting a suitable
mechanism similar to Task Force under GRAP for Delhi-
NCR and information fumnished to the CPCB by
31.12.2020;
let further steps be taken to plan utilisation of consent/EC
funds by all the State PCBs/PCCs in the light of order of
this Tribunal on the subject dated 24.07.2020 in O.A. No.
10272019, Ashish Kumar Dixit v. State of Uttar Pradesh
& Crs by 31.12.2020.1t will be preferable that MoEF&CC
with assistance of CPCB lays down an institutional
mechanism on the pattern of CAMPA or otherwise for
proper utilization of consent and EC funds available with
CPCBY/ State PCBs/PCCs.

Let CPCB issue a fresh direction with regard to the
remediation of legacy waste sites in the light of

27



RETR

RETELT RIS

XU,

Xut

XUl

T . A\

e ERoah ) b

D e k- \

rhe, \-,:L ',"\ ; =
- i,

e D, 3
‘.\c‘z\ WL h,/
\\){/\ N - J_. \’f"“
s~ S \\:4.\?;,:
7 W

I v !F\
~onE Al “_',/'

4276 135

deficiencies noticed by the CPCB and coordinate further
action with the concerned Urban Development /Local
Bodies/PCBs/PCCs/Municipal Corporations. At least one
site may be remediated and made a model of compliance
in each of the 122 NACs. Where ever legacy waste sites
remediation has not commenced, it may commence
earliest having regard to the fact that timeline under
statutory rules to complete such action is 7.4.2021 and
continued delay is detrimental to public health and
environment. Information of compliance status as on
31.12.2030 be furmished to CPCB in terms of observations
in para 24 above;

All the States/UTs and PCB/PCCs may take steps to
coordinate with the State Disaster Management
Authorities and Meteorological Departments. The
observations of this Tribunal while dealing with the
problem of frequent environmental disasters in order
dated 23.07.2020 in OA 134/2020, News Item published
on 13.07.2020 in daily “India Today” titled “Massive fire
engulf Vizag chamical plant, explosions heard, injuries
reported” may also be taken into account. Action taken
reports be filed with the CPCB for submission of
consolidated report to this Tribunal;

MoRTH may take further prompt action of undertaking
carrying capacity studies with regard to road
infrastructure, specially in 122 NACs, through Central
Road Research Institute or any other agency which may
be financed by CPCB out of compensation funds or
otherwise. On that basis, proper policies be prepared to
deal with the number of vehicles beyond parking capacity
or earrying capacity and permitting entry or registration
of number of vehicles, parking areas ete. This is necessary
to reduce congestion, unregulated parking and air
poltution loads in 122 NACs. CPCB may coordinate with
the concerned Ministries and acquaint this Tribunal with
the outcome in its next report;

The recommendations of the Quersight Committee for the
State of UP, in its report dated 15.07.2020, need serious
consideration and action by the concerned authorities in
the State of UP. The Chief Secretary, UP may ensure
further action in the State at different levels which may be
coordinated and overseen by the Monitoring Committee.
The oversight Committee may give its further independent
report to this Tribunal before the next date by e-mail;

In view of continued violation of law on significant
environmental issues, to give effect to rule of lmw and

Constitutional mandate of clean envirorunent and for
protection of public health and environment, monitoring
must be done at the level of Chief Secretaries at least once
in a month and the Chief Secretaries must have
environment cells attached to their offices, as earlier
directed by the Hori’ble Supreme Court and this Tribunal
in OA 606/2018;

CPCB may file its consolidated report by email by
January 31, 2021.”
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V. Consolidated Report of CPCB dated 05.04.2021 with regard to
compliance statues of directions dated 21.8.2020 103

26. Accordingly, CPCB has filed its further consolidated report on
05.04.2021 in continuation of earlier reports dated 09.11.2020 and

15.02.2021 mentioning the pointwise status as follows:

“L The work of completing remaining 175 monitoring
stations needs to be expeditiously completed within next six
months. Work in this regard may commence within one month,
which may be monitored by the CPCB, by holding periodical
online meetings with the Chairman/Member Secretaries of
State PCBs/PCCs or other authorities. The funds available
under the ‘consent mechanism’ /environmental compensation’
may be utilized for the purpose hy the State PCBs/PCCs. It will
be preferable that out of the above, 25 stations are set up by
CPCB/State PCBs/PCCs jointly (with CPCB financing out of its
EC funds), fellowing an appropriate procedure to ensure best
price and quality;

As per the Direction of Hor'’ble NGT, 20 new Continucus Ambient Air
Quality Monitoring Stations {CAAQMS) have been installed in non-
attainment cities during the period and as on date 193 CAAQMS
installed in non-attainment cities. Other states are in process of
installation of the monitoring station as per the criteria and
information is being collected by CPCE.

The proposal for setting up of 25 CAAQM Stations in Non-Attainment
Cities has been approved under EC funded project for Rs. 25 crores
by CPCB. Capital cost Rs. 1 crore per station has been sanctioned to
20 States/ Uts for installation of CAAQM Stations in the identified 25
Non-Attainment cities (ANNEXURE -I). The QOperation & Maintenance
cost shall be borne by respective SPCB/ PCC. Sanction letter has been
issued to respective SPCBs for signing of TOR to release funds.

il Carrying Capacity and Source Apportionment studies
may be simulianeously undertaken by the State PCBs/PCCs,
utilizing the ‘consent mechanism ‘I ‘environmental
compensation’ fund. Work In this regard may commence
within one month and completed in six months. State
PCBs/PCCs will be at liberty to either undertake the study in-
house or by hiring any other agencies. However, as far as
possible a uniform policy may be adopted in this regard
which may be finalized by the CPCEB in consultation with all
State PCBs/PCCs in same rmanner as in direction i. It will be
preferable that 25 such studies are conducted jointly by
CPCB/State PCBs/PCCs (with CPCB financing out of its EC
Funds) to set a pattern;

As per information provided by states, Source Apportionment (SA)
study is Completed in 09 States (14 cities); under progress in 15
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States (68 cities); and in proposal stage i 14 States {40 cities). The
detail status is enclosed at ANNEXURE -II.

Carrying capacity (CC) study is under progress in 9 States {42
cities); and in proposal stage in 18 States (51 cities). The detail
status is enclosed at ANNEXURE -III.

CPCB requested SPCBs/PCCs 1o propose the name of the 2-3 cities
from their respective states for joint SA and CC studies. 25 non-
attainment cities are identified, based on the criteria developed by
CPCB and in concurrence with SPCBs/PCCs. These studies shall be
done based on framework/ methodology prepared by CPCB by
using CPCB EC Funds. The list of identified cities is enclosed at
ANNEXUREIV.

il Let further steps of prohibiting/shifting polluting
activities which are jfound unsustainable/non-confarming
and beyond carrying capacity of NACs, as a conseqguence of
8A/CC Studies or otherivise, to other locatians, in the interest
af public health and protection of environment to give effect
to ‘Sustainable Development’ principle be taken by the
States/UTs;

Status for steps of prohibiting/ shifting polluting activities which are

Jound unsustainable/ non-conforming and beyond carrying capacity
of NACs is provided by 22 states/UTs (Jammu & Kashmir,
Uttarakhand, Telangana, Delhi, West Bengal, Punjab, Uttar
Pradesh, Himachal Pradesh, Andhra Pradesh, Karnataka,
Maharashtra Chhattisgarh, Meghalaya, Madhya Pradesh,
Nagaland, Bihar, Assam, Rajasthan, Tamilnadu, Chandigearh,
Odisha and Gujarat). Jharkhand has provided action point
regarding shifting of polluting industries in city action plan. The
detail status is enclosed at ANNEXURE -V

Kamnataka, Tamilnadu, Andhra Pradesh, Himacha! Pradesh,
Maharashtra, Chhattisgarh, West Bengal, Assam, Punjab,
Chandigarh, SPCBs/PCCs have informed that the “steps of
prohibiting/shifting poliuting activities which are found
unsustainable/non-conforming and beyond carrying capacity of
NACs, as a consequence of SA/CC Studies or otherwise, to other
locations, in the interest of public health and protection of
environment to give effect to ‘Sustainable Development’ principle”
will be done after completion of SA and CC studies.

Uttar Pradesh SPCB informed that a letter regarding shifting /
prokibiting the industries in the non-conforming areas had been
issued from the office of Principal Secretary, Environment, Forest &
climate Change, to the Additional Chief Secretaries/ Principal
Secretaries of the all the concerned departments and a meeting of
Oversight Committee was held on 21.12.2020, wherein various
steps has been proposed like constituted District level Committee
and other nodal departments from mapping and closure of non-
conforming areas and Ensuring scrutinization and geotagging of the
electricity connections to prevent reissuing of electric connections to
he illegal units.
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Rajasthan SPCB informed that the work is not related to the state
board.

iv. The States may take further steps to set up and operate
PGRPs expeditiously, within three months. The CPCR as well
as State PCBs/PCCs may evaluate functioning of such portals
on real time basis In the direction of protection of
environment. In particular analysis may be undertaken
about the number of complaints recelved, effective steps for
redressal taken and improvement achieved and planned.
Such exercise may be ongeing but in the first instance may
be compliled as on 31.12.2020 and report filed by the State
PCBs/PCCs with the CPCB within one month thereafter;

The Public Griesvance Redressal Portal (PGRPA) on the pattern of
Sameer app for Non-attainment cities is deweloped by 15 States
(Uttarakhand, Jammu & Kashmir, Gujarat, Rajasthan, Meghalaya,
Maharashtra, Madhya Pradesh, Himachal Pradesh, Andhra
Pradesh, Telangana, Uttar Pradesh, West Benga.l, Odisha, Punjab
and Delhi) & the same is under development in 3 States (Tamilnadu,
Nagaland & Chandtgarh} Dedicated helpline numbers/web portal
to address grievances are provided by 7 States {Assam,
Chhattisgarh, Jharkhand, Karnataka, Nagaland, Tamilnadu, &
Bihar]. The details along with the redressal status are enclosed at
ANNEXURE- VT

With regard to complain redressal status detail provided by Delhi,
Himachal Pradesh, Madhya Pradesh and Uttar Pradesh is given
below:

Status of Complaints

&.
No. State ComplainJ Effective steps Remarks
received
Betweer, 07.10.2020
2764 o 31.12.2020 (2
I. | Delhi 4624 complaints PM) in  Delhi-NCKR
resolved (60 %) | region
Himachal 26 complaints | From 01.94.2020 to
2 Pradesh 28 resolved (93 %} 31.12.2020
Madhya No information
J. | Pradesh | 20 provided Till 14.12.2020
Uttar 57 complaints | Between June .
4 | bradesh | °® resolved (97 %)| 2020 08.01.2021
g Gujarat No complaints received tll date

West Bengal SPCB informed that the details of complaints received
on portal will be submitted shortly.

No information is provided by 17 states {Andhra Pradesh, Assam,
Chandigarh, Chhattisgarh, Jammu & Kashmir, Jharkhand,

N Karmmataka, Maharashtra Meghalaya, Nagaland, Odisha, Punjab,
N
-
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Rajasthan, Tamilnadu, Telangana, Uttarakhand and Bihar,
regarding Status of Complaints on Public Grievance Redressal
Fortal,

. Action plans for newly added 20 NACs be completed
expeditiously on the pattern of such plans for 102 cities,
already prepared;

As per Hon’bie NGT order of O.A. No. 681/2018 and criteria
finalized by CPCB for categorizing non-aftainment cities. List of
non-attainment citles has been updoted by CPCB based on
data for the period of 2015-2019 on 21.10.2020 and 02 more
cities namely Gorakpur in Uttar Pradesh and Madural in
Tamilnadu added to the list. The total 124 non-attainment
cities identified based on air guality data for the period of
2015-2019.

Out of total 22 newly added NACs, 21 dty action plans, West
Bengal (Asansol, Barrackpore, Durgapur, Haldia, Howrah &
Raniganj), Odisha (Kalinganagar), Gujarat (Vadodara), Andhra
Pradesh  {Anantapur, Chitoor, Elum, Kadapa, Ongole,
Rajahrnundry, Srikakulam & Vizianagaram), Uttarakhoand
{Dehradun), Tamilnadu (Trichy & Madurai), Uttar Pradesh
(Garakhpur) and Telangana (Sangareddy) are approved for
implementationy; one city Maharashtra (Thane) was requested to
submit revised plans as per the recommendation of the three
member committee;

vi. All the concerned States/UTs may execute action plans,
inctuding control of stubble burning, where ever necessary
and bursting polluting and noise generating fire crackers
and glve information about the status of compliance of
action plans as on 31.12.2020 to CPCB before 15.1.2021.
They muay also glve information in a tabulated form about
the extent of improvement achieved, {f any, in terms of
reduction in pollution load. Steps in terms of action plans
completed, actions ongoing and actions incomplete;

Action taken/information received from Delhi, Andhra Pradesh,
Tamilnadu, Uttarakhand, Punjab, Himachal Pradesh, Madhya
Pradesh, Maharashtra, West Bengal, Bihar, Nagaland, Uttar
Pradesh, Chhattisgarh, Odisha, Karmnataka and Jarmmu & Kashmir.

Rajasthan SPCB communicated that this Direction is not related to
the State board and Assam PCB informed that there are no issues
related to stubble burning.

No information received from other states (Chandigarh, Gujarat,
Jharkhand, Meghalaya and Telangana). Details are enclosed at
ANNEXURE-VII

vil. Detailed micro level planning be undertaken in respect
of each NAC by the concerned State/UT expeditiously and

status as on 31.12.2020 be furnished to the CPCEB within one
month thereafter;
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CPCE prepared a uniform robust format to address micro level
activities for the sources covered under city action plans and has
been shared with respective SPCRs/PCCs. Detailed and updated
submission in the format shall facilitate preparation of micro-level
plan as well as streamlined monitoring of implementation of city
plans in the city. Such a format shall also aid in transitioning to a
dynamic digitized reporting system in future

Micro level planning has been submitted by Uttar Pradesh {Agra,
Allahabad, Anpara, Bareily, Firozabad, Ggjraula, Ghaziahad,
Jhansi, Kanpur, Khurja, Lucknow, Moradabad, Noida, Meerut,
Raebareli and Varanasi), Uttarakhand (Kashipur & Rishikesh),
Maharashtra  {Akola, Amravati, Aurangabad, Badlapur,
Chandrapur, Jalgaon, Jalna, Kolhapur, Latur, Mumbai, Nagpur,
Nashik, Navi Mumbai, Pune, Sangli, Solapur, Ulhasnagar, Thane &
Vasai-Virar), Andhra Pradesh (Guntur, Kumoo!, Nellore,
Vjayawada & Vishakhapatnam), West Bengal (Kolkata, Asansol,
Barrackpore, Durgapur, Haldia, Howrah & Raniganj), Telangana
{Hyderabad & Patancheruvu), Himachal Pradesh (Baddi, Damtal,
Kala Amb, Nalagarh, Paonta Sahib, Parwanoo & Sunder Nagar),
Tamilnadu  (Thoothukudi, Trichy, Madurai & Chennai),
Chhattisgarh (Bhilai & Raipur), Rajasthan {(Jaipur, Jodhpur & Kota),
Meghalaya (Bymihat), Bihar (Patna), Gujarat {Surat, Vadodara &
Rajkot), Haryana (Fanidabad), Jharkhand (Dhanbad, Jamshedpur
& Ranchi), Karmataka (Bengaluru), Madhya Pradesh (Bhopal,
Dewas, Indore, Sagar, Ujjain, Gwalior & Jabalpur), Punjab
{Ludhiana & Amritsar) and Nagaland (Dimapur & Kohima)

Assam, Kamataka and Punjab SPCB inform that the Micro Planning
of Actions of non-attainment city/towns will be done after
completion of Source Apportionment and Carrying Capacity Study.

viil. The States/UTs may address the gaps communicated by
the CPCB with respect to the action plans for control of noise
poliution and the States/UTs which have not yet furnished
thelr action plans may do so positively by 31.12.2020.
Compensation regime for violations of noise pollution be

applied by all the States/UTs;

A Separate report will be filed to Hon’ble NGT against the Direction
by CPCB.

ix. We find that NCAP for reduction of air pollution does
not fully meet the mandate of sustainable development.
Violation of laid doun alr pollution levels resulting in large
number of deaths and diseases needs to be addressed
expeditiously. Targeted time of reduction of pollution loads
needs to be reduced and planned steps need to be sternly
implemented on the ground. MoEF8CC may take further
action as per law in the light of observations in para 19
above. The States may utilize CAMPA funds, undertaking
special afforestation drives in forest lands or other
permissible locations in 122 NACs as per CAF Act, 2016 to
abate pollution in the sald cities., The CEO of CAMPA may
hold a video conferencing with all the States PCBs/PCCs to
coordinate and facilitate the utilization of CAMPA Funds;
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Xx. Let all the States/UTs take further action for
procurement of equipments and taking other steps for
control of noise pollution in 122 NACs as discussed in para '\\\‘\
20 above and direction (viil) above, including applying
compensation regime prepared by the CPCB and file their
respective reports of status of compliance as on 31.12.2020

by 15.1.2021;

A Separate report will be filed to Hon'ble NGT against the Direction
by CPCB,

xi. Let further steps be taken by all the States/UTs to
Jfinalise ERSs in terms of suggestion of the CPCB as quoted
above in para 24, constituting a suitable mechanlsm similar
to Task Force under GRAP for Delhi-NCR and information
Jurnished to the CPCB by 31.12.2020;

The Emergency Response System (ERS) -~ GRAP for Non-attainment
cities is developed/part of action plan by 15 states {Jammu &
Kashmir, Himachal Pradesh, Uttar Pradesh, Andhra Prudesh,
Punjab, Chandigarh, Delhi, Bihar, Tamilnadu, Odisha, Nagaland,
Gujarat, Moharashtra, Meghalaya and Telangana) and
development is under process in 03 states (Uttarakchand, Rajasthan
(for Ahvar city ERS prepared) and Assam). GRAP is being prepared
in Chhattisgarh.

For Madhya Pradesh GRAP is prepared for Indore, Bhopal, Gwalior
& Jabalpur (GRAP development under process in Dewas, Sagar &
Ujjain), for Jharkhand GRAP is prepared for Ranchi & Jamshedpur
{no information is available for Dhanbad), for West Berigal GRAP is
prepared for all cities except Kolkata, for Karnataka GRAF is
prepared for Bengaluru (no information is available for Devanagere,
Gulburga and Hubl-Dhanuvad),

As informed by Karnataka SPCB, Proposal is being sent to Revenue
Dept., Gout. of Karnataka to include MS, KSPCB as a member of
Disaster Management Authority. The details are enclosed at
ANNEXURE -VIII

xil. let further steps be taken to plan utilization of
consent/EC funds by all the State PCBs/PCCs in the light of
order of this Tribunal on the subject dated 24.07.202Q in
0.A. No. 102/2019, Ashish Kumear Dixit v. State of Uttar
Pradesh & Ors by 31.12,2020. It will be preferable theat
MoEF&sCC with assistance of CPCB lays doum an
institutional mechanism on the pattern of CAMPA or
otherurise for proper utilization of consent and EC funds
available with CPCEB/State PCBs/PCCs,

As per the direction of Hon’ble NGT order O.A. No. 681/2018 dated
20.11.2019, a Committee is constituted in CPCB to review and
approve the Action Plans for utilization of consent funds. OI%
meeting of the Committee was convened on 13-02- 2020 and action
plans received from 14 SPCBs/PCCs were discussed in detail. The
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Committee proposed that revised action plans as per the templates
proposed by CPCB may be submitted.

The 2r4 Meeting of the Committee was convened on 07.08.2020 to
review the action plans received from 07 State Pollution Control
Boards/ Pollution Control Committees (SPCBs/PCCs) namely
Assam, Chandigarh, Chhattisgarh, Himachal Pradesh, Jammu &
Kashmir, Meghalaya and Punjab. All the seven plans were placed
before the Committee for consideration and approval. The
Commitiee examined these action plans and action plans of
Chandigarh PCC, Chhattisgarh Environment Conservation Board,
Himachal Pradesh SPCB, Jammu & Kashmir PCB and Punjab SPCB
were approved,

A meeting was convened on 1501-2021 through Video
Conferencing under the Chairmanship of Dr. Prashant Gargava, MS-
CPCB with the State Pollution Control Boards {SPCBs)/ Poltution
Control Committee (PCCs] to discuss the action plans and proposed
the follouring:

1. SPCBs/PCCs shall prepare and submit Action Flans in line
with orders of Hon’ble NGT, state specific requirements &
priorities and effective utilization of funds before 31
January 2021 to CPCB;

2. SPCBs/PCCs shall provide the Annual collection of Consent
and Environmental Compensation (EC) Funds to CPCB;

3. SPCBs/PCCs shall clearly specfy the availability of
Consent ard Enwvironmental Compensation Funds for
execution of Action plans;

4. Action Plans for utilization of Consent and EC Funds shail
be as per the Template provided by the Hon'ble NGT
addressing the priority issues of SPCBs;

5. State level Committee shall be constituted for approval of
action plans before submitting to CPCB and ;

6. Monitoring mechanism may be developed for execution of
action plans by SPCBs/PCCs.

Meeting of the Committee for Utilization of Enuironmental
Compensation (EC) Funds was convened on 18.02.2021 o review
the action plans received from State Pollution Control
Boards/Pollution Control Committees {(SPCBs/PCCs) in compliance
of the Hon’ble NGT order O_A. No. 102/2019 dated 24.07.2020.

The Committee examined in detail the action plans received from 16
SPCBs and 03 PCCs, summary recommendations are given below:

s+ Andaman & Nicobar, Assam, Jammu & Kashmir,
Meghalaya, Mizoram, Nagaland and Puducherry
SPCBs/PCCS does not have sufficient EC funds for
execution of action plans

* Andhra Pradesh, Chandigarh and Sikkim have submitted
action plans for more than the cost of EC Funds
availability;

+ The Action plan for Himachal Pradesh SPCB has already
been approved by the Committee in the meeting held on
07.08.2020;
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* Kerala, Rajasthan and Tamil Nadu SPCBs huve submitted
action plans only for a part of Utilization of EC funds.
Therefore, plans may be revisited;

* Odisha SPCB has submitted common action plan for 0.A
No. 681/2018 and 102/2019. Also availability of EC fund
is not provided, and

= Action plans received from Bihar SPCB, Chhattisgarh
ECB, Gujarat SPCB and Madhya Pradesh SPCEB were
approved by the Committee for executiorn:

xii{. Let CPCB issue a fresh direction with regard to the
remediation of legacy waste sites in the light of deficlencies
noticed by the CPCB and coordinate further action with the
concernied Urban Development /Local Bodies/PCBs/PCCs/
Municipal Corporations. At least one site may be remediated
and made a model of compliance in each of the 122 NACs.
Where ever legacy waste sites remediation has not
commenced, it may commence earliest having regard to the
Jact that timeline under statutory rules to complete such
actlon is 7.4.2021 and continued delay is detrimental to
public health and environment. Information of compliance
status as on 31.12.2020 be furnished to CPCB in terms of
observations in para 24 above;

As per the order of Hon'ble NGT, CPCB has issued direction on
dated 27.01.2021 to all SPCBs/PCCs on following:

1. SPCBs/PCCs to provide complete list of Legacy Waste
dumpsites in their States/UTs as per format enclosed.

2. SPCB/PCCs o ensure that necessary action for bio-mining
and bio-remediation of these dumpsites is done by the
concerned Local Authorities in compliance with Provisions of
SWM Rules, 2016

3. SPCBs/PCCs shall ensure that concerned Local Authorities
engaged in the biomining process of legacy waste follow
procedures as per CPCB Guidelines for Disposal of Legacy
Waste with specific compliance to the following paints:

L  Analysis of varipus screened fraction materials ie.
RDF, fine earth/bio earth ete, prior to its
disposal/utilization

i.  Preparation of plan for utilization/disposal of screened

ons
.  Adequate provisions for leachate treatment.
iv. Maintenance of records / documents for
disposal/ utilization of the RDFs or fine earth and other
materials.

4. SPCBs/PCCs shall ensure that the local bodies prepare time
targeted Action Plan for bio-mining/ bio-remediation of these
dumpsites in compliance with points listed above. The
timelines as specified in SWM Rules, 2016 and Hon’ble NGT
Drrections on the matter are to be adhered to for remediation
of these sites.

. SPCBs/PCCs to ensure that no fresh waste is disposed at
these dumpsites and local authorities make proper
arrangement for management of fresh solid waste
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6. SPCB to ensure that at least one legacy waste dumpsite is
remediated in their jurisdiction which can be considered as
model jor compliance for other legacy waste dumpsites in
Non-Attainment Cities (NAC).

Copy of the direction issued on 27.01,202] is enclosed at
ANNEXURE-IX and status of information provided by
SPCBs/PCCs for the direction is enclosed at ANNEXURE-IX-A.

xtv. All the States/UTs and PCB/PCCs may take steps to
coordinate with the State Disaster Management Authorities
and Metecrological Departments. The observations of this
Tribunal while deallng with the problem of frequent
environmental disasters in order dated 23.07.2020 in 0A
134/2020, News Item published on 13.07.2020 in daily
“India Today” titled “Massive fire engulf Vizag chemical
plant, explosions heard, infuries reported® may also be taken
into account. Action taken reports be filed with the CPCB for
submission of consolidated report to this Tribunal;

The Emergency Response System (ERS) - GRAP for Non-attainment
cities is developed/part of action plan by 15 states (Jammu &
Kashmir, Himachal Pradesh, Uttar Pradesh, Andhra Pradesh,
Punjab, Chandigarh, Delhi, Bihar, Tamilnadu, Odisha, Nagaland,
Gujarat, Maharashtra, Meghalaya and Telangana) and
development is under process in 03 states (Uttarakhand, Rajasthan
{for Alwar city ERS prepared) and Assam). GRAP is being prepared
in Chhattisgarh.

For Madhya Pradesh GRAP is prepared for Indore, Bhopal, Gwalior
& Jabalpur (GRAP development under process in Dewas, Sagar &
Ujjain), for Jharkhand GRAP is prepared for Ranchi & Jamshedpur
fno information is available for Dhanbad), for West Bengal GRAP is
prepared for all cities except Kolkata, for Kamataka GRAP is
prepared for Bengaluru (no information is available for Devanagere,
Gulburga and Hubli-Dhanuvad]},

As informed by Karnataka SPCB, Praposal is being sent to Revenue
Dept., Gout. of Karnataka to include MS, KSPCB as a member of
Disaster Management Authority. The details are enclosed at
ANNEXURE -V,

A communication is received from Gouwt. of Uttar Pradesh for
issuance of the required guidelines in the matter through National
Disaster Management Authority (NDMA), CPCR also communicated
to NDMA for necessary actions in this regard.

The compliance status received from the various SPCBs/PCCs on
steps to coordinate with the State Disaster Management Authorities
and Meteorological Departments is enclosed at ANNEXURE-X,

xv. MoRTH may take further prompt action of undertaking

. —__ carrying capacity studies with regard to road infrastructure,

- P '“‘W- eclally in 122 NACs, through Central Road Research
St e - T UnStitute or any other agency which may be financed by CPCB
< ‘o{{r? ‘é( compensation funds or otherwise. On that basis,
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proper policles be prepared to deal with the number of
vehicles beyond parking capacity or carrying capacity and
permitiing enitry or registration of number of vehicles,
parking areas etc. This 1s necessary to reduce congestion,
unregulated parking and air pollution loads in 122 NACs.
CPCB may coordinate with the coricerned Ministries and
acquaint this Tribunal with the outcome in {ts next report;

Communicatior: was sent by CPCB vide letter dated 07.10.2020
and 24.11.2020 to MoRTH to take the matter on priority and provide
the cost of the aforesaid study, for consideration of CPCB. Letter
enclosed at ANNEXURE-XI.

Ministry of Road Transport & Highways in its Office Memorandum
No. RT16025/2/2019-T dated 21, 12.2020 (ANNEXURE-XT), stated
that, “as per Government of India {Allocation of Business) Rules
1961, subject matter of the ‘Planning and Coordination of Urban
Transport systems is allocated to the Ministry of Housing and Urban
Affairs {(MoHUA). Further, MoHUA has already entrusted the task of
Jormulating methodology for assessment of Carrying Capacity to
M/ s Urban Mass Transit Company Ltd (UMTC).

The scope of the study being undertaken by MoHUA already covers
the carrying capacity studies with regard to road infrastructure, and
may be extended to 122 NACs, in compiiance of the Hon’ble NGT
order dated 21.08.2020.”

Further, CPCB vide letter dated 13.01.2021, requested to MoHUA to
take the matter on priority and provide the requirement of the funds,
if any on aforesaid study, for consideration of CPCS and compliance
status on the Hon’ble NGT direction.

In reference to the MoRTH Office Memorandum No. RT-
16025/2/2019-T dated 21.12.2020 (ANNEXURE-XIT), MoHUA,
issued an Office Memorandum vide O.M. No. K-14011/23/2018-
UT-I dated 20.01.2021 (ANNEXURE-XTII), wherein MoHUA stated
that “the stand/contention of MoRTH s not correct and is also not
in line with the facts/developments of the case” and various views
are provided. It is also stated that the directions of the Hon'ble NGT
mn the Order dated 21.08.2020 are categorical, case specific and
with reference to MoRTH's functions and mandate for framing of
policies regarding road infrastructure, fruming of proper policies.
Accordingly, the directions of the Hon’ble NGT in their order dated
21.08-2020 are for compliance and necessary action by MoRTH and
they may consider filing compliance report/ appropriate
submissions before the Hon’ble NGT.

xvl. The recommendations of the Cversight Commitiee for
the State of UP, in its report dated 15,.07.2020, need serlous
consideration and action by the concerned authorities in the
State of UP. The Chief Secretary, UP may ensure further
action in the State at different levels which may- be
coordinated and overseen by the Monitoring Commmittee. The
oversight Committee may give its further independent report
to this Tribunal before the next date by e-mail;
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Information to be submitted by Uttar Pradesh separateiy.

xvil. In view of continued violation of law on significant
environmental issues, to give effect to rule of law and
Constitutional mandate of clean environment and for
protection of public health and envirorument, monitoring
must be done at the level of Chief Secretaries at least once in
a month and the Chief Secretaries must have environment
cells attached to their offices, as earlier directed by the
Hon’ble Supreme Court and this Tribunal in OA 606/2018;

The environment cell is prepared by 11 states {Jammu & Kashmir,
Chhattisgarh, dimachal Pradesh, Madhya Pradesh, Maharashtra,
Punjab, Odisha, Tamilnadu, Nagaland, West Benga! and Uttar
Pradesh} and status not available for 13 states {Andhra Pradesh,
Chandigarh, Delhi, Gujarat, Jammu & Kashmir, Jharkhand,
Kamataka, Meghalaya, Rajasthan, Telangana, Uttarakhand, Bihar
and Assam). Details of development of environment cell are
enclosed at ANNEXURE-XTV. "

27. Separate report on the subject of control of noise pollution gives the

gap analysis as follows:

“3.0 GAP ANALYSIS

As per Hon'ble NGT Directions dated 15.03.2019 and
15.11.2018, action Plan submitted by States/UTs are analysed
on the basis of following points: .

i Noise level monitoring in conjunction with the Police
Department and take remedial action.

i Folice Departments of all the States/UTs may obtain the
Noise monitoring devices within a period of three months.

fiL Police Department of all the States/UTs may also train
their staff regarding the use of such devices.

v Police Department of all the States/UTs may develop a
robust.protocol for taking appropriate action against the
degfaulters.

v. Use of Sound Limiter{s} in all sound system/public
address system for effective control of Noise Follution.

Accordingly, action plans submitted by 30 States/UTs were
assessed based on its adeguacy in addressing abouve-
mentioned points. Detailed assessment of action plan is
attached as Annexure-XLVI,

Following are the major observations based on the assessment:
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i 10 States/UTs (Delhi, Tripura, Bihar, West Bengal,
Komataka, Kerala, Gujarat, Jammu and Kashmir,
Stkkim, Uttar Pradesh) have addressed all the five action
points as listed above in their action plans.

. 20 States/UTs (Andhra Pradesh, Andaman & Nicobar,
Arunachal Pradesh, Assum, Chhattisgarh, Chandigarh,
Goa, Daman & Diu & Dadra and Nagar Haveli, Himachal
Pradesh, Lakshuadweep, Madhya Pradesh,
Maharashtra, Meghalaya, Manipur, Mizoram, Odisha,
Pondicherry, Tamil Nadu, Telangana, Uttarakhand) have
partially addressed the above-listed action points in their
action plans.

tiL. 05 States/UTs namely Haryana, Jharkhand, Nagaland,
Punjab, Rajasthan have not submitted any action plan to
CPCRB.»

V1. Consideration of Report of the Oversight Committee for UP dated
27.03.2021 about complience status in UP and recommendations
for this order

28. We have also considered the report of the Oversight Committee for
UP filed on 27.03.2021 in continuation of earlier report dated 12.02.2021,
giving the compliance status with reference to directions of this Tribunal
in the State of UP showing non-compliances on several issues, in a tabular
form. The Chief Secretary, UP may look into the report of the
Oversight Committee and take further remedial action in terms of

recommendations therein,

Separate Report of CPCB re: road dust control and fire crackers

29. The separate CPCB report in pursuance of directions in OA
2B3/2020 is to the effect that 12 States have initiated some action and
made provision for sprinkling of water to suppress road dust and to
procure mechanical road sweepers while other States have yet to take
action. Report in pursuance of directions in OA 249/2020 is that 23 States

had preparcd plans to regulate bursting of fire crackers while other

--“States had yet to take action.
gt U/’E\\‘.\
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VII. Current (Fifth) and final review on the subject -~ Analysis of the

CPCB report dated 05.04.2021 for this order

30. The report shows progress under 17 specific heads. With regard to
installing 175 monitoring stations, it is stated that 20 new CAAQMs have
been installed and 25 approved. SA and CC studies are underway. There
ig partial progress on shifting poliuting activities out of non-conforming
arcas. PGRPs have been developed by several States and other States.have
yet to do the same. Two more cities have been added to the list of NACs
and actions plans for the NACs have been mostly prepared. Status of
execution of action plans is not very clear. Micro level planning has been
done for some cities. Gaps in plans and execution remain to be addressed.
The issue of revising NCAP and CAMPA Funds is still to be addressed.
Certain steps have also been taken for control of noise pollution, including
procurement of noise monitoring devices and limiters. Emergency
response systems have been partly developed. Directions issuzd for
utilizing ‘Consent’ and ‘EC' funds and for bioremediation of legacy waste
dump sites. Carrying capacity of road infrastructure to determine parking
capacity is being dealt with by the Ministry of Road Transport and
Highways and Urban Development Departments, Environment Cells have
been set up by some of the Chief Secretaries. The report does not
indicate the reduction in pollution ievel in any of the NACs as a result
of steps so far taken. 8imilarly, with regard to noise pollution controi,
no tangible progress has been shown. Progress on SA and CC studies is
highly inadequate. Preventive and remedial measures for stubble burning
need to be planned in advance for effective control of pollution. CPCB
needs to undertake finger printing and marker/bio-marker pollutant
analysis and identily sensitive plant species which will indicate quality of

air as well as deleterious effect, if any, along with SA studies. While the
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report has stated under heading (ix} that a separate report will be filed on
the subjects of modification of NCAP, utilization of CAMPA Funds by
undertaking special afforestation drive, no such separate report has been

filed.

31. We consider it necessary to comment on some of the subjects

needing pointed attention.

Inadequacy of Monitoring Stations

32. To capture the real picture which is essential for further planning
and remedial action, sufficient number of monitoring stations have to be
established and there has to be atleast one monitoring station in every
district, as earlier directed. In this regard, we may refer to earlier order
dated 21.08.2020 on consideration of the issue with reference to the data
from CPCB report dated 18.08.2020. The Tribunal noted that the said
report mentioned that air quality was being monitored manually at 793
locations covering 344 cities/towns in 28 States and 7 Union Territories
(UTs) across the country under National Air Quality Moniforing
Programme {(NAMP) and through real time stations in 219 stations covering
123 cities in 18 States and 2 UTs under Continucus Ambient Air Quality
Monitoring. Further, the SPCBs/PCCs are also monitoring ambient air
quality manually at 126 locations covering 86 cities/ towns in 13 States
under State Air Quality Monitoring Programme [SAQMP). It was observed
that there are 740 Districts in the country and above 4000 cities. It
is absolutely necessary that atleast at every District Headquarter in
all the 740 Districts, there should be an air quality monitoring
staton. It was directed that wherever such stations have not yet been
set up so far (though Air Act is 39 years old), manual stations, which

are very easy fo set up and are not costly, must be installed at the
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earliest using simpler procedure like GeM. This step houlci not
exceed three months. This will be the responsibility of the State
PCBs/PCCs, using funds available under ‘consent mechanism’/
‘environmental compensation’.

As per data furnigshed by the CPCR in its report dated 14.11.2019,
it was mentioned that as sgainst requirement of CAAQMS being 800,
only 176 had been installed and as against required manual stations
being 1250, only 658 had been installed. The gap was directed to be
filled up by the Tribunal till 20.11.2020 which was extended wvide

order dated 21.08.2020 for six months, which expired on 21.02.2021,

CC and SA Studies

33. The progress on the sobject is inadequate, though important as
in its absence of such studies, further planning and action may he
difficult. Hazardous/polluting activities will remain unchecked

without proper planning.

8hifting of polluting activities

34. As already mentioned, in absence of CC and SA studies and master
plans, shifting, prohibiting and regulating unsustainable polluting

activities remain a challenge.

Effective functioning of PGRPa

35. As per report, 17 States have vet to provide information white

effectiveness of functioning of PGRPs has not yet been duly evaluated.

Action Plans for NACs
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the action plans are not in consonance with the orders of this Tnbunal.
For enforcement of rule of law, accountability is required to fixed for every
violation of standards of air quality by identifying the violators and taking
action in terms of prohibiting polluting activities as well as recovering
compensation for the period during which violation continued. If such plan
is not prepared to make every violator accountable, there will be failure of
the public trust doctrine under which the State Authorities are required to
enforce the enacted law. There has to be commitment to the upholding of
the air quality standards laid down and taldng action for every violation.
We are of view that such coercive action for failure against authorities
must start atleast frecm 01.11.2021. Any delay in execution of action. pian
beyond 01.11.2021 will render the concerned States liable to pay
compensation atleast @ Rs. 10 lakhs per month with liberty to recover the
amount from the erring officers. Such compensation must be credited to a
separate account to be operated by the Chief Secretary of the State and

the amount so deposited will be spent for restoration of the environment.

Roise control

37. There are huge gaps in execution of action plans for noise control,
including procurement of equipments. Such gaps need to be addresscd
especially by Police and environment Departments who are entrusted with
the responsibility of control of noise under the Noise Pollution (Regulation
and Control) Rules, 2000. Atleast from 01.11.2021, the concerned
States/heads of police force must be held liable to pay compensation @

Rs. 10 lakhs per month on the same pattern as failure to enforce action

plans for control of air pollution.
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38. Afforestation drive is essential for control of air pollution.
Coordination with the CAMPA authorities is required for utilizing the

CAMPA funds for the purpose of afforestation, as already directed.

Revamping of State PCBs/PCCs utilizing ‘Consent’/’EC’ funds

39. According to CPCB report, certain steps have been taken but further
steps need to be taken. There is dire need to revamp regulatory authorities
by recruiting adequate number of persomnel, atleast equal to already
sanctioned posts and then reviewing the strength and also by procul_'ing
requisite equipments and establishing sufficient labs, using available
consent funds.

Issue of Carrying Capacity of the roads through Central Road
Research Institute by MoRTH

40. The issue remains unresolved though it is very much necessary for
the purpose of planning no vehicle zones, parking capacity and other
regulatory measures, including number and nature of vehicles to be
allowed in NACs and other air polluted areas.

Monitoring at the level of Chief Secretarles through environment
cells

41. The report shows that only 11 States have so far given information.

Further action needs to be taken expeditiously.
DATA GRID Needed

42.  The data grid for continuous information will go a long way in
dealing with the problem. As already noted in Para 20 above, there is need

for National, State, District Environmental Data Grids giving the data of
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Based on the level of pollution, categories of cities/districts need to be
appropriately classified such as red’, ‘orange’ and ‘green’. Further, based
on such data Natior.al Air Quality Atlas rnay be compiled and published
on the websites of MoEF&CC, CPCB and State PCBs/PCCs and updated

from time to time.

Other inadequsacies in addressing challenges : SA and CC studies and
further steps for control of Vehicle pollution, wehicle density,
industrial pollution, coal-fired industrial activities, Unscientific
mining, unplanned development, garbage Dumps, combustions -
burning of garbage, crop burning, handling of other waste - plastic,
blo-medical waste, dust, environmental disasters

Legacy Waste Sites remediation and other waste management,
including blomedical and plastic wastes and burning of crop residue

43. The said work continues to be neglected posing serious threat to the
air quality. As per directions already issued on 28.02.2020 in OA
606/2018, compensation may be recovered and utilized for rcstdration of
the environment. The said direction is reproduced below for ready

reference:

41.  In view of above, consisient with the directions referred to in

Para 29 issued on 10.01.2020 in the cese of UP, Punjab and

Chandigarh which have also been repeated for other States in

matters already dealt with, we direct:

a. In view of the fact that most of the statutory timelines have
expired and directions of the Hon’ble Supreme Court and
this Tribunal to comply with Solid Waste Management
Rules, 2016 remain unexecuted, interin compensation
scale is hereby laid down for continued failure after
31.03.2020. The compliance of the Rules requires taking of
several steps mentioned in Rule 22 from Serial No. 1 to 10
fmentioned in para 12 abouve). Any such continued
Jatlure will result in lability of every Local Body to
pay compensation at the rate of Rs. 10 lakh per
month per Local Body for population of above 10
lakhs, Rs. 5 lakh per month per Local Body for
population between 5 lakhs and 10 lakhs and Rs. 1
lakh per month per other Local Body with population
with § lakhs from 01.04.2020 H1l compliance. If the

et et Local Badies are unable to bear financial burden, the

Hability will be of the State Governments with liberty
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to take remedial action against the erring Local
Bodies. Apart from compensation, adverse entries
must be made in the ACRs of the CEO of the said Local
Bodiles and other senior functionaries in Department
of Urban Development etc. who are responsible for
compliance of order of this Tribunal. Final
compensation may be assessed and recovered by the
State PCBs /PCCs in the Hght of Para 33 above within
six months from today. CPCB may prepare a template
and issue an appropriate direction to the State
PCBs/PCCs for undertaking such an assessment in the
light thereof within one month

b. Legacy waste remedlation was to ‘comunernice’ from
01.11,2019 in terms of order of this Tribunal dated
17.07.2019 in 0O.A. No. 519/2019 para 2832 even
though statutory timeline for ‘completing’ the sald
step is till 07.04.2021 (as per serial no. 11 in Rule
22), which direction remains unexecuted at most of
the places and delay in clearing legacy waste Is
causing huge damage to environment in monetary
terms as noted in para 33 above, pending assessment
and recovery of such damage by the concerned State
PCB within four months from today, continued failure
of every Local Body on the subject of commencing the
work of legacy waste sites remediation from
01.04.2020 till compliance will result in lUability to
pay compensation at the rate of Rs. 10 lakh per
month per Local Body for population of above 10
lakhs, Rs. § lakh per month per Local Body for
population between 5 lakhs and 10 lakhs and Rs. 1
lakch per month per other Local Body. If the Locatl
Bodles are unable to bear financial burden; the
liabllity will be of the State Governments with liberty
to take remedial action against the erring Local
Bodies. Apart from compensation, adverse entries
must be made in the ACRs of the CEO of the said Lacal
Bodies and other senilor functionaries in Department
of Urban Developmeni etc. who are responsible for
compliance of order of this Tribunal Final
compensation may be assessed and recovered by the
State PCBs/PCCs in the ligght of Para 33 above within
six months from today.

¢. Further, with regard to thematic areas listed above
in para 20, steps be ensured by the Chlef Secretaries
in terms of directions of this Tribunal especially

22

The Chief Secretaries may ensure aliocation of funds for processing of legacy waste and ita
disposal and in their respective next reports, give the progress relating to management of all
the legacy waste dumpsites, Remediation work on all other dumpsites may commence {rom
01.11.2019 and compicted preferably within six months and in no case beyond one year.
Subatantial progress be made within six montha. We are congeious that the SWM Rules
provide for a maximum period of upto [(ive years for the purpose, however there is no reason
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w.r.t. plastic waste, bio-medical waste, construction
and demolition waste which are linked with solid
waste treatment and disposal. Action may also be
ensured by the Chief Secretarles of the States/UTs
with respect to remaining thematic areas viz.
hazardous waste, e-waste, polluted industrial
clusters, reuse of treated water, performance of
CETPs/ETPs, groundwater extraction, groundwater
recharge, restoration of water bodies, noise poltution
and illegal sand mining.

d. The compensation regime already laid down for failure

of the Local Bodles and/or Department of Irrigation and
Public Health/In-charge Department to take action for
treatment of sewage In terms of observations in Para 36
dabove will result in liability to pay compensation as

already noted above which are reproduced for ready .

reference:

1. Intertm  measures for phytoremediation/
bioremediation etc. in respect of 100% sewage to
reduce the pollution load on recipient water
bodies ~ 31.03,2020. Caoampensation is payable
Jor failure to do so at the rate of Rs. 5 lakh per
month per drain by concerned Local
Bodies/States (in terms of orders dated
28.08.2019in 0.A. No. 5§93/2017 and 06.12.2019
in 0.A. No. 673/2018) w.e.f. 01.04,.2020.

. Commencement of setting up of STPs -
31,03.2020. Campensation is payable for failure
to do so at the rate of Rs. 5 lakh per month per
STP by concerned Local Bodies/States (in terms
of orders dated 28.08.2019 in 0.A. No. 593/2017
and 06.12,2019 in 0.A. No. 673/2018) w.e.f.
01.04,2020.

iil. Commissioning of 8TPs -~ 31.03.2021.
Compensation is payable for failure to do so at
the rate of Rs. 10 lakh per month per STP by
concerned Local Bodies/States (in terms of orders
dated 28.08.2019 in 0.A. No. 593/2017 and
06.12.2019 in 0Q.A. No. 673/2018 w.e.f
01.04,2021,

Compensation in above terms may be depostted with the
CPCB for being spent on restoration of environment
which may be ensured by the Chief Secretaries of the
States/UTs.

An ‘Environment Monitoring Cell’ may be set up in the
office of Chief Secretaries of all the States/UTs within
one month from today, {f not already done for
coordination and compliance of above directions which
will be the responsibility of the Chief Secretarles of the
States/UTs.
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g. Compliance reports {in respect of signiﬁcant
environmental issues may be furnished in terms of order

dated 07.01.2020 quarterly with a copy to CPCB,” l 5} j

44. Vide order dated 14.12.2020 in O.A. No. 606/2018, Compliance of
Municipal Solid Waste Management Rules, 2016 and other environmental

issues, further direction issued is as follows:-

9. The compensation in terms of earlier order be recovered
and credited to a separate account with the Environment
Department of the States/UTs to be used for restoruation of
environment in the concerned States/UTs. The deposit, instead
of being made urth the CPCB, may now be made to the said
account.”
45. There are 4000 legacy waste dump sites (Including in all RACs)
in the country as per CPCB report noted in order dated 18.10.2019 in
OA 606/2018B. Emissions therefrom and burning of garbage cause air
pollution. The said accumulated flegacy waste needs to be tackled on war
footing, as earlier directed by this Tribunal in OA No. 606/2018, in the
presence of Chief Secretaries of all the States/UTs. Progress on the
subject is disappointing. Unplanned hazardous activities in
residential areas are further matter of concern. There are no ndequate
safeguards against control of fagitive dust. Coal fired industrial
activities are a great hazard. Density of vehicles, unclean fuel and
lack of planning to regulate traffic need focused attention. Ko
satisfactory sclution is in place to control burning of crop residue.

Environmental disasters remain uanchecked.

46. Dumplog and burning of hic-medical waste and plastic waste in
‘)inlation of law significantly add to nir poliution which need te be

n“' -i \
(‘*ste:ifif.'é v handled, as held by this Tribunal vide orders dated
’ AL “’ \
B w-s\\
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18.01.2021 in OA No. 710/2017, Shailesh Singh v. Sheela Hospital
& Trauma Centre, Shahjahanpur & Ors. and 08.01.2021 in EA No.
13/2019 in OA 247/2017, Central Pollution Control Board v. State
of Andarnan 8 Nicobar & Ors, respectvely.

Measurement of Success — graph must show reduction of pollntion
load but infact pollution level increasing - Serious Monitoring and
fixing accountability imperative:

47. Final success of execution of action plans depends on graph of
reduced pollution load. This requires monitoring at highest levels in
Districts, States and at the nationa! level by coordination of all concerned
departments. There is constitutional obligation of good governance and a
dutly to citizens to enforce their right of breathing fresh air. Absence of
adequate remedial action is resulting in deaths and diseases which are
like pandemic or like causing of homicide or grievous hurts with no
accountability. Main sources of air pollution have been identified and
remedial measures also articulated.

Some other recent NGT orders relevant in the context: Shifting coal
fired industrial activities to PNG

48. As a result of regional carrying capacity evaluated by an Expert
Committee under orders of this Tribunal in QA No. 101672019, Utkarsh
Panwar v. Central Pollution Control Board & Ors., it was found that brick
kiins in NCR were working beyond the carrying capacity. This led to
direction for control and regulation of such activities and also switching to
cleaner fuel. Similar directions were issned for air pollution in Morbi
industrial area in Gujarat?® and Mandi Gobindgarh Industrial area in

Punjab?4 by shifting fuel for industrial actHvities from coal to PNG.
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: 49.  Once studies are carried out about sources of pollution beyond
. assimilative capacity of air, it will be possible to control and regulate
. polluting activities in the interest of public health and to give effect to the

i Sustainable Development principle.

- Dust Control

: 50. In view of directions already given in QA 2837202025, there is need
| for control of fugitive dust emissions during the road cleaning by
appropriately sprinkting of water and greening of the open soiled areas.
 Utilization of CAMPA funds for afforestation needs to be explored in
: coordination with the CAMPA authorities, as already directed,

. Public Awareness and stringent measare against sources of pollution
rand revamping monitoring mechanism having sufficlent gualified

; personnel, perlodical training and procuring equipments - imperative
-for public health - constant planning and monitoring at all levels

:51.  Further attention is required to creating awareness about harmful

polluting activities like fire crackers. It is well known that harmful hazy

~conditions of pollutants being locked in the air during October - November
‘in North india may need sustained planning and action. Prior awareness
‘of the public in this regard is imperative. There is also need for involvement

‘of eminent citizens and experts. An Advisory Committee is required for

each of the NAC and other air poliuted areas where air quality is poor and
above so that such Committees may interact with the resident welfare
associations and other stake holders in the light of public
grievances/suggestions, plan initiatives and special drives from time to
time having regard to the local conditions. They can also coordinate with

schools and colleges and research institutions.

2020, 5.R. Virk v. Central Pollution Control Board
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52. As already mentioned, pollution free environment is part of right to
life. Air pollution beyond norms seriously affects health and environment.
Inspite of statutory mechanism and orders of the Hon’ble Supreme Court
and other Courts/Tribunal, the challenge of pollution from different
sources, including vehicular poliution, industrial and construction sector
pollution, power sector pollution, agriculture sector pollution remains,
Graded Action Response Plan (GRAP) has been issued for National Capital
Region (NCR} in pursuance of directions of the Hon'ble Supreme Court
stipulating steps to be taken for controlling/regulating several polluting

activities depending upon the level of pollution.

53. In Arjun Gopal & Ors. v. UOI & Ors.25, it was observed that the
residents of NCR faced scvere air quality standards which were worst in
the World, It had serious adverse health impact. Life of citizens in NCR
had been brought to virtual standstill. The Capital was smoked into an
environmental emergency of unseen propori:ions. It will be appropriate to

extract some observations from the judgment:-

“4,  The onset of winter and the festival/ marringe season this year,
presented to the residents of NCR severe concerns regarding the air
quality standards. According to reports, the air quality standards in
early November of this year were the worst in the world. It is
reported that the PMa s levels recorded were “beyond scale”
values (see India's Air Quality Among World's Worst Over
Diwali Weekend: Report. 4-11-2016, Hindustan Times). The
report indlcates that 24-hour average of PMa s levels In South
Delhi in 2016 were 38% higher than on the Diwali night of
2015. The day after Diwali, these levels were twice as high as
the day after Diwali in 2015, crossing 650 pg/m3, which is 26
times above the WHO's standards or levels considered sgfe.
Shockingly, on the momning of 1-11-2016, Delhi woke up to an
average PMzs level of over 700 ug/m® — some of the highest
levels recorded the world over and 29 times above WHO
standards. The report further states that the WHO guideline
Jor 24-hour average PMis levels is 25 ug/m’ and with an
arnual average PMy s level of 122 ug/m3, Delhi's air is the worst
among global megacities with dense populations. We have
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particularly referred to the PM 2.5 levels because of the
extreme effects and near invisibility of this type of particulate
matter. PMa s or particulate matter 2.5 (PMas), refers to tiny
particles or droplets in the air that are two-and-one-half
microns or less in width, It may be noted that the widths of the
larger particles in the PMa s size range would be about thirty
times smaller than that of a human hair. These particles
primarily emanate from vehicle exhausts and other operations
that involve the burning of fuels such as wood, heating oil or
coal, and of course, use of fire crackers.

5. In India, air quality standards are measured in terms of
the Air Quality Index (hereingfter “AQI”). The AQI was launched
in India on 17-10-2014 by the Ministry of Environment and
Forests. According to the press release of the Presgs information
Bureau of the same date, it conslsts of a comprehensive set of
parameters to monitor and asses the air quality. The AQ!
conslders eight pollutants (PMo, PMa s, NO2, S0a, CO, 03, NHs,
and Fbj, and based on the levels of these pollutants six
categories of AQI ranging from “Good™ to “Severe” have been
prescribed. The index also suggests the health effects of the
pollution categorywise. The gradation of AQI and its health
impact is extracted below:

Tables 1 and 2 have already been reproduced above and are not
being repeated.

6. Reports indicate that AQI in Delhi was much above the
severe standard, shooting off the AQI 500 mark on many days
this November. On the day gfter Diwali, it was more than 14
times the safe limits {see Delhi's Pollution Levels Peaks at 14
16 Times Safe Limits, 31-10-2016, The Hindu). The adverse
health effects of these harardous levels of pollution are only
too evident from the table glven above. We do not intend to
refer to the multiplicity of reports and data on this front.

7. The hazardous levels of air pollution in the last few
weeks have spared very few from its ill effects, The life of the
citizens of NCR was brought to a wvirtual standstill, not to
speak about the plight of the thousands of mute Jlora and
Jauna in NCR, Schools were declared shut, denizens of the city
advised to stay indoors, construction activities stopped, power
statlons shut and ban imposed on burning of garbage and
agricultural waste. The fall in air quality has had o
significant impact on people's lifestyle as well. The rising costs
to protect against air pollution are substantial, It has come to
our notice that people are queuing up to purchase protective
masks and air purification systems in the wake of dense smog
all over the NCR. In short, the capital was “smogged” into an
environmental emergency of unseen proportions.

The adverse effects of these extreme levels of air
ution spare no one — the young, the old, the infirm and
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even the future generations. A study of the data of the Global
Health Depository of the World Health Organisation reveals
that India has theworld's highest death rate from
chronic respiratory diseases and that about 1.5 million people
in India die annually due to indoor and outdoor pollution
(see Delhi Wakes up to an Air Pollution Problem it cannot
Ignore, 15-2-2015, The New York Times). The Kolkata-based
Chittaranjan National Cancer Institute (CNCI), in a study
commissioned and handed over to the Central Pollution
Control Board, found that key indicators of respiratory health,
lung function to palpitation, wvision to blood pressure, of
children in Delhi, between four and 17 years of age, were worse
off than their counterparts elsewhere, It alse found that more
than 40% of the school children syffer from Iung damage
(see Landmark 8Study Lies Buried, 2-4-2015, The Indian
Express]. We note with apprehension that there are nascent
studies that suggest that pollution can lower children's IQ,
hurt their test scores and increase the risks of autism,
epilepsy, diabetes and even adult-onset diseases like multiple
sclerosis (see Holding Your Breath in India, 29-5-2015, The
New York Times).

9. It has been brought to our notice thuat the severe air
pollution in the NCR is leading to multiple diseases and other
health related issues amongst the people. It is sald that the
increase in respiratory diseases like wasthrna, lung cancer,
bronchitis, ete. is primarily attributable to the worsening air
quality in the NCR. The damage being caused to people’s tungs
is sald to be irreversible, Other health related issues like
allergies, temporary dedfness are also on the rise. Varlous
experts have pointed towards multiple adverse effects of air
pollution on human health like premature deaths, rise in
mortality rates, palpitation, loss of vision, arthritis, heart
ailments, cancer, ete.

10. When we refer to these extreme effects, we are not merely
referring to the inconvenience caused to people, but to abject
deprivation of a range of constitutionally embedded rights
that the residents of NCR ought to have enjjoyed. Needless to
state, the grim situation of air quality adversely gffected the
right to education, werk, health and ultimately, the right to
life of the citizens, and this Court is constitutionally bound to
address thelr grave concerns. May we remind ourselves, that
this is not the first time that this Court was impelled into
ensuring clean air for the citizens of the capital region
(see BL.C, Mehta v. Union of India [M.C. Mehta v. Union of India,
(1998} 6 SCC 60]- M.C. Mehta v. Union of India, (1998} 9 5CC
589] , M.C. Mehta v. Union of India [M.C. Mehta v. Union of
India, (1998} 8 SCC 648] and M.C. Mehta v. Union of India [M.C.
Mehta v. Union of India, (1998) 8 SCC 206} L.”

o "‘.:_Wc have already noticed directions of CPCB under section 18 of the
7

- N ’/{ N
Air A‘dgrk}ﬁted 29.12.2015 for setting up of monitoring stations and orders
-
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of the Hon'ble Supreme Court for control of vehicular, industrial,
construction, power sector and agricultural pollution, CAP prepared by
EPCA for NCR and GRAP notified by MoEF&CC for NCR for measures in
response to higher pollution levels, including closing of specified poliuting
activities and also restrictions in eco sensitive zones and need for
comprehensive measures for NACs, which are a class of polluted areas

requiring targeted measures on the pattern of NCR and ESZs.
Enforcement of air quality standards in areas other than 124 NACs

55. As already mentioned, the criteria for determining NACs is
consecutive non-compliance for five years for any of the 12 parameters.
Apart from a city or area being non-compliant of any of the parameters for
five consecutive years and qualifying as NACs, there are cities or areas
which are non-compiiant with the air quality standards but not for
consecutive five years. Such cities also need remedial action at par with
NACs. Further, where-ever air quality is poor or above, in view of adverse
health impact of air pollution, remedial action is required in the interest of

public health.

Vil. Consideration of way forward and Directions:
56. As shown from the resume of orders dated 8.10.2018, 15.03.2019,
06.08.2019, 20.11.2019 and 21.8.2020 in the present matter and other
orders in related matters and above discussion, specific action points
stand identified. There are action plans prepared by six member Air
Quality Monitoring Committees (AQMCs) in States/UTs, overseen by the
Chief Secretaries and approved by Expert Committee comprising Member

Secretary CPCB, Prof Mukesh Khare, IIT Delhi and Prof. Mukesh Sharma,
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pursuance of order dated 16.1.2019. On further review, 15 specific
directions were issued on 6.8.2019 including setting up of online
Continuous Ambient Air Quality Monitoring Stations (CAAQMS), \_1 L
undertaking Source Apportionment {(SA) and Carrying Capacity (CC)
studies, reviewing of master plans consistent with such studies,
closing/shifting industrial units from residealial/non-conforming areas
consistent with the directions of the Honble Supreme Court, developing
public grievance redressal portals and incorparating compensation regime
against the violators. The Tribunal also took cognizance of the noise
pollution which is aiso covered under the Air {Prevention and Control of
Pollution) Act, 1981 and 2000 Rules under the EP Act. Further issues
considered include revamping of CPCB and State PCBs for effective
monitoring. Progress was reviewed on 20.11.2019 and further 16 specific
directions were issued, including compensation for defaults. Further issue
of regulating parking in the light of capacity of the road infrastructure was
dealt with vide order dated 26.2.2020, as already mentioned earlier.
Finally, on 21.8.2020 comprehensive review was undertaken and 18
specific directons were issued, The complance status does not show
significant achievements and there continne to be huge gaps in what

is required to be done and what has been done.

57. That 124 major citles in the country are continuously non-
compliant with the prescribed standards of air quality for more than
five years is a matter of serious national concern which needs to be
addressed urgently at all levels by involvement of highest authorities.
Chalienge is equally serious for areas where pollution levels are as
high as above poor even though outside 125 NACs. Challenge of

control of noise pollution also confronts the citizens. Thus, the
T T
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concerned authorities have to perform their responsibility, including

public awareness and involvement.

\37

58. In the light of above detailed discussion, holistic and
coordinated efforts at all levels in the government is dire need of the
hour. Accountability in terms of adverse entries in the ACRs and
recovery of compensation for non-compliance are imperative for
fixing accountability. This requires authorities at higher level to
function as trustees for discharge of constitutional and staimtory
obligation to the citizens. There is no other magic wand to protect
people against acknowledged sorry state of affairs. As shown from the
observations of Hon’ble Supreme Court quoted in para 53 above, India
has world’s highest death rate from chronic respiratory diseases.
About 1.5 million people in India die annually due to alr poliution.
The Hon’ble Supreme Court also observed that 40% school children
suffer from lang damage. Air pollution can lower children's IQ, hurt
their test scores and increase the risks of autism, epilepsy, diahetes
and even adult-onset diseases. Severe air pollution iz leading to
diseases and irreversible damage to health. There are other health
related 1ssues like allergies, ternporary deafness. Varlous experts have
pointed towards multiple adverse effects of air pollution on huzmen
health like premature dezths, rise in mortality rates, palpitation, loss
of vision, arthritis, heart ailments, cancer, etc. This is resulting in
deprivation of constitutionally embedded rights. Grim situation is
effecting right to education, work, health and ultimately, the right to

life of the citizens. There are further repotrts?? that air pollution is

(i) Air  pollution kilted 1.7 mllign indians  in 2019: lLancet  report:
{beeps’/ Taww downtoearth. ergin/news/airfamnp/ ar -pollution-killed - 1 -7-muillivn-inchans-in-

- Z0TY-tancet-report -
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resulting in fataliles and economic losses. Remedial action is thus

utmost for protecting health of the citizens. \ } 37

Need for a High-level National Task Force for Monitoring

59. The matter has been monitored by the Tribunal for about two and a
half years. Primarily the Tribural is an adjudicatory body and beyond
giving directions necessary for protection of environment under
section 15 of the NGT Act, execution hag to be by admiristrative
autherities. Under public trust doctrine, the State authorities are under
obligation to take effective measures to control pollution. Tribunal
monitoring cannot be for indefinite period. Road map has crystalised to an
extent. The Tribunal has formulated direction and conducted review five
times with the assistance of data available with it. The ownership of
monitoring must be now taken over by the statutory and administrative
authorities for enforcement of rule of law for which a national level task
force needs to be constituted. Thus, we find it necessary to give effect
to the princlple of Sustainable Development, in the interest of
protection of environment and public health, to direct consHtution
of an eight-member National Task Force (NTF} to be headed and
coordinated by the Secretary MoEF&CC with nominees of Ministries
from Housing and Urban Development, Road Transport, Petroleum,

Power, Agriculture, Health and CPCB with 2 view to monitor remmedinl

747374noh=1617897551 2221 &referrer=htpa%u3A%2 Fa2Fwww. gaogle com&amp ti=From%20
%%251%:34s)

{iiy AIR POLLUTION RELATED DISEASE, DEATHS COST INDIA RS 260,000 CRORES IN
ECONOMIC LOSS: REPORT (hitps://www.firstpost.com /tech/science/air-pollution-related-
disease-deaths-cost-india-rs-260000-crores-in-economic-loss-report-31 59281 . html}

{iii) 1.7 million deaths in India were attributable to air pollution in 2019, says study:
(https:/ fervne.thehindu.com/aews /national/ 1 7-million-deaths-in-india-were-attributable-to-
air-poliution-in-2019-savs-studv /article33394600.ecc)

{iv)] Air pollution in India caused 1.67 million deaths in 2019: {(hrips://www news.
medical.net/news; 20201223/ Air-poilution-mn-India-caused: 167 -million-deaths-in-2019. aspx)
v} Air pollution caused 54,000 deaths, 58.1 bilien loss in Dethi in 2020
{https:/ /www. businesstoday.in/current/ econorny-politics/ air-pollution-claimed-54000-lives-

; =lasti-year-one-death-per-300-people-claims-greenpeace-study f story /431766 . html)

8
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steps to improve the statns of air quality in NACs consistent with the
action plans already prepared and epproved by the Expert Committee
and directHons of this Tribunal, referred to above, including the last
order dated 21.08.2020 and also to monitor compliance of noise
control norms. The NTF may hold its first meeting within one month
and thereafter evolve mechanism for monitoring by quarterly
meetings with Chief Secretaries of concerned States/UTs. The NTF
may coordinate and work in tandem with the Committees already
constituted under NCAP at National and State levels. Needless to say
that the Chief Secretarles must continue to monitor progress in
execution of action plans at State level with the assistance of
monitoring cells in their offices and the AQMCs o as to effectively
provide positive feedback to the NTF. The State level monitoring
must include action at the ground as per directions to be
implemented by the District Magistrates or other concerned
departments. The monitoring may include all associated issues,
including road dust control by appropriate sprinkling of water
{utilizing treated water, instead of potable water), planting herbs and

shrubs, and all sources of pollution, including fire crackers.

Directions

60. Our directions are summed up as follows:

i. 'We direct constitution of an eight-member National Task
Force (NTF) to be headed and coordinated by the Secretary
MoEF&CC with nominees {not below the rank of Joint
Secretarles) of Ministrles from Housing and Urben
Development, Road Transport, Petroleum, Power,

Agriculture, Health and Chairman, CPCB with a view to
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monitor remedial steps to improve the status of air quality
in KACs consistent with the action plans already prepared
and approved by the Expert Committee and directions of
this Tribnnal, referred to above, Iincluding the last order
dated 21.08.2020 and also to monitor compliance of noise
control norms. NTF may also monitor enforcement of laid
down air quality standards beyond NACs in other identified
air polluted areas where air quality is poor and above.

ii. The NTF may hold its first meeting within one month and
thereafter evolve mechanism for monitoring by quarterly
meetings with Chief Secretaries of concerned States/UTs.
The NTF may coordinate and work in tandem with the
Cominittees already constHtuted under NCAP at National
and State levels.

ifi. Monitoring by NTF may be with reference to the action plans of
124 NACs. The components include installation of monitoring
stations, completion of CC and SA studies, shifting, prohibiting
and regulating activities beyond carrying capacity (such as
shifting to cleaner fuel and declaring regulated/no vehicle zones
80 as to ensure that the air quality does not go beyond ‘poor’ for
protection of heaith of the citizens), effectiveness of PGRPs,
timelines for execution of the action plans and recovery _of
compensation for delay, addressing gap in control of noise
pollution, afforestation drives utilizing CAMPA funds, effective
implementation of ERS, revamping of PCBs/PCCs and other
monitoring mechanism, remediation of legacy waste sites and
eflectives steps for management of other weaste, including

— biomedical, plastic and e-waste, dust control, public awareness

.
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and community involvement programmes and setting up of

data grids on all levels. NTF may also evolve and oversee L\‘\
parameters for interse ranking of success of remedial actif‘m for l’
124 NACs and other air polluted areas where air quality is poor
and above. Further, accountahbility for failures and incentives
for success also needs to be monitored. NTF is free to take up
any other incidental issues,

iv. Consisten: with Digital India initiatives, MoEF&CC/ CPCB may
consider setting up and periodically updating National
Environment Data Grid (NEDG) linked to the State
Environment Data Grids (SBEDGs) and District Environment
Data Grids {DEDGs) and further linked to available portals like
online air quality, Sameer and other monitoring stations to
facilitate analysis, research and planning on the subject. It may
be further interlinked to National Air Quality Monitoring
Programme (NAMF). Based on above data, the MoEF&CC may
lay down guidelines for classifying cities/districts in terms of
air quality in different categories such as Ted’, ‘orange’ and
‘green’. Or. that basis, a National Air Quality Atlas may be
compiled and published on the websites of MoEF&CC, CPCB
and State PCBs/PCCs annually,

v. The Chief Secretarles of all States/UTs may continne to
mopiter progress in execution of action plans at State level
with the assistance of monitoring cells in their offices and
the AQMCs. The State Ievel monitoring must include action
at the ground as per directions to be implemented by the
District Magistrates or other concermed departments. The

monitoring may include all associated issues, including
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road dust control by appropriate sprinkling of water
{utilizing treated water, instead of potable water), planting \ k\{
herbs and shrubs, and all sources of pollution, including fire
crackers. The issue of noise pollution alzo needs to be

addressed, as earlier directed.
The application is disposed of.

A copy of this order be forwarded to the Secretaries, MoEF&CC,
Ministries of Urban Development Department, Road Transport and
Highways, Petroleum, Power, Agriculture, Health, CPCB, the Chief
Secretaries, PCBs/PCCs and District Magistrates of all the States/UTs by

e-meil for compliance.

Adarsh Kumar Goel, CP
Sudhir Agarwal, JM

B. Amit Sthalekar, JM
Brijesh Sethi, JM

Dr. Nagin Nanda, EM

Saibal Dasgupta, EM

April 8, 2021
Original Application No. 681 /2018
A
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DEHRADUN CITY AIR ACTION PLAN

(Secand Revision)
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Dehradun City Clean Air Action Plan-Need ASSESSM e eeeseeeesisesseseesserssnee s o

Fmissions Tnventory for DehradunInZOl6-2017 oo veesestesssiesese s 8
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Dehradun. the capital of Uttarakhand is positioned in the fertile regicn of the Doon Valley
between the rivers Yamuna and Ganga. The city is spread over an area of 64.4 Sq. Kim with
a population of 569,578 as per the census o 2011, The ¢ity 's population densits is 8633/km2
with a decadal population growth rate of 37.4%. With a steady rate of population growth and
urbanization there is increasing pressure on resources in the ¢ity and the air quality of the city
has been steadily deteriorating. More than three decade ago. air pollution was discussed in
the context of limestone mining. but this was banned in 1986 by the Hon ble Supreme Court,
and Government of India restricted developmental activitics by enacting Doon Valley

Natification, 1989.

There are reports including the Greenpeace report. Apocalvpse 2017 that states that ¢ty 's
annual average PMq levels was more than thrice the permissible limit making Dehradun city
in Uttarakhand an entrant in the list of 10 worst cities with an annual average of 238 pa/m”.
The report also suggests that these top most polluted cities need to improve monitoring and
management of air quality and a stricter time bound air action plan is the need of the hour. At

present Dehradun city has three stations o measure PMs levels. However, PM2 Slevel is

3
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Pollution Control Board (CPCB) s report on air quality index of 273 cities. released in January
2018, Debradun stood at 241 (Times of India: 12th Aprit 2018). Further, another study
canducted by Pollution Conirol Research Institute ( PCRI). Bharat Heavy Electronics Limited [L_\‘(D
(BHEL} Haridwar during 2016-17 un behalt of Uttarakhand Pollution Control Board. it was
found that the fevel of PMie and PM:zs was much higher than standard vatues. Today.
vehicular emissions are being discussed as the main source of air poliution. According, to the
road transport authority. only 10.000 vehicles were registered in Dehradun between 1937 and
1967. At present, there are more than [26.452 vehicles plying on the roads with more than
100,000 of these are nwo-wheelers. However. the length and width of roads have increased

only marginaliy.

No.ofVehiclesRegisteredinDehardunduring
2016-17 (upto Jan 2017)

4 Wheeler PrivateVehicle

TwoWhegter
Mini Bus
Three Wheiler

Four Wheet Passenger Vehicle

Four Wheel Heavy Vehicle

HGV/MGV/Trolley
4] 500 1600 1500 2000 JLG0 LN R
Four Wheel  Four Whaee! i
HGY/MGV/ T ur Whee ous Whee Taree
Heavy Passenper M Hus Povty Wheeles Wnoek o
oiley Wheller
Vedud e Vobudle TR
B Numityer 113 [STRR} £hY 316 S $30he | SN

A study by the Dehradun-based People's Science [nstitute (PS1. a non- governmental
organization, says that the high levels of pollution in Dehradun are mainly due 1o natural
dust and panticulate-laden smoke from diesel-fuelted vehicles, especially vikrams. trucks.
buses and three-wheelers. Another cause for concerm mentioned in the same report me

tsso-wheelers,
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[ndia with an emerging economic development faces enormous challenges when it comes

to maintaining pace with the burgeoning population and parallel increase in urban

development. This has beer the scenario not only inmepa cities but also in medium and small

i sized wrban areas for the past many years pow. Studies indicate that muitiple factors are
responsible for air pollution that emerges from sectors tike power. transport. industry.
residential, construction and waste. Despite having natienal standards a-d checks for various
sources of emissions. many Indiun cities are suffering from alarminzly high rates of air

pollution emissions, While India has specified national ambient air quality standards. many

cities have not been able to mect these standards. 1t s in view of this and the growing demand
for clean air, the central government under the National Clean Air Programme (NCAP)
announced a comprehensive plan to overcome the challenges in over a hundred non-
attainment cities The objectve of the proposed clean air action plan is to meet the preseribed

annual average ambient air quality standards at Dehradun City in a stipulated timefrume.

N Within the Clean Air Actior. Plan the NCAP suggests the fallowing actions:
. To augment and evolve etfective and proficient ambient air qualits. monitoring
networkacrossthecountns forensuringeomprehensiveandreliabledatabase
. To have efficient data dissemination and public outreach mechanism for umely
measures for prevention and mitigation o air pollution and “or inclusive public
participation in both planning and implementation of the programmes and policies of
government on air pollution
. To have a feasible management plan Tor prevenion, control and abatement of air
pollution. It has beer: proposed under the NCAP that the ¢its action plans need 1o be
guided by a comprehensive science-based approach involving
{i) ldentification of emission sources;
(i Assessment of extent of contribution of these sources:
(i) Privritizing the seurces that need 1o be tackled:
fiv) Evaluation of various options for controling the sources with regard 1o
leasibiiity and economic viabilitv: and
. (v) Farmulation of action plans.

[
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Air pollution is an intrinsically complicated issue that varies from city o cits. In other

words, air pollution is not just about the level of pollutants in a city or the number of
monitoring stations. or ¢ty level policies. or health impact studies or rigorous scientific
assessments to determiing the sources of air pollution such as emission inventories or source
apportionment studies, but a composite of all these features. Moreover. it is a well thought
out combination of all these factors that can together systematically and sustainably address
the issues of air pollution. ar what can be called air guality management {AQM ). AQM refers
to the entire process of protecting the air quality of a city. region or nation. The process
involves determining emission sources, assessing air quality status and its impacts and
formulating and implementing solutions that are effective and target main pollution sources.
While various tools exist to measure environmental performance, there is no genecrally
accepted methodology for an objective, comprehensive assessment of a city’s management
of air poltutants and greenhouse gas emissions that also identifies areas in which it has

improved.

There are 03 manual ambdient air quality monitoring stations ot Dehradun being operated
by Uttarakhand Pollution Control Board (UKPCB). The monitoring stations caleulate the
ambient air quality of three pollutants — PMyo. NOx and SOx. PM: < is being monitored since

January 2019.Based on ambient air quality levels the pollutam of concem is PM o & PM: <

Time Series Data of PM1Q at various focations of
Dehradun
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As the monitoring siations are manual. real time air quality data for the city ts not
available, so caleulation of air quality index {AQIyis difficult. An AQF is defined as an overall
scheme that transforms waighted values of individual air pollation related parameters (FM,,
PMas. SO2 CO. visibility, ete.) tnto a single number or set of numbers. Specifically, it
establishes the relationship between human exposure, health effects and air quality. This is
aggravated by the fact that there is a dearth of city specific air quality health effect studies

and assessments for Dehradun,

Such assessments are important when i1 comes to traming policy and taking city specific
decisions. The Clean Air Management Capacity Index brought out that there is a lack of city
specific source apportionment and emissions inventories. Source apportionments and
emissions inventories are the technical assessments that allow for an identification of sources
that are affecting the air quality in varying degrees tn a specific region. A source
apporntionment study is am importamt ool in framing policy as every city has dilferent sources
of air poliwtion depending of city specifics such as levels of urbanization. land use patterns
and tpology. For instance. Dehiradun is prone to the temperature inversions which aftect air
pollution because they change the dynamics of air movement. Further. industry is not a major
cpuse of air poliution in the city as red category industries are not allowed to operate in
Dehradun. This is an important factor when framing poelicy and determining air actions. Thus.
there is a need to inerease and invest in source apportionment studies. emission inventorics

and increasing the monitoring framework in the ¢ity 1o inchude real time monitoring stations.

Values of PM2 .5 at various locations of Dehradun
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The Clean Air Policies and Actions Index brought out that though there are policies in
place there is a need to facilitate collaborations across departments at the city fevel sa that air
quality actions can be mainstreamed in all urban development refated decisions. A clean air

action plan is one of the man means to achieve this co-erdination and systematic action.

s ‘:’i,;]w%:

Uttarakhand Poliution Control Board engaged PCRI in 2016 PCRI to undertake an
intensive study to measure baseline pollutanmts and air woxic levels at different focations of
Delradun city which includes residential, indusirial, background (reference). commercial and
sensitive areas. The study included monitoring ambient air quality for 30 diy s continuousiy
in three seasons (summer, post-monsoon and winter) at seven identified foeations in the city
where air monitoring stations were installed The summer season study was carried owt from
15-06-2016 10 14-07-2016. The post monsoon seasan study was carried oul from 1-11-16 10
30-11-16 and winter season was caried out from 9-12-16 10 28-01-17, Fhe seven sites were
setected o cover ambient air guality near roadsides. residential, commeraad. industrial,

outskirts, commercial and sensitive arcas. The seven sites are

i) Ghanta Gihar — Center of the cily.

1.} 1SBT - Main bus terminal of the City.

i) ONGC/FRIE - Research institutes with expanse ol green area.
iv,) Survey Area — Busy area with high vehicular popufation,

v.) Rajpur Road — Commercial Area.

vi.y  Raipur - Residential area,

vit,}  Wild Life Institute of India.

The pollutanis monitored at all seven sites were - SO NOx, CO. PMus and PAM; s
Additonally, in order to get a wider cross-section of vehicles in-usefon-road. a sy stematic
surves of vehicle population nthe city was undertahen at the folfowing sites: i, Ghanta Ghar
— Center of the cityv. ii. 18BT — Main bus terminal of the einy, i, ONGCFRI -

Researchinstituteswithexpanseofgreenarewiv. Survey Area—Busyareawithhigh

8




presented in detail in Annexure-1,
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Vehicular population. All emission factors used for assessment were those approved by the

CPCHB or the Automotive Research Institute ol India. Results of the Emission Inventory are

|

Citv:  Dehradun

Poltutant of Concern: PM 10, PM 2.3

Main Sources: Vehicular emissions, re-suspended dust. construction and demolition

activities and municipal solid waste burning.

Adr Pollution Levels: Details of air pollution as carried out by PCRI an behalt of

ULPPCB during 2016-17 in given at Annexure 2

Type of Action; The recomamiended action has been designated as cither policy.

regulatory or implementation. Their explanation is given below,

a. Policy Action: This refers to an action that requires the framing of a new policy al

the city or state level.

b, Regulatory Action: This refers to an action that reguires betterdidTerent

implementation of an existing policy or rule.

¢. Implenentation Action: This refers 10 an action that requires local execution of an

activity.

Time Peried of Implementation; Depending on estimated time for implementation of

the action the time periods were divided into lmmediate { Within v 06 months ) short Term

{by 2022). medium term (by 20Z3) and long term (by 2030). The time period for the Clean

Air Action Plan is envisaged as 2020-2030- (10 vear period).

91
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r Action Agency Responsibie Typeof Time Remarks
Imiplemen Target
Lation

Data Rescarch and Management of Air Quality

Source Group

Asr Quality Monbioring to be | Uttarakhand Poltution | Short Within (06 [Beswdes the 3 sanual monitring
¢ strengthened by instalbation of Control Hoard months from | stations, 03 CAAQMS o be
reif 1ane sensors and mongtors { {(IIKIPC'B) approyal of mstlled  {as por gundefines of
. ! Plan CPCB on networking of aie gualits
Implementation monitesing stationst
2 CAAQMS 1o be provided by
CPUB.
Caupacity building on how w | UKPCB Short Within 06 Capacity  building  nceds w0 be
strengthen air quality months from | jdennficd by 'RKPCB and training
numagement tor the iy o he approval ol oreanized.
carried oot for ull departments Man
thit  wre  involved  in iy
adnvnistration, : i
* |
i Linplementation 2
' ! ! _ !
Contre o Daeellence on e VKPCB and designated | A SMarch 2028 This sl regaire o conrdimating 3
aqualiny Lo by setup by poaling mstititions apeney o facthitate e process
pom all techmycal organizatcon m
Cthe o win the  technical
Corganization will promote and
avd the city administrntion and :
UKPCE o undertaking  air
spuahiy research '
Policy
Emssion Inventorny md | VKPOCB Mid Mageh 2023 Fhis studs will help o fined the

Sowree Apportionment Study

Implementstion

exaet seuree ol poliinon

desegnated plces
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Tvpe of Action Apency Responsible Type of Time Remarks
Impiemen| Tarpet
i tation
Eg Source Group
3 . L
o Vehicular Emission
I A cin=wide Jrive will be | TUransport fmmediate Fithin 3monmhs? Checking undervway by ranspon
4 [aunched 1o check and cortail trom date of department. Traflic pofice wnd MO
k| . . . T .
i polluting vehicles Department Traffic baproval need 1o be empowered and capaciey
j o Tiop ? T budtl for the sime, Sensors can he
. Emplementation Palice Municipal .
: acguired  under smarl cins
i Carpuration progeamnie o ek pelluime
s sebicles and penabize owners oi
: peHuting vehicles
! District Shart Within i Civil sociens and citizen groups,
A public awareness campaign . . months from cducationul  institotes will he
will be launehed to inform the | Administration approval of inobved,
ublic abotrt anti-idling . My
P : . .| Municipal Man
TNCHSIECS, vehicle
ninntenance, eco-driving, use | Carporation
ul public transporn ety
Transport Department
Impiementation
- {UKPes
b Prevent parking of vehicles in | Transport Shor Within (46 8.5 Takhs aehicles an the cin
nonedesigitated areas, . mongls from Hlsating population s added 1o this
| ! Department Traffic wproval ol sogourist pepudatioony, roads are
- Dheterminat Thotsrots !
Putermin “”_1 ot .m St 1o Police Municipal S hH] narrowr. s roadside parksg e
{ laonches action in phised ! i o
teading 10 congesnion Desigoated
maner. ) Carpuration areds for parkmy are inadeguaiy
= Determane best strteps Tor
oy e oL,
< Breanch ot so other parts of H
the ity j
Hepultiory
Checking tor fuel adulweration | Transport Departmenti Short Within 06
pervodieally and rirdom L. nwinths leom
. . L District af of
cheching of fuel w be anitiared. appros uf of
5 PL
! P . i Pl
C hmplementation Administratinn Civil
Supply Department
Qil Companies
Plan w  be  prepared  for | Municipal Corporation] Mid March 2023 Can be aken under Smart Cian
widening ol busy roads and de- i Mission,
R S Publie
congestion of traffic.
k)
Pulivy orks Bepartment
(PWD)
Mussovrivc Debrodun
Bevelopment
! Authority (MDD A}
e : : ; :
| LoSmart City | !
1
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U bapresswin by pass andd | PAWYD Long March 20246
Mvovers to be built o decrease | . S
vehicular congestion Smart City ] \ k‘\
Policy
Hattery operated vehicles and Transport Bepurtment] Shon Wathis (it Underway
c-rickshins 1o be introduced. months e
apprtnal wl
- Determination of arcas  that Plan
muost necd losat mile
conaectivigy to initiate launch.
- Dutermnine veed and capacity
tor city
- Launch  more  e-rickshaws
accordingldy,
[mplementation
Public Transpont to move to | Transport Department; Mid March 2023
cleaner fuels such as CNG in a
phased munaer.
Pulicy
Better  trattic  management’ | Transport Department| Mid Sareh 20023 Can be integrated witha the Somart
mtethgent traflic sy stem o be iy Mission
Faenched  lor mwnitering and Urban
de-congestion Csmart | raffie) Developm
ent Depariment
Repulatory
: LHstrice
1
! Administration Smuart
!
l City
P Resticton . on plying  and [ Transpert Department| -- - Presently 3098 commercfly
phastng out of 15 vears ofd driven Deesel Viictes and this
commcreral  diesel  drisen nmnbwerw i linereaseapto3 197mn
vehicles neat B8 sear Howeser, Ban oon
Polics dil—'\LTi driven \.cinuh:\ i~ under the
— preyies ol the Cemral
Government
Lise of  cleaner faels { Transport Department] Mid March 20023 After mtrodieton ot ONGEL PG

ONG PG tor commeraad

fassenger vehscles

Implementatinng

!
i

Civil Supply
Bepartment Oil

COHm [Raaties

driven vehiee
vehickes wall

Manner

tes, ald deese) driven

be rephice des phased

5\
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regarding  the
webircles imvedvead v pollution

CHEIE AN

Lnplementution

Regular checking of vehicles | Transport Department| Short Within 06 it s polics  of  ranspos

and Establishment of adequate | . monghs e Department w alfow 10 ron PLL

aumber of Pollution Checking Iraffie Police approval of cenlers at no cost iF the person

Centers 10 issue PUC Flan willing 1o do 0 with ity own

(Pollution  T'nder  Comtrol resourees. Transport Department

Certiticate) will ke it mandatory that the il
Government  [Jepartnwents maust

Regulatory has e o have theie s ehicles cheched

i and  pet PUC dn tmes Alse,

suryeiblance wall he imercase Alwr
incretse i Jemands, the number o
PLC conters widl awatomatically e
incrensed.  Lransport Departient
will afso do the vehicle cheching
by Muobile aborimtorics. Which are
to be procured.
Fotul po. of PUC centers estblished
i kst six months in debraduns 12
Taotal PUC certificates 1o vehicles i
lust six months: 134729

Integration of all  Pollution | Fransport Department| Short Within 06 Software for this action s reucdsy

Checking Centers with Single months from Testing and Customization witl be

web  bhused  software  for appronva) of done in the given tinelrame.

ensuring control & monitoring Plan

ul polluting vehicles.

Ntrengthening  faeilin tor

enforeemicnt

Muonitortog on vehicle fitness

ul Cemmercial Vehicles

Regulutory

Transport Department

Traffic Police

Immuediote W ithin 3months
From date of
bippros al

Periodfic  calibrution st of | {ranspon Depanment | Shont Within U6
vehicwlur emission monitoring menths from
nsranen approvid of
Plan
Repulatory
IR Camerasvn road remote § Transport Department| 34id March 2023 This action pomnt wall hekp w caweh

sensae ol vehicular emissions
o deteet polluting  svelicles
lihe rallie
poliee” s camern detects veluele
namber plate.

much huw  the

Impiententution

Palice

the  polloung  vehieles and
theretore, regulation on pofluting

vetuctes e be made ¢fleerivels

Actjon

Agency Responsible

Type ol Yime
Implemen| Target

tation

Remarks
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X/

%\O\’“\A 0N




R

PRI

4324

183
| $76

Source Group

Re-suspension of road dust and other Fugitive Emissions

Roads w0 be regularhy
monitored 0 cnsure

maintenanee

Policy

Within H6
months from
approsal of
"an

Digging  of roads Lo muliphe
purpoases by multiple agencies e be
monttored’ approsed  al @ single
poink ggenes

Cireen buffers W be
introduced on cither sides of
trallic corridors

Limplemientation

Municipal Corporation Shon
Municipal Corpuration Mid
MDDA

District Administration

March 2023

Grisaes, shrubs and smali Howering
trees should be given praminence
Foarest department can be cnpuged.

Greening  of  open areas.
schouis,

community  places  and

gardens,

housing societies,

Tmplementation

Maunicipal Carporation Mid
MDDA
Forest Pepariment

Smart City

March 2023

Can be done under Siart Oy
Missron

Tisure sidew abhs are presemt
W magor parts ol the ity tor
pedestrians

Urban Nevelopment § | ong
Department

Smart City,

March 2026

Cun be done under Smart Oy
Misston

14]

Pulicy

WD
Prarly Cleaning of roads by | Muaicipal Corporation Short Withen 06 Can be done under Smart i
Viacuan cleanmg machines muenths from | Mession
Implementdtiun approsal of

[Lin

Creutiery o prevn fungs in the | Municipal Corporation Mid March Can be Jone under Somart Ciiy
ety through city Yorestation, 2023 Misaion

PWD

MBDA
Implerneneatioo .

Smact City
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Action

Agency Responsible

Tvpe uf ‘Lime

Implemen| Target

tatiun

Hemurks

Source Group

Open Burning of Municipal Solid Waste

Rextriction on open burning
of municipal solid  waste,
Biomass, plastic. horticulare

wasie ete

Implementution

Muonicipal Corporation

tmmediate Within
Bimonths
frony dute
ol

approval

oyl ol India with .0, dated

DYy 122016

;
|
1

lmmedinte difling of solid
wastes generated  from de-

silting  and cleaning  of

municipal  drains  lor Qs
disposal

Implementation

Municipsl Corporation

Shon Within
[¢1)
months
from
approval
uf Plan

Fo be lifted within 48 hrs

Transpostation ol muanicipal
~elid wastes,  construclion
nuterials and  debris in

vorered syslent

lmplementation

Municipal Corporation

Innmuediate |Within
Bionihs
Fecnry date
ol

approy al
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Action Agency Responsible Tvpe of Time Remarks
implemen Target

35

tiation

Source Group

Control of Construction and Demolition Activities

Enforcement of construction | MDDA Immediate (Within

I am] Jemohition rules 2016 . . Jinonths
District Administration from dage

[mplementation . . . o
Municipal Corporation

Gpproval

Wuter sprinkiing, curtuins, § MDDA Shon WWithian DoFirsth, Wll I poptamentad al siea
barriers and dust suppression 06 having more than 10,000 ~q My
it w be used during all District Administration months Covered area
construction and demaolition Municinal Corporation from
activities including covering approval
the constrirction sites ol Plan
Implementation
Fosure canstruction material | Municipal Corporation [mmediate | Within |
is trmsported und carried in | Fransport Department Imonths :
. . ‘1 . J s gr . 1
close cuntainers. Fraffic Police trom
T Em plementation date ol
approy al

Identilication of designated | District Administration Short Wsthi

place  areas for Jispusal of | Municipal Corparatien 16 ‘

dermoliion waste months ‘

Repulatyrsy trom .
approval

of Plan

Restrictton on storage of | Muonicipal Corporation Founediate | Within
costruction muterials along | MPDA Jmuonths
the road trom
Pulicy dute of

approval

16|
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Action

Agpency Rasponsible Tvpe of

! Time

| Target
i

Remurks \Sj

Source Group

Industriat emission

Inddustrial emissivn control

Regulatory

LKPCB Continuous
Industrial Department Activin

Dehradun s proteciedd& Restricied
Area is due 100 Door Valle
notification.

Sinee T959 Red enepery andustres
are prohibited in Doos valies .
Muinly  small wreen  calepen
tndusiry amd service sector ndustry
e established in Dehradun,

Source Apportionment and I oission)
Invetory  stwdy  for Dehiradun s
already  produced in Action Plan
which will cover the  industrial
contribution twards Action [flan
There is not any red Catepory af thy
it in Debradun. Howeyer, there ang
26 Orange  gtegories ol uniy
established within the Delicadun and
adjavent e Manicrpal  Boundaries
Out o theae 26 units

- U7 Brick Kilns and only 04 e

operatonal.

= 05 Pharma lormulation vosneng
Units which are sy
LM Briquels as a tuel sn ther
Boriers

- 3 Ly are such shuch dhy iy

have uns Jumace Bonlers,

State Bourd has notitied Approsed
Fuel and secordmgh . UKPCE will
notisaue any fresh permission for usg
ol Faraee wmib and Pet coke

Al Industries s Dehradun will b
directed o ensure, posnd
houscheeping  for reduction ot 1o
suspension  al distoand it
CITHNS IO,

Gireen Bell, wherever reguired and

Jewsthie, 10 be increise,
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Action Agencv Respansible Tvpe of Time Remarks i
Target !
!
Source Group
Domestic ] é 8
Ensure 100 spread of LPG | District Administration. Shorn Within
connecton Tor cooking {16 |
. . vil S B )
purposcs in the ¢ily, Civil Supply Department i munths
R from i
cpulatory approy :
alol E
i
Plan ;
Replagement of Wood which is] Distriet Administration Mid March To be smplemented in the 5
used as Domestic Fuel . . . 2023 geographical area ol Nagar
Municipa! Corperation Nigam.
Implementation
Forest Department
LEnsuring promotion & use of | District  Administration Mid March T be implemented in the
cleaner fuel for commercial R . 2023 geographical wrca of Nagar
purpuses  like focal Dhaby/ Municipal  Corporation Nigam
cateries Forest Bepartment
Implementation Civil Supgdy Department
Remus al ol Open DG sets UKPCB Mid March
023
Indusiry Department
Repubatory Municipal Corporation :
District Administration i .
18|
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61

Action Arency Responsible Tvpe of Time Remarks
Target
Source Group
Others
Complaance of guidelines on UKPCH Shon Within
0.6, sels regarding use of 04
Dretrolitied  emission eontral [ndustry Department nontls
svstem ('™ capiured [ piciriet Administration from
elliciency 7% capacity equal appro
o or aboye ROOK W b of
I’ln
Regulatery
Public Grievance Redressal UKPCR [mmediate [Within Portat will be ereated on the web site
Partal Bmonths of Board {for Redressal of public
from complaints vn wir pallution along
Kate af with o supernvisons control for the
loiplementation bpproval disposal  of vomplainis Al such
complanit will be addressed  wmd
disposed ma month time
Issue o advisory o public lor § DKPCR fmmediate Within
prevention and control al air L . Bmonths
polhution.  Vehicle  fitness. Municipsl Corporation o
maitlenance and nunimize use Transport Thepartment klate of
al personal schicles ofe pprosal
Reguiatory

19
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Financial Lay Out
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Following Financial Lay out is being given for execution of Air Action Plan for Dehradun:- l ( ’k
LS, Name of Action Point Financial Layout
i No in Rs
| Paving ol shoulders along the urban reads. 15.00 crore
2 Tanker and tractor required for water spray on road (10 nos) 0.43 crore
3 Vacuuwm read sweeping machines (04 NOs) 3.0 crore
4 Small vacuum cleaning machines for smalter roads (10 Nos} 1.2 crore
: Mobile vehicular checking labs/ PUC centers (04 nos) 0.6 crove
6 Emission inventory and source apportionment study 1.0 crore
7 Installation and AMC for 05 years for CAAQMS (03 umbers) 7.5 crore
8 Installation Infra Red Cameras at major Traffic junctions to detect 0.5 crore
| potluting vehicles (20 Numbers)
9 I I & E activities L0 crore
Tatal 30,25 Crore
20



Annexure-1 Survey of Yehicular Pollution and Emission Inventory: Dehradun
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ummer Season

Vehicle Count and Emission Rate for vehicle during Summer Season (2016-17)

190

63

" Location | Time Type Number CcO HC NOx 502 Particulate |
! 3 Kg/h Kgth | Kg/h | Ke/h Kg/h
» 900 2 Wheeler | 4519 104.2 97.5 19.7 04 0.1
AM . 3 Wheeler | 3254 75.0 70.2 4.2 0.3 0.1
Car 3132 118.3 110.8 224 0.4 0.1
Ghanta To | Truck 3940 90.8 85.0 7.2 0.3 0.1
Ghar Bus 3522 812 760 | 154 03 0.1
6:00 LCV 3133 72.3 67.7 13.7 0.3 0.1
PM Total 23502 541.8 5072 | 1023 1.9 0.6
9:00 | 2 Wheeler 1267 20,2 27.3 19.7 918.6 0.3
AM | 3 Wheeler 173 4.0 33.7 6.8 1259 0.0
. Car 231 5.3 439 9.] 167.5 01
ISBT To | Truck 500 1.5 97.1 19.6 3624 0.1
T Bus 297 6.8 57.7 1.6 R 0.1
6:00 LCV 162 3.7 315 6.4 117.7 0.0
i PM Total 2631 60649.9 | 2922 103.3 | 1907.2 06
i 9-00 | 2 Wheeler 1788 1112 78 Do e 112
AN 3 Wheeler 1250 28.75 5.5 0.1 0.0 288
' e Car 1876 1313 8.2 02 0.0 333
0;\:(.(/ Fu Truck 1390 3197 6ol 0.1 0.0 320
| PRI Bus 878 120.19 38 0.1 0.0 0.2
6:00 LCV T s | 1336 25 0.0 0.0 13.4
PM Total 7763 178.55 330 0.6 0.2 170.0
9:00 | 2 Wheeler 2377 394 356 1.2 0.2 0.1
AM 3 Wheeler i34 309 289 3.8 0.1 0.0
) { Car 3277 75.6 70.7 14.3 0.3 0.)
Survey o ! T vy - = C 5
! \res o . Truck 2064 47.6 445 2.0 a2 0.1
| Bus 1148 26.5 298 5.0 0.1 04
: 6:00 LCV 1078 24.9 233 1.7 0.1 0.0
PM [ Total 11486 2648 | 2479 | 500 [ 09 0.3
21
i
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Post-Monsoon Season

191

| +4

Vehicle Count and Emission Rate for vehicle during Post-Monsoon Season (2016-17)

Location | Time { Type Number | CO HC NOx 502 Particulate
| Kg/h | Kg/m | Kg/h | Kg/h . Kgh
9-00 2 Wheeler | 3874 8931 83.61 16.89 1 0.31 0.10
AM 3 Wheeler | 2789 : 6430 | 60.19 | 1216 0.22 0.07
. Car 4399 10143 | 9493 | 1919 0.35 ' 0.1

Ghanta - - - ; e 3

Ghar To Mruck 3377 Y 77.8a 72.88 14.73 0.27 0.08
. Bus 3019 69.61 6516 | 13.17 0.24 0.08
6:00 LCV 2687 61.95 57.99 11,72 0.22 | 0.07
PM Total 20144 | 46444 | 43478 | 87.853 1.62 ¢+ 0350
9:00 2 Wheeser 1086 1 25.04 25.04 23.44 474 0.09
AM 3 Wheeser 149 1 343 3.43 3.2 0.65 | 0.01
Car 19 4,57 457 4.27 0.86 | (.02
ISBT To Truck 428 9.88 9.88 9.23 1.87 0.03
Bus 254 1 5.87 5.87 5.49 i1 0.02
6:00 LCv 139 | 3.21 3.21 3.00 0.61 0.01
PM 1 Towl 2253 51.99 3199 © 4B.67 9.83 0.1%
9:00 | 2 Wheeler 1532 3533 | 33.07 6.68 042 0.04
AM 1 3 Wheeler 1072 24,71 2303 4.67 0.09 (103

ONGCY ) q('z:r 1608 37.07 34-.7t ?.m 0.13 u.uf B
FRI Fo Truck 1{92 27.47 25,72 820 010 (1,03
Bus 752 17.33 16.24 3.08 (.06 041
6:00 LCV 498 11.48 10.73 217 0.04 (.04
PM Total 6634 15340 1 14362 | 20902 0.54 017
9-00 | 2 Wheeler | 2200 | 5093 | 47.68 0.63 018 . 0.06
AM | 3 Wheeler FESO | 26.50 | 24.8% 3.01 0.09 0.03
Survey " Car 1809 1 64.77 60.63 | 12.23 0.23 0.07
: - To Truck 1769 40.78 | 3%.18 771 0.14 0.04
o Are T Bus 084 2269 | 2124 | 429 | 0.08 0.02
6:00 - |ICV 92 2130 19,94 1.03 ¢ 0.07 v.02
L PM 1 Torl 9845 | 226.98 | 21248 | 1293 . 0.79 0.25

\""‘O"\7
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Winter Season

192

(657

Vehicle Count and Emission Rate for vehicle during Winter Season(2016-17)

! Loeation | Time Typc Number co HC NOx 502 Particulate
! Kg/h | Kg/h Ka/h ¢ Kg/h | Kg/h
3 Whezle 3228 Td.4 0u.7 4.1 0.3 a1
9:00 | 3 Whesler 2324 33.6 30.2 10.1 0.2 0.
AM Car 36606 84.5 79.1 16.0 0.3 0.1
Ghanta : - 5 - =
| Ghar To Truck -5514 (34.9 5',0.7 23 0.2 0.1
6:00 Bus 2516 58.0 54.3 11.0 0.2 0.1
PM LCV 2239 51.6 48.3 9.8 0.2 0.4
Total 16787 387.0 362.3 73.2 1.4 0.4
2 Wheeler 903 209 19.5 3.9 0.1 0.0
9:00 3 Wheeler 124 2.9 27 0.5 0.0 0.0
AM Car 165 3.8 3.6 0.7 0.0 0.0
1SBT To ¢ Trues 357 8.2 7.7 1.0 0.0 0.0
! 6:00 | Bus 212 4.9 4.6 0.9 0.0 (HLO
f PM LCV 16 3.7 23 05 00 0.0
i Total 1879 43.3 40.6 82 02 0.0
I3 Wheeler 1277 20.4 27.6 5.6 0.1 0.0
i 9-00 3 Whecler 893 20.6 93 1 39 0.1 0.0
L e AM Car 1340 30.9 28.9 38 0.1 0.0
; (”;;({’IC{ To Truck 993 2209 214 4.3 0.1 Nn.0
; 6:00 Bus 627 4.3 [3.5 27 0.1 0.0
| PM . LCV 415 9.6 9.0 1.8 0.0 0.0
E Tota: 53545 [27.8 119.7 242 1 04 0.t
! 2 Wheeler | 1841 0.0 ) 0o 00 00|
! 9-00 - 3 Wheeler 938 0.0 0.2 0.0 0.0 0.0
. AM Car 2341 0.1 0.5 0.0 00 0.0
Servey To Truch. 474 00 a3 0.0 00 1 00
Ares 6:00 Bus 82U 06 | 02 00 oo o0
PAL Lev 770 00 5 o1 o0 1 uo oo
[ Total 8204 | 1890 {12757 [ 338 [ 07 | 03 |
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Anncxure 2: Results ol wmbient atr quallty and vehicular emissions

Sunmimer Season

Ambient Air Monitoring at Dehradun for Summer Season (2016-17)

Average, Cumuiative Percentile, Maxima & Minima
Respirable Suspended Particulate Matter (RSPM) P o

193

146

All values in ppim'*

Site Cade Location Mean | S.D Min Max Percentile
1o | 25th 1 S0t ¢ (k| gg
Al Ghanta Ghar 205 26 155 250 172 bE6 | 205 | 228 | 248
A2 Survey Area 302 30 256 363 269 | 277 1 209 | 325 | 3358
A3 ONGC/FRI 206 16.4 187 24] 198 | 203 § 213 ¢ 221 | 239
Ad ISBT 19} 15 t71 241 182 189 193 204 | 240
A5 7 Rajpur Road 191 | 1997 159 | 230 166 ; 178 | 187 | 212 | 227
AO Raipur 333 38 293 413 302 0 35 ] 358 1 389 1 4wy
A7 Wildlife bnstitute 168 17.7 4 20n [48 1 155 | 163 | 183 - 200
of India '
¢
Average, Camulative Percentile, Maxima & Minima
Particalate Matter PMas (P.M, 2.5)
Allvalues inug'm’
Site Code Location [ Mean | S.D | Min | Max Percentite
10 25h | 50th | gtk | ggih
Al Ghanta Ghar 123 16 93 150 103 112 4 123 | 137 | 149
A2 ISBT 196 20 164 229 P69 - 175 | 188 § 204 | 225
i Al ONGCHFRI 106 i 9 FQ7 137 TES 118 | |25 ; b8 ; 139
E Ad Surves Area e | v 107 143 09 113 ; Ho o122 Y
A3 Rajpur Road 15 12 93 138 100 107 § 12 1 127 | 136
AG Raipur 209 23 172 249 181} 189 | 215 | 212 { 247
AT Wildlife 96 i 76 121 Q0 G3 99 110 119
Institute of India . !
31|
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Average, Cumulative Percentile, Maxima & Minima L,
Sulphur-Dioxide (S0z) %
Al values in pg/m?
Site Code Location ! Mean | SD | Min | Max Percentile
IU[II 25“1 I 5[)!1! 8[’[!; 98[!!
Al Ghanta Ghar 5 I 3 6 4 4 . 5 s 6
A2 ISBT 4 [ 4 6 3 3 ' 4 5 6
A3 ONGC/FRI 4 1 3 6 3 4 | 4 4 5
Ad Survey Area 4 | 3 6 4 4 4 5 G
A3 Rajpur Road 4 ! 3 6 4 4 1 4 5 6
Ab Raipur 4 ] 3 5 4 4 4 5 6
A7 wildlife Institute 4 i BDL 5 3 3 4 4 3
of India

Average, Cumulative Percentile, Maxima & Minima
Oxide of Nitrogen (NO.)

A values mope m'

Site | Location Mean | 5.D ° Min ; Max Percentile i
Code } ! : —— i
: i 100 | 250 | Spm | gor | 9
Al Ghanta Ghar T R TR T s 115 17 1 20 f
DA T wEr T s i | 14 1 THN INTIR EIVIR ITI AT P
AS ONGC/FR} 15 11 i ERENY] 4 L3 105 | e | 18
AT T T T Sarvey Area R T TR A NI T P
A3 Rajpur Road 20 : } i 17 i 22 18 b 4 20 0 16 | 22
. Ab Raipur 20 | i 7 -2 s w0 a0
A7 Wildlife Institute of India [ 1 4 id 14 td 15 i3 o

i
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Average, Cumulative Percentile, Maxima & Minima

Ozone (O3)

|66

Adl values innug'm’

Site Location Mean ; S.D | Min | Max Percentile
Code 7
10t . 251!: Sﬂ"‘ 8()“’ i 9&th
Al Ghanta Ghar 36 3 30 41 33 35 ¢ 37 38 | 41
i
A2 ISBT 35 2030 | 39 [ 32]32] 35| 36 |39
A3 ONGC/FRI 3 | 2| 20038 {30 323135 |38
i
Ad Survey Area 32 2 20 38 30 ¢ 30| 34 34 39
A5 Rajpur Road 32 2 3t 39 30 | 31 34 35 36
Ab Raipur 32 2 28 37 30 | 3t 34 335 36
AT Wildlife Institute of 33 2 30 30 30 32 34 35 36
India
Average, Camulative Percentile, Maxima & Minima
Carbon Monoxide (CO)
Allvalues in pe m’
Site ! Loeation Mean ' S.D | Min | Max Percentile
1
Code E
' Lk | 28sh . J(th giph ggth
!
Al Cihanta Ghar 084 0.07{0.70] 140 [ 098|077 0840911097
; |
A2 ISBT 0.6 (0.07 1049 1.20 | 0.84 | (.35 - 0.63 (P.'H)i().t{.")
A3 ONGC/FRI 056 |0.14 | 042 1.20 } 0.84 | 0.53 5 0.56 | .70 | 0.84
£
Ad Survey Area 090 (021 {070 1.60 1 1121084 .91 1.00 7] 1.}]
A3 Rajpur Road 042 %0.07 0.35] 0.80 | 0.56 10,39 . 0421 0.50] 055
A6  Raipur 063 10.041049] 110 | 077]0.55 063 071 077
A7 Wildlife Institute of India 0.14 [0.01 10.06 1 030 1021 [0.10 004 018 0.21
i
oL
,"r/ (\\‘i:\ - "‘-H‘ I’\\‘\\\
S N ‘U’ﬂ- '\
Oond .. y
ooy ’,‘ \‘}3‘?‘«: 3 —’;g \ 311
1{ é ! ™ \h.g e
R 7:;!?)( 12
\\f) . T s a
\"’/?‘.:\\. & “)‘\?\:’/
W ey
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18 Seas

Ambient Air Monitoring at Dehradun for Post Monsoon Season (2016-17)

Average, Cumulative Percentile, Maxima & Minima
Respirable Suspended Particulate Matter (RSPM) PM 1o

All values in ug/m’

196

6]

IS

| Site Code Location "Mean | S.D | Min | Max Percentile

i 10 2 5th S(th 8o 98th

‘ Al Chanta Ghar o 180 a3 136 220 51 164 180§ 201 | 218
A2 Survey Area 272 27 230 327 242 1 249 | 269 | 291 | 322
A3 ONGC/FRI 177 T4 16l 207 170 175 185 190 | 206
Ad ISBT 160 I3 144 202 153 P58 ¢ 162 | 171 | 202
AS Rajpur Road 174 I8 148 209 151 162 1 170 1 193 | 207
Ab Raipur 176 19 143 205 150§ 157 1 178 | 194 | 204
A7 Wildlife institute 143 15 122 178 126 132 140 {156 | 1753

of India
Average, Cumulative Percentile, Maxima & Minima
Particulate Matler PMzs (P.M. 2.5)
Al values inpgm”
Site Location " Mean | S.D Min | Max Pereentile

Code ! — - e ]
j0th 25th 50th 8Qth ggth

Al Ghanta Ghar 126 16 95 154 106 P15 ) 126 ) 140 1 153

A2 Survey Area 185 I8 157 222 1G5 [70 | 183 | 198 | 219
A3 ONGC/FRY R 9 105 135 Lil 113 120 1124 T3y

i
i

Ad ISBT i 114 9 102 144 108 12 HiS p 121 1 143

AS Rajpur Road T 11 93 132 93 102 ) 107 | 122 | 130

Ab Raipur Co12i 13 100 1 142 1 1o | 108 123 1134 ) 1l

i !
A7 Wildlife Institute of 91 10 78 1 114 81 84 9N 101 ] 112
India '
31}
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Average, Camulative Percentile, Maxima & Minima
Sulphur-Dioxide {(50:)

197

| 9o

All values in ugim’

{

Site Code Location - Mean | S.D Min | Max Percentile

| 10t | 25t | sgm | gom | ogm
Al Ghanta Ghar k BDL 0 BDL | BDL I 1 1 3 4
A2 Survey Area  BDL 0 BDL | BDL ] ] I I BDL
A3 ONGC/FRI BDL 0 BDL | BDL [ | ! N BDI.
Ad ISBT 3 0 [ BDL| o [ ] 31371 6
AS Rajpur Road BDL 0 BDL | BDL I 1 | ! BDL
Al Raipur BDL 0 BDL | BDL ! | 1 | BDL
AT Wwildlile Institute BDL. 0 BDL | BDL l i 1 I B

ot India

Average, Cumulative Percentile, Maxima & Minima
Oxide of Nitrogen (NO,)

All values in pgim'’

Site Code Location Mean : S§.D Min | Max Percentile
10 | 25t 1 Sgm | 8Ot | ogh
Al Ghanta Ghar 6 0 5 & 5 5 6 i) 3
A2 Survey Area 4 0 a 5 4 4 4 N 5
E Al ONGC/FRI a4 0 4 5 4 4 4 5 5
L Ad ISBT 6 0 5 6 5 516 1 6 | 6
AS Rajpur Road . 4 0 4 5 4 4 4 b 5
A0 Ratpur ; 4 0 4 S 4 4 4 B 5
A7 Wildlife Institute 4 0 4 5 4 -} 4 1 5
of India
EX
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Average, Camulative Percentile, Maxima & Minima

198

El

Ozone (03)
All values m ug/m’
Site Code Location " Mean | S.D Min Max Percentile

]0[[1 25“1 Sulh Suﬂl ()SHI
Al Ghanta Ghar 3 1 16 22 {8 18 20 20 22
A2 Survey Area 18 1 16 21 17 i7 18 19 21
A3 ONGC/FRIE - 18 ] 16 20 16 17 18 13 20
A ISRT b7 i 16 20 16 16 17 18 20
A3 Rajpur Road 18 i 16 21 17 18 18 19 21
AbB Raipur 17 | 15 20 16 16 7 I8 19
A7 Wildlife [nstitute 18 l 16 20 16 17 18 19 20

of India

Average, Cumulative Percentile, Maxima & Minima
Carbon Monoxide (CO)

All values in pgim’

! Site Code Location Mean | S.D Min Max . Percentile
Lo | 25h | S0 | gom | gge
! Al Ghanta Ghar ; 0.2 0.0 0.0 0.3 0.2 0.2 0.2 0.3 0.3
AD Survey Arca ; 02 ] 00 | 00 | 02 | 01020202 02
A3 ONGC/FRI i 0.2 0.0 0.0 0.2 0.t 020 02 021 02
Ad ISBT 9.3 0.1 0.0 0.2 0.2 102103 | 03 ] 03
AR Rajpur Road 2.1 0.0 0.0 0.2 0.1 0.1 .1 0.1 0.2
AD Raipur 0.2 0.0 0.0 0.2 0.1 02 ¢ 021 02 0.2
A7 Wildlife Institute 0.0 0.0 0.0 0.1 0.0 0.0 00 | 0.t 0.1

of India
314
w
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Winter Season
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Ambient Air Monitoring at Dehradun for Winter Season (2016-17)

Average, Camulative Percentile, Maxima & Minima

Respirable Suspended Particulate Matter (RSPM) PM o

|7

All values in ng/m”

E Site Code i Location ! Mcan | S.D Min Max Percentile
| 1om | o25m | 500 | 8o | 9gm
Al Ghanta Ghar 198 23 150 42 166 180 | 198 | 221 1 240
i A2 Survey Area | 285 29 242 343 2541 262 4 282 | 3006 | 338
A3 | ONGC/FRI 197 | 16 | 179 | 230 | 189 | 194 | 205 | 211 | 228
Ad ISBT o173 4 1 155 219 |63 171 175 1 185 ; 218
A3 Rajpur Road 189 20 161 228 165 177 185 | 2010 | 225
VA "~ Raipur 80 1 20 | 18P 218 159 | dee [se oo Ji 206
A7 Wildlife Institute 136 16 133 1 194 137 44 § 133 1 170 | t9i

ol India

Average, Cumulative Percentile, Maxima & Minima

Particulatc Matter PMas(P.M. 2.5)

Alb values in pg/m’

site Code Location Mean S.D Min Max Percentile
; . 1ot 250 | som | goth | yg
Al ' Ghanta Ghar 135 17 } 102 Fo3 113 122 ] 133 1 130 | 103
A2 Survey Area 188 v f 160 226 168 173 L 1%6e | 202 1203
o AS ONGC/FRI 126 HO t14 147 121 124 I31 135 146
Ad ISBT 120 9 107 F51 P14 ¢ 118 3 121 | 127 | 150
AS . Rajpur Road 133 4 113 160 13 124 130 l 147 ! 138
AG . Raipur 126 14 FOJ 147 108 12 128 1 139 ! 146
AT Wildlifel 95 10 81 g 84 88 93 103 1 116

E Institute of India
31}
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Average, Cumulative Percentile, Maxima & Minima
Sutphur-Dioxide {(S0z)

200

|73

All values in pg/m’

g Site Code Eocation Mean | S.D Min | Max Percentile

E ; 10 | 250 1 S(th | gOW | 9g
Al :' Ghanta Ghar 2 0 ! 3 2 2 2 2 ! 3
AZ : Survey Area BDL 0 i BDL 1 ] 2 2 2
A3 ONGC/FRI 2 0 i BDL ! 2 2 2 2
Ad ISBT BDL 0 ! 3 2 2 2 2 3
A3 i Rajpur Read BDL 0 i BDL 2 2 2 2 2
A6 { Raipur BDL 0 i BDL 2 2 2 2 2
A7 Wildlife Institute BDL. 0] | BDL 1 | 2 2 2

of India

Average, Cumulative Percentile, Maxima & Minima
Oxide of Nitrogen (NO.)

All values in pg/m’

Site Code Location Mean | S5.D Min : Muax Percentile
?E 1Ot | 25t | Stk | KRR | gy
Al Ghanta Ghar § | 7 10 8 8 8 g 4
A2 Survey Area 6 0 6 7 6 6 6 7 7
A3 ONGC/FRI 7 0 6 8 6 6 6 7 8
Ad ISBT 8 | 7 10 8 8 8 9 [0
A3 Rajpur Road 7 0 6 8 6 6 7 7 B
Alb Raipur 7 0 6 8 o 6 7 7 % 8
A7 Wildlife Institute & 0 6 8 6 6 6 7 i b
of india '
31§
o




CEEARTEOEETRT .0 -

B e s et e e

-

4342

201

Average, Cumulative Perceatile, Maxima & Minima

Ozone (Q3) ?’k\
All values in ng/m’
Site Code Location i Mean | S.D | Min | Max Percentile
’ Olh 25"‘! 50”] Sulh ()8”!
Al Ghanta Ghar 15 1 12 6 13 e 13 15 16
A2 Survey Area 14 I 12 16 i3 15 14 15 16
A3 ONGC/FRI 14 | 12 13 12 13 14 14 15
Ad ISBT 13 | 12 15 12 12 13 14 13
A5 Rajpur Road id ] 12 16 13 14 14 i3 I6
A6 Raipur t3 i I I3 12 12 12 [4 15
A7 Wildlife institute 13 ! 12 15 12 13 I3 14 15
of India

Average, Cumulative Percentile, Maxima & Minima
Carbon Monoxide (C(Q)

All values in yp/m®

Site Code Location ‘ Mean [ S.D Min ; Max Percentile
’ 10t ¢ 25t | S{th l 8o'h | g
j, Al Ghanta Gha 0.4 0.0 0.3 IR 03 ] 03 | 04 ] 04 [ 04
; A Survey Area 0.3 0.0 0.2 04 0.2 0.2 103103 04
A3 ONGC/FRI 0.2 0.1 0.2 0.4 02 ;02702 03] 04
Ad ISBT 0.4 0.1 0.3 0.5 03 {04 ] 04 | 04 | 03
AS Raypur Road 0.2 0.0 6.2 0.2 02 | 02020202
AG Raipur 0.3 0.0 0.2 0.3 02 1 02103 |03 03
A7 Wildiife Institute 0.1 0.0 0.0 0.1 0.0 | 0.0 | 01 01§ 01
ol India

This plan is prepared by Utarakband Environment Protectian and Pollution Control

atfiance with Pollution Control Research Institute. Haridwar and Clean AirAsia,

Roard in
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Rishikesh City Air Action Plan
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Figure: Rishikesh City Source, Uitarakband ousing and Urban Deselopitent Authoriy

Backeround

Rishikesh is an urban agglomeration in India’s northern state of Utiarakhand, on the
Himalayan foothills beside the Ganges River. The river is considered holy, and the ¢t is
renowned as a centre for studying voga and meditation. Temples and ashrams (cenures {or
spiritual studies) line the eastern bank around Swarg Ashram. a traftic-tree. alcohol-free and
vegetarian enclave upstream from Rishikesh town, [t has an average elevation of 372 metres
(1.220 f0). The Tehri Dam is just 80 km (30 mi) uphill on the way 1o Gangotri, Rishikesh is
the starting point for travelling to the four Chota Char Dham pilurimage places — Badrinath,

Redarnath, Gangotri. and Yamunotri,

According 10 Képpen-Geiger climate classification system, the city’s climate is humid
subtropical. Rishikesh is popularly known as the "Yoga Capital of the World® and reccives a
tremendous flow of tourists in the city every vear. coming for spiritudl activities and
adventure sports which puts a lot of pressure on city’s natural environment and city

administration responsible for maintaining suitable living conditions for all,

oo
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Status of Ambient Air Quality in Rishikesh

Status of Ambient Air Quality in Rishikesh
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Data for the above graph is taken from the Central Pollution Control Board's website, which
displays data from manual stations installed in Rishikesh tor moenitoring air guality .

The data indicates PM 10 is a pollutant of serious convern in the area as it is way above
prescribed National Standards. [t also indicates that implementation of more stringent air
pollution control strategy in the past few years has air quality has improved 50: and NQO>
emissions. that are also well under the prescribed national standards. Despite the efforts made
by autharities. much more needs 10 be done 1o arrest the particulate matter in the prescribed
limits.

in paraliel. the routine monitoring and assessment of industrial emissions (including technical
innovation) including third parties such as CPCB., UEPPCB is a regular practice. TFor the
industries that did not meet the emission standards, UEPPCB issued closure directions to

comply.
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Annual Status of Ambient Air Quality in Rishikesh
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The above figure shows monthly data collected ol the three poliutants monitored by CPCB
instalied stations in Rishikesh for a period of 5 years (2012-2017). 1t shows here that levels of
PM 10 have been consistently high in the span of 2012-2017. while the levels of NO: and
SOz are maintained within prescribed limits. The sources of particulate matter present in the
air of Rishikesh are discussed further.

sources of Pollution

Identified sources of air pollution in Rishikesh are road dust, vehicular emission, domestic
fuel burning, open waste burning. construction activities. ete. Two major Industries namely
IDPL and Hindustan National Glass Industries Lid are situated cuter of Rishihesh. Central
Pollution Control Board is regularly monitoring the ambient air quality at various cities in
tttarakhand through National Air Quality Management Programme (NAMP} installed al
Nagar Palika Parishad, Rishikesh under NAMP,

Particulate Matter (PMia) has been identified as main air pollutant as i1 15 Tound above the
prescribed national standards. This is mainly due 1o re-suspension of road dust. emission
from vehicles. D.G. sets, construction activities, burning of domestic fossil fuels. open
burning of solid wastes, transportation of construction materials such as sand, soil ete.
without covering and emission from brick kilns located around Rishikesh. This is mainly due

1o vehicular emissions

T
Ll
{‘\/ - N

)
Gy
Q"(




.

R

4348 207

Number of Vehicles Registered with Transport Department
(1.1.18 - 27.10.18)

Trader {Commercial) =

Trure Wheeder (Paysenpes)
Cm Bus J} 6
MOTOr Caz sttt \.

t4-Cycle/Scooter

Goods Cartier e=
e Rickshaw(P}

tarth Moving Equipmeni

Crane Mounted Vehudle

4] 40040 4000 6000 2000 10000 1a0H

There are a total of 3068 no. of diesel driver commercial vehicles which are more than
I35 year older and in coming 05 vears 3197 no. of such vehicles will come under this
catepory. To ban on these commercial vehicles older than 13 years proposal from State
Government will be sent to Government of India. Checking of Pollution level in vehicles is
the mandatory activity of Transport departient. Checking of potlution level in the vehicles is
mandatory activity of transport department. However, at preset only 10 no. of vehicke
pollution emission checking centres in Rishikesh which is proposed to increase by 20and also
transport depart will increase the surveillanee by checking 10 % vehicles every vear, A sum

of 980 challans were made in 2017-18 in violation of vehicles not having PUCs.

Government of Uttarakhand has also formulated “Uttarakhand Anti Littering and
Anti Spitting - Act 2016" where in challans have been made in Rishikesh and collected Ry
35000 against 71 challans. Also Rs 181500 were collected by making 251 challans for

burning of the municipal waste.

Wby Clean Air Action Plan?
India with an emerging economic development, faces enormous challenges when it comes to

maintaining pace with the burgeoning population and parallel increase in urhan

development. This has been tae scenario not only in mega citics but alse in medium and
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small sized urban areas for the past many years now. Studies indicate that multiple factors
are responsible for air poliution that emerges from sectors like power, transport. industry.
residential. canstruction and waste, Despite having national standards and checks for various
sources ol emissions, many irdian cities are suffering from alarmingly high rates of air
pollution emissions. While india has specified national ambient air quatity standards. many
¢cities have not been able to meet these standards. It is in view of this and the growing
demand tor clean air. the central government under the National Clean Air Programme
(NC AP} announced a comprehensive plan to overcome the challenges in over a hundred
non- allainment cities.

The objective of the proposed clean air action plan is to meet the prescribed annual average

ambient air quality standards in Rishikesh in a stipulated timeframe.

Within the Clean Air Action Plan the NCAP suggests the following actions

+ To-augment and evolve effective and proficient ambient air quality monitoring
network across the country for ensuring comprehensive and reliable database

- To have efficient data dissemination and public outreach mechanism tor timely
measures for prevention and mitigation of air pollution and lor inclusive public
participation in both planning and implementation of

the programmes and policies of government on air pollution

« To have a feasible management plan for prevention. control and abatement ot
air potlution,
It has been proposed under the NCAP that the city action plans need to be guided by o

comprehensive science-based approach involving
(i) identification of emission sources:
{ii) assessment of extent of contribution ol these sourges:
(ili)  prioritizing the sources that need to be tackled:

(iv)  evaluation of various options for controlling the sources with regard o

feasibitity and economic viability; and

(v} formutation ol action plans

P
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Rishikesh Clean Air Action Plan

1. The two very significant components of an Air Action Plan for any city that is still

growing and developing at a high pace, are: \5’ L

» Setting targets/Deadlines: Depending on estimated time for implementation of
the action the time periods should be divided into Immediate. Short. Mid and

Long-term actions

» Setting up a steering committee to monitor the progress and implementation of
activities under the action plan. A commitiee like that, should be comprised of

high-level siate officials from relevant depanments.

3. Main Sources: A source apportionment study to identify the key sources of pollution
needs to be done to identify the sources of pollution the plan is supposed 1o target. A

study identifying the exact sources is vet to be conducted in Rishikesh

Tvpe of Action: The recommended action should be designated as either policy.

(o)

regulatory or implementation, The plan is colour coded based on these actions, Their

explanation is given below:
s Policy Action: This refers 1o an action that requires the framing ol a pew
policy at the ¢ity or state level,

s Regulatory Action: This refers w an action that requires better/ditferent

implementation of an existing pelicy or rule.
= Implementation Action: This refers to an action that requires local execution
of an activity.

4. Tune period of tmplementation: Depending on estimated time for implementation of
the acuon the time periods could he divided e Immediate (less than 12 months),

Short (6 months to 2 vears), Mid (2 vears to 5 vears). and Long (3 years to 10 yvears),
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Seuree group

software for ensuring control &
monitoring of poliuting  vehicles.
Strengthening facility for cnlorcemoent
regarding the wvehicles mvolw:d in
polluuonmmssmn_ ot

Type of Action: BE.QLELAJQEI

Customization will be done
the given time frame

Promation and operationalizabion of -
rickshaw

Alpresentonly St E-
Rickshaws are regastered en

| Action [inplentent | lime target | Responsib Remurks
I atinn ¢
! period ageney{ics)
i {Immediate | i
! fShorty ! lg J
: Mid /Long- '
] term) !
Restriction on plying and phasing o Presently 3098 commercially |
of 15 years old commercial diesel driven Dacsel Vehicles and ¢
driven sehicles - -- Transpon thas number wall mercase up E
Depanment o 3197 an next 5 year ;
Type of Action POLICY Flowever. Ban on diesel |
driven vehecles 15 under the
previess of the Central i
Giovemmen
Use of cleuner fuels (CNG/LPOY for Adter intruduction uf
commcrcial vehicles Transpaor UNG/LPG drven sehieles,
Mid March 2023 | Depariment | old diescl driven vehicles will
Type of Action: IMPLEENTATION & Oil ke replaced in phased manner
companics
3.Regular checking of wvehicles and
Establishment of adequatc :number of Transpon Present numbers of PUC
Pollution Checking Centses to issue | °  Mid March 2023 | Depanument cheeking centres arc 10.
PUC  (Pollution Under Controf & TrafTic These numbers of PUCSs will
Certificate} Police be increased up to 20. Every
year at least 10%% of vehicles
Type of Action: REGILLATORY. wil] be challaned.
Increase 1 Penalty of Ks 100G 1o Rs - - fransport As the penalty ta be mereased
009 in case of vialation o7 PUC Department by the Central Governmend,
o the proposal from State
Type of Acnon POLICY Goveriiment wili he sel to
i Giovernment of india for the
: Sime ;
Integration of all Pollutien Checking Short March 2021 “Transport Softwarc for this action s |
Centres  with  Single  web  based Departmicnt ready. Testing and

Short March 2021 | ransporl Rishtkesh Promonan ol k-
Type of Action IMPLEMUNTATION Deparment | Rschshaw wdl detimels hedp
w reducing the polhaion
level
Monitoring  on  vehicle  fitness  of
Commercinl Vehicles Transpont
Immediate Department
T'ype of Action: REGULATORY & TrafTic
Police
Periodic calibration test of vehiculor
emission muniloring instrsment
T Shon March 2024 Transpont
’pc of Action’ M}: Department
]
g
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I Daily cleaning ol road dust

Immediate ;

| Nagar d} k«
Type of Action; IMPLEMENTATION Nigam
2 Water spraying on road through tankers Shon March 2021
Nagar
Tyvpe of Action: IMPLEMENTATION Nigam
3. Construcuon of pucea pavement along Mid March 2023
At the roads Nagar
g Nigant and
= Type af Achon. IMPLEMENTATION PWD
= -
o H  Tree plantation along the roads Shon March 202}
é Nagar
Tyvpe of Action: IMPLEMENTATICON Nigam amd
Forest
Department
5. Devclopment of green bell in open Mid Murch 2023
arcas, gardens, parks/ conwmunity Nagar
places, schools & housing societies Nigam and
A VIV TR S - <} -~ Forest.
Type of Action: [MPLEMENTATION Deparunem
1. Covering of construction sile Immediate Firsthy Will be implemented
- ‘ Nagar Nigam al siles imvung more thin
2 Type of Action: [MPLEMENTATION a0 1,000 s¢ M1 Covered urca
= [Jevelopme
t nt Authorsty
< T Transponahon of construction Shornt March 2021
s materials hke sand, sod. stone chips Transport
= et in covered system [Jepartment.
=) [nstrict
5 Type of Actien [MPEFMENTATION ! : Adm &
=] ! | Trullic
=2 | i Police
= 1
L8 B Restriction on storage of constnection Short « March 2021
-E' materiaks along the road . ! Nagar
5 ; i ! Nigaen and
= bohvpe of Actione POLICY ; ; Developme
@ : i
c ! 1 nt Authority
=]
o
Restricttont - on - open burming  of | Immedinte
municipal  solid  waste,  Biomass,
plastic, horticulture wasie cte Nagur
Nigan
Type of Action IMPLEMENTATION
tmmediate  lifting  of solid  wastes Shon Mareh 2021 T'o be hifted within 48 hrs
generated from de-silung and cleaning Nugur
ot mumecipal dramns for i disposal 1 Nigam
Tvpe of Action PAPLEMENTATON 1
Transponation of  mumcipai solid | Immediate
wasles, construction  materials  and Nugar
debris w covered system Nigam
Tvpe of Action: IMPLEMENTATION
el e
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: i Ensuring promotion & use of cleaner ! b March 2023 Destrie: To be mplemented i the |
it fuel for comenercial purposes like local | Mid ; Adm. Nagar geagraphical arca of Nagar
; Dhaba/ caterics : Nigam und Nigum
Forest
E Tyvpe of Action: IMPLEMENTATION Depanment \y S—
Installation and operation of advance air
. E pellution controf systems and Continuons
=) Ambient Air Quatity Monitoring System Mid March 2023 UEPPCE
"W at  M/s Hindustan National Glass
E Industries Ltd, Rishikesh,
= Type of Action: REGULATQRY
; o
B : SRR
*v‘: : b Restriction of new industries which are
= based on Solid fuel like wood and coke ULEPPCB
= Mid March 2023
H i Type of Action: POLICY
1 Installaion of CAAQMS Short Murch 2021 01 CAAQMS to be instatled
% .| T¥pe of Action: IMPLEMENTATION UEPrR
"s 13
BB -E 2 Increasing Number of Manual Ambieni Short March 2021 Already 01 Momtoring
2.2 A Quality Station from 03 0 03 X stalion is in vperibon ol
g 0 FypeofAction IMPLEMENTATION UEPICR Rishikesh This number will
= e merease from o3
gy
. B E
% ol K Source apportionment shedy Mid Muarch 2023 o
o
o
Type of Action: IMPEEMENTATION UFPMCR |
1. Issue of advisory to public for | Immediate
prevention and control of air poilution,
Vehicle [ilness , maintcnance and UEPPCD
mipimise use af personal vehicles ete ) and Nagar
Nigam,
Type of Action: REGULATORY transpon
Depanment
; fnvalvement  of school ond  ather Shon March 2021
. ucadenne nstitulion awareness
program LRIPICH
' . Type ot Action
Compliance of guidelines on D.G. sets Short March 2021 UEPPCB,
regarding use of retrofitted emission Industry
control system (PM captured efficicacy Department,
10%) capecity equal to or above 8300 and Dist
L Admin.
Type of Action: REGULATORY
Removal of Open DG sets Mid March 2023  UEPPCB.
industry
Type of Action: REGULATORY. Department,
e , Nagar
E N TR B ‘| Nigam and
Dist Admin,
e
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Table-1: Status of Ambient Air Quality, Rish:kesh
Status of Ambient Air Quality, Rishikesh
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Table-2. Status of Ambient Air Quality, Rishikesh

S. Annual Average Concentration Standards  for
No | Parameters 2012 2013 2014 2015 : 2016 2017 { 2018 residential,
i Rural and other
! Areas (Annual)
1. | PMy 109.25 111.53 | 12161 | 117.54 117.59 | 128.70 | 129.33 60 pg/m’
2. | S0 22.06 2396 | 2396 | 25.12 ; 227 2195 |20.22 50 pg/m’
3. NO; 24.76 24.53 | 27.82 | 2886 (2712 |26.72 |24.11 40 pg/m? h

‘This plan is prepared by Uttarakhand Environment Protection and Pollution Control Board in alliance with Clean Air Asia.

SRR R L T
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Public Grievance Redressal Portal timediate UEPPCB

Type of Action. [MPLEMENTATION

Portal will be created an tie |
weh siue of  Board  for
redressat of peblie complamts |
on air pollution along witls a i
supervisory control for the |
disposal of complaints All |
such  complamt watf be |
addressed and disposed m oo
munth ime .

Monitoring mechanism for implementation

The baseline emission from traffic being too high because of rapid economic

arowth counter

balancing the control measures. At the beginning of 2011, heavy smog covering the Rishikesh

region arose public concern about air pollution. Immediately, by taking remedial and regulatory

measures by UEPPCB the PM level is rectified and presently the level of PM 10 is around [00-130

pgm/cubic meters, Air Quality data is shown in the table 2 (Annexure).

11
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Summary of Various Issues Addressed in the
Action Plan

Policy level [ssues

I Restriction on plying and phasing out of |5 years old
commerceal  diesel  driven vehicles Ban on
regestration of Dicsel driven auto-rickshaw Tempo
1o be referred o Central Governmem

2 Inerease m Penalty of Rs 10000 10 Rs 30000 1n case of
vclaton of PUC 10 be referred to Cemral
Ciovermment

3 Restricuon on storage of construction materials along

the road

4 Adoptwon of cleaner fuel and phase out of solid fuel
hke wood, coal in the industries

5. Restriction of new industries which are hased on
Solwd fuel ke wood and coke

Regulatory Issues

I Regular cheeking of vehicles and Establishment off
adequate number of Pollution Checking Centres 1o
issue PUC (Pollution Under Control Centificate)

2 Intcgration of alf Pollution Checking Cenres with
Single web based softwarc for ensuring control &
mondorng of polluting vehicles  Sirengthening
Incility for enforcement regarding the vchicles
involved in poliution emission,

). Monitoring on  wehicle fimess of Comumercial
Vehicles

4. Periodic calibration test of wchicular emission
monitoring instrument

5. Installation and operation of advance eir poliution
controf systems and Continuous Ambiemt Air Quatity
Monitoring System at M/s Hindustan National Glass
Industries Ltd, Rishikesh.

& Issuc of advisory to public for prevention and control
of pir pollution, Vehicle fitness, maintenpce and
minimisc use of personal vehicles clc,

9. Compliance of guidelines on D.G. scis regarding use
of retrofited emission control system (PM caprured
cfticiency 70%%) capacity equal 10 or ubove §00 KW,

1 Removal of Open DG seis

Issues Related to impiementation

\&3

1 Use of cleaner fuels (CNGALPG) tor commerceal
vehicles

2. Promotion and operationalization of I~rickshiw
3. BDaily cleaning of road dust

4 Water spraving on road through tankers

on

Canstruction of pucea pavement slong the roads

6. “Tree plantation aleng the roads

7 Pevelopment ol green bebt in epen areos, gardens.
parks/  comnmunity  places,  schools & housing
socicties

& Cowvering of construclion site

9 ‘Teansporiation of construciton materials bke sand.
soil, stone chips cte. i covered system

10.

Restricuion on open burnang of mumcipal sobid waste,
Biomass, plastic. horticuluire waste cie

Emmedie hiting of sohd wasies generated fFom de-
silting and cleanmg of munipal drains Tor s
disposal

12 Transportattion  of  mumcipal sohd  wasies,
constrction matermls and debris w covered system

—a

Lnsuning  promotion & mse of cleaner fuel  Lor
commercitd parposes ke locil Dhaba eateries

14.Phase aut of Petcoke from industees
15 instaltation of CAAQOMS

16.Increasing Number of Manual Ambient Air Quaity
Station from OF to 03

17 Source apportionment studs

18 Involsement uf school wid other academic mstituteog
I QWArCRess Program

19 Public Cirievanee Redroessal Poral
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Ambient Alr Quailiry Menitoring Strions under Mational Ambient Air Quasty
Monttaring Programma (NAMP — manua’ statdons)
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List of states, UTs and cities under NCAP & XV — FC

State / Union Territory

Tamilnadu

Telangana

Uttar Pradesh

Uttarakhand

West Bengal
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City (s) (93
Thoothukudi, Trichy, Madurai, Chennai
Hyderabad, Nalgonda, Patancheruvu,
Sanqureddy

Agra, Allahabad, Bairelly, Firozabad,
Gajraula, Ghaziabad, Jhansi, Kanpur,
Knauj, Lucknow, Moradabad, Noida,

Raebarelly, Varansi, Gorakhpur,
Meerut.

Kashipur, Rihikesh, Dehradun

Kolkata, Asansol, Barrackpur,

Durgapur, Halidia, Howrah

D
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Status of Ambient Air Quality Monitoring Network

199

Ambient Air quality Monitoring Stations under National Ambient Air Quality
Monitoring Programme (NAMP — Manual Stations)

Ambient air quality monitoring network has 1447 stations (516 Real time stations)
and 531 Manual Stations (NAMP), covering 516 cities and 28 states and 7 UTs

across the country.

List of Ambient Air Quality Monitoring Stations (Manual and continuous)
List of continuous Air Quality (CAAQM) Stations.
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NCAP Overview

National Clean Air Programme has been launched by the Ministry of Environment,
Forest and Climate Change as a comprehensive initiative in partnership with various
Ministries and States to improve air quality at city, regional and national level. itis a
focused and time bound scheme to implement various sectoral policies, strengthen
monitoring and enhance public participation in more than 100 cities for effective air

quality management.
5,.
Goal \ 9

Meet prescribed annual average ambient air quality standards at all locations in the
country in a stipulated timeframe (long-term).

Target

Tentative national level target of 20%—-30% reduction of Particulate Matter (PM,, and
PM3 5) concentration by 2024 is proposed under NCAP. These interim targets are in
line with global experiences which highlight that city specific actions led to 35%—40%
PM; s reduction in five years for cities, such as Beijing and Seoul, whereas cities,
such as Santiago and Mexico City have shown 73% and 61% reduction in 22 to 25
years with regard to PMz 5 and PMyo concentrations, respectively.

Objectives

1. To ensure stringent implementation of mitigation measures for prevention,
control and abatement of air pollution.

2. Toaugment and evolve effective and proficient ambient air quality monitoring
network across the country for ensuring a comprehensive and reliable
database.

3. To augment public awareness and capacity-building measures encompassing
data dissemination and public outreach programmes for inclusive public
participation and for ensuring trained manpower and infrastructure on air

polution.
Tenure

NCAP is a mid-term, five-year action plan launched in 2019. However, international
experiences and national studies indicate that significant outcome in terms of air
poliution initiatives are visible only in the fong-term, and hence the programme may
er extended to 20-25 years in the long-term after a mid-term review of the

e
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Under NCAP, Rs. 1615.47 Crores have been released to non-attainment cities in the
period from FY 2019-20 tili date. In addition, Rs. 9926.41 Crores have been released
to 42 mitlion-plus-Urban agglomerates under 15th Finance Commiission Grant from
FY 2020-21 till date. Further, City Action Plan (CAPs) of 130 cities are to be
implemented by coordinated action of state government and its agencies at state \j é
and city level. The funding for impiementation of CAPs is to mobilised through
convergence of resources from various schemes of Central Government such as
SBM (Urban), AMRUT, Smart City Mission, SATAT, FAME-II etc. and resources
from State/UT Governments and its agencies such as Municipal Corporation, Urban
Development authorities and industrial development authorities etc. The Funding
from NCAP/XV-FC is performance based supplemental grant for funding of unfunded
critical gap of CAP.

Approach

1. Collaborative, multi-scale and cross-sectoral coordination between the
relevant central ministries, state governments and local bodies.

2. Mainstreaming and integrating the existing policies and programmes of the
including the National Action Plan on Climate Change (NAPCC) and other
initiatives of Government of India in reference to climate changes.

3. With reference 1o NAPCC the main focus will be on mainstreaming the
initiatives under five national missions of NAPCC viz. National Solar Mission,
National Mission for Enrhanced Energy Efficiency, National Mission on
Sustainable Habitat, National Mission for a Green India and National Mission
for Sustainable Agriculture.

4. While many of these policies and programmes are already part of our current
actions, they may need a change in direction, enhancement of scope, and
effectiveness and an accelerated implementation of time-bound plans.

5. Use the smart cities framework to launch the NCAP in the 54 smarnt
cities failing in the list of the 130 non-attainment cities

6. The NCAP will be dynamic and will continue to evoive based on the additional
available scientific and technical information as they emerge and in response

to international best practices and experiences that are avaitable.

Implementation of NCAP

74\/ NS
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. The CPCB shall, in consonance with the Air (Prevention and control of

Poliution) Act, 1981, and in particular with the provision of Section 16(2)(b) of
the Act, execute the nation-wide programme for the prevention, control, and

abetment of air poliut.on within the framework of the NCAP. \ 5 a”

. The NCAP will be institutionalized by respective ministries and will be

organized through inter-sectoral groups, which inciude, in addition to the
related ministries, the Ministry of Finance, Ministry of Health, NITI Aayog,

CPCB, experts from the industry, academia, and civil society.

. The Ministry of Road Transport and Highways (MoRTH) acts as a nodal

agency for the implementation of various provisions on control of air polflution
from vehicles through Motor Vehicle Act, 1988, and Central Motor Vehicle
Rutes 1989.

. In addition, various other ministries viz. MCEF&CC, M/o Power, M/o

Petroleum Petroleum and Natural Gas, M/o New and Renewable Energy, M/o
Heavy Industry, M/o Housing and Uiban Affairs, M/o Agriculture through
incorporating pollution in their sectoral policies contribute to air pollution

mitigation.

- Ministry of Environment, Forest and Climate Change (MoEF&CC) is

implementing NAPCC with eight missions spreading across various sectors.
Five of the missions viz. National Mission for a Green India, Nationa! Mission
for Enhanced Energy Efficiency, National Solar Mission, National Mission on
Sustainable Habitat, National Mission for Sustainable Agriculture have direct
link with mitigation of air poliution, which can be one of the cobenefit of these
ongoing missions.

Each sector specific Working Group will be tasked to evolve specific
objectives spanning the remaining years of this Plan Period and

subsequently.

. Comprehensive companent-wise documents detailing objectives, strategies,

plan of action, timefines and monitoring, and evaluation criteria would be

b e
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8. The Apex Committee in the Ministry will periodically review the progress of
these Components. Annual perfarmance will be periodically reported upon.
Appropriate indicators wili be evolved for assessing the emission reduction

benefits of the actions. \5 c?
Status of Air Quality

Out of 130 identified cities, decrease in PM10 Concentration has been observed in
95 cities during 2023-24 as compared to levels during FY 2017-18.

Saurce- Official website of Nationa: Clean Air Programme ~ NCAP — by MoEFCC —

link - https://prana.cpch.gov.in/#/about

Aule iy
ANKIT RANA
Advocate
Reg. No.- UK-340/2021
Oath Commisaioner
High Court aof Uttarakhand

AL-NAINITAL
Si. Mo l 34)“3 ?-

Dated ICIPRe
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Typed copy
3ITRIEUS ATHA
TAfEoT, FXRTOT T SAerary GRadeT e
HEAT- | XXXVII-1-21-15(03)/2019 deo
cERIeeT: Tk 22 S 2021
SRS AT

HAAT T gia wifteor # afed J@ 3desr §&ar 681/ 2018 H A=A
WIEEROT EaRT f&ATR 21.08.2020 T WRA HE & Ho[die & IW@IS ToF F 3
Non - attainment BT (FRIR FHFH va Sgee) H a1 TGNOT AT Tavearel Hr
Rufar & RfFea gfc Tl F Emergency Response System / Graded Response Action Plan
o] TR ST & IngeTr et fawmer s A g A fRar s &)

50
(30 W)
7T afaa
HEAT-190 (1Y XXX VII1-1-21-13(04)/2013, defEaAieg |
wiaferfy:- Frafaf@a « guary va sraeas s & 9
1 - af¥a, 39T WEHe [FHET, 3a0@os |
2 - JeIAaor TIATT National Clean Air Programme & ATHT TGTT
3 - gEr aiE, 3a7Eus yeuur RAaEer as AEugs|
4. IS FISHA|
HAT B
g0
(T FEE)

HRX A& |fEa |

Qi/’ e
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Translated copy

Uttarakhand Government
Environment, Conservation and Climate Change Section
No./XXXVIII-1-21-15(03)/2019
Dehradun: Date 22 June 2021 ) G&

Office memorandum

In compliance with the order passed by the Hon'ble National Green Tribunal on
21.08.2020, in the original application number 681/2018 filed in the Hon'ble National Green

Tribunal the:Dlsaster Management Department -is- ominated as_‘the nodal ‘depurtmcnt for. ..

‘ 2“-"-?1mpl_, mer tmg'th 3 Emergency Response Systé;ﬁ/ Graded Response Action Plan in the identified
hot spotq in case of emergency caused by air pollution in 3 non-attainment cities (Kashipur,
Rishikesh and Dehradun) of the state of Uttarakhand.

‘ Sd/-
o , (Om Prakash)
chief Secretary

No.-190 (1)/XXXXVII-1-21-13(04)/2013, dated.
Copy:- Sent to the following for information and necessary action:
1 - Secretary, Disaster Management Department, Government of Uttarakhand.
2 - Nominated members of the monitoring committee National Clean Air Program
3 - Member Secretary, Uttarakhand Pollution Control Board, Dehradun.
4, Guard file.

By the order of
Sd/-
N {Anand Vardhan)
Additional Chief Secretary

ANKI$ RANA

Advocate

~ ST Rog. Mo.- UK-340/202
;{?\{\x\? ol 0"?{;\ Oath Commbssioner1
AET L TEN High C:urt of Uttarakhand
flF e A LAY t HMN!TAL
({{,‘ (' T } g\‘\ St No......... IJ»:? I
= \‘:"\}.f c.:.}i
= glrd, Jot Dated {(.;I {ﬂr
\\ 20 o SRR/
N, T ¥ P ’-r_'\‘t:‘r{f
\‘\“.'.:'::"“,? N 4 - ‘n‘\"s‘f‘}
.\‘\ b ,\:‘,;- A
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pE A} Dated a4 -Ycl!
To
é{ddumna! Chief Secretary, Government of‘UumLhund and '
s hairman; Uitarakhand: Po!luuon Contml Board B
Ddu-adun
Sub:

Regarding Change in the categorisation of Slaughter House from
* hldl-lstrm! operation tg Noo-Industrin] operation and notify the
’ Competent Authority for amnnnﬂ Environmental Clearance to Red
Category Non Industrial Operatinns in Doon Valley Area and Repeal of
Doon Valley Notification 1989 as amended 2020.

This has reference to discussion held during the meeting of Planning
Cemmission of India wherein discussion on repeal of Doon Valley Notification and
starus of categorisation of slaughter house from operation to non-operation seclor
was discussed. As per discussion, proposals for the same is required o0 be sent 1o
Government of India from the State Government. Accordingly, draft of 02 lemer with
rha following subject matiers has becn prepared: -

i. Regarding Change in the categonsation of Staughter House from Indusirial
operation to Non-Indusuial operation and notify the Competent Authoriny {or
eranting Environmental Clearance to Red Cateﬂor\ Non Industrial Opn.muons

in Doon Valley Area.

2 Regerding Repeal of Door Valley Notification 1989 as amended 2020
You zre therefore. requested 1o kindly request 1o Government india on the
e said matters ad ¢
. Yours faithfolly
—y h\«\;\;’ﬂ }:‘m §
&a\”ﬂ c h
. N N“‘T :d;&og:l ‘”’5}%} (’ £
. : ' - 0
} s wo \r::.:"\55\?:“ha“d ."l (5 [ S__g“ Uﬂhl}
el GO W i .
Roﬂg‘ouf“"\gﬁﬁ“\ ﬁ’;} wfemhep chrem;-
wial oy e Cife
-o.""'... %9' -f‘ -
AN pow ___..-"""'.’ ’
pase
\\;\C‘U
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Ay o~ | 2

4%022’5;%3{11‘1‘] of these vacant lands allotted to the Central Undertakings so that
the States Governments could put them to use. Lastly, referring to the
campaign undertaken by the State Government for
afforestation/plantation on the Narmada River banks, he raised the issue
of such afforestation on degraded forest land, not being allowed in States
having 20% or more forest cover and sought revision of this policy as that
would allow the State to take up afforestation suitably.

He once again thanked the Honble Union Home Minister for giving a
new direction to the Zonal Councils and observed that the need to wait
...for.the Zonal Council meetmg to resolve any issue-is no-longer bemg fclt :
| as whenever an issue is posed to the- Councxl; -prompt-actio
taken by the Council’s Secretariat. In this context, he apprec1ated the
Inter State Council Secretariat for its role and thanked the Hon'ble Union

Home Minister for taking the forum of Zonal Councils to new heights.

He also thanked the Hon'ble Chief Ministers of. Uttar Pradesh,
Uttarakhand and- Chhattisgarh for their positive participaton in the
Zonal Counci! meeting. He assured that the suggestions given during the
meeting and the decisions taken will be duly implemented with full vigour
and the Hon'ble Prime Minister’s vision of ‘Sabka Saath, Sabka Vikas,
Sabka Vishwas, Sabka Prayas' will be realized with the States and the

Centre working together as a team.

Shri Pushkar Singh Dhami, Hon’ble Chief Minister, Uttarakhand
thanked the Honble Union Home Minister & Cooperation Minister for
convening of the Central Zonal Council meeting. He mentioned that
Uttarakhand is a Himalayan State and the source of rivers like Ganga
and Yamuna is located in the State. He mentioned that with the support
of the Centre and under able guidance of the Hon'ble Prime Minister, the
work relating to construction of Kedarpuri is in good progress and the
work relating to the Master Plan of the Badrinath Dham, the Rishikesh-
Karnprayag Rail Line, all-weather road to the four Dhams and the
construction of roads under Bharat Mala is also in progress on a war

footing.

He drew attention to certain policy related issues. He said that about
80% of the land area in the State is mountainous; and 71% of the land
area is under forest cover. As the spread of the villages is geographically
dispersed and they are sparsely populated, the State is deprived of
economics of scale. It is also vulnerable to natural disasters. Moreover,
due to restrictions placed by forest regulations, development related work
is difficult and the sources of revenue are reduced. Yet the State is
noving forward, but if it has to do better, there needs to be a relook an

3
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[?;OZZIEﬁ%c scheme fits for all’ approach. He requested that at the time of

formulatng centrally funded schemes by the Government of India,
geographical conditions of the State may be considered and focus may be
on preparation of tailor-made schemes for the State. He sought special
attention for the implementation of Central schemes based on tourism,

horticulture, etc.

He mentioned that the State with around 1000 glaciers, is the source
of water for Northern India, which is the basis for food security and
livelihood not only in the region, but the entire country. He suggested to

" consider- linking the rain:fed -.rivers:-..ofu:.Ut_tara]r_tHan_d.;.,wil;h..h glacier-based ..

Lvers on scientific basis and to start a special campaign for rejuvenation
of natural water sources in the mountainous areas.

Drawing attention to the fact that 71% of the State is covered by
forests, parks and glaciers, he pointed out that the entire nation is being
serviced by this eco system and the value of the same has even been
astimated at around Rs. 95,000 crore by the Indian Institute of Forest
Management, Bhopal. He requested that the allocation of resources
among the States should be ensured keeping in view the principle of

Polluter Pays’.

He stated that due to the large number of pilgrims and other tourists
from India and abroad, numbering to over 6 crore, coupled with the 1.25
crore population of the State, a total population of 7.25 crore including
the floating population should be factored in while provisioning for
financial resources by Government of india.

He mentiorned that due to No objection’ not being given by the Ministry
of Environment, Forests & Climate Change in respect of the State hydro-
electric projects, a power generation loss of around Rs. 2000 crore is
being incurred by the State. He highlighted the need for speedy
implementation of the power projects as that would not only benefit the
State of Uttarakhand but other States also. ;

He stressed the need for connecting the frontier areas of the State with
railways and all-weather roads in view of the increased activities of China
in border areas. He underlined the need for railway line from Tanakpur
to Bageshwar in Kumaon division on the lines of Rishikesh-Kamnaprayag
rail line. Given the sensitivity of the region and the limited resources
available with the State, he sought relaxafion of the condition for the
State to bear 50% of the cost of railway projects. e sought expansion of
the Naini-Saini, Gochar, Chinyali Saud airstrips and construction of

%‘uﬂipnds v the State.  He sought establishment of 2 new airport in

< B S it N g et b
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J%?;ZDZ?JEﬁZaukhutia located between Kumaon and Garhwal region and near the
a summer capital of the State.

He urged that the projects to provide mobile and internet connectivity
in 5,942 gram panchayats of Uttarakhand under the Bharat Net-2
programme be approved al the earliest. Given the sensitivity of the State
to natural disasters, he sought setting up of a weather forecasting system
with Doppler radar techniology in the State. He mentioned that under the
direction of the Honble Union Home Minister & Cooperation Minister,
approval has been given for establishrneqt of a Landslide Mitigation
centre which will function as a centre of gxcgllepce.n He ‘sou.ght the

" mentorship of Government of India along with financial, technical and
other support for the Landslide Mitigation Centre for which all
requirements are fulfilled.

He further sought withdrawal of Doon Valley Notification of 1989 for
the development of the region underscoring that the issue of limestone
mining is no longer there and the entire area is now afforested. He
requested for financial assistancc from the Government of India for the
implementation of ‘Him Prahari Yojana’ in snow covered and other border
areas that is aimed to stop migration from frontier areas so as to ensure

border security of the country.

He concluded with the request to organize the next meeting of the
Central Zonal Council in the State of Uttarakhand as no meeting of the
Council was held in Uttarakhand in the past.

Shri Bhupesh Baghel, Hon'ble Chief Minister, Chhattisgarh, who
participated in the meeting through video conferencing, extended his
greeting and best wishes to all on the 75% Anniversary of the country’s
independence. He informed that Chhattsgarh, which has 44% forest
area, with a majority of SC/ST and OBC population living in Naxal
affected dense forest areas and being dependent on agricultural forest
produce and traditional resources, requires special policies and strategies
for development. In this context, he mentioned that while the State is
doing its best with the limited resources, there is need for assistance from
the Government of India.

Pointing out that the Constitution has provided that India is a Union of

States with delineation of powers to the States, he stressed the need for

the States to be entrusted with full powers for their developmental road

map bascd on local conditions. He expressed happiness that the agenda

= i for the day covers several issues, Lhe resolution of which can be beneficial
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Remarks for the meeting convened under the chairmanship of Chief Secretary on 30.06.2023 at

06:00 pm to abolish the Doon Valiey Notification 1989:- 2 ;)_
G

It has been informed by letter number-1010, dated 28 June 2023 of Secretary, General

Administration Department, Government of Uttarakhand, that the 24th meeting of the Central
Regional Council has been scheduled on 15.07.2023 at Hotel Westin, Narendranagar,
Uttarakhand under the chairmanship of Hon'ble Home Minister, Home and Cooperation
Department, Government of India. A meeting has been called in the Chief Secretary Auditorium
Room on 30.06.2023 at 06:00 pm under the chairmanship of the Chief Secretary to discuss the
~ agenda points set for the said meetmg and the 04 pmnts mdmated in the letter dated. 23 06. 2023

R of the Additional Secretary, Inter State Counc;l Secretariat and other preparanons related to the

meeting.

2- On the matter, through Government letter No. 1/86051/2022 dated 23.12.2022 (P/A), a
justified revised proposal for canceilation of Doon Valley Notification, 1989 (as amended in
2020) was sent to the Additional Secretary, Ministry of Environment, Forest and Climate

Change, Government of India for fusther action.

3- In this regard, Scientist 'G', Ministry of Environment, Forest and Climate Change,
Government of India, vide its letter dated 12.04.2023 (P/B), in relation to the proposal made
available to the Govermnment of India by the Government of Uttarakhand's letter No.
1/86051/2022, dated 23.12.2022, for cancellation of Doon Valley Notification, 1989, taking
cognizance of the Joshimath disaster, in the order passed by the Hon'ble National Green Tribunal
on 31/01/2023 in the original application number 51/2023 on suo motu, reconsidered and a
revised proposal has been required to be made available to the Government of India for

cancellation of Doon Valley Notification 1989.

4- In line with the requirement made by the Government of India as mentioned above, vide
Government letter No.-I/117611/2023, dated 26.04.2023 (P/C), the concerned departments viz.
Urban Development Department, Industries Department, Mining Department, Tourism, Animal
Husbandry Department, Hoﬁsing Department, Disastet Management Department, Uttarakhand

Government and Chief Conservator of Forests (HOF), Uttarakhand, Director, State Environment

Protection and Climate Change Directorate, Uttarakhand, Chairman/Vice Chairman, Mussoorie
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Dehradun Development Authority, Uttarakhand and Managing Director, Uttarakhand Forest

Development Corporation have been directed to prepare a justified proposal/report (Red category
industries, which are to be cancelled) related to their respective departments for cancellation of
Doon Valley Notification, 1989 and rﬁake it available to the Member Secretary, Uttarakhand
Pollution Control Beard within 03 days. In case of non-receipt of information in this regard, a

reminder letter dated 30.06.2023 (P/D) has been sent again. J_ & g

5. Meeting @11:30pm, on 04/7/2023.

"

(Au:'f
ANKIT RANA

Advocate
MO~ UK-340/2021

'th Commissionar
Hig?\ac:uurt of Uttarakhand
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269

- 5/ XXXVIII-1~23-13(04) / 2018
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fawa— Regardmg Repeai of Doon Valley Notification 1989 as amended 2020,
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From,
Ramesh Kumar Sudhanshu
Principal Secretary DL\ ¢
Government of Uttarakhand.

To,

The Secretary, Ministry of Environment,
Forest and Climate Change,
Government of India, New Delhi.

Environment Protection and Climate Change Section; Dehradun Dated 04th July, 2023

Subject: - Regarding Repeal of Doon Valley Notification 1989 as amended 2020,

Regarding the subject noted above, kindly refer to letter No. 25/06/2021-ESZ-RE, dated
12.04,2023 of Scientist G, Ministry of Environment, Forest and Climate Change, Government of
India, by which, a justified Draft Amendment Proposal has been required to be made available

to the Government of India regarding the repeal of Doon Valley Notification, 1989 (as amended
2020),. :

2- In continuation of the above, | have been directed to attach and forward an appropriate
amended proposal for taking further necessary action at the Government of India level regarding
the repeal of the Doon Valley Notification, 1989 (as amended in 2020).

Enclosure: As above.

Sincerely,
Sd/-
{(Ramesh Kumar Sudhanshu)
Principal Secretary .
(4/07/2023

Number and date - As mentioned above.
Copy: - forwarded to the following for information and necessary action -
I Secretary, Inter State Council Secretariat, Ministry of Home A fTairs, Govemment of India.
2. Deputy Inspector General of Forests, Regional Office, 23, Subhash Road, Detiradun, Government of India.
3. Secretary, General Administration Department, Government of Uttarakhand.
4. Director, State Directorate of Environment Protection and Climate Change, Uttarakhand.
5. Member Sceretary, Uttarakhand Poliution Controt Board, Dehradun.,

By the orders of:
Sd/-
Dharan Singh Mecna
Additional Secretary.

e D R ST e e T L e
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proposed amendments in the Notification $.0. 102(E) dated 01.02.1989 {(and
; of the Ministry of Environment, Forest and Clinate
(,hfirfg.E, F}overnmcnl of Indig, in relation to restrictions imposed on certain
activitics in Doon Valley Area of Uttarakhand. &

subsequenl amendments)

Sr. Related Existing Provisicn 5 Proposed
No Para/Provision of - amendmeot for
1 Notification S.0. provisioning
102(E)
i. | Amendment in the | Whereas, the Central | Slaughter Houses may

Principal vide
Notification number
S.0. 102(E) dated
01.02.1989 - through

Notification S.0.
94(E) dated
06.01.2020.

Note:

(a) Red categories
of  industnes
shall not  be
permitted  in
Doon Valley.

|

94(E) dated
06.01.2020.

Notification S.0.

Pollution Control Board
(CPCB) has jssucd
directions on  the
categorization of
industries vide letier no.
B-

2901 2/ESS{CPA)2013-
16, dated the 7 March,
2016, “Slaughter
Houses and  meal
processing industries,
bone mill, processing of
animal lorn, hoafs and
other body paris” hus
been categorized as Red
Catcgory~[ndustrial
Operation.

he classified as Red
Category (Non-
Industrial

Operation) which is
to- be mede
permissible.

Renmiarks

Amendment  in
the categorization |
of industries may
be issued hy the
CPCR.

Note:

(d) Exisung
categories
industries, which are
now in Red
categornes of
industries shall be
Continued, however,
no expansion shali
be atlowed".

Orange

Expansion to he
allowed for financial
vigbility of  the
operting units.

Amendment  in
Notification may
pe issued by the
MoEF&CC. ‘

e

Amendment in the

Principal
Notification no. 5.0.
102(E) dated

01.02.1989 - through

Notification  S.0.
2125(EY dated
13.12.2007.

(ii) Al those projects,
whiech arc  not
covered under Lhe
ELA Notification but
which fatl under the
orange category
shall be considered
by the St Level
Environment impact
Asscssment

AS oD date,
requirement of Prior
Enviroamental

Clearance (EC) 15

edditional  approvi
required for
estoblishument or

Amcn&m?:ut in!
Notification may |
be issued by the
MoEF&CC, Gol. |

expansion of orange
categors of industries |
in Doon Valley area. |

Authority.

i et e e S B o £

Prwest



[ lowever, e H[zn[vf
Pollution Contiol
Bourd  (SPCT) |
alrendy in action Lo
sook afler provistons
of the Wisder
{Prevention ainl
Control of Polhdion)
Act, 1974, e Air
{Prevention and
Control of Pollution)
Act, 1981 and varipus
Rules made under the
[Environmenl

special
the

Therclore,
provision for
requirement of EC to
Orange catcgory of

industries from
SEIAA, is
unnccessary and - as
such is o lengthy
process.

Hence, the
notification  dated

13.12,2007 mny Te
repealed.
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| (Protection) - Act g
AL

Amendinent  in

Amendment in the

Principal
Notification  S.0.
102(E) duted
01.02.1089 - through .
amended
Notification  S.0.
94E) dated
06.01.2020.

(iii) Tourism - It
should as  per
Tourism
Devclopment Plan
(ThP). To  be
prepared by  the
State  Depanment
of Tourism and
duly spproved by
the Union Ministry
of  Fnvironment,
Forest and Climate
Change.

department
(competent authority)
s made o Hollstic
Development Tourism
Plan of Uttarakhand
for the entire state swhich
also encompnsses the
Doon Valley
notification area.

Here, it is  also
pertincnt to mention
that. similar power of
approval has  been
delcgated  to the
“Competent _%
Authority of the State z

Government™ in the -
matter of ~“Bhagirathi :

Notilication
pe issued by the
MoClFF&CC.
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[

Feo-Sensitive  Zones
Notiltcation, 2012 by
the MoLF&CC vide
notification 5.0.
5253(E) dated
10.11.2022. Copy of
Notification  dated
10.11.2022 is
enclosed.

Henee, the approval
pawer  mAay be
delegated  to  the
State Government.

S\ 2

W) Grazing ~ As. per.|
R e | p}an Ao be:
-~ prepared ~ by - the-

“Grazing Plan may be

As_mentioned above,
{he potwer: (0. approYe.

[(vi) Land Use - As per
Master Plan  of
development Land
Use Plan of the
entire area, 1o be
prepared by the
Swte Government
gnd opproved by
the Union Ministry
of  Environment,
Forest and Climate
Change

Categorization of fand
use and preparation of
Master Plan is carried
out as per Urban and
Repional

Development  Plans
formulation and
Implementation
(URDPF!) Guidelines
issued by the
Government of India.
After detailed |
consultation with line
depaniments,
stakeholders and
public in general,
Categorization of land

State  Government | delegated to the State | MoEF&CC.

and duly approved | Govemment as

by the Union Competent Authority

Ministry of lin the lines of

Environment, Bhagirathi Eco-

Forest and Climate Sensitive Zone.

Change. ]
Amendment  in

Notification may
be issucd by the

‘A_me_ndm_cm in
‘Notification . may |
‘be -issued by the

MoEF&CC.

use and
implementation  of |
Master Plan is done’
with approval of the |
State  Government E

under the |
! Uttarakhand Urban *
i N and Country ‘
)
/ .
&/J‘/ Pape 3oia

N

a2
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Planning and
Devclopmen!  Act,
1973 (as amended in
2013).

Master plan e\ L\

development and land
use plan is the State

subject.

1

As mentioncd earlier,
the power to approve
Master Plan and Land
Use Plan may be
| delegated o the State
Go g L e
Competent Authority,
in the lines of
Bhagirathi Eco- '
Sensitive Zone.

L L

~C

Dok

ANKIT RANA
‘Advogate

Reg. No.- UK-340/2021
. Qath Commissioner,
High Courl of Uttarakhand
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[T 1507 / XXX1(15)G/23-05(30%0)/201 2
g R 02 areaw, 2023 Bl\g’
[T
R g | /v afba /wlm,
g fovm, R e, &9 R, wed Rema B, =g e, e v Res dredfired

weieTeR (@ A e o, @ @ i gl Rem, e R, fafeea o
Rifeseen fmen fom, Y v gaw wemor B, W wamam i, seRrees e |

W/WL e e e R S e s o LS e S e it

ATEY 3T AT R fo o w30 St e va WediRel fET, aRd WeR @ arzerd
A e & aRTE B 248 dow RAE 07.10.2023 (WPMR) @Y q@iT 1000 79 86 wId
gen dfReA, seRaR A aEiira @ T g @ 12 ¥ gW dgT &g et
uRYe SiYaTay, YR A, NEe WReR, T2 e g 4dam vdvel o w T4 gan
§ fry @l 3 affa qome Ben & 9w wued &1 I dew @ dard gg g wim
TEETE W) e R fRARE 03102023 BT A 0330 oW G Wita WITR HE W UH
vy dow Higp @ T E 39 99 § e & aRee 9 dow &g Rfes Beem gra
w5 g =l dafa & an A et @t SRef @ gwe ewr B ati
Toel fagan R Roietl Rl oga RFG WM A owame W) aEl @l omar-

1
| . Part -1
, USRI/ QuiveEl i [uR / uraterd _wfam fom
1 agenda-t Declaratian of Bhopal, Indore & Ruipur Awpaorls as | aavy 8 snpaivm 8 ¢

Intemntionnl Anports

ISpunsored by Govis. of Madhya Pradesh and Chhattisgarh)

2 Agenda r Issues related o Storage of Fond-genmns and CoiR | @ o0 3nH :?ﬂ:ﬁ?
Recovery rar

iSponsared by Govis. of Madhyn Pradesh and Uttar Pradesh)

.3 Agenda-3 Coverage of Yillapes by Bank Hranches/Postal | @@ Eig
Bankng facihibes

; iSponsored by 1SCSE

4 | Agenda-d Speedy investgiation of cascs ol sexunl offence/raupe T Bntr
! ! sanst women and childron
i
(Sponsared by ISCS) —
5 agenda-$  Implementation of the Scheme of Fust Track Special | @ [t (o wma e |
Courts (FTSCsj for expediious disposal of rape and POCS0O Act
T OCASCS
: iSponsared by {SCE) _._,i
6 Ageada-b tnmtegration of pahice helphne number 112 software | 3waagrs 710 wmtaer G0 ¥y
S P operated 1in Chhatuagarh state with onbine Salkhe daxhboard !
b suflwire

isponsored by Govil of ChEanttisgarh:
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i7 Agenda-7 © Enhancemen: of allocanon of Central Share under | T8 T#177) !
Police Modernisation Scheme !
| (Sponsored by Govt. of Chhattisgarhi _i
3 Agenda-3 Waiver of expenciture un deployment of Central Furces | ¢ frm ;
for the eradication of Naxalim, i
{Sponsared by Govi. of Chhattisgarh) i
9 Agends-@ Urpent release of granie o the State fome Guards T TEHIT i
! {Sponsored by Goavernment al Utiar Pradeshi i
10 Agenda-10  Amendment of cligibility cnteria for Nauonp] Secnl | 970 firwrw feum |
! Assitance Programme %
N §
: ) !
| (Sponsored by Government of Madhyn Pradesh) o
11 . Agesda-1l  Fixauen of Minsmum Support Price for Kedo and | @@ g TGRSR f
'{ Kutki crops even year for Khanl Season ferrm 4 :
| {Sponsored by Government of Chhatuggarh)
17| Agenda-12 -Inclusion of lac fanmng 0. Kisan Gredit Card {hCC! 42{@ R
i anich Lrﬁp Insurance. Schee.. i e
; i (Spunsored by Government of Chhauisgarh) —
131 Agenda-13 : Enhancement of grant on hay-rake and baler | SERIEWS 8§ W4T E
i machines
U 1Spansored by Government of Uttar Pradesh)
14 f Agenda-14  Enhancement of incentive for construction of toilets | JaTEvs @ wmabua Tl &y
| under Swachh Bharat Minaion ;
v 1
! (Spensarcd by Govt. of Chhattygarhi !
15 | Agenda-15 - Providing grents on the line of chemical fertilizory | SEOOREoR O WO T8 R
i such #s Nutnent Based Subsudy (N8S) for Verm: Compost
i produced under Godhan Nyay Yojana
1 {‘spun-‘orr(l by Govi. ol Chhattisgarhi o o
T Auend} 16 Grnnt& provided under Panchavatt R:u Act may be | SERTEs ¢ mafam s @
kept as Unuied Grants
(Sponaured by Govt of Chhatusgarhi
1t Agends 17 Reduction af Share of Centre in State CAMPA funds | 77 ey
_tram 19% 10 2%
I : ;
: " iSponsored by Govt. of Uttarnkhand} |
718 Agenda-18 - Recalling of Doon Vatley Not:ification WA RRAT aei e e
l Sponsared by Govt. of Uttarakhand) frara v
19 ; Agenda-18 Fixing of Date and place of the Next {24/ Mecting of | WORe waraa Ener )
i the Coentrad Zonal Council.
j
: Part- |i :
T | Agenda-l  Issues relatng te Coverage af villages by Bank | i Twnr g ge !
Heanchies/ postal binkimg {u fucilities drefing fns L
: Agtnda b Speedy lm.c-mgm:on of cases sexual oflence/rape bl T
| nganst wamen and children :
| agenda-2{bl  Implementaton of the Scheme of Fast Track Speclal | T8 Rpmn wmd BT |
Courts (FTSCs! for expedittous disposal of rape and POCS0 Act ‘
CABLE. ‘
U Sponsored by DB/ o Justice, M/o Law & Justiced i .
T | Agenda-3  Inclusmion of e farming i Kan Crecht Card (RCCQ) E‘TT—'E' Rperaps

amd Urop insurance Scheme

imponscred by Govt of Cnbatusgorhy

. Agenda-d

Wecathing of Duan Valtey Notsfication

eI CIEr

2

2\ b
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N 1
iSpansored by Govi of Uttarakhend) :
5 | Agenda-3 {. Fixing the minimum supporn price of Kasdo and Kutk ?Fgﬁ ferTe - - -f
| crops
iSponsored hy Govl of Chhstiggarh —
il Supply of lacal craps for distribution under MID- DAY Tfﬁil et R IE TR b ! Q(\ a’
MEAL. amgfy e fogrerdt fran
- . fevrm
" iSpensored by Govi of Uttarakhand) !
t
[ sgenda-6 . Review of marke: fees and Farmers' Welfare fee in | &8 T 1 !
L
provisional cost and Revicw of Mandi Labour charge under |
Deecentrabized Procuremsnt Schemre 3
{Sponsored by Govt. of Chhattiagarh)
? agenda-T - Under Deceneralized Procurement Scheme, revision of | W= [@wma o, !
Commiitce commission, ranspor rate in proviswonsl cost and
pnvmcm 0[ Sampoumu Gr:'mccn Rozgnr Yo;und (b G.R. ‘: i and
- ,lSpcxn ored by Gov, | L
8 Agenda-8 Finalzation of relevant cxp:nscs of wheat and Ace | @m0 REG I
distributed in the eentral peol under Rabi and Khanf markeuny | mn
{vear and reduction in cose gheets and in relation o geitng
) ¢ permission for ndmunstrative expenses
b ! 1Spansored by Government of Uttar Pradesh)
, . e A E
& Agenda-08 : A): Permission for diversion of forest land FRITATS | RIARY A {1
l (Sponsored by Govt. of Chhattisgarh]
} {B): Permtssion to aliow conslruction work on forest land in | 9970 3 A W a
Maxal allected arcas
: I {Spunsored by the Govt of Madhya Pradeshi E
i : . e ey
| % [C): Inciumion of L4 inlresiructures sfuated in LWE {Lefll Wing Fearger A b A 2 :
! Extrenusm) distnets for minor forest produce based processing .
z industries under the Fored: Conscrvation Act i
i {Sponsared by Govt_of Chhanisgarh i
10 | Agenda-10 : Excmption fram Sccunty Expenduure of Central e faarm
l Farces ;
1]
1 (Sponsored by Gowt of Chhatusgarh
11| Agenda-11: Permission to aliow construction of paddy stornge § 5% ramTH ﬁ"*"“‘g R
i platform rs permissible work under Mahatma Gandhy NREGA T TR W i !
! 1Sponsored by Gavt of Chiwttisgarhi _:
U 12 [ Agenda-12 . Amenchinent ol rovalty rates of munernl conl and | T Far '
} . ather inan minerals, and reasonable change in determination of
! grude slab and size-based soyalty on iron are
' {Sponsared by Govt. of Chhattiugarh)
13 ' Agenda-13 © Addressing Malnuintion among Girl Chaldren ﬁ‘ﬂﬁ‘ﬁ Egiﬁ'?!i*%"fﬁl waaa
i (ER
4 through Poshan Abhiyan TR T
: {Spannored by Mimsty of WCD and Inter State Councyd :
! Secretanat IMHA) i
™ -
. 14 f Agenda-14 : Drop Out Rase of School Chaldren Rremsrdl fun fasre
VANV
-

3
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1Sponsored hy Depariment of School Education and lLiteracy Mﬁi
(DSEL), Minisiny of Educatton and 15CS)
B Agenda-uIS : z‘\yushmn_n ‘E;m_z;:xml’rﬁdhnn Mantn Jan Arogva fafdevn ta faimom fen
Yopna (ABPMJAY] i
{Sponsored by Mimistry of Health Family Wellare and Inter State % 52\2
Counct Secretanal (MELA) )
16 Agenda-16 : Sahakar-se-Samnddbh’ -~ Strengthening TR [ 3
i

Couperative Movement tn the Couniry,

[Sponsored by M /o Cooperation)
17 Agenda-17 . Presentanons on gootd practices by the member T e e o

o —y

18 Agenda-18 : Fixng of Date & Place of the next meeting of the | ¥4 RETR (T |
Cenrtraj Zonal Councit

i
1
States 1
J

{Sponsored by Inter State Council Sccreturiat)

.. .36 YA @ WY A ad oy Bl 2adl dew B W s el HaTH 9w

A frr @ 2T &1 M ErdTa ARUS @ g dod & T qUvS rR E R g
A i fra S §8 BN # oy # F STIed (el @1 smeieE g RS
03.10.2023 &) JURE 03.30 AN & WY EA & AT § HTER HAra duF S
- 07.10.2023 ! Widk 1000 T& Wo HA WY, TE TF wWewTNal A, WRT WIAR B AT
¥ gred afed, TR 4 oy 49 § wuwa uirmr @A 61 SR 9 |
: BT geiui g
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Relevant Translation
Government of Uttarakhand -
General Administration Department
No.: 15067/xxxi (15) G/23-05 (Bha. Sa.)/2012
Dehradun Dated 02 October 2023

To, 2\

Additional Chief Secretary / Principal Secretary / Secretary,

Home Department, Finance Department, Forest Department, Urban Development

Depari.ment Justice Department, Information and Science Technology Department, Rural

Development Department School Educatxon Depanment Cooperatwe Depnrtmcnt
: "-'Mxmng Department ‘Women Empowerment and Child Deveiopment Department ‘Music

and Civil Supplies Department, Industries Department, Medical and Medical Education

Department, Agriculture and Farmers Welfare Department, Government of Uttarakhand.

Sif’/ Madam,

: It is respectfully informed that the 24th meeting of the Central Regional Council under
thq chairmanship of Hon'ble Minister, Home and Cooperation Department, Government of India
is proposed to be held on 07.10.2023 (Saturday) at 10:00 am at the meeting venue Hotel Westin,
Narendranagar. The latest agenda for this meeting has not yet been received from the Inter State
Council Secretariat, Ministry of Home Affairs, Government of India, New Delhi, but the
previously approved agenda is available with the department. For the preparation of the above
mef{eting, an important meeting has been called in the main auditorium room on 03102023 at
03.30 pm under the chairmanship of the Chief Secretary. In this meeting, various works /
preparations to be done by various departments for the meeting of the Central Regional Council
wil] be discussed, and after this, the proposal to be submitted by the departments on the
following agenda points:-

¥

1 Part- 1
Sr. " | Agenda No/ Details of agenda/ sponsor concerned department
No..
1 Agenda-1 Declaration of Bhopal, indore & Raipur Airports as | Not related to Uttarakhand.
International Airports Sponsored by Govt. of Madhya Pradesh
- | and Chhattisgarhi
2 Agents 2 Issues related to Storage of Food grains and CMR | Food and Civil Supplies
Recovery Department
_ | (Sponsored by Govts. of Madhya Pradesh and Uttar Pradesh
3° .l Agenda 3 Coverage of Villages by Bank Branches/Postal | Finance Department
Banking facilities Sponsored by ISCS
Sponsored by [SCS
4 Agenda 4 Speedy investigation of cases of sexual offence/rape | Home Department
against women and children
Sponsored by ISCS
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5 Agenda-5 Implementation of the Scheme of Fast Track Special | Home Department and Law
Courts (FTSCs) for expeditious disposal of rape and POCSO Act | Department
cases
Sponsored by ISCS .

6 Agenda 6 Integration of police helpline number 112 software | Not related to Uttarakhand.
operated in Chhattisgarh state with online Sakhi dashboard
software
Sponsored by Govt. of Chhathisagarh

Along with this letter, the final agenda received for the 24th meeting of the Central

Regional Council is being sent. Tke final agenda for the main meeting of the Central Regional

Council will be sent separately.

o “T"}‘lévr;a'fo}e, you are rcbluested to go through the above agenda and attend the preparatory
meeting called under the chairmanship of Chief Secretary on 03.10.2023 at 03.30 pm and the
meeting called under the chairmanship of Hon'ble Minister, Home and Cooperation Department,

Government of India at Hote! Bestin, Narendranagar on 07.10.2023 at 10:00 am on time.

‘Enclosure: As above.

Sd/-
(Vinod Kumar Suman}

Secretary
No.: 1507/xxxi (15)G/23-05 (1AS)/2012 dated

Copy forwarded to Senior Principal Private Secretary to the Chief Secretary for the cognizance
of the Chief Secretary.

Sd/-
(Vinod Kumar Suman)

Secretary

Auko

ANKIT RANA

Advocate
Reg. Ho.~ UK-340/2021
Dath Commissiones 4
High Court of Uttarakhan

At-HAINITAL ]353-9 5
Si. M0"““""""““nlm:l;gl:&

Dttt Brchunss s rsn i He MRS
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4 THE GAZETTE OF INDIA : ENTRAORDINARY PART TS 3]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION ﬁ&hn o LN \ é

Neww Delhi, the 2 st December. 2023

5.0. SHNE)—The following drafi amendment in the notification number SO, 102 (1) dated the
1" February, 1989 and its subsequent amendment dated the 6™ January. 2020, and in supersession of the notification
issucd by the Ministry of Lavironment, Forest and Climate Change vide 5.0, 2123 (E). dated the £3* December, 2007
by subsuming required provisions of the szid notifieation No. $.0. 2123 (L), dated the 13 December, 2007, which
the Central Government proposes to issue in exercise of the powers conferred by sub-section (1) read with clause (v)

and clause (xiv) of sub-section {2) and sub-section (3) of section 3 of the Environment (Pratection} Acl. 1986 (29 ol

1986} is hereby published, as required undar sub-rube (3 of rule 5 of the Environment {Protection) Rules, 1936. for
the information of the public likely to be affected thereby; and notice is hereby given that the said draft notification
shall be taken into consideration on or aficr the expiry of a period of sixty days from the date on which copies of the
Gaeetie containing this notification are made available to the public. y

Any person interested in making any objections or sugpesiions on the proposals contained in this drall
notification may forward the same in writing, for consideration of the Central Government within the period so
specified to the Secretary, Ministry of Environment, Forest and Climate Change, Indira Paryavaran Bhawan, Jor bagh
Roud, Aliganj. New Delhi-110 003. or send it to the ¢-mail address of the Ministry at csz-meffnic.in;

Draft Notification

WIHEREAS, vide notification number S.0. 102(1%). dated the Ist February, 1989 (hercinafter referred as the
said notilication) of the erstwhile Ministry of Enviromment and Forests. restrictions were imposed on location of
industrics. mining operations and ather developmental activities in the Doon Vatley:

And whereas the said notification was amended fram time w time vide notilicution aumber 5.0, 943 (F),
dited the dib July. 2005; and 8.0 93(F). dated the 6 Fanuary. 2020:

And whercas. a notification was also issucd vide number $.0. 2123 (L), dated the 13th December, 2007,
whereby. procedure 1o be followed for afl ¢eselopmental proposals in the Doon Valley has heen preseribad:

And whereas all those projects whicen are not covered under the notitication of the Government of India in the
erstwhile Ministry of Environment and Forests number $.0. 1533 (1), duted the 4% September, 20006 (hercinalter
referred o as the EIA notification) but which fall under the orange categons shall be considered by the St leved
Emvironment Impact Assessment Authority and il such time as the State fevel bupact Assessment Authorinn s
canstituted for the State of Ukarakhand. the proposals will be examined by the Central Government, withou
referring them 10 the Appraisal Committee, after obtaining the comments of the State Pollution Comro! Board:

And whereas State level Eavironment Impact Assessment Authority is constituied under the EEA notification
tor considering the projects as per provisions and Schedule of that Notifieation:

Aned whereas existing orange categories industrics. which are now in the red entegories ol industrics shall he
continued. however, no expansion shall be aljowed:

And whereas a policy decision has been taken by the Central Government to deventralise the approval o!
Zonat Master Plan (ZMP) or Integrated Muster Plan for Lo Sensitive Zones and delegutie it to the respective St
Governments in order to ensure expeditious implementation of prajects in the Leo-Sensitive Zone. which is cssemtial
for conservation and protection of the environment and associated biodiy ersity of these ceologicully fragite region and
protected arcas:

NOW THFREFORFE. in exercise of ihe powers conlerred by sub-section ¢§) and chases (v ) and (xiv) of sub-
section (2) und sub-section (3) of seetion 3 of the Envirooment (Protection) Act. 1986 (29 of 1986} thercatior in this
notification referred 10 as the Favironment Acti, read with sub-rule (33 of rafe § of the Environment {Protection
Rules. 1986, the Cemtral Government herchy makes the fallowing amendments in the netilication of the Goyernnmem
ol India in the erstwhile Ministiry of Lavironment and Forests number .0, 102 (E). dated the 1 February, 1989 amld
in supersession of the natification number $,0. 2125 (L), dated the 13th December, 2007, nameh @

I the said notification.-

(a3} for paragraphs (i1 (v 3 and (v) the “oliow ing paraaraphs shall be substituted. nanels ;-
riin Fourism Plan, Grazing Plon, Mastor Ploor of Development wnd fad Tve Plun and vy otbior su i

Plan inclding Zosal Master Pl biiegrated Masior Plan shall be preporca by the St
(lovernment with due imvorvement of aff concerned State fepurtnents suck g Favironment Forost
Crban Development. Tewrism,  Municipality, Revenupe,  Public Works,  Harer Kesonros,
Horticultere, Ponchanvati gy, Rurad Development Follition ontrod Bovend on, b RN TITG

\D\/\\J\“’:"v

: 2

22
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emvirommenial concern inro 11 and shall be approved by the compereni authority in the Stare

Ciovernment of Uttarakhersd ™ lel‘{

{iv) All those projects which are not covered under the Environment Impact Assessment Notification
«issued vide 5,00 1533 {F). dated 14™ September, 2000, however. {alks under the orange catepory of
industriecs shall be considered by the Uttarakhand State Pollution Controf Board {ollowing the Jdue

process.

’z {v) All those projeets which are covered in the Schedule under the Environment Impact Assessment
Notification, issued vide $.0. 1533 (E), dated 14* September, 2006, will tollow the procedure Jaid
down in that notification™.

{b) In the note. tor clause {d). the folfowing shall be substituted, namely -

“{d} the orange catcgories indusirics. which are now in the red categorices of industrics shall be continued
and expansion of such orange catepory industries Flling in the Schedule of the notificution of the
Government of Indig in the erstwhile Ministn of Lnvironment and Forests number 5.0, 1333 (1),
dated the 14" September, 2006 (hercinafter referred to as the EIA notification} 10 be allowed only
subject to the extant provision penaining to such cxpansion as laid down in para 7(i) of suid
natification, as amended from time to time. and related extant dircctions issued in this regard by the
Centraf Government in the Ministry of Environment. Forest and Climate. from time to time.,

{ " "¢} In the note, after clause {d), the following clauses shall be inserted, namely.-
(¢} I'he Utiarakhand State Pollution Control Board o lay down a mechanism lor expansion ol the
industries referred to in clause (d) which are not falling in the Schedule of the said notiication™,
‘ (N The supersession of the notification number $.0. 2125 (12). dated the 13* December. 2007, shall
[ however, not affect -

(i)  the previous operation of the rule so repealed or anything duly done or suffered thereunder: or

(ii} any right, privilege. obligation or liahility acquired accrued or incurted under the rule so
repealed: or

(iii} any penalty. or punishient incurred in respect of vy contravention uncker rule »o repealed: or
(d} any proceeding or remedy in respect of any such right. privilepe obligation. lability.
penalty. confliseation or punishment as aloresaid. and anx such proceeding or remeds may be
institnted. continued or cnforced and any such penolty . confiscation or punishment may be
imposed or made as i that rule had not been repealed.

{ivy Notwithstanding the supersession ol notification number 5.0, 2125 (b duted the [3%
December, 2007, anything done or any action taken under the soid rule shall be deemed o
v = -
have been done or taken under the corresponding provisions of this rule.

|F. No. 25/6/2012.E57-RF |
Dre. 8. KERKLETTA. Scientist (G

Note: The principal notification was published in the Gazette of India, Fxiraordinury Part L Section-3. Sub-Section
(i) vide S.0. 102(F) dated the 1Y Feh, 1989 und subsequently amended vide S.0. number S.O. 943 (1), duted

the +fth July, 2005; and S.0. 94(15). dated the 6th Januan, 2020.
K c‘ﬁ
ANKITHRA A

Advocate
Rag. No.- UK-340/2021
Oath Commissioner
High Court of Uttarakhand
At-NAINITAL f—lc?
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Ref No. - MoEF/Doon Valley /01 Dated: 08.02.2024

I'o

Sh. Narendra Modi ji,
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As g~ 13

The Hon’ble Prime Mirister of India, New Delhi.
Subject: Request to SAVE DOON VALLEY and Drastic Climate Change in Himalayas

cxpected after removal/relaxation ol clauses of Doon Vallev Notification Act 1989 vide its

Amendment draft issued vide letter dt. 21.12.2023 by MoEF.

Respected Sir,

This is regarding regarding “Doon Valley Act 1989 Notification drafts™ and relevant orders issued

by Ministry of Environment, Forest & Climate Change, Gov_Of India. New Delhi (herein

referred as “MoEFCC™) on 21.12.2023 {Anncxurc-1). | have put down the relevant facts for your

kind consideration with regards to the present matter for your reference as follows:

i

That the brief facts to the limited extent necessary are that the applicant is an avid social
activist based in Uttarakhand for past 20 years. Me is also a Law graduate, Congress
leader in the state of Uttarakhand & have also filed various Public Interest Litigations
(PILs) in Hon'ble High court of Nainital. Uttarakhand & The Hon'ble Supreme Court of
India. New Deihi on various public issues in order to promote and protect the rights of
individuals who often struggle with access to justice. He also happens 1o be a public-
spirited person, whose public interest litigation has contributed towards (he strengthening
of the health infrastructure in the state, particularly during the covid-19 pandemic. and

cven beyond. With regard to pandemic management at a national level regarding

. reimbursement of overcharges done by hospituls to its patients, the applicant’s wrir

petition las also been admitted by the Hon'ble Apex Court, in wiich orders were
passed by the Hon'ble Apex Court and wmatter is still under jurisdiction. He has also
raised the issue of 70 % employment and increase in revenue shares of THIDC to the state
through his public interest litigation. Fe has also raised the issue of relaxation in OTS
guidelines for more health facilities in Hilly terrain of Uttarakhand through PILs in
Hon’ble High Court of Unarakhand. fie is alve the public interest litigant in a very high
stakes matter involving irregular appointstent in the Uttarakhand Vidhan Sabilra, wien
he hay raised the issue with regard 1o ucconntubility of those ligh and mighty persons.
who offered such admittedly iflegal appointments in the Utarakhand Vidhan Sabha.
Recently applicant has also raised the issue of " Corruption and Scam of Rs. 300 Crores

ers i Nugar Nigam Deliradun in last [0 years™
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Violation of The Daan Valley notification dated 011.02.1989: That the said property has

been built in a fragile environment zone which comes under purview of The Doon Valley
Notification Act- 1989. That as per The Doon Valley notification dated 01.02.1989,

has been issued by the Ministry of Environment & Forests (Department of

Environment, Forests & Wildlife). In the said notification as per latest amendmiéniy

by MoEFCC dated 06.01.2020 has been reflected as follows:-

<5.0. 102(E}X—Whereas notification under sub-rule (3) of rule 3 of the Enviromnment

(protection) Rules, 1986, inviting objections against the imposition of restriction on focation

of industries, mining operations and other déveiopmentai activities in the Doon Valley, in
Ultar Pradesh was published vide No. §.0. 923(E). dated the 6th.October, 1988:.And..

whucas all objections received have been duly considered by the Central Government: Now.

therefore, in exercise of the Powers conferred by Clause {d) of sub-rule (3) of Rule (5) of the

said rules, the Central Government hereby imposes restrictions on the following activities in

the Doon Valley, bounded on the North by Mussoorie ridge. in the NorthEast by Lesser

Himalayan ranges. on the South-West by Shivalik ranges, river Ganga in the South-East and

river Yamuna in the North-West, except those activities svhich are permitted by the Central

Government after examining the environmental impacts:

(i)

(ii)

{iii)

(iv)

(v)

Location/siting of industrial units—It has to be as per guidelines given in the
annextire or guidelines as may be isswed from time to time by the Ministry of
Environmenr & Forests, Government of Tudia.

Mining—Approval of the Union Ministry of Environmenr & Forests must be
obtained hefore starting any mining activity. (iii)

Tourism—It should be as per Tourivm Development Plan (TDP), to he
prepared by the Stute Department of Tourism and duly approved by the Union
Ministry of Environment & Forest. (iv)

Grazing—As prer the plan to he prepared by the State Govermmmnent and duly
approved by the Union Ministry of Environment & Forests.

Land Use—As per Master Plan of development and Land Use Plan of the

entire area, 1o be prepared by the State Government and approved by the Union

Ministry of Environment & Forests,
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Thus, it is apparent that in order to set up industrial units. mining plan, place of tourism.
place of grazing and other use ol fand in the Doon Valley. the State Government has to obtain

permission from the Union of India.

(Annexure- 2: Copy of Doon Valley Act 1989 amendments issued by MoEFCC on
06.01.2020)
3. Formulation of Doon Valley Notification : The said Doon Valley Notifications was

issued by MoEFCC on 01.02.1989 based on the orders of Hon'ble Supreme Court in the

landmark case — Rural Litigation and Entitlement Kendra vs State of UP- issued on

30.08.1988. This was widely based on reasons :

e Restriction of Limestone Mining

P T  ontainini Pollution in the said area :
¢. Categorization of Industrial Areas and restriction of RED CATEGORY :
d. Saving Ecology and Environment;

e. Sustainable development of area being in Seismic Zone IV & V and so on .

- {Annexure- 3: Copy of Hon’ble Supreme Court Order dt. 30.08.1988)

4. National Clean Air Program (NCAP) : National Clean Air Programme has been
launched by the Ministry of Environment, Forest and Climate Change as a
comprehensive initiative in partership with various Ministries and States to improve an
quality at city, regionat and national fevel. It is a focused and time bound scheme 1o
implement various sectoral potieics, strengthen monitoring and enhance public
participation in more than 100 cities for cffective air guality management. NCAP s a
mid-term, five-year action plan launched in 2019. However, international experiences
and national studies indicate that significant outcome in terms of air poliution initiatives
are vistble only in the long-term. and hence the programme may be Turther extended 1w
20~25 years in the fong-term after a mid-term review of the outeomes,

a, Tarvget : Tentative national level target of 20%—-30% reduction of Particulate Matter
(PM; and PM: s) concentration by 2024 is proposed under NCAP. These interim tarpets
are in line with global experiences which highlight that city specific actions led 10 35%-
40% PM, < reduction i five years for citios, such as Beijing and Scoul whereas s,
such as Santiago and Mexico City have shown 73% and 6 1% reduction in 22 te 25 sears
with regard to PM: < and PM . concentrations. respectively.

b.
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To ensure stringent implementation of mitigation measures for prevention. control
and abatement of air pollution.
To augment and evolve effective and proficient ambient air quality monitoring
network across the country for ensuring a comprehensive and reliable database.
To augment public awareness and capacity-building measures encompassing data
dissemination and public outreach programmes for inclusive public participation and
for ensuring trained manpower and infrastructure on air polluion.

Status : The current status of project as per MoEF — NCAP Portal is total 131 cities has

been covered in the program with cumulative budget of Rs. 9934.36

ol &

It is p:.rtment to note tlnat Duuu V:zilLy'Nutiﬁed area tias both “Dehradun & Rishikesh” town

areas as undertaken by MOEFCC in NCAP program- for restriction of Air Pollutionin cities.
(Annexure- 4: Copy of NCAP Portal - MoEFCC report- dt. 06.02.2024)

Dehradun City Air Action Plan issued by MoEFCC & constituted in compliance of
Hon’bie NGT Order in OA No, 681/2018 : Deliradun, the capital of Uttarakhand is
positioned in the fertile region of the Doon Valley between the rivers Yamuna and
Ganga. The city is spread over an arca of 64.4 Sq. Km with a population of 569.578 as
per the census of 201 1. The city”s population density is 8633/km2 with a decadal
population growth rate of 37.4%. With a steady rate of population growih and
urbanization there is increasing pressure on resources in the city and the air guality of the
city has been steadily deteriorating. More than three decade ago, air pollution was
discussed in the context of limestone mining, but this was banned in 1986 by the Hon'ble
Supreme Court, and Government of India restricted developmental activities by enacting
Doon Valley Notification, 1989.
There are reports including the Greenpeace report, Apocalypse 2017 that states that city's
annual average PM10 levels was more than thrice the permissible limit making Dehradun
city in Uttarakhand an entrant in the list of 10 worst cities with an annual average ol 238
pg/m3. The report also suggests that these top most polluted cities need to improve
monitoring and management of air quality and a stricter time bound air action plan is the
need of the hour. At present Dehradun city has three stations to measure PMI10 fevels,
towever. PM2.Slevel is being measured since January 2019 only.

‘There is detailed report issued by MoEFCC on NCAP portal regarding Dehradun Ciry

Air Action Plan.
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{Annexure- 5: Copy of Dehradun City Air Action Plan issued by MoEFCC & constituted in

compliance of Hon ble NGT Order in OA No. 681/2018) 920)\3’_

6. Rishikesh City Air Action Plan issued by MoEFCC & constituted in compliance of
Hon’ble NGT Order in OA No, 681/2018 : Similarly. there is detailed report issued by
MoEFCC on NCAP portal regarding Rishikesh City Air Action Plan.
(Annexure- 6 : Copy of Dehradun City Air Action Plan issued by MoEFCC & constituted in
compliance of Hon’ble NGT Order in OA No, 681/2018)

7 MoEFC(“- DoonVallcy Amendment not:ﬁcatlon— dt. 21,12, 2023 : The MoEFCC has...-

msued amendmem drafts on 21.12:2023 with-amendments and reld\m;: the r.ompfuc
Doon Valley Amendments and in others words of Govt of Uttarakhand — "REMOV AL
OF DOON VALLEY NOTIFICATIONS™ as per Chief Secretary Minutes of Meeting
dt.30.06.2023 and Proposal by MoEF, Gov of Uttarakhand vide order dt. 04.07.2023 to
MoEFCC. )

This rclaxation has been done by MoEFCC broadly in following :

a. Change in Categorization of Industry — e.g. Stone Crusher is currently under RED
Category and is banned in Doon Valley but its category will be changed to ORANGE
caiegory and can be implemented in said area

b. Allowing Slaughter House in Doon Valley by changing its Industry Category from RED
to ORANGE zone ;

c. Tourism Plan, Grazing Plan. Master Plan and L.and Use to be approved by state govt
instead of current approval authority by MoEFCC :

It is pertinent to note that aill that all these relaxationsfremovals wiil certainly lead to more
Potiution in the said notified area of Doon Valley.’

(Annexure- 7: Colly- MoEF, Gov of LK proposal dt. 04.07.2023 & Chief Secretary
Uttarakhand Minutes of Meeting for “Canceliation of Doon Valley™ dt. 30.06.2023)

8. Doon Valley Notification 1989 related case is pending in Hen'bie Supreme Court :
‘The Master Plan of Dehradun was quashed by Hon’ble High Coun of Uttarakhand on...
and further it was stayed by Hon ble Supreme Court on... It is important to note that
complete basis of that Master Plan and‘ its implementation was based on Doon Valley

Notification 1982 and therefore legally Doon Valiey Notification related issue is also

4 =t
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pending in Tlon’ble Supreme Cuurl hence MoEFCC should not intertere m the tragile
ecology of Doon Valley in adverse manner. ,:_322’
(Annexure- 7: Colly- Hon’ble High Court of Uttarakhand — WPPIL 97-2016 order
dt. 15.06.2018 & Hon’ble Supreme Court of India — SLP No. 15847-2018 order dt.
10.07.2018)

9. Contradictions by MoEFCC in Doon Valley and NCAP : On one hand MoEFCC is
working on project to clean air by NCAP program in two cities — Dehradun & Rishikesh
town, which are completely part of Doon Valley and on the Other hand MoEFCC has
issued amendments in relaxation of Doon Valley vide draft notifications dated.
21.12.2023, \\v‘thh w:il allow Industries l:ke Stone Crusher, Pollution a and other such

“'Wlmdustrles feadi mg, lo mgr;air pollun;m:;n the Doon- Vailey.
10. That the applieant hopes and prays that the said representation receives your due
. attention : '
-t , a. That immediately CANCEL/REVOKE the Doon Valley drafl notifications issued by
MOoEFCC on 21.12.2023 which is complete violation of Hon’ble Supreme Court orders.
NGT orders and NCAP program running by MoEFCC itself :

b. That all necessary actions along with a high level independent inquiry should be carried
out for identification of Qfficials/Minister_who were responsible in in misguiding
MoLFCC in the said matter.

Please consider this representation in the interest of justice to the common man of Uttarakhand, Non-
Consideration of the aforementioned points may entail legal consequences.
Thanking You,
Y[}li‘s faithfully
(f(zinav Thapar)
Social Worker, Lawyer & Activist- Uttarakhand
Corr Add- 217, llnd Floor. Raj Plaza, Rajpur Road.
Debradun, Uttarakhand- 248001
Sy Mobile: 9412053085 ; Email: a.thapar2%a email.com

Annexure- As mentioned above

S S e e T R R e B

he Secretary . MoEFCC, Govt of India.

{l\Q\,\moU
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No. 2/16/2017-ES8Z
Government of India

Mimistry of Environment, Forest and Climate Chanpge

(ESZ-Division) el j

Indira Paryavaran Bhawan,
Jorbagh Road, Aligan),
New Delhi- 110 003

Dated: 13" February, 2024
To,

Shri Abhinav Thapar,

Tehri House - 260, Lane No. ~ 12 Vijay Park Extensron,

Dehradun, Uttarakhand- 248001, o
“Email 1d» abhmavthapar@yahoo coin

Subject: -Supply of information for Public Grievance- reg.
Str,

Please refer to your Public Grievance No. PMOPG/E/2024/0031589 dated
08.02.2024 regarding Eco-sensitive Area around Doon Valley, Uttarukhand. Your
concerns for conserving the Eco-Sensitive Area is noted and forwarded to the Suate
Government of Uttarakhand for taking appropriate action and provide view/comments on
the Matter to this Ministry urgently.

r

Yours faithlully,

{ .
{Dr. Ritesh Joshi)
Scientist “E'/Additional Director

Copy 100

1. The PCCF & Chief Wildlife Warden, Govi. of Uttarakhand, 85, Rajpur Rd, Old
Rajpur, Kairwaan Gaon, Dehradun, Uttarakhand 248009 (Public Grievance dated
08.02.2024 enclosed).

2. Thae PMO, New Delhi.

A
ANKIT RANA

Reg, Ng.» UK.Sen ocate

- Oagy & B/2021
*igh Court o Ums Spar
Atwmmmg "
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Ret: RT/Doon Valley/07 Dt: 10.05.2024
To

The ATt Offlcer,
SEIAA, Dehradun A“’N"‘ LXK W~ &

653, Indira Nagar Colony,
ag ony 2 3 )

Seemadwar Road, Dehrodun - 248006

ub: § . e
Slr,
Please provide Information "Regarding Doon Valley” as lollows:

L. No.ofindustries —whichobta
- alongwith Tist of fndustries, Na
1989;
i Detalled Area and Boundary of "Doon Valley” alongwith GIS Coordinates as taken into
consideration by SEIAA os per Doon Valley Act - 1989;
L HiR Certifled Copy of Reports and roasoning for execution of “ Doon Valley Act In 1589,

nviranmental Cloarance (£.¢) from SELA-AHI date
Address In “Doon Vailey” as par Doon Vatley Act -

RT1 fees Is Enclosed in Currency Noto of Rs, 10/= only bearln

(Abhinav Thapar)
Saclal Worker & Activist

Add: 217, lind Floor, Raj Plaza,?5, Rajpur Road,
bDehradun, Uttarakhand- 248001
Mob: 9412053085

emall; abhinaythaparuk@amall.com

SN
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Office of State Level Environmental Impact Assessment Authority (SEYAA)/

State Expert Assessment Committee SEAC 2 3 A
Gauradevi Paryavaran Bhawan, 3rd Floor, 46 - B, I'T Park Sahastradhara Road,
Dehradun.
Letter No.-64/SEAC, Dehradun; dated 22 June, 2024

To,
Mr. Abhinav Thapa,

217, 2nd Floor, Raj Plaza 75, Rajpur Road, Dehradun. _

Subject- Regarding prov;dmg information under the Right to Information Act, 2005,
Reference- Your letter dated- 10.05.2024 (Reccived in this office on 24.05.2024)

Sir, |
{  You have sought information on three points under the Right to Information Act 2006.
Th? information is sent point wise as follows:-

Point No. 1- The desired information sought by you is being sent along with the attachment.

Point No. 2- The information is not avaiiable in this office.

Point No. 3- The information is not maintained by this office.

Yours sincerely
Sd/-
Public Information Officer,
SEIAA/SEAC, Uttarakhand,
Dehradun.
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List of Projects to which EnviroM@@arance is_qranted (1.6.2013 to 31.03.201806 0

S.No| Projects Detall Sactor

1. Manufactrue of Pharmaceutical Formulation, auza Shankarpur, Dehradun By M/s Ved Lifesavers Pvi. tndustriat
Ltd. Selaqui, Dehradun.

2. [Manufacturing of readymade garments. Selaqui, Dehradun. By Mis Numero UNO clothing Lid. Industrial industiral b)\;j
Area, Setequi Dehradun.

3. |Extrusion, injection blow molding of various types of plastic products by Mis Tupperware India Pvt Lid. Industrial
Central HopeTown, Selagui, Dehradun

4. |Extraction Unil based on SCFE Technology to produced natura! health products in SIDCUL, Selaqui, Industrial
Dehradun By Ms India Glycols Lid.

5. |Setting up of oil blending unit to produce heat transfer fluids In the exsiling complex by M/S Shivalik Industrial
Rasayan Ltd. Kolhupani Dehradun

6. |Blow Moulding & Extrusion by Mfs Balmer Lawrie Van Leer Dehradun. Industrial

7. |Expansion of M/s NTL Electronics Indla Lid, Unil-1 £-25 UPSIDC, Industrial Area, Selaqui Industrial

B. |Manufacluring of Pharmaceutical Formulation (Tablets, Dry Powder, Syrup, Injections, HDPE Botties Industrial
and Caps) By Mfs Windlass Biolech, Mohabewala Sadar, Dehradun

9, |Ws Windlass Enginears and Services Pyt Lid at Vill-Balawala, Harldwar Road, Defiradun, industrial

10. [MW'S Global Medikit Lid. Central Hope Town, Selagui, Vikasnagar, Dehradun, Industrial

11, |Ws Cease Fire Industries Lid, at E-6 Selaqui, Industrial Area, Dehradun, Ingustrial

12. |Environmente! Clearance for Plastic Packaging Products finishing, metalizing and painteing/fiacquering Incustrial

i i&.§@!?§§h Defiradun, by St Navneet Avore, Proprietor, Mfs Globa Plastics, W-51, Sector-11. Nokda,§ . . . ...
P‘ L. . :

13. |Modemisation of Leaf Spring Manufecturing at 21-22 Chakrata Road, Dehradun. Industrial

14. |Environmenlal Clearance for Manufacturing of PU Sole by M/s Malicom {Indla} Ltd, et Roshanabad, Industria!
Haridwar.

15, |Environmental Clearance for Manufscturing of Tablets and Capsules by Windlass Healthcare Pyt Lid, at industriat
Mohabewala Industrie! Area, Dahradun

16. |Proposed Mordemisabion for Replacement of existing HSD fired Boiler {4.0 MT/hr) with new Bolmass Industrs!
fired Boler (5.0 MT#r) in the existing complex of Herbal Extraction unit "M/s indla Glycols Ltd” at Sidcul
Salaqul industrial Area Dehradun,

47. |Environmental Clearence for Installation of manufasturing unit for veterinary Preparation and Feed Industrial
supplement by Mfs Saifi Vetmed Pvt. Ltd at 122/32 min, Contral hope town, Sefaqui, Disit ~ Dehradun,
Uttarakhand,

18. |Environmental Clearance for Modification Preposad expansion of existing LPG cylinder manufacturing Industrial
by M/s Tirupati LPG Industries Ltd, Chakrata Road, Selaqui Industrial Area, Dehiradun.

19, [Environmental Clearance for Modification and Modemization for capacity expansion by Mis Flex Foods Industrial
Limitad, Lal Tappar Industrial Area, P.O. Resham Majr, Haridwar Road, Dehradun, o

20, |Environmental Clearance for Ayurvedic formulation and installation of DG Set by M/s Vamso Pvi. Lid at Industrial
Sideut, Dehradun,

73, |Environmantal Clearsnce for Installation of OG set for power arrangement & increase of manpower by tndustrial
Mis Toly Products India Pvt. Lid Sara lndustial Estate LId, Chakratta Road, Town Rampur, Dehradun.

22. |Environmental Claarance for Phesphating and Surface Coating by M/s Amber Private Enterprises, B - indystriel i
36, 37 & 38 Industrial Area, Selaqul, Vikas Nagar, Dehradun.

3. [Environmental Cloarance for Manufacturing Foam Surface Treatment and Coating, Fabrication and Ingdustrial
Assembling, Injection/ Blow/Extrusion moulding by s Dovanshu Applicance Pt Ltd, Plot/Phase No-
E-8, UPSIDC Induslrial Area Selagul, Dehradun,

74, |Envirenmental Clearance for Expansion of the Exlsting unit for Assembling, Powder Coeling & industrial
Phosphating for Surface Treatment of Sheet Metat Components by M/s E - Durahbles - I, C - §, UFSIDC
Indusirial Area, Selequl, Dehradun.

25. |Envircnmenta Clearanca for ModemizationfModificalion for reptacement of fuet from RFOQ to Pet Goke Industrial
by M/s Hindustan National Glass and Indusides Limited (HNGIL) at Veerbhadra, Rishikesh, Dist -
Dehradun

26. |Environmental Clearance for Proposed installation of Cosmatic products {skin Care & Perfames) by Mfs Industrial
GMP Pharma Instituts, Selaqul, Debradun

27, [Environmental Clearance for Manfacturing of Personal care products {Shampoo/Liquid Handwash/Liquid Industriat
Soap, Creams, Lotlon, Gel & Oif) by Mfs Kreation Handicralt Central Hope Town Selaqul, Dehradun )

78. |Environmental Clearence for Manufacturing of Cosmatics llems by Regi India Cosmatic Pyt. Ltd Plol no. Ingustrial ;
£-8 Sara Indusirial Slale Chakrata Road, Dehradun 7 ]

29 s Global Medikit Unit- 1l at Camp Road, Central Hops Town, Setaqul, Dehradun. indusirial

30, |Ms Vinayak Entergrises, Khasra No- 295, Industiial Area Selaqui, Denradun. industrial '

31. [Environmental Clearance for Manufacturing of home care products by iis Hemco Garmenls P, Lid, D- Industrial i
4 {A) Sara Indusirial Estate, Selaqui, Dehradun, :

. |Enviropments-Glearance for Manufacturing of Pharmaceutica! products (Tablets. Capsules and Dry _Industrial B
oW
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rowrer) by M/s J.K Print {Unit- 1) C-17 SARW]&@ @a, Vilt - Rampur, Selaqui, Dehradun.
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Mohabbewal Industrial area Dehredun.

33. [Environmental Clearance for Menufacluring of frlit\dli#%s and PET bollles by Mfs Om Shiv RJD Industrial
Enterprises Village - Charba, Tehsil - Vikasnagar, Distt - Dehradun.

34. {Environmental Clearance for Manufacturing capacily for production of Injéctions by Mis Trolkaa industrial
Phamaceuticals Lid, C-1, SARA Industrial Estate, Chota Rampur, Dehradun.

3§, |Environmental Clearance for Manufacturing of Gas Cylinders by Mfs Sai Global at Selaqui Industrial Industrial
“Areg, Dehradun 9_23_

36. {E.C for inslallation of two DG sets by Mis Global Medikit Ltd. Selaqui, Dehradun Indusiral

37. iEnvironmenta!  Clearance for Manufacluring of Pharmaceulical Products by M/s Sun  Hil Industrial
Pharmaceuticals Pvt, Lid. Piot No. 23, ®harma City, Selaqui, Dehradun

38. |Environmment Clearance in respect of Mfs Aipro Consumer Products Pvt Ltd., Village - Kuanwala, Post - Industrial
Harrawala, Dehradun.

39. {Expansicn for pharmaceutical formuation by M/s Inlaclo Pharmaceutical Manufaclurers al E-28 Industrial
UPSIDC, Selagui, Dehradun.

40. [Environmental Clearance for. Expansion of Existing Capacity of MHerbal Medicines, Instaiiation of DG set Industriat
& Boller by M/s Syncom Healthcare Limited at Plot No - D - 42, UPSIDC Industrial Aras Selaqui,
Dahradun.

#1. {Manufacturing of Pharmaceutical Formulations by M/s Signature Phytochemical Industies at Cental Industrial
Hopa Town, Selagui, Dehradun

42. [Environmental Clearance for Introduction of *LED Bulbs® in existing range of products e.q. CFL famps, Industrial
CTV, DVD at Khasra No, 1050, Central Hope Town, Selaqui, Dehradun by Mfs Dixon Technologies

._1india Pyt. LId. Cenlral Hope Town, Selaqui, Detradur.. L : L _
.- 43::|Environmental- Clearance.for Expansion- of ‘Ayurvedic' Health  Care -Product Formulation-Unit by We ™ Indistial "

._iNorhern india Drug Company, Piot No. G-77 & H-8, UPSIDC, Sefaqul, Dehradun. : '

44. |Environmental Clearance for Manufacturing and capacily expansien of Wiiling Instruments, Ball Point Industrial
Pens, Fountain Pens, Gel Pens, Pencils, High Lighter, Marker, Refilles, Correction Pen, threugh Blow
moulding and Ink filing at M/s Flalr Pens & Stationery, Central Hope Town, Selaqui.

45. |Environmental Clearance for Installation of DG Set, Introduction of spray painting facliity & Industria}
Enhancemant of Man Power for smooth aperalion of existing Unit 'o Produce Engingering Goods in the
Existing Complex by M/s Sara Sae PvL LId. at Village - Mohetbewala Induslrial Area, Subhash Nager,
Dehratiun.

46. |Environmental Clearance for Manufacturing of Pharmacesulical formutations (Tablets, Capsules, Liguid, Industrial
Ory Syrup & Ointment) by M/s Swift Life Sclences Pvt. Lid. Plot No. D - 1, SARA Industrial Estate,
Rampur Chakeate: Road, Selaqui, Dehradun

47. |Enviconmental Clearance for Expanslon of Manufacturing of Tablats, Capsules, Liquid Orals and Industrial
Ciniments by M/s Sharon Bio - Medicine Lid, Cenlral Hope Town, Selaqui, Dahradun ]

48, |Environmental Clearance for Manufacturing of Food! Herbal/Ayurvedic and Pharma Products and Wire Industrial ]
drawing by WIS Pureganic Health Care at Mauza Kuanwala, Tehsil & District- Dehradun

48. (Environmenta] Clearance for Extraction of Herbal Products by M/s Ethereal Aromatics Industrial area at industrial
Dhalswala, Narendranagar, Dist- Tehr Garhwal

50. |Environmental Clearance for fusl used in existing bofters in M/s Ipca Laboratoriag al SARA Induskial Induslirial
Estale, Rampur, Dehradun :

51, \Manufacturing of shoa component by M/s Fabsol Pvt. Lid al Lai Tapad Industrial Area, Rishikesh, Industrial
Dehradun,

52. |Proposed Installation of DG Se! Spray Painling Facility & Enhancement of Man Power for Smooth fndustrial
Operation of Exisling Unit by M/s Sera Sae Private Limited {Div-2). o

53. [Manufacturing of Pharmaceulical Products (Tablets, Oinlment and Softgel) by M/s Zakiya Heallh Care at Industrial
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List of Projects to which EM@@I Clearance is granted (2018 to 2021} 262

QDS

S.No.

Name of Project & Adress

Category

Setting up Pharmaceuticals Formulations manufacturing
By
/s Evarex Pyl Lid at Langha Road, Vikas Nagar Dehradun

Industrial

Modemizalion of mash Poultry Feed to Pafietization and Installation of Wood Fired Bolter of 750 Kg
per hour capacity and DG satai H.NQ.330 Phase-2 Vasant Vihar Uliarakhand

By
Mfs Venkeys Indla |td.

induslrial

Hot Mix Plant in Village-Sherpur, Tehslit-Vikasnagar
By
M/is V.K, Aggarwal, Village -Sherpur, Tehsll-Vikasnagar.

Industrial

Hol Mix Plant in Viilage—Sherpur, Tehstil-Vikasnagar,
By

- iMfs Doon Infrastucture .

ndustrial

Hot Mik Plant in Mauza At[ack Farm Pa;gana—Pachwadoon Tehsﬂ—\fikasnagaf Dlslﬁct E}ehradun
Uttarakhand

By
/s Himalayan Construction.

Industrial

Proposed Modemnization and Expension of exisling Herbal Unil Basad on SupenCriclial Fluid
Extraction {SCFE), Green Seivent Exiraction and Proposed Biotransformation process to produce
naturel health products, by Processing of Herbal in the existing complex al Pharma city SIDCUL
Selaqui, Indus. Area, Dehradun,

By
/s India Glycols Lid

Industrial

Proposed Installation of Dusi Fuel Fired Boiler (LPG / Biomass Brquetles) {Capecity - 1.5 Ton) in
the Existing Complex at C-4, Sstaqui Industial Area, Sefaqui, Dehradun

By
/s Ban Labs (P} Ltd.

Indusiral

Proposed for expansion of exsting Phasmaceutical Formulalions Unit (Soft Gelatin capsules,
Qintmenti Gel, Liquids, Pessaries and Parental Camp Road.Selaqui. Dehradun.

By
Mfs Intas Pharmaceuticals Limited.

Industrial

Propesed Expansion of Refined Silver production from 600 TPA (tons per anrumy) lo 800 TPA {lons
per annum} at Plot Mo 2 & 3, Sector 14, lIE, SIDCUL, Pantnagar

By
Mis Hinduslan Zinc fmlted.

Induslrial

10.

Proposed instaliation of Gresn insulaled DG Sel and Enhancement of Man Power in the exisling
Complex to manufacture Shee Soles, Footwear & Parts Lal Tappar Induslrial Area, Mauza Majri
Grant, Tehall Rlshikesh, District — Dehradun

By
Mfs Scltsc.

Industial

"

Proposed Expansion and Enhancement of Man Power & Instalfation of Grean Insulated DG Sat in
the Existing Complax, - Unit 3 at Khasra No.3912, Lal Tappar Induslial Araa, Mouza Mazr Grant,
Tahsil Rishikash, Distric! Dehradun,

By
M/s Machiko Shoes Pvt, Lid. (Unit 3).

Industrial

12.

Proposed Expansion and Enhancement of Man Power & Instaflation of Green insulated DG Sel in
the Existing Complex. - Unit -1 at Khasra No.3912, Lal Tappar Industrial Area, Mouza Mazrd Grant,
Tehsil Rishikesh, District Dehradun,

By
Mis Mochiko Shoes Pvi. Lid. (Unit 1).

tndysirial

13

Proposed D.G. sst and Tolal Man Power (Unit - V) at Plot No. H - 23, Integrated Industriat Esiale,
Salaqul, Tehsil Vikas Nagar, Dshradun

By
M/s Amtar Enterprises India Limited, {Unit - V).

Industrial

-{Proposed D.G. sel and Man Power {Unit - €) at Piot No. A-1/1A, UPSIDC,

industrial Area, Sefaqui.
T}J’isﬁ}{i}(as Nagar, Dehradun

13 Y%, N By

Ws ,ﬁw E{\ erprises India Lmifed, {Unit - V1),

Industrial

: S
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M/s Ampa Cycles Pvi. Lid. 44 U4 £Z0O
16. |Proposed Expansion of Shoss, Enhancement of Man Fower & Installation of Green Insulated DG Industrial
Set in the Existing Complex at Khasra No. 3914, Lai Tappar Industrial Area, Mouza Majri Grant,
Tensil Rishikesh, Dislrict Dehradun
. B | | 23¢
Mis Mochiko Shoes, Khasra No. 3914 Lal Tappar Industrial Area, Mouza Mazri Grant, Tehsil
._|Rishikesh, Distt- Dehradun.
17, [Proposed expansion of exsting unlt for installetion of additional Phosphating & Surface coaling industrial
facility (based on Nano Technology), DG set, and enhancement of manpower in the exisling
complex.
By
Mis Amber Enterprises (India) Limited,(Unik-Il) Plot No. D- 36, 37, 38, Inlegraled Industrial Estate,
Selaqui, Tehsil Vikas Nagar, Dehradun.
18.  |Manufacturing of Pharmacsutical Formulaions at Khasra No-323 min Centra! Hope Tawn [ndusirial Industrial
Arga, Selaqui, Vikas Nagar, Dahradun
By
M/s Saintiife Phamaceulicals Limited, 323, Cenlral Hope Town, industrial Area, Selaqui, Dehra
Dun.
19.  |Manufacturing of Pharmaceutical Formuiations at Plot No. 14, Pharmacily, Selaqui, Tehsi- Vikas Industrial
Nagar, Dlistrict- Dehradun,
By
~ |MIs CU V KAR Genelic Medicines PvL Ltd. Piot No. 14, Pharmacily, Selaqui, T ehsli- Vikas Nagar,|
o PR msm.ﬁehm' S S U, et e et Ay e e e e oA e e e ar s i
20. [Proposed Installation of Green Insulaled DG Set and Establishment of Food Cooking facility (Mid- Industriz!
Day Meal) al Khasra No - 801 Sudhowalz, Vikasnagar, Dist - Dehradun,
By
s Akshaya Patra Foundation, Sudhowda, Teh- Vikasnagar, Dist- Dehradun.
21, [Proposed Installation of Green Insulated DG Set and Formulation of External Preparations in the Industrial
oxisting unit at Plot No. 33, Pharma city, Selaqui, Tehsil- Vikas Nagar, Districi- Dehradun,
By
Mis Premier Nulraceulicals Pyt Lid, Plot No. 33, Pharma lly, Selaqui, Disirigt- Dehradun.
22, |instaliation of DG Set and Enhancement of Man Power along with painting facility for Passenger Industrial
Mator Car Service Cenlre in Lhe exising complex at Plot No. B-115 Khalauni-74 P.O. Majra,
Ssharanpur Road, Sewala Khuid, Dehradun
By
M/s Oberai Motors Plot No. B-115, Khetauni-74 P.O. Majra, Saharanpur Road, Sewala Khurd,
Dehradun.
23, |Amendment in existing Environmenlal Ciearance for proposed manufacluring of Pharmaceutical Industrial
Formulation Products afong with utffites vz, LPG based boiller and green insulate DG set at Khasma
no 1027/28/30/37, Central Hope Town, Seiaqui Industrial Area, Vikas Nagar, Dehradun
By
M/s Sharon Bio-Medigine, Salaqui, Teh- Vikasnagar, Disl- Dehradun,
24, [Environmental Clearance for proposed Installation of DG set and enhancement of Manpower along Industrial
with painting facility at, DDPM Tower, Haridwar By Pass Road, Ajabpur Khurd, Dehradun,
By
Ms Paricia Holdings Py Ltd, DDPM Tower, Heridwar By Pass Road, Ajsbpur Khurd, Dehradun,
25. |Exising DG sets and manpower in manufacturlng unit of Fabricated structural products of] Industrial
matalimets! sheet & semi finished plastic products at Plot No. 262M, Industriat Area, Central Haps
Tovm, Salaqui, Tahsl - Vikasnegar, District ~-Dehradun.
By
Mis Dixen Bhurji Moulding Private Limiled [Now mergsd into Dixon Technologses India Limited) Plot
No. 262M, industrial Area, Central Hops Town, Selaqui, Tehsi - Vikasnagar, Diskicl -Dehradun.
26. |Proposed Installation of Rendering Plant 1o manufacture Poultry fesd and Instafiation of OF Fired Indusirial
boller & Green insulated DG Set alkhasra No. 1033, 1035, Ceniral Hope Town Camp Road,
Sslaqui industrial Area, Dehradun.
By
Idfs Venky's {India) Limlted, 330, Phase-l|, Vasant Vihar, Dehradun.
27, |Proposad Instaliation of DG Set & Enhancement of Manpower in existing Assembling Unit of Roof Industrigt
dounled Alr Condifioner, Eleslic Panel, Heat Conveciors and Water Cooler for Ratlways al F-88
Village-Selaqui, Tehsil-Vikas Nagar, Disl- Dehradun.
By
s Intec Corporation F-89, Selaqui Industrial Arap, Dehradun.
28 |P manufacturing of Pharmacsutical Formutation Preducts along with mstallation of grean industrial
| at Khasra No. 1018, Camp Road, Central Hope Town, Selaqui, Tehsil -Vikas




.

A A\
Hagar Dehradun, 4441 5
By

/s Ishaana Nulbraceuticals Pvt Ltd, Khasra No. 1015, Camp Road,Central Hope Town, Sefaqui,
Tehsil-Vikas Nagar Dehradun.

ND
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. 28,

Proposed instaliation of Powder Coating facility and DG sel in the existing unil for assembling of
Eleclrical Controf Pane! Boards af £-80 F-9C Selaqui, Industrial Area Vikas Nagar, Dehradun.

By
M/s Poweriech Caboon (P) Lid, F-90  Selacui, Industrial Area Vikas Nagar, Dehradun

induskial

23T

30.

Short term establishment (one year only) of proposed Hot Mix Plant & DG set at Khasra no. 1218 &
1219 Village Malsi Grant, Teshl-Doiwala, Dislrici-Dehradun.

By
M/s Atlas-NKC JV, Khasra no, 1218 & 1218, Village Majri Grant, Teshi-Doiwala, District-Dehradun.

industrial

31

Proposed Installation of Green insulated DG Set and Enhancement of Man Power for manufaciuring
of Shoes in existing Complex.

By
Mis Shutec, Khasra No. 205 Old Khasra No. 1, Dhafwala Industrial Area, Tehsil-Narendra Nagar,
District-Tehri Garhwal.

tndustrial

32

Enhancemen! of Production for “Footwear Manufecturing Unit” along with existing installed DG set
at Plot Ng- C-9, C-10, Selaqui, Tehsil- Vikas Nagar, District- Dehradun,
By
Mfs Campus Activewear Pvt. Lid. Plot No- C-9, C-10, Selaqui, Tehsil- Vikas Nagar,
Distriel- Dehradun

Industrial

33

finstaflation of DG set and enhencement of manpower along with patnting facility for car service and
‘jrepairing Center in the exisling area at, Ajabour Kalen, Haridwar Bye-pass Road, Dehradun.

By
Iifs Dehradun Premier Motors Pvi. Lid, Piot Ne- 1018, Ajabpur Kalan, Haridwar Bye-pass Road,
Dehradun.

tndustrial

instaliation of DG sets and Enhancement ¢f Man power slong with painting facliity for Passenger
Motor Car Service Cenler in the existing complex al Mohabbewala Indusial Ares, Saharanpur
Road District: Oshradun, Utterakhand.

By
Mi/s Divine Automotive Pvi Lid. 2-A, Race Course Road, Dehradun

Industrial

35.

Preposed Installation of green insulated DG Set and Enhancement of Man Power lo manufacture
shoes In the existng Complex al Khasra No. 3938, La! Tappar Industis! Area, Mouza Maji
Grant, Tehsil Rishikesh, District Dehradun.

By
M/s Modliko Shoes Pvt Ltd. {unit 2), Khasra No. 3938, Lal Tappar [ndustrial Ares, Mouza Majri
Grant, Tehsil Rishikesh, Districl Dehradun.

Industrial

36.

Proposed thare placing existing DG sets with higher capacity of DG Sets{1010 XVA x 02 Nos} in tha
existing Complex at, Lal Tapper, Industrial Area, Resham Majr, Tehsd Rishikesh, District-Dehradun
By

M/s Flex Foods Limited, Lal Tapper Industrial Area, Tehsil Rishikesh, District ~Dehradun.

[ndustrial

37

Proposed Hot Mix Plant and DG Set et Khata No. 02, Khasra No. 608, Rishikesh Gangolri Bypass
Marg, Viliege - Partho Marp, Tehsll ~ Narandra Nagar, District - Tehri Gerhwel

By
/S P.K. Infratech. 70, Dehradun Road, Riskikesh

Industriat

35.

Instaliation of proposed DG Sa! along with painting faclity and repaling Center for Passenger Molo:
Car Service and Showroom by M/s Trolting Wheel Pvt LW, at Khasra No. 255 KA, Kuanwala
Dahradun, Uttarakhand

By
W/s Trofting Whesls Pyt Ltd. Khasra No. 255 KA, Kuanwela Dehradun.

Industrial

38.

Instaliation of DG Set and Ephancemen! of Man power along with painling faciBly for Passenger
Motcr Cer Service Centre in the existing complex at 1-C Tyegt Read, Dehradun.

By
/s Dea Dee Car Private Umlted. 1-C Tyagi Road, Dehradun.

Industrial

40.

Proposal {0 establish a pharmaceutical formulation unlt on the leased premises in Khasra No.
#1411 M, Mauza Central Hopelown, Pargana Pachwa Doon, Tehsi- Vikas Nagar, Selequl,
Behradun.

By
hi/s Nichapharm Lifesciences Private Limded, SARA SAl Industrial Estate Ltd. VPO Reampur,
Selaqui, Dehradun,

industrial

Prapasad Botliing & Rafiling Unit for Oxygen, Medical Oxygen and nivogen® in Khasra No- 122 M1,
n, Selaqui Dehradun, Utlarakhand

industrial

L L R T e
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Mfs Bhz-at Oxygen Traders. Adress-Khasra no 122 Mi, Cenlral Hope Town, Selaqui Dehradun,

Uttarakhand
42. |Manufecuring of Pharmaceutical Products and Drugs at khasra no-89 Mauza Ceniral Hopetown, industrial

Pargana Pachwa Doan, Vikas Nagar Dehradun.
By 01 . :P

M!s Kumad Pharma SARA SAl Industrial Estate Lid. VPO Rampur, Selaqui, Dehradun
43. {Proposed Installation Of Polyurethane (PU) Insulalion Plot No. — 1, Saclor No. - 2, IIE, SIDCUL, Industrial
Ranipur, Hardwar.

By
FAIS Calky Industries, Plot No. — 1, Sector No. - 2, 1IE, SIDCUL, Ranipur, Haridwar.
44. [Propose Installation of insulated DG Set in Motor Vehicle Service Cenlar at Plol No. 14, Transporl Industial
Nagar, Saharanpur Road, District Dehradun.

By
M/s Oberai Molors Limited, Plot No. 14. Transport Nagay, Saharanpur Read, District Dehradun.
45, [Proposed Installation of Green insulated DG Set (750 KVA X 01 No} & Thermic Fluid Heater industria!
{Capacify- 6.0 Lac Kealhr, on standby) in the existing complex for manufacluring of Automotive
Rubber Iflaps by Mfs Matangi Rubber Private Limited at Khasra No.1036,1038, & 1039 Selaqui,
Vikas Nagar, Dehradun.

By
M/s Matangi Rubber Private Limited, Khasra No.1036,1038, & 1039, Cemp Road,Selaqui, Vikas
Nagar, Dzhradun,
46, Manifactifing of Soff Gelalin Capsules at 4A, Sars industrial Estate Lid., Village-Rampur, Selaqui, industrial
Dehradun.

By
J.P. GARG, Mfs Aldar Blocher Pvl. Lid. 44, Sara Industrial Estate Ltd., Viflege-Rampur, Selaqui,
Dehradun
47, |Proposed enhanced capadity of Tablets, Injsction/Ampoules, Vials, Transdermal Patch, Liquid Jine Industrial
{no of botile), Pre Filled Syringe af Khasra No-122 M|, Centra! Hope Town, Selaqui, Dehradun.
By
. {M/s Rusan Pharma Lid, at Khaera No-122 ML, Cantral Hopa Town, Selaqui, Dehradun
48. Proposed instaliation of Green insulated 0G Se! and Enhancemsnt of Man Power in the existing Industrial
Complex to manufacture Flip Flop Le. Slippers & Sandals (Capaclty - 18.0 Lac pairs/Annum) and
EVA Compound (3000.0 MT/Annum) at Khesra No. 3864 and 3965, Lal Tappar, Indusirial Area,
Tehsil Rishikesh, Dehradun,

By
Mfs Soltec {Unit - ) Khasra No. 3964 and 3585, Lal Tappar Industrial Area, Tehsil Rishikesh,
Dehradun, Utlarakhand.
49. |Proposed expansion of existing Pharmaceutical Fermulations Unil at Piot No. A-3, UPSIDC Industrial
Industriat Area, Salaqui, Tehsil Vikas Nagar, Dehradun.

By
Mfs Matco Pharma Limited, Plot No. A-3, UPSIDC Induslrial Area, Selequi, Tehsil Vikas Nagar,
- |Dehradun, Uitarakhand,
50, [insiallation of GG Set and Enhancement of Man power along with painting facility for Passenger Industriaf
Motar Car Servico Cenire in fie existing complex at Khasre No. 212, Mohabbewala, Subhash
Wagar, Saharanpur Road, Dist Dehradun

_ By
M/s B.M Autosales Private Umitsd, 100-A, Rejpur Road, Tebsll & District- Dehradun.
51. IProposed PET Plastic Recycling Faciity lo Manufacture PET Flakes & PET Straps al Khassa No. Industrial
1045, 1047 & 1048, Village- Koa!, Pargana & Tehst- Nerendar Magar, District- Tehri Garhwal

By
W/s Beyond Clean Solution Private Limiled, Khasra No. 1045, 1047 & 1048, Village- Koa), Pergana
& Tehsi- Narendar Nagar, Dislrict- Tehi Garhwel. Uttarekhand

52. | Motor Vehicle Service Cenfre at Khasra ne 1 Kha, 1Gha, 2Ka, ZGa, 3 & 4 Ka at Mohabewala Industrial
Industrial Arep, Subhesh Nagar Chowk, Shersnpur Road, District -Dehradun
By
14/s Berkelay hiotors Limited, Mohebawala industrial Area, Subhash Magar Chowk, Sharanpur
Road, Dehradun.
53. | Proposed Unit for Manufacluring of LPG Cylinders &t Flot No. 122/48 Mi, Ceniral Hope Town, Industrial

Selagui, Dehradun.
By

Mg Sai Globe Packaging (Unil - Ii},
< Piot No, 12248 Mi, Central Hope Town, Seiequi, Dehradun.
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Proposed installation of Green insulated DG Jefon Scldh-printing facility to manufacture of
Shoes in the existing Complax at Khasra No, 205, Indusirial Ares Dhelwala, Tehsil - Narendra
Nagar, District - Tehri Garhwal
By
Mfs Shutec (Unit-If), Khasra No. 205, Industrial Area Dhalwala, Tehsit - Narendra Nagar, District -
Tehrt Garhwal

infuid)

213

Environmentat Clearance for Proposed Installation of Hot Mix Plant at Village — Chharba, Pargana
Pachwadoen, Tehsi — Vikasnagar, Disfrict — Dehradun

By
M/s R. K. Handsa, 1/22/1, Prem Nagar, Dehradun.

Industrial

38.

Environmentat Clearance for enhancing the existing manpower strength & Installation of DG sst at
Piot no. 3967, Lal Tappar, industrial Area, P.O. Resham Majn, Haridwar Road, Dehradun.

By
M/s Goodwill Plastic Industries, Plot no. 3967, Opp Birfa Powsr, Lal Tappar, Industral Area, P.O.
Resham Majrl, Hardwar Road, Dehradun.

Industries

Environment Clearance for change in location of manufacturing unit from Central Hope Town, Khala
No. 214, Khasra no,122/41-42, Selaqui, Dehredun to new localion al Khata No. 735, Khasra no.
103Kha, 105, 80Gha, Chharba, Industrial Area (Langha Road) Tehsil- Vikas Nagar, Dislict-
Dehradun along with increase in production capacity & painting facility,

By
Mfs Ampa Cycles Pvt Lid. Langha Road, Opp. Dena Bank Sshaspur, Vikasnagar, Dehradun.

lndustrial

.. |Environmant Clearance: for.seling up DG In the exisiing two wheeler:molor. vehicle service cenlre|

es@bﬁshed at Unit-41 Tiiak Road near Nagar Pai!ka Rishikesh, Dist- Dehradun.
Afs Jai Sai Motors, Unit-41 Tilak Road near Nagg?ailka. Rishikesh, Dist- Dehradun,

. Industriz

Auto Repairing/Servicing Stalion & Palnting of vehicles along with Powder Coating at Khasra no.
470 Kha & 472 Da, Mothorowsla, Cantonment Board, Dehradun.

By
M/s Dehredun Premier Motor Pyt Lid., Khasra no. 470 Khe & 472 Da, Mothorowala, Cantonment
Board, Detradun,

Indusiria!

Expansion in Manufacturing Unit of Seml Flnished Ayurvedic Medicine products at Plot Mo - 181 KA,
184 KHA, 181 GA & 181 GHA, Saharanpur Road, Clemen Town, Sevla Khurd, Tehsit & Disl-
Dehradun,

By
M The Himalaya Drug Company. Plot No — 181 KA, 181 KHA, 181 GA & 181 GHA, Szharanpy
Road, Clemen Town, Sevia Khurd, Tehsli & Dist- Dehradun.

tndustrial

61

Menufecturing of Pharmaceutical Formulaions 2t Khasra No. 118 Mauza Central Hopetows
Pargana Pachwa Doon, District - Dehradun.

By
Ms tkon Pharmachem Pyt Lid, 29, Rohinl Enclave, Shimla Bypass Road, Dheradun,

Industrial

62

Pronosed Crafl Baer Fermentation Unit of Capacity 5.0 KLPD at Khata No 308, Khasra No1/19,
Msuja- Contral hopa town, Pargana, Pechwadun, Tehstl- Vikas Nagar, District- Deheadun,
By

Mfs Gopher Vantures Pvi. Lid Xhata No 308, Khasra No1/19, Mauja- Cenlral hopa town, Pargang
Pachwadun, Tehsi- Vikas Nagar, District- Dehradun.

Industrial

63.

Manufacturing of Pharmaceutical Formulations at A-3 Sera Industrial Estale Area Rampur, Selaqui,
Dehradun.

By
Mfs Ved lifssavers Pvt Lid. A-3 Sara Indusirial Estate Area Rampur, Selequi, Dehredun.

Industrial

prososed expansion of Shoa component in the existing complex at Khasra No. 3844, Lal Tapper
Industrial Area, Tehsl Rishikesh, District Dehradun.,

By
Mifs Fabsol, Khasra No. 3844, Lal Tapper Industrial Area, Tehsi! Rishikesh, District Dshredun.

induskrial

Salss & service sialion of Aufomobiles al Khasra No 3% GHA, Saharanpur Road, Mohebbewala,
Dehradun.

By
Ms Girdhari Motors Pyl Utd. of Yesh Ford (Sale & Senvices) Add- Khasra No 39 GHA, Saharsnpy

Rozad, Mohebbewala, Dehradun.

Industrial




A A NO

[V alw A

&8.

Proposed manufaciuring of Phamaceulical dry and liguid injection at E -25 Viliage -
UPSIDC Industrial Estate, Selagqui, Tehsil-Vikas Nagar, Dist- Dehradun.

By
M/s HFA Formulations, Khasra No. 122 Certral Hops Town, Sefaqui, Dehradun.

w3k

7.

RBM Screening Plant at Khala No. 225, Village Dakpathar, Tehsil — Vikasnagar, District -
Dehradun,

By
Ws Gurdeep Singh and Compeny Khata No. 225, Village Dakpalhar, Tehsit - Vikasnagar, Distric: -
Dehradua.

Industrial

<

Expansion in the Exisling Manufacturing Capacity & Process of Blow Moulded Drums and Valerex
Drums at 122 Mi Cenlral Hope Town Selaqui, Tehsit- Vikasnagar, Disl- Dehradun,

by
Mfs Balmer Lawrie Van Leer Ltd, 122 MI Cenlral Hope Town Selaqul, Tehsil- Vikasnagar, Dist-
Dehradun.

Industrial

69,

Manufacturing of Pharmaceutical Formulations at F-80 UPSIDC Industial area Selaqui, Mauza
Central Hope Town Doon, Selaqul, Dehradun.

by
Wfs Niharlth Pharma Pvt LidF-60 UPSIDC Industial arsa Selaqul, Mauza Cenlral Hope Town
Docon, Selaqul, Dehradun.

indusirial

10,

Proposed Expansion of existing surgical sutures and other medics! davices manufacturing unit at

.|Khasra. Na. 1051/1-2, Twin lndustnal Es!a!a. Selaqui \_Camp RDBd Tehsd- Vkas Nagar, Dist-]
> D&mﬂdﬂﬂ - e

M!s Lotus Surgicals Privato Umited. Knasra No. 1051!1 & 2, Twin Industrial Eslata, Seiaqul, Camp
Road, Tehell- Vikas Nagar, Dist- Dehradun,

Industrial

.

Proposad Manufacturing of Personal Care Cosmetic Products at 428 Ka, Villege - Chharba, Tehsil-
Vikasnagar, Dist- Dehradun.

By
Mfs Meraki Aesthelic Cosmelics LLP, 428 Ka, Village- Chharba, Tehsil- Vikasnagar, Dist- Dahradun.

Industrial

72

Proposed Manufacturing Unit of Herbal & Nulraceutical Formulation Products along with Utlliies Viz,
LPG Besed Boller & Green Insulaled DG Sst at B-8, Sara industrial Eslale, Salaqui, Tehsil- Vikas
Magar, Dist- Dehradun.

By
M/s Swarenimakash Lifescdence Privale Umited, B-8, Sara Industrial Eslate, Setaqui, Tehsil- Vikas
Nagar, Dist- Dehradun.

Industrial

73.

Establish a research and testing laboratory at Khasra No- 230G, lind - Floor, Opposite Yash Ford
Showroom, Village- Mohabbewsata, Dist- Dehradun,

By
fAfs Vichilty Research Private Umiled, Khasra Neo- 230G, iind - Floar, Opposite Yash Ford
lShowroom, Village- Mohabbewala, Dist- Dehradun.

|ndustrial

74.

IManufacturing of Pharmaceutical Formulations at E/7-2, U.P.8.1.D.C., Selaqui, Dehradun.
By
Ws Rapport Remedies, E/7-2, U.P.5.1.0.C,, Industral Area, Selaqul, Dehradun,

Industrial

75

Proposed Indusirial Laundry al 4, Tapovan, Near Hotel Ganga Elena, Dist- Tehd Gathwal.
By
iWis Clean Easy, 4, Tapovan, Near Hotel Garga Elens, District- Tehri Garhwal.

Industrai

76.

Manufacturing of Phamaceutical Formulations st F-48, UP.S.LD.C., Industial Area, Selaqui,
Dehradun.

By
Mis Demexico Phanmaceuticals Pvt. LI, F-48, U.P.8.LD.C.,, Industrial Area, Selaqui, Dehradun.

industrial

77.

Proposed instaliation of Boltling Plant for IMFL Botlling at Khasra No 323 min, Cenlraf Hope Town,
Pargana- Pachwadun, Tehsll- Vikas Nagar, District- Dehradun,

By
W's Havmaor Splits. Khasra No 323 mm Central Hope Town, Pargana- Pachwadun, Tehsil- Vikas
Nagar, Distric!- Dehradun.

Industrial

78.

Expansion of Painting fasility in Service Centre and Showroom at Khasra No. 244 KA and 244 KMA,
Kuanwala, Dehradun.

By
s Doon Wheel Pyl Lid. Khasra No. 244 KA and 244 KHA, Kuanwala, Dehradun.

Irictusirial

2




faVa¥naY

2, Shivpuri Range, Rishlkesh, Tehsil- Narendranagar, District- Tehr Garhwal,
By
M/s Ralt Vikas Nigam Umited {RVNL) M5 MAX-HES (JV)

A
79, [Proposed Washing and Painting facility in ﬁH@ at Kh-368, 591 Mauza, Saharanpur, IndiXDi&
Fatehpur Road, Harbaripur, Vikasnagar, Dehﬁun wr
. By
M/s Rennita Motors, Kh-368, 591 Mauza, Saharanpur, Fatehpur Road, Harbartpur, Vikasnagar, Dzb\\
Dehradun.
80. |Proposad Expansion of existing Pharmaceuticat Formulation at £-108-110, UPSIDC Industial Area, Industial
Sealqui, Tehsll-Vikas Nagar, Dist- Dehsadun.
By
tls Daffohils Laboratories Pwi. Ltd, F-109-110, UPSIDC Industrial Area, Sealqui, Tehsil-Vikas
Nagar, Dist- Dehradun.
81. |Proposad Assaying & Hallmarking Laboratory including Green Insulated DG Sel af Piol No- 5547, Industrial
Dhamawala Bazar, Dehradun.
By
Mis DRB Assaying & Ha¥marking Lab, Plot Mo 55/47, Dhamawata Bazar, Dahradun.
82, |Proposed Meanufacturing of Foolwear at Khasra No. 3874, Lal Tappar Industrial Ares, Near Industrial
Pargana-Parwadu, Tehsl- Rishikesh, Distict - Dehradun.
By
M/s Mochiko Shoas Pyt Ltd. (Unit-VI), Khasra No. 3874, Lal Teppar Industrial Ares, Moar Pargana-
Parwadu, Tehsil- Rishikesh, District ~ Dehradun,
83, iExpansion of production” capacity of Shoes aE’linasm No. 205, Dhalwaia Industrial Avea, Tohsil - . Industrial
e Narencim Nagar Dis:rict Toni GamWal o IR il s SO
N By
Mis Shutec, Khasra No. 205, Dhalwala Industrial Araa Tehsil Narendra Magar, District - Tehri
Garhwal,
84. [Proposed Installation of Powder Coaling Facillly and enhancement in production capacity with Industdal
“1exdisting and proposed products at Khasra no. 323M|, Cenlrat Hope Town, Industrial Area, Sslagul,
Vikasnagar, Dehragun.
5 By
Mfs Indo German Brakes Pvt. Lid. Khasra no. 323, Cenlirel Hops Town, Indusirial Area, Selagui,
Vikasnagar, Dehradun.
B5. |Proposed Manulacturing Unit of Personal Care Cosmetics Products at Khasra No. 180, Village Industrial
Chharba, Vikesnagar, Dehradun.
By
M/s Age18 Costnatics, Khasra No. 180, Vitlage Chharba, Vikasnagar, Dehradun.
86. [Proposed Stone Crusher Plant al Khasra no. 1125 Ka, Kha and Gs Villags Baluwala, Pargana Industriat
Pachhwadoon, Tehsll - Vikasnagar, District - Dehradun.
By
.|M/fs Balgji Stone Crusher. 19, Quslity Complax, Raipur Road, Dehradun,
B7. |Proposed Establishment of Hot Mix Plant at Khata No. B4, Khasra No. 4758 mi {New Khasra no. Industrial
1605ka, 1605kha and 1605ga) and Khesra no. 4757 (New Khasra no.1608) al Village -
Jamankhata, Pargana Pachhwadoon, Tehs!l - Vikasnagar, District- Dehradun,
By
Mfs AA Constructions. Khata No, 84, Khasra No. 4758 mi {New Khasra no. 1605ka, 1605kha and
1608ga) and Khasra no. 4757 {New Khasra no.1806)Vilege - Jamankhala, Pargana
. |Pachhwadoon, Tehsil - Vikasnagar, District- Dehradun.
88. |Establishment of Proposed Mobile Slone Crusher Plant along with DG set al Village- Chandernava Induslrigt




A A A N\

aYaYal

89,

Proposed assembling unit of Water Filler culsjpdeier|akd)Water Cooler cum purifier at Pict No:
3946, 3981, 3962, Lal Tappar Industrial Area Majri Grant, Haridwar Highway, Tehsil- Rishikesh
Behradun.

By
Mfs Eureka Forbes Limited.

ir

LA

Froposed Instaltation of Powder Coating Facility in Domestle Furniture, DG Set Canopies & Othsr
Sheet Metel Parts manufacluring unit at Khasra No, 1041 & 1043 Central Hopetown, Selaqui, Tehsil-
Vikas Nagar, District- Dehradun.

By

M/s Assoclated Engineers

Industriat

91,

Proposed instaliation of RBM Screening Plant at Khasra No. 240, 241/2, 268, 268, 279/2, Village
Fatehpur, Tehsit- Dotwala, District - Dehradun.

By

iAfs Balajl Associates

Industriai

92.

nstallation of RBM Screening Plant by at Vitlage- Fatehpur Tanda, Tehsi- Dolwala, Dehradun.
By
FAfs Goyal Associates Scraening Plant.

Industrial

o

3.

jA/s Om Screening Plant

nafafaion of REM Scroening Piant ai Khata No. 10 & 85 Vilago- Falepur Tanda, Tensi- Dowala,| . indusiial

3 Dﬁhm{ﬁm.uw LS

i g o

Proposed Installation of Rosin & Turpentine Ol manufacturing unit at Khasra No, 3827, Lal Tapper
ndustrial Area, Majini Grant, Disfrict — Dehradun.

. By
M/s Khurana Brothers.

Industrial

95

anufacturdng of Phammaceutical Formulation at Plat No- 8A, Pharmacity, Selaqul Industrial Area,
radun.
By
jWs East African Indla Overseas,

Industrial

pianufeciuring of Injectables (Vials/Ampules) at Khasare Nos. 167 Gha, 168 Gha, 166 Ga & 172 Ds,
riohobewala Industrial Area, Dehradun.

By

M/s Windlas Biotech Limfted Plant-5

industrial

97,

e o 4a

Proposed assembiing unit of Waler Filter cim purifier and Waler Cooler cum purifier at Khasre Mo

3046, 3247, 3851, 3962 Lal Tappar, Mazer Grant, Tehsf- Rlshikesh, Distt.-Dehredun.
By
/s Forbes Aquatach Limited

Industrial

L aFuER i m
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5.ng

Name of Project &Adress

Category

Environment Clearance for existing RBM Screening Plant along with DG Set.

By
M/s AyushiTraders,Khasra No. 715, Village Jassowala, ParganaPachwadoon,
Tehsil — Vikasnagar, District — Dehradun.

Screening Plant
{Doon Valley)

23

Environment Clearance for existing RBM Screening Plant atong with DG Set.

By
M/s Sai Screening PiantKhasra No, 281, 285, 291Ka, 252Ka, 293, 294, 295,
297Ka, 228, 287, 288, 288, 316, 317Ka, 321, 296Ka, 290, 315, 235Kha, 236,
317Ga, 317 Kha, Village- Abdullapur, Tehsil ~Vikasnagar, District — Dehradun,

Scresning Plant
{Doon Valley)

Environment Clearance for proposed establishment of Stone Crusher Plant
along with DG set.

By
M/s N.S. Developers, Khasra no, 1/25m, 1/4m, Village - Central Hopa Town,
Tehsil - Vikasnagar, District— Dehradun.

Stone Crusher Plant
(Doon Valley)

Environment Clearance for proposed establishment of Stone Crusher Plant
along with DG set.

By
M/s MaaBalaSundar Stone Crusher.Khasra No. 216 Ka, 238, 239 &
240 Viliage- Abduilapur, Tehsil- Vikasnagar; District - Dehradun.

Stone Crusher Plant
{Doon Valley}

‘I Enviropnment-Clearance - for - proposed astabhshment”of Stone Cﬁ.tsher ‘Plant |

along with DG set.-

By
M/s ARK Associates,Khata No.78 (Khasra No. 283 Ka, 284 Ka & 285), Village-
AbdullapurRajawala, Tehsll -Vikasnagar, District - Dehradun,

Stone Crusher Plant
(Doon Valley)

Environment Clearance for proposed establishment of Stone Crusher Plant
along with DG set.

By
M/s Uttaranchal Stone Crusher (LLP),Khasra No. 230 Ka Mi, 230 Ka, 223 Ka M},
223 MI, 225, 228, 227 Ka, 230 Ka, Vlllage- AbdutlapurKenchiwala, Sahaspur,
Tehsil- Vikasnagar, District -Dehradun,

Stone Crusher Plant
{Doon Valley)

Environment Clearance for proposed establishment of Stone Crusher Plant
along with DG set.

By
Mrs SaiChestha Enterprises (LLP},Khata No, 1283 {Khasra No. 356 Kha, 357
Kha, 3568, 369, 360, 361 & 362), Khata No. 1529 (Khasra No. 363 Mi), Khata
No. 1061 {Khasra No. 363 Mi), Khata No. 126 {Khasra No. 363 Mi} Village -
Dhakrani, Tehsil -Vikasnagar, District -Dehradun.

Stone Crusher Plant
{Daoon Valiey)

#
o]

T U e P 5 A

Environment Clearance for proposed establishment of Stone Crusher Plant
along with DG set.

By
/s Shrl Ganpatl Stone Crusher.Khata No. 1283 (Khasra No. 356 Kha, 357 Kha,
358, 358, 350, 361 & 362) and Khata No. 1284 (Khasra No. 283, 284, 285, 286,
287, 292, 293, 355, 356Ka & 28 Ka), Village- Dhakrani, Tehsl — Vikasnagar,
District — Dehradun.

Stone Crusher Piant
{Doon Valley)

Environment Clearance for proposed establishment of Stone Crusher Plant
along with DG set.
By
M/s Yamuna Associates {LLP),Khata No. 1283 {Khasra No. 356 Kha, 357 Kha,
358, 358, 360, 361 & 362), Khata No. 1284 (Khasra No. 292,355, 356 Ka) Khata
No. 1284 {Khasra No. 283, 284, 285, 286, 287, 292, 283, 355, 356Ka), Khata
No. 87 (Khasra No, 284, 285, 296, 297), Village- Dhakrani, Tehsit -Vikasnagar,
District -Dehradun.

Stone Crusher Plant
{Doon Valley) |

10

Environment Clearance for proposed establishment of Stone Crusher Plant
along with DG set.

By
M/s Yamuna Stone Crusher (H)Khasra No. 29 WY, Village-Dhummipura
Gangmewa Dhakrani, Tehsil-Vikasnagar, District-Dehradun.

Stone Crusher Plant
{Doon Valley}

Environment Clearance for proposed establishment of Stone Crusher Plamnt
along with DG set.
S By

una -’ Stone Crushar {l).Khasra No. 29 Mi, Vilage-Dhummipura

Stone Crusher Piant
{Doon Valiey)




s

Gangmewa Dhakiani, Tehsil-Vikasnglaq Bfifik-Denradun. 271
12 | Environment Clearance for existing RBM Sceening Plant of along with DG Set | Stone Crusher Plant
at Khasra No. 230/1 & 231/1, Village - FatehpurTanda, ReshamMajiri, Tehsil - {Doon Valley)
Rishikesh, District — Dehradun k&
By
M/s Gaurav Screening Plant. DZ \ N
131 Environment Clearance for proposed Stone Crusher project at Khasra no. | Stone Crusher Plant
214,215,216 Village- Mahendrapur, Dhanolti, Tehri Garhwal. {Doon Valley}
By
M/s Jai MaaSurkanda Stons Crugher
14 | Environment Clearanca for forexisting R8M Screening Plant along with DG Set | Stone Crusher Plant
at Khasra No, 507 Kha, 522 KaMi, 522 KhaMi, 523 Ga, 523 Gha, 485 Ka, 495, {Doon Valley)
407, 522 Kha, 522 KaMi, 507 Kha, 522 KaMi, 522 KhaMi Village - Khushalpur,
Tehsll — Vikasnagar, District — Dahradun,
By :
M/s Padma Shree Screening & Trading Company
15 | Environment Clearance forProposal for Puf insulated panels for roof and walls industrial
with pre-coated ‘colour roof sheets as exterior layars on top and bottom side and
Insulated materiai SOSH CR 836 Po[yotvorcor CD345 at Mi-122, Central Hops
Town, Selaqui, Dehradun,
BY
1. ¢ .| M/s Spectrum Puf& Insulations, . )
+:16.} Environment:Clearance: forpmposed expansion of: fcm!wear pair:manufecturing .| - = Industrdal - -
1 unitat Plot No. C8'& 10, Industrial Area Selagul, Vikasnagar, Dehradun. .
By “
M/s Campus Activewear Limited.
17 | Environmental Clearance for Proposai for Assaying & Halimarking Laboratory Industrial
including Green {nsulated DG Sst at 35/5, Dhamawala, Mohalta, Behradun.
By
i
i M/s R.D. Assaying & Halimarking Centre
118 | Environmental Clearance for Proposed Industial Packaging Plastic & EPS Industiial
i (Thermocol) Waste Racycling Facllity at Plot No. 0, Akbar Colony, Selaqui,
“ Tehsii — Vikasnagar, District -Dekradun, Uttarekhand.
% BY
M/s Sai Enterprises,
191 Environmental Clearance for Proposed Manufacturing of Pharmmaceuticals Industrial
Formmulations at Plot No. C-12, Khasra Mo- 2531, Sara Industrial Estatle,
Shankarpur Selaqui, Dehradun.
By
: M/s ArhamBloceuticalsPvt. Lid
"20 | Environment Clearance for Proposed establishment of Screening Plant of 300 Doon valley
; TPD at Khasra No- 1175 Gha, 1175 tha, 878, 887 Mauza, Rampur Kalan, Screening plant
: Vikasnagar, Dehradun, :
. By :
; Ashirwad Enterprises and Screening Plant. |
121 lhmental Clearance for Proposal for Aluminlum Coil Coated — 200 Metric Tons per Industrial
' month at Khasra No. 71GH & 71D (ald no.1388), Village-Chharba, Langha
Road, Industrial Area, Sahaspur, Dehradun.
By
Mfs Alstone Manufacturing Pwvt. Lid
22 { Environmental Clearance for Proposed manufacturing of Pharmaceuticals Industrial
Formulations at Plot No. E-8, SIDCUL Industrial Area,Selaqui, Tehsll-
Vikasnagar, Dist- Dehradun.
By
Mis Parb Phammaceuticals Private Limited. Plot No. E-9, SIDCUL Industrial
Area, Selaqui, Tehsil- Vikasnagar, Dist- Dehradun.
23| Environmental Clearance for Proposal for establishment ofCoated Alurinum industrial
foil/PaperfAlFoil Lamination Printing along with 300 KVA DG Set at Khasra No
1M/1/Min & BB/1359, Plot no 4, SARA Industrial Estate, Mauza Central Hape
Town ParganaPachwadun, Tehsk- Vikasnagar, Dist- Dahradun.
By )
Mfs Foil Nest Pvt Lid, Khasra No 1/1/1/Min & 8871359, Flot no 4, Industrial
Esiate, Mauza Central Hope Town ParganaPachwadun, Tehsil- Vikasnager,
]
// eV
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24 | environmental Clearance for Pro4’s411n ufacturing of Pharmaceutical
Products at Plot No.- F-57, Selaqui { rea, Tehslil- Vikasnagar, Dist-

Dehradun. ‘

by

M/s Uthika Laboratories Pvi, Lid. {‘—\A
25| Environment Clearance for Proposed establishment of Stone Crusher Plant | Stone Crusher Plant

atong with DG set at Khasra no- 273, 275, 278, 280 Village- Dhakrani, {Doon Valley)

Pargana- Pachhuwadun, Tehsil- Vikasnagar, District- Dehradun.

By !

M/s Satyam Shivam Sundram Stone Crusher-il,

26 | Environment Clearance for Proposed establishment of Screening Plant along | Stone Crusher Plant
with DG sst at Khasra no- 223, 218, 222, 219/2, 222 Me Vilage- (Doon Valley)
FatehpurTanda, Tehsil- Dolwala, District- Dehradun. M/s

by
Doon Mines & Minerals.

271 Environment Clearance for Proposal for short term establishment (Three year Hot Mix Plant
oniy) of proposed 250 TPD Hot Mix Plant along with installation of 500 KVA DG {Doon Valley}
set for construction of NH-72 at Khasra no- 1346, 1347, 1348, 1348 & 1350
Village~ ShahpurKalyanpur, Tehskl- \ikasnagar, District- Dehradun.

By
M/s Ram Kumar Contractor Private Limited i
| 281 Environmental Clearance for. Amendment In. Existmg EC..for. manufactucing of. Industrial
" ""'I'shoes at Khasra'No. 3912, Village- LalTappar Industrial Area, MouzaMa]ii Grant,
Tehsil- Rishikesh, District- Dehradun,
By
M/s Mochiko Shoes Private Limited (Unit-1).

29| Environmenta! Clearance for Proposed installation of manufacturing unit of Industrial
finished soles at Khasra No. 3862, 3863, 3885 & 3958, Village- LalTappar
Industrial Area, Tehsil- Rishikesh, District- Dehradun.

By
M/s Mochiko Shoes Private Limited (Unit-V) _

30 | Environment Clearance for Proposal for existing RBM Screening Plant at Screening Plant
Khasra no- 24 (Area- 0.6960 Ha) &Khasra no- 25 (Area- 0.6850 Ha) and {Doon Vallay)
totat area-1.3910 ha, Village- Baksarwala, Bhanlyawala, District- Dehradun.

By
M/s Surya Screening Plant

31| Environmental Clearance for Proposed Manufaciuring of Pharmaceutical Industrial
Products at Khasra No. 178, Plot No. B, MauzaCharba, Near Langha Road,

Tehsi- Vikasnagar, Dist- Dehradun.
By

| Mis Welimind NutraceuticalsPvt. Lid.

32 | Environmental Clearance forProposed manufacturing plant of Reprocessed industrial
Plastic Granules with capacity of 900 TPA, Cooling Tower Fills- 120 TPA &

Pipes- 180 TPA at Khasm No. 1/1/1 Min Mauza Ceniral Hopetown,
ParganaPachwadoon, Tehsil- Vikasnagar, Dist- Dehradun.

H By
M/s T.C. Plastics.

33| Environment Clearance for Proposal for short term establishment of proposed Industriat
800 TPD Hot Mix Plant {for two years) along with installation of 125 KVA DG set
for construction of NH-72 at Khasra no. 725Ka, 711, 712Ke, 725Ga, & 727Kha
Village- Sabhawaila, Pargana- Pachhawadoon, Tehsil- \fkasnagar. District-

Dshradun.
. By
* | Mfs Anshuman Construction Company Pvi. Ltd
34| Environmentai Clesrance for Expansion of Proposed Enhancement in Industrial

Production Capacity of Manulacture of Flip Flop i.e Slippers, Sandals and Parts
thereof in tha existing Complex at Khasra No. 3964 and 3865, Lal Tappar
industriat Area, Mauza Majr Grant, Tehsll -Rishikesh, District — Dehradun,

by
M/s SOLTEC (Unit — 11} {A Unit of Mochiko Shoes Pvt. Ltd ),




35

Environmental Clearance for lﬁpéésﬁr@of Proposed Enhancement in
Production Capacity for Manufaciure'of Shde Soles, Footwear & Parts thereof in
the existing Complex at Khasra No. 3901, 3802, 3903 & 3904, Lal Tappar
Industrial Area, Mauza Majri Grant, Tehsil- Rishikesh, District - Dshradun.

by
M/s Soitec (A Unit of Machiko Shoes Pvt. Lid.).

Industrial

246

1

36

Environment Clearance for Proposal for existing ot Mix Plant of 100 TPH under
violation at Khata No. 426, Khasra no. 453 in Village - Khushalpur, Tehsil -
Vikasnagar, District - Dehradun.

by
M/s Shri Ram Consfruction.

industrial

37

Environment Clearance for Proposed esiablishment of 200 TPH Stone
Crusher Plant along with 1000 KVA DG set at Khasra No. 1,2, 3,4, 5& 6
Village — Bentwali Mandi, Pargana-Pachhwadoon, Tehsil - Vikasnagar,
District - Dehradun,

by
/s Ganga Stone Crusher.

Stone crusher
(Doon Valley)

38

‘| Mis MKC Infrastructure Ltd.

Environment Clearance for Proposed establisnment of 250 MTPH Mobile
Stone Crusher Plant {One year only) along with installation of 500 KVA DG
set at Khasra No.-6598, 682, 683, 664, 504/750, 854, 692, 653, 686, 898, 713
& 714 Village -Jassowala, Tehsil - Vikasnagar, District - Dehradun.

- by .

Stone crusher
(Doon Valley)

38

Environmental Clearance for Proposed Installation of DG Set & Enhancement
in Production Capacity at Plot No, C-8, SUDCUL Industrial Area Selaqui, Dist-
Dehradun,

by
/s Dixon Technologies {India) Limited.

Industrial

40

Environmental Clearance for Proposed expansion of manufacturing of Shoe
component in the exising Complex at Khasra No. 3844, 3838, 3878, Lal
Tappar [ndustrial Area, Tehsit- Rishikesh, District- Dehradun.

by
M/s Fahsol (A Unlt of Mochiko Shoes Pvt. Lid)),

industrial

41

Environmental Clearance for Establishing the new unit for manufacturing of EVA
midsol/outsol and rubbar outsol sheet at Khasra no. 1726, 1727k Majri Grant,
Village- Lal Tappar, Plo- Resham Majn, Tehsil- Rishikesh, Dist- Dehradun

by
Mis Goodsol Industries LLP

tndustrial

42

Envirohment Clearance for Proposed Instaliation of RBM Screening Plant al
Khasra no. 27828, 27911 Kurkawata, Markham Grant, Doiwala, Dehradun.

by
Mis Doon Screening Plant

Industrial

.43

Enviranmental Clearance for Proposed Manufacluring of Pharmaceutical
Formulation at Khata Ho 55, Khasra Mo 2755 Mauza Shankarpur, Hakumatpur,
Pagrgana Pachwa Doon Tehsil-Vikas Nagar, Disifict- Dehradun. {Plot no F -15
Sara industral Estate Selaqui, Dehradun).

by
Mg Aryatech Pharma Pvt. Lid,

lndustnal

Environmental Clearance for Proposed Manufacturing of Phamaceutical

Formulation at Khasra No- 88/1359 (E-8) Situated At (Sara Industrial, Estate,

Selaqui) Mauza Central Hopetown, Pargana Pachwa Doon, Disit. Dehradun.
by

Mis Aryatech Lifesciences Pyt Lid.

industria

45

Environmental Clearance for Expansion in the existing manufacturing of
pharmaceutical products Incorporation of new products & enhancement of
DG Set & Boller at Plot No- 25-26,Pharma City, Selaqui, Dehradun.

by
Mfs Uni Medico LabsUnit-ll (Formery known as M/s Kalindi Medicure Pt
Lid),

Industrisl

45

Environmental Clearance for Expansion in the existing rmanufacturing of
pharmaceutical products incorparation of new preducis & enhancement of DG
Set & Boiler at Plot No- 21-22,Pharma City, Selagui, Dehradun.

by

industna!




| Mfs Uni Medico Labs Unit, AA1R
47 | Environment Clearance for Propbsed Bbstablishment of 200 TPH Stone Stone crusher
Crusher Plant along with 500 KVA DG setf at Khasra No. 283 Ka, 284 Ka & (Doon Vailey)
285, Village-Kainchiwala, Abdultapur, Sahaspur, Tehsil-Vikasnagar, District-

Dehradun. 2 Lk a—h

by
M/s Pachwadun Stone Crusher,
48 | Environmental Clearance for Proposed expansion of existing Pharmaceutical Industrial
Formulation Unit at Khasra No- 1034 to 1036, 1041 to 1043 & 1050, Camp
Road, Selaqui, Tehsil-Vikasnagar, District- Dehradun
By

M/s Intas Pharmaceuticals Limited.
49 | Environmental Clearance for Proposed Assaying & Hallmarking Centre at Industrial
Plot No- 56,Dhamawala Bazar, Dehradun.

By
M/s B.G. Assaying & Hallmarking Centre
50 | Environmental Clearance for Proposed Printed Aluminum Foil, Plain industrial
Aluminum Foils (Silted} at G-52, UPSIDC Industrial Area, Selaqui, Dehradun.
By

Mig Siddhi Foils (Unit-i),
- 51} Envitonment Clearance for. Proposed - establishment. of 200 TPH.Stone |  Stone Crusher
Crusher Plant along with. 500 KVA DG set at Khasra No, 258Mi, 233, 231Ka, (Doon Valley)
237Cha, 260Ka, 268Mi, 284, 232, 263 & 229Mi, Village-Abdullapur
Kenchiwale, Sahaspur, Tehsil-vikasnagar, District-Debradun.

By
M/s Dev Bhoomi Stone Crusher.
o 52 | Environmental Clearance for Proposed Installation of DG Set for industrial
R manufacturing of LED Buibs at Khasra No-122 & 285, Central Hope Town,
' Selaqui, Dist- Dehradun.
B By

M/s Dixon Technologies Solution Private Limited, Khasra No-122 & 285,
Central Hope Town, Selaqui, Dist- Dehradun.

53 | Environmental Clearance for Exlsting Printing Press Unit with capacity of industrial
Approx, 25000 pages per day at 50/51 Nari Shilp Mandir Marg, Chakrata Roadg,
Dehradun

By
- M/s Vishal Darpan by Shi Yogesh Kumar (Proprietor).
54 | Environmental Clearance for Proposed Manufacturing of Footwear's by at Industrial
Khasra No. C-2 at Dhalwala Industrial Area, Muni Ki Reti, District- Tehr
Garhwal.

By
M/s Mochike Sports Pvt, Lid. (Unit-I),
. 85| Environmental Clearance for Proposed Manufacturing of Footwear's by at industrial
' Khasra No. C-2 at Dhalwala industrial Area, Muni Ki Retl, District- Tehri
Garhwal.

By
M/s Mochiko Sports Pvt. Lid,
56 | Environment Clearance for Instaliation of RBM Screening Plarnt having capacity Industrial
of 100 TPH along with 125 KVA DG set at Khasra No. 19772, 37/1, 312/2, 198,
188/80, Viliage- Fatehpur Tanda, Tehsil- Doiwala, District-Dehradun.
By

‘ M/s Shri Ram Associales,
57 | Environment Clearance for Existing RBM Screening Plant having capacity of Screening piant
200 TPD along with 250 KVA DG set at Khasra No.228 Mi, Village Fatehpur {Doon Valley)
Tanda, Resham Majid, Tehsl - Rishikesh, District — Dehradun.
By

M/s Himalayan Screening.
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58

Environmental Clearance for 4&@1£nufacturing of Pharmaceuncal
Farmulations Unit at Plot No, F-1 Industriat Area, Selaqui, Tehsil-

Vikas Nagar, Dehradun,
By

M/s BLBK Pharmmaceutical Pvi. Lid.

IWSE%
NS

59§ Environmental Clearance for Proposed Installation of Dryer in Biomass Briquette Industrial
Manufacturing Unit at Khasra No. 1041, Mauza Central Hope Town, District ~
Dehradun,

By
MWs M.S. Agro Waste Management.

80 i Environmental Clearance for Proposed manufacturing of Phamaceutical Industrial

Formulations unit at Plot No- 8B, Pharma City,Setaqut, Dehradun.
By
M/s East African India Overseas (Unijt -V

81| Environmental Clearance for Proposed manufacturing of Pharmaceutical industrial

Formulations unit at Plot No- 12A, Pharma City, Selaqui, Dehradun.
By
M/s East African india Overseas {Unit —VI).

82 i Envionmental Clearance for Proposed Expansion for manufacturing of industrial

Pharmaceutical Formulations unit at Piot No- E-11, UPSIDC Industrial Area,
‘ _Selaqun Dehradun :
e I S el PN » .By
| s Cris Pharma India Lid

83 | Environmental Clearance for Proposed manufacturlng of Pharmaceutical industrial

Formutations unit at Plot No- C1,Pharma City, Selaqui, Dehradun.
By
] M/s East Africar India Overseas {Unit V).
64 | Envionmental Clearance for Proposed Expansion for Manufacturing of industrial

: Aluminum Composite Panel Sheet in Existing Unit at Khasra no- 999, Central
Hopé Town, Selaqui, Tehsll- Vikasnagar, District - Dehradun,

By
Mis Alexia Panal.

65| Environmental Clearance for Proposed expansion for manufacturing of industrial
Pharmacsutical Products & installation of D.G. Set in existing unit at Plot No- 171,

Pharma City,Selagui, Tehsll- Vikasnagar, District - Dehradun.
By
M/s Mancare Laboratores Pvt Lid.,

68 | Environment Clearance for Proposa] for existing Hot Mix Plant of 50 TPH under Hot mix plant
violation at Khata No. 495Ga & 819Ga Village- Khushalpur, Tehsll- Vikasnagar, {Doon Valley)
District- Dehradun

By
M/s Raj Shyama Construction (P) Ltd. by Shri Vikas Kumar Tyagi (Authorized
Signatory).
67 | Environmenta! Clearance for Proposed Expansion for manufaciuring of Industrial
: Pharmaceutical Formulationin existing unit at Plot No. 15-A &15B Pharmacity,
Selaqui, Tehsil- Vikasnagar, Distdct- Dehradun.M/s Verve Human Care
Laboratories, (A unit of Venor Pharma Limited),
By
Shri Viswas Verma (Director). ) :

88 | Environmental Clearance for Proposed manufacturing of Pharmaceutical Industrial
Products at Khasra No- 91 & 2754,Central Hope Town & Shankarpur
Hukurmatpur, Tehsll- Vikasnagar, District- Dehradun

By
M/s Neerpath Healthcare Pvt. Ltd, by Shii Dheeraj Katyal {Director),
89 | Environmental Clearance Proposed Printing of Aluminium Foil &manufasturing Industrial
of Poly Bags at E-8/2, 8/3 UPSIDC Industrial Area, Selaqui, Tehsil- Vikas Nagar,
Dehradun.
By
M/s Almed Printing Solutions Private Limited.
{
\Q\f'\\ A (}'\}
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70

Manufacturing unit of Nutraceutica h|Sypplements & Sports Nutrition at
Khasra No- 323, industrial Area, S=laqui, Tensli- Vikasnagar, District- Dehradun
By

M/s Neutrawell Healthcare Pvt. Ltd. Khasra No- 323, Industrial Area, Selaqui,
Tehsli- Vikasnagar, District- Dehradun.

<)

71

Environmental Clearance for Proposed expansion of Pharmaceutical Products in
existing unit at Plot No- 29, Pharmacity, Selagui, Tehsil- Vikasnagar, District-
Dehradun.

By
Wfs Hema Laboratories Pyt Ltd.

tndustrial

72

Environmental Clearance for Proposed manufacturing unit of Feed Supplements
at Khasra No. 122/48 Min, Central Hope Town.Selaqui, Tehsil- Vikasnagar,
District- Dehradun.

By
Mfs Saife Vetmed Pvt Ltd. (Unit- 2),

industrial

73

Environmental Clearance for Proposed expansion of Pharmaceutical
Formulation In existing unit at Plot No. C-1 Sara Industrial Area, Chota Rampur,
Selaqui, Tehsl- Vikasnagar, District- Dehradun.

By
M/s Trolkaa Pharmaceuticals timited.

Industrial

74

Environment Clearance for Proposed establishment of 200 TPH. Stons. Grusher

Plant. along. with 500 .KVA _DG. set at Khasra. No.162Kha, 163Kha, 164, 167,

168Da, 168Kha, 185, 166Ka, 135Ka, 136Ka Mi, 137, 138Ka Village- Karimpur,
Tehsil- Vikasnagar, District- Dehradun.

by
M/s Shrl Bala]l Stone Aggregates

Industrial

75

Environmental Clearance for Proposed manufacturing of Pharmacautical
Formutationat Plot No. H-7& H-8, IIE SIDCUL, Selaqui, Tehsil- Vikasnagar,
District- Dehradun.

By
Mfs Verve Human Care Laboratories (A unit of Venor Pharma Limited).

Industrial

76

Environmental Clearance for Proposed Printing of Newspapers and Periodicals
at E-34 Industrial Area, Selaqui, Tehsll- Vikasnagar, District- Dehradun.

By
M/s Punjab Kesari Publishing House Private Limited, E-34 industrial Area,
Selaqui, Tehsil- Vikasnagar, District- Dehradun.

Industrial

Environment Clearance {or Proposed establishment of 100 TPH Stone Crusher
Plant along with 500 KVA Green Insulated DG set at Khasra No, 237, 238, 240,
24111, 24172, 268, 269, 27972, Village Fathapur Tanda, Tehsil- Dotwala, District-
Dehradun.

By
Mfs Balaji Associates by Shri Kuldeep Singh Dhiman {Partner).

Stone crusher
(Doon Vailey)

78

Environment Clearance for Proposed establishment of 200 TPH Stone Crusher
Plant along with 500 KVA Green Insulated DG set at Khasra No. 1224, 1233,
1223, 1225, 1226, 1220 Kha, 1326, 1329, 1330, 1325 Kha Village-Majiri Grant,
Tehsil-Doiwala, District- Dehradun,

By
Mis Shree Balgji Stone Crusher by Shn Prakash Singh Chiman {Partner)

Stons crusher
(Doon Valley)

79

Environmental Clearance for Proposed Allopathic Pharmaceutical Preparations
Manufacturing Unit at Khasra number 2754, 2755, Village- Mauza Shankarpur
Hakumalpur, Pargana- Pachwa Deoan, Tehsil- Vikasnagar, District- Dehradun.

By
Ms Silver Ling Laboratories Private Limited by Shri Baldev Sahni(Director).

Industrial

80

Environmental Clearance for Proposed Footwear Manufacturing Unit at Khasra

No. 3928 & 3929, Majrl Grant, Lal Tappar, Tehsil- Doiwata, District- Dehradun.
By

M/s Doon Foot Craft by Shri Rajendra Pundir {Partner).

industrial

\Y;
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81 | Regarding Environmental Clearan&efoF Ffddsed Expansion in Manufacturing fdustrial
unit of Labels & Stickers incorporation of Washing & Printing at Khasra No-
1026/2 Central Hope Town, Tehsil- Vikas Nagar, Dehradun.

- By -
| M/s Craftsmen Graphice by Shri Dharampal Dhingea (Plan: Head). Khasra No- -{fb
1026/2 Centrl Hope Town, Tehsil- Vikas Nagar, Dehradun. 5
82 | Regarding Environmental Clearance for Proposed Expansicn of Pharmaceutical industriai
Products at Khasra No- 122 M!, Central Hope Town, Tehsil- Vikasnagar, District-
Dehradun.
By

M/s Signature Phytochemical Industries Unii-l by Shri Bhaskar Duft Bhaguna
(Vice Presidant). Khasra No- 122 M1, Central Hope Town, Tehsil- Vikasnagar,
District- Dehradun.

837 Regarding Environmental Clearance for Proposed Manufacturing Unit of Industrial
Pharmaceutical Products (Liquid Injectables in Ampoules, Lyophilized
Injectables in Vials and Pre-filled Syringes)at Khasra No- 122/41/42, Central
Hope Town, Tehsll- Vikasnagar, District- Dehradun.

By
M/s Signature Phytochemical Industries, Unit-lf by Shr Bhaskar Dutt Bhaguna
(Vice President). Khasra No- 122/41/42, Central Hope Town, Tehsil- Vikasnagar,
Distrist- Dehradun. .
B4 | Regarding....Environmental. .. Clearance. - for:=- Pmposed Manufactunng ~of | Indastrial’
Pharmaceutical Products at Khata No- 711, Khasra No- 122/13 Min, Central
Hope Town, Tehsll- Vikasnagar, District- Dehradun

By
M/s Oxi Pharma by Smt Kavita Panday {Proprietor). Khata No- 711, Khasra No-
122/13 Min, Central Hope Town, Tehsll- Vikasnagar, District- Dehradun.

85 | Regarding Environment Clearance for Proposed establishment of 200 TPH Stone crusher
Stone Crusher Plant alang with 900 KVA DG set at Khasra No- 42, 43/2, Viilage- (Doon Valley}
Dhummipur, Gangbhewa, Tshsil-Vikasnagar, District-Dehradun.

4 By

M/s Radheshyam Enterprises Stone Crusher. Khasra Mo- 42, 43/2, Village-
Dhummipur, Gangbhewa, Tehsil-Vikasnagar, District-Dehradun.

86 | Environment Clearance for Proposed establishment of 200 TPH Stone Crusher Stone crusher
Plant along with 500 KVA Green insulated DG set at Khasra No. 85 Mi, Village- {Doon Valley)
Dhumipura Gangbhewa, Tehsil-Vikasnagar, District- Dehradun

By

M/s Jai Shri Shyam Stone Aggregates by Shri Amit (Partner). Khasra No. 65 Mi,
Village-Dhumipura Gangbhewa, Tehsil-Vikasnagar, District- Dehradur.
87 | Environmental Clearance for Proposed Manufacturing cf Phamaceutical industrial
Products at Khasra No- 2756, F-21 Sara Industirial Estate, Mauja Shankarpur
Hukumatpur, Tehsil- Vikasnagar, District- Dehradun.

By
Mz Mancare Laboratories Pyt Ltd (Unit- 11} by Mrs. Sudira Jha, Khasra No-
2756, F-21 Sara industrial Estate, Mauja Shankarpur Hukumatpur, Tehsil-
. Vikasnagar, District- Dshradun.
88 | Environmental Clearance for Proposed Manufacturing of Pharmaceutical Industrial
Products at Khasra Mo- 266 & 267, Central Hope Town, Tehsil- Vikasnagar,
District- Dehradun.

By
M/s Beyond Life Line by Shri Amit Agarwal (Partner), Khasra No- 266 & 267,
Central Hope Town, Tehsit Vikasnagar, District- Dehradun.
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AT ST T T

Headquarters Uttarakhand Pollution Control Board

"Gaura Devi Paryavaran Bhawan" 46 B, I.T. Park, Sahastradhara Road, Dehradun
E-mail : msukpeb@yahoo.com, Tel: 0135-2607092 M L
Letter No.: UKPCB/HO/S -185-02-2024-25-674, dated 09.08.2024
To,
; Shri Abhinav Tapar,
217, II" Floor, Raj Plaza, 75 Rajpur Road,
: Dehradun (Uttarakhand).

_ Subject: - Regarding providing information under the Right {6 Information Act, 2005.
Sir, ' '
in relation to the above subject, orders were given to send a letter to Uttar Pradesh
Pollution Control Board to obtain relevant information in relation to the appeal order letter
UK;PCB/HO/S.A.-ISS/AppeaI-% 2024-25/327 dated 05.06.2024 of this office. In continuation of
theiébove, a letter was sent to the Public Information Officer, Uttar Pradesh Pollution Control
Boaird Lucknow, Uttar Pradesh by this office's letter- UKPCB/HO/S.A.~185-02-2024-25-360
datgd 11.06.2024. In continuation of the said letter, a letter has been forwarded by the Public

Information Officer, Uttar Pradesh Pollution Control Board, Lucknow.

{ Therefore, the letter sent by Uttar Pradesh Pollution Control Board is being attached with

g
thisgletter and sent for further action.

+
Enciosure - As above - )
Sd/-
‘ Yours sincerely
(Anurag Negi)
Public Information Officer /
Environmental Engineer

Copy: - Departmental Appeilate Officer / Environmental Engineer, Uttarakhand Pollution
Control Board, Board Headquarters, Dehradun, sent for information.

e

ot Sd/-
- Public Information Officer /
A<

ANKIT RAN AEnvironmental Engineer
Advocate
Rag. No.- UK~340/2021
- Oath Commissioner
High Court of Uitarekhand

At«NAINiTALLJCPﬁ ;l
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‘ k’fi‘ “?‘%m CENTRAL POLLUTION CONTROL BOARD
Lifestyle for yafeazor i _—
I:nwrgnment o_m_;ﬁtff?;_mm . T g TeEr Gfiads guera, ynw g

MINISTRY OF ENYVIRONMENT, FOREST & CLIMATE CHANGE, GOVY UF A

CP-18/172023-1PC-VI-HO-CPCB-110 Date: 12.02.2025
To
A e -2
The Chairman
State Pollution Control Board/Pollution Control Committee 9\ _S__?;.

(As per the list)

Sub: Directions under section 18¢1)(b} of the Wauter (Prevention & Control of Poliution)
Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 regarding
harmonization of dabb:ﬁca*mn of :ndustr;al scctnrs undcx Red, Omngc., Grcux,
Whltc and Blae: c1teg0r1cs- S ' : TR

WIEREAS, under secuon 16 (2)(b) ot'thc Walter (I’rcvc.nlton and Controt of Pollution)
Act. 1974 and under Section 16 {2)(<) of the Air (Prevention & Control of PoHution) Act. 1981,
one of the functions of the Centrat Pollution Controf Board {CPCB}), constituied under the
Waier (Prevention and Control of Pollution) Act, 1974, is to coordinate activities of the State
Pulhation Control Bourds (SPCBs) and Pollution Control Committees (PCCs); and

WHEREAS. under section 16 (2)(c) of the Water (Prevention and Control of Pollution)
Act, 1974 and under Section 16 (2)(d) of the Air (Prevention & Control of Pollution) Act, 1981,
one ol the Tunctions of the CPCB is .o provide technical assistance and guidanee to SPCBs and
PCCs: and

WHEREAS, it was brought to the notice of CPCB, that different SPCBs/PCCs were
tollowing different eriteriy for the classification of industriat sectors under different categories.
Theretore, in 2012, to have uniformity in classification throughout the country. CPCRB vide
letter no. 3-29012/12012/E88/15246-1563. dated 04.06.2012 issued directions under scetion
15¢H{b} of'the Water Act, 1974 and the Air Act, 1981 10 SPCBS/PCCs Lo adapt and imptement
stundardized list of Red, Orange anc Green catepories of industries: and

WHEREAS, in 2016, the Central Pollution Control Board (CPCB) developed @ scoring
mthodology based on the Poltution Index (P1) to harmonize the criteria for classification of
mdustrial sectors. The Pl is determined based on Precautionary Principle- by evaluating
potential of water pollution. air potiution, and hazardous wastc generation from pariicular
sector. CPUB vide letter no. B-29012//ESS(CPAY2013-16, dated 07.03.2016 issued directions
under section 18(1(b) of the Water Act, 1974 and the Air Act, 1981 to SPCBs/PCCs to adopt
and implement revised classification. SPCBY/PCCs were also directed to calegorize any new
or left over seetors at their level by constituting a Commitice and foltowing the methodology
preseribed by CPCB: and

Pagec 1ot 5
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WHEREAS, CPCB  wide letter no. B-29016/ROGW/PC.VI2020.21,  dated
30.04.2020, 1ssucd directions under section 18{1)(b) ol the Water Act. 1974 and the Air Ac.
1981 1o SPCBs/PCCs regarding seprepated list of non-industrial seciors {activities/ taciliticss
infrastruciure/ services) such as scwagce trecatment plants, healthcare facilities. hotels, building
and construction projects, airports, highways etc. Further, CPCB also classified few additional
scctors from time to time; and . Q

WHEREAS, based on the experience pained over the years in Pollution Index
calculation, usc of cieaner fuels like PNG/CNG ete., adoption of cleaner technology resulting
in reduced emission/wastewaler gencration, a nced was felt 1o revisit the classification
methodology of 2016; and

WHEREAS, during July 2023, CPCB prepared a “Drafl Report on Classtfication of

Industrial Sectors into~Red; Orange;~Groen -and™White Categorics: A ‘ool for Progressive

Environmental Management” which wns uploaded on CPCB  website for seeking
commentis/suppestions of the stakeholders/public on the same. The draft report was also
circulated to SPCBs/PCCs/MoEF&CC for comments; and

WHEREAS, CPCB vide office order dated 26.09.2023 constituted a committee to
critically examine and analyse the comments/suggestions and to make recomimendations for
suitable incorporation in the final’zing the methodology and classification; and

WHEREAS, based on the stakeholders™ comments, a neced was felt two
promote/incentivize units for adopting measures resulting in better  environmental
performance. Additionally, a requirement was also fell for separate category — Blue Catepory-
for essential environmental services for management of environmental pollution arising from
domestic/household activities, Accordingly, CPCT prepared an “Addendum and substitution
thereto in Drafl Report on Classification of Sectors into Red, Orange, Green, White and Bluc
(Tatepories”. which was shared with SPCBs/PCCs and also uploaded on CPCH website on
11.07.2024 for seeking inputs/comments; und

WHEREAS, the amendment in Scction-21 of the Air (Prevention and Control of
Pollution) Act. 1981 through the Jun Vishwas (Amendment of Provisions} Act. 2023 and
amendment in Section-25 of the Water (Prevention and Control of Pollution} Act, 1974 through
the Water (Prevention and Contral of Pollution} Ameadment Act, 2024, grant exemption Lo
certain categories of industries, as notified by Central Government, for obtaining consent under
these Acts; and

WHEREAS, the Ministry of Environment, Forest and Climate Change, Government of
India vide notification no. G.S.R. 702(L), dated 12.11.2024 granted exemption of consent
uider the Water Act, 1974 and the Air Act, 1981 10 exemption of Conseni to Establish (CTE)
and Consest o Operate (CTO) w all industrial planis having pollution index score upto 2t (a
present total 39 mdustrial sectors under white categories as per 2016 methodology ) subrect 1o

Page 20f5
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condition that such plant shall inform in writing to the concerned State Potlution Control Board

{SPCUBY or Pollution Control Committee (PCCY; and Q/(-_ S‘

WIEREAS, the MoEF&CC vide letter no. Q-15012/2/2022/-CPW-Part {1 Ve-240741,
dated 14.11.2024 has issued Standard Operating Procedure for implementation of the said
Notification dated 12.11.2024. The SOP includes the following provisions for White catepories
of industrics:

i.  Industry to intimate to concerned SPCB/PCC about operations and self-declare the
compliance with prevalent rules & regulations,

ii.  Concermned SPCB/PCC to maintain separate list of such industries/activitics, and

fit.  Concerned SPCB/PCC to cnsure that no activities other than those :numatcd arc LdJTK..d
out by c\cmptcd umts « .

L e e i e o oo om0 o e e o

WHI:R}*AS the Comm’ittec constitied by CPCB cvaluated the comments.
incorporated the suitable changes and finalized the revised methodology as well as
classification of sectors. Final report in this regard titled as "Classilication of scctors in to Red.,
Orange, Green, White and Biue Categories (A tool {or progressive environmenial
management)” was submitted to Ministry of Favironment, Forest and Climate Change
{(MoLEF&CC) for concurrence. The MoEF&CC vide letter no. Q-16017-57-2015-CPA, dated
15.01.2025 granted concurrence to the revised classification: and _

WHEREAS, as per the revised methadology, the category of the seclor is decided bused
on the following ranges of Pollution Index:

t.  Red: PI= 80,

it.  Orange: 55 =Pl <80, -
Hi.  Coeen: 25 € Pl < 55, (
tv.  White: PL<25;and

WIHEREAS, based on the revised incthodology, CPCE has classified a total of 419
sectors and sub-sectors as under:

i The Red Category: 125

it.  The Qrange Category: 137
i, The Green Category: 94
iv.  The White Category: 54

v,  The Blue Category: 9; and

WIIEREAS, the purpose of classification is o ensure that the industry 15 established in
a manner consistent with the environmental objectives und also to prompt industrial sectors to
adopt cleaner technologies. ultimately resulting in the generation of no or minimum pollutants.
The revised classification system also defines criteria for incentivizing such induswy. The
indusiry may sclf-asscss the Pl score as per defined eriteria amd can subnuit application to
respecitve SPCBPCCs for consideration: and

Page3of S
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Q.56

NOW, THEREFORE, in the exercisc of the powers delegaied under Section 18(1)(b) of the
Water (Prevention & Control of Pollution) Act, 1974 and Section 18(1)b) of the Air
(Prevention & Control of Pollution), Act, 1981 the carlier directions dated 07.03.2016 and
subsequent directions/ictter i the context of categorization of industries are withdrawn with
immediate effect and following ‘Directions® are hereby issucd for compliance by all
SPCBs and PCCs;

.

That SPCBs and PCCs shall immediately adopt the revised methodology for
classification of sectors and list of 419 sectors/sub-sectors classificd under Red.
Omngc Green, White, and Bluc categories as detailed in the attached report-

*Classification of Sectors into Red, Orange, Grccn White und Biuc Calegoneq (Astool. o

for progressive environmental. munagement)

.. That all. pending 1pphcauon’ for consideration of consent (< r LfC, I ‘0) and uture such

dpphcanon shall be processed as per the revised classification. in case CTE granted
before the revised classification, applicability of CTO will be as per revised
classification.

That the revised sectors/subsectors classified under Red, Orange, Green, White, and
Blue category of sectors as given in the attached document shall be used by the SPCBs
and PCCs for consent management, inventorization of units under different categories.
siting criteria, deciding cnvironimental surveillance frequency. calculation of
environnental compensation, ctc., as per the guidelines issued from time to time.

That SPCBs and PCCs shall prepare the inventory of Red, Orange. Green, White and
Blue categorics of units operating in their jurisdictions, based on the revised
classitication. SPCBs and PCCs shall upload the category and sector-wise list of such
units on their website, SPCBs and PCCs shall also forward such list to CPCB, tatest by
30.06.2025 and thercaller updated list by 30th Junc cvery year.

That the classification of scctors shall not be linked to sanction of loans/finance of bank
proceedings.

That any further addition of any new or left-out sector and their classification whieh is
not listed in the revised list of Red, Orange, Green, and White categories, shall be done
at the level of concerned SPCB /PCC by constituting a Committee and following
revised criteria & guidelines as detailed in the attached report and no concurrence ot
CPCH shall normally be required. Intimation of same from time to time will
suffice. However, addition in Blue Category Scctors-fissential Environmental Services
for domcstic waste management, will be done at the level of CPCB only. SPCBs/PCCs
may forward their proposal, if any, to CPCB in this regard.

That SPCBs and PCCs are required to prepare and submit list of additional sector
classified under white category to CPCB on annual basis, by 30" of June every year, in
the preseribed format (Annexure-V) as given in the attached report, tor turther
notification for exemption from consemt as per the provisions of the Jan Vishwas
{Amendment of Provisions) Act, 2023, the Walter Act, and the Air Act as smended
from thme o time by MoliF&CC.

That SPCBs and PCCs shall canstitute a conymitice as prescribed in the report w
cvaluate the applications ot the units for incentives due o adopting measures resulling
in better envirommmental performance and reduction in Pt score. The SPUB/PCC shall

Pape 4ot 5
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place the separate list of such uniis on their websitc and also submit list of such units
to CPCB on Annual Basts by 30th June every year. Q f

The SPCBs/PCCs shall acknowiedge the receipt of directions and submit the "Action Taken
Report” in compliance with these directions to CPCB before 20.02.2025.

Fnel. As above.

{Bharat Kumar Sharma)
Member Sccretary

@

Copy to:

1. The Chief Secretary of al! the States and UTs
{As per the list)

2. The Secretary, R T R R TR
© o Ministiy of Micro, Small and Medium Entrepreneurs
Udyog Bhawan, Rali Marg, New Delhi- 110011
5 3. The Secretary,
‘ Ministry of Heavy Industrics
) Udyog Bhawan, Rafi Marg, New Delhi - {10 011

4. The Scoretary,
Ministry of New and Renewable Energy
Block-14, CGO Complex,
Lodhi Road, New Dethi-110 003
5. The Joint Secretary (CP Division)
Ministry of Environment, Forests and Climate Change
Indira Paryavaran Bhawan
Jor Bagh Road., New Delhi - 110 003

6. Al Regional Directorates, CPCB

(As per the lisy M
-~

{Bharat Kun ar Sharma)
Member Scerctary

b

‘&HK(—@
ANKIT RANA

. Advocate
Rog. No.-.UK-340/2021
. Onth Comrrii¥sioner

Loe High Court of Unarakhand

" AG-NAINITAL 17 P9I

"‘é; :';-i‘B‘. e
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Rel No. ~ PMO/MoEF/Doon Valley / 03 Dated: 04.03.2025

to A ex un — 2 ]
Sh. Narendra Modi ji,

The Hon'hle Prime Minister of India, New Delhi.

Subject: Request to SAVE DOON YALLEY, lives of 15 lakhs people residing in it and Drastic
Climate Chanoe in Himalayas expected after removal/relaxation of clauses of Doon Valiev
Notification Act 1989 vide its Amendment draft apainst Hon'ble PM Sh, Narendra Modi ji's
initiative of National Clean Air Program.{} CA’P Jissyed vide letter:dt: 21:12.2023 by MoEF&

Ref: .
i MOEFCC- Order No.- 2/16/2017-ESZ dt. 13.02.2024 ;
ii. My Letter to PMQ - Ref No.- MoEF/Doon Valley/01 ~ dt. 08.02.2024;
iii. CPCB {tr No. ~ 18/1/2023-IPC-VI-HO-CPCB-HO - dt. 12.02.2025;
iv. NCAP Portal - MoEFCC repaort- dt. 3.03.2025.
v, UK Gav Htr to MoEFCC - dt. 04.07.2023

Respected Sir,

. This is regarding regarding "Doon_Valley Act 1989 Notification drafts” and relevant

ovders issued by Ministry of Environment, Forest & Climate Change, Gov Of India,
New Delhi (herein referred as “MoEFCC™) on 21.12.2023 based on the proposal sent

by Gov of Uttarakhand w MoEFCC on 04.07.2023 for mainly two reasons :
. To allow Slaughter ouse in eco sensitive Doon Volley ;
b To tullow RED Category industries/ bunned Mining in eco sensitive Doon Valley.

{Annexure- t: Copy of UK Gov ltr to MoEFCC - dt, 04.07.2023)

2. That the brief facts to the limited extent necessary are that the applicant is an avid social
activist based in Uttarakhand for past 20 years. He is also a Law graduate. Congress
feader in the state of Uttarakhand & have also fifed various Public fnterest Litigations
{PHLs) in Hon'ble High court of Nainital. Uttarakhand & The Hon'ble Supreme Court of
India. New Delhi on various public issues in order to promote and protect the rights ot
individuals who often struggle with access to justice. He alse happens 1 be a public-
spirited persen, whose public interest hitigation has contributed wwards the strengthening
of the health infrastructure in the state. pariculacly during the cosid-19 pandemic. and

Sen bevond, With regard o pandemic management ar a national fevel regurding

wursement of overchurges done by hospirale 1o itn patienis, the applicant’s wrir
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petition has also been admitted by the Hon'ble Apex Court, in which orders were
passed by the Hun'ble Apex Court and matter Is still under furisdiction. tle has ate
raised the issue of 70 % employment and increase in revenue shares of THDC 1o the state
through his public interest litigation. He has also raised the issue of retaxation in OTS
guidelines for more health facitities in [lilly terrain of Uttarakhand through PiLs in
Hon’ble High Court of Uttarakhand. He is afso the public interest titipant in « very high
stakes matter involving irregular appointment in the Uttarckhand Vidhan Sablia, when
he has raised the issue with regard ro accountability of those high and mighty persons.
who offered such admittedly illegal appointments in the Utarakband Vidhan Sabha.
Recently applicant has alsa raised the issue of"Carruprum and Scam uf Rs. j{}ﬂ C‘rurm

in Hoarding fenders in Nugur N:gam Dehradun in lust 16 vmr\ .

This is note that | have put down the relevant facts for to The Hon'bie Prime Minister
of India to SAFTEGUARD DOON VALLEY on 08.02.2024 vide above mentioned

letter. In corresponding to my complaint MoEFCC has issued orders to The PCCF

Uttarakhand on 13.02.2024 to “taking uppropriate activn and provide view/comments

on the marer o Minisiry areenily™.
(Annexure- 2: Copy of MOEFCC- Order No.- 2/16/2017-ESZ dt. 13.02.2024 & My
Letter to PMO - Ref No.- MoEF/Doon Valley/01 - dt. 08.02.2024)

Formulation of Doan Valley Notification : The said Doon Valiey Notifications was
issued by MoEFCC on 01.02.1989 bascd on the orders of THon ble Supreme Count in the
landmark case — Rural Litigation and Entitlement Kendra vs State of {P- issued on
30.08.1988. This was widely based on reasons :

Restriction of Limestone Mining ;

Containing Pollution in the said area :

Categorization of Industrial Arcas and restriction of RED CATEGORY :

Saving Ceology and Environment:

Sustainable development of arca being in Seismic Zone 1V & V and so on

(Annexure- 3: Copy of Hon’ble Supreme Court Order dt. 30.08.1988)

s,

TR B, £ e bl BT el R el TR

Nutional Clean Air Program (NCAP) : National Clean A Prograning as boen
launched by the Ministry of Favironment, Forest and Climate Change as o

compreiensive mitiative i purtnership with various Ministeies and States o mpreae oo
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quabiny at civ reeional and natronal fesch 101 a focused und tine boand scheme t
miplement yarious sectoral policies. strengthes monttoring and enhance public
participation in more than 100 cines for effectve amr guahiey management. N AP .
mid-term, (tve-year action plan aunched in 2009, However, intermational experiences
and national studies indicate that significant outcome in terms of aiv pollution initiatives
are visible only in the long-term, and hence the programme may be further extended to
2023 vears in the long-term after a mid-term review of the outcames,
a. Target : Tentative nativnaf level target ot 20%-30% reduction of Particulate Matter -
{PMu and PM: <) concentration by 2024 is proposed under NCAP. These interim targets
are in line with global experiences which highlight that city specific actions ked o 357,
$O%% PN < reduction i five sears Tor cities, such as Beifing and Scoul, whereas cives,
~ueh ax Santiago and Mesteo City bive shown 73% and 61% reduction in 22 100 25 yvears
with regard o PV « and PMy concentrations, respectiveh.
h. Objectives:
i Lo ensure stringent implementation of mitigation meustres for prevention. control
and sbuement of gie polfution.
i Poaugment and evolve elTective and prolicient ambient air yuality monioring
network across the coumny for ensuring a comprehensive and reliabic ditabase.
L. Lo ngment pablic avwarcness and capacity -building measures encompassing data
dissemination and public outrcach programmes for inclusive public participation and
for ensuring trained manpower and infrastructure on aie poliution,

Starus ; The current siarns of project as per MEF - NCAP Partad is roted 131 cities has

~
Ve

been covered in thy progrom swith cunndaiive budyet of By, [ 341 88 Crores

itis pertinent to note that Doon Vatley Notified urea has both *Dehradun & Rishikesh™ town
areas as undertaken by MoEFCC in NCAP program for restriction of Air Pollution in cities.
{Annexure- 4: Copy of NCAP Portal ~ MoEFCC repore- dt. 03.03.2025)
6. 1 is perlinent fo note that based an MoEF lr dt. 13.02.2024, UKPCCF issued lir o
UKPCB on 30.05.2024 on the same issue. The issue ~“Amendements in Doon Valley
1984 is siill pending and queries of Applicant has not been resofved il date™ bu
meanwhile  stmngely  CPCOR O hes  issued  notification on 12622025 reparding
CHermomization of classification of fadusirial secters under RED Clranve  (ireen

H hite und Blue categories ™ which itself nullifies the Doon Valley Notification 198Y.

{Annexure- 5: Copy of CPCB ltr No. - 18/172023- d¢. 12.02.2025)
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That it is pertinent to note that AQT of Doon Yalley region has been degraded from
1989 to 2025, therefore the applicant hopes and prays that the said representation
reccives your due attention:

That immediately ADD - *LEXCEPT DOON VALLEY noriffed area under {989
nofification” above mentioned orders issued by CPUB on 12.02.2023 which is comphew

viokation of Han'ble Supreme Court orders. NGT orders and NCAP program running by
MoEFCC itself;

That immediately CANCEL/REVOKE the Doon Valley draft notilications issued by
MoEFCC on 21.12.2023 whtch is c.umplete vm!atlon ~of Hon’ble Supreme ( Court

" :01 ders, NGT ordcr:. and NCAP progrnm running by Mok FCC itsclf s

That all necessary actiors along with a high level independent inquiry should be corried

out for identification of Ofticials/Minister who were responsible in_in misguiding

MoEFCC in the said maticr,
Please add requisite measures to safeguard lives of {5 lakhs people living in this

Eco-sensitive arca of Pecon Valley - 1989,

Please consider this representation in the interest of justice to the common man of Utarakhand. Non-

Consideration of the aforementioned points may entail fegal consequences.

Thanking You,

Yours faithfuly

Va6t

{(Abhinav Thapar)

Advocate & Activist- Uttarakhand

Caorr Add- 2(7. Ilnd Floor, Rsj Plaza. Rajpur Road.
Dehradun. Utarakhand- 248001

Mobile: 9412053085 ; Email: a.thapar29a ymaii.com

Annexure- As mentioned above

CCTo:

St

The Seeretary , MoEFCC, Govt of ladin ;

The Chairman, CPCB, New Delhi,

The Chief Secretary, Gov of Uttarakhand,

The Member Secretary, UK PCB. Gov of Uttarakhand.
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No. 2/16/2017-ESZ
Government of India

Aun xwe - LA

Ministry of Environment, Forest and Climate Change

e 3

04 03.2025 regarding Eco-sensitive Area around Doon Valley, -

(ESZ-Division

264

Inchxa Paryavamn Bhawan,

--Please -réfer- to- your Public Grievance -No. MOBAF/Efzozslooom‘ 1w -dated

“ Your

wmmrmemgmemmnvemmnowdmdﬁmatdedmthesm
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meiit of Uttarakhanc
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R&jpm:, Kmxwaan Gaon,
04.03.2025 is enclosed).

Q ‘%”ln

_for taking appropriate action and: pmﬁi &wfwmenw on
 the Mawer to this Ministry urgently..

Adwocate

. No.- uK-340/2021

ommissio
0'“" o Uttara
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rhand
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Poliutants
PMI0 [ PM25 [SO2 | nNO2
ppfmd
Clock Tower Residential 206744 | 102,65 1 Q0.1 2146
ISBT Manual Residential 21661 | 10247 1 1112 | 2186
1 Dehradun Raipur Residential 209.53 | 93.14 8.2 20.67
: Doon University CAAQMS Residential 73.92 38.5 9.82 2.62
Cumuiative concentration
. Napar Nigam Commercial 151.59 0.5 33 21.79
SPS Hospital Manpual Commercinl 144.09 | 64.63 3.2 2147
2 Rishikesh Natraj Hotel Commercial 145.29 | 74,07 372 23
Shivaji Nagar CAAQMS Residential 5835 ¢ 29.13 437 10.73
Cumulative concentration
Govt. Hospitsl Mavual Sensitive 111.66 | §57.57 1295 | 18,77 §
3 Kashipur Govt. Girls Inter College CAAQMS Sensitive $5.28 | SEA1 | 4.17 | 1427
Cumglative concentration
SIDCUL Manual {ndastrial 13532 ] 7695 655 | 23.32
4 Haridwar Rishikul Manual Industrial - - - -
Nagar Nigam Roorkre Manws} Commereial { 13635 - 13.2 | 2027
5 Rudrapur Gaovt Fospital Alannal Sensitive 111.17 - 1298 19.7
[ Haldwani Jal Sansthan Munnal Commercisl 115.88 | 3481 7.56 24.69
? Uttarkashi CMO Office Mangat Commercial { 3586 | 2234 - -
5 Tehri Nagar Palika Parishad Maneal Commercial 36.14 13.07 “ -
2 Pauri Nagar Paliks Parishad Manuat Commercial 31.21 10.79 - -
10 Gopeshwar Nagar Palika Parishad Manual Comniercial 28.92 5.16 - -
11 Almors Vikas Bhawan Manual Commercial 48.25 - - -
2 Bageshwar Nagar Palika Parishad Manuzl Commterciat_ | 43.42 8.8 - - '
13 Nainttal Nagar Palika Parishad Manual Commercial 56.85 - - -

Q’M\ AV
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Dehradun, the capital of Uttarakhband is positioned in the fertile region of the Doon Vatley
between the rivers Yamuna and Gangn The city is spread over an ared of 64.4. Sq, K with
a population of 569,578 as per the census of 201 1. The city’s population densny is 8633/km2
with a decadal pop#tation growth rate of 37.4%. With a steady rate of population gm\wh and
urbanization there is mcreas;ng pressure on resources in the city and the air quai:ty af the city
has béen steadily dctenuratmg.chrm than three decside ago, air pollution wiis d;scussed in
the context of iime%tom: miniﬁg, but this was banned in 1986 by the Hon'ble Supreme Cour,

and Government of India restricted developmeninl activities by enacting Doon Valley
Notification, 1989,

There are reports including the Greenpeace report, Apocalypse 2017 that states that city’s
annual average PM o levels w%a‘s_ more than thrice the permissible limit making Dehradun city
inn Uttarakhand an entrant in the Tist of 10 worst cities with an annual average of 238 p/m®,
The report also suggests that these top most potuted cities need to improve monitoring and
manageiment of air quality and a stricter time bound air action plan is the need of the hour, At
present Dehradun city has three stations to measure PMia levels. Flowever, PM2.Slevel is

heing measured sinee January 2019 only. According to the Central

Bilrage
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Pollution Centrol Board (CPCB)'S report on air quality index of 273 cities, released in lanuary
2018, D@hmdun stood at-241 (T%mes of India; t2th April 2018). Further, another study
canducted bv Pollutmn Conuoi Rescarch Institute (PCRI}. Bharat Heavy Eicctromcs Limited
_(BHEL} Hﬂnd\var dunm, z(ms-'  behalf of Uttarakhiand Poliution Contmi Board, it was
fcw.md fﬁai the tevel of PMio and PMzs was much higher than smndard vaiucs, l‘nda},- B

v&hrcﬂlar emissions are béing di cusscd as the main source of air pollunon. Accordi mg to the

No oWehic!esRegisteredinDehnrdunduring
' 201@17 (upto .Ian 2017)

vkt brivasevehic
TwoWhea!eri 8
Mint Bus

Thrae Wheller

Four Ve¢hea! Passenger Vehicle
Four Wheet Heaw Vnhldu
HG\'I MGV/T m&mv
. ] 800 1000 1500 204 2502 3000 3500
Four Whee!  Four Whesl 4
HGV;;I:Gvﬁr Heavy Passengear \z:;::r RMind Bus  Two Wheeler  Wheeler?

i Vehichke Vehicle vivale

Vihigho

# Mumber 323 - &M 855 j16 516 3135856 14947

A study hy the if.}ghmdun»b&sed People's Seience {nstitute (P8I}, anon- governmentai
organization, says that ﬁté'?iigh levels of paltution in Dehradun are mainfy due to natural
dust and particulate-laden smoke from diesel-fuelled vehicles, especially vikrauns. trucks,

buses-and three~wheslers. Another cause for concern mentioned in the same report are

two-wheelers,
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7 measurés for préven

. 'To. augment and evéw‘e-{eﬁ'ective?nnd proficient ambient afr-quality monitoring

n:twprkncmssﬂnecounu-yfmnsuringcomprchensiveandreiiablcdmnbase

““I‘o ‘have effi csent daln dissemination and public outreath: mccham:,rn for timely

isind mltlgution ‘of aiv poliution: arid for:.inclusive pubhc .

pammpalmn in hoth'fp "'nnmg and !mp!emenmrmn of the programmes and policies of

govemment o air, pollution

To have a feasible management plan. for prevention, i:dﬁtm! and abmt:rhem of ir

* pollution, It has been pmpused under the NCAP that the ctty action: plans need ta be

gu;dcd by a compreheaswc seience-based approach anvoivung

(i) o Idantiﬁcﬂtztm ofemxssmn SOUrees;

extent of contribution ot‘thm snurces*

gy Pnoﬂtmng\thﬁ: sources that need to be tackledy
{iv} Evaiuation'of various options for controlling the sources with regard (o

feasibility and economic viability; and

v Foraniletion of action plans.
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As the momtormg stauons are. manua] rcaI ume air. quahiy data t‘or the c:w is - not

.':.--k-\_awazlabl

& i IS prone to H\e'tmpemh;trt: inversions which: arf‘f‘eci
polluuon hecause they chnngethe dynamics of air movement, F urther. industry is nota major
cause of air ,poi!utmn in tl’w,r.:ity as:red category industiies are not atlowed to operate in
Dehraidun. This is an impannm fw:;or when framing policy and determining air actions. Thus,

estﬁln sgurce apportmnmem studies, emtss;un mventoncsr

- there;is a.need 1o increase and
- g incmasmgthe monitoring-frantework in the city to include real time monitoring stations.

values of PM25 o ;vaf ri'gixi'ﬁ' locations of Dehradun
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Background

¥

Rishikesh iz an wrban agglomeration in India’s northern state of Uttarakhand, on the

Himaloyan foothills b&side-‘lhcﬁnn‘ges River. The river is considered holy, and the city is

 renowned 558 centre’ far stuﬂymg }og;: nnd meditation. Temples and: ashmms (centms for
"spsntuul studies) Jine the caster bank around Swarg Ashram, g traffic-free, slcohél-free and

\ vegeranan enclave upstream: from Rr:.hikesh town. It has an avernge efevauen of 372 metres
{1,229 fo). The Tehri Dam is just 80 km' (50 mi) uphill on the way to Gangmrz R:shukssh ;5
_'the stanmg point for tmvenmg 10 me four Chota Char Dham p:!gnmagw places ~— Badrma%h,
K.edamath Gangotn and Yamxmotn

According to KOppen-Geiger ciimm'ciassif cation system, the city‘s climate is ‘humid_
Suhh‘ﬁplca[ Risl-ukcsh Is ;mpulm-iy kmwn as the “Yoga Capital of the: World’ and receive&a '
’qxty every year, coming for spintual activities a:nd-

nemEt\dnus flow of tounsts m me
adventurc Sports which puts a m! of pressure on city's natural c:wtmnment a.nfi city.

admmzstmtmn mspomzble f‘nr m&:maming suitable living conditions for all,

B pwome




Status of Ambient Air Quality in Rishikesh

2018

tional Standard for NO2 ihﬂ!mn

Data for the above graph is taken from the Centrai Polfution Control Board's website, which
displays data from manual stanons tmmlled in Rishikesh for mon:mnng atr quai:ty .
The dam mdmates PM IO xs a pol%utant of’ serious concerm in the area as it is way . abuve :

pmscnbed Natmnal Standnrds. it aiso mdtcat&s that unpfcmcnmtmn of more :stnngcnt air
- po!hmon‘contm} strategy in the. past “few years has air quahty has improved SO"/'and NO,
S em: ssaons, that are also well’ under the prescnbed natmnﬂi standards, Dsspxte the ef‘ﬁﬁrts made.

by authnn_uga..-much more needs m'

be dcmc to arrest the particulate- mzmer in thb pmscnbed;
limits. ‘

in parailei the rouune monziormg ami assmsment of industrial r:msssmns (mcludmg wchmcai, ‘
as CPCR, UEPPCB is a reguiﬂr pracrice; For the‘:

innovation): triciudmg third pmre&'swh
industries that did not meet the em%&sxm standards UEPPCE issued closure directions: 10
. comply.
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air of Rishikesh dfe discussed further.

- Sources of l’uﬂuhun '
Idenuﬁgd sourccs of :.ur polluuun in Rishikesh are road dust, vehicular emission, domesuc

“constiiction activities, eté. Two major. ndustiies narnelv"
isnikesh, Cctx_;ggl _; "

Poliution Comml Board is. regular!v monitoring the- ambtenz.a. '.‘qtmlzty atvirious cities in

- “Uusrakhand through Nmmml Alr-Quality Mamg*:mem ngmmme (NAMP) instalied at

lNugar Palika Parishad, Rtsh:keﬁh under NAMP, _ N o v
P'tmculme Matter (PMm) 'bm identified as mam air poliutant as itis fuund -above. thn."
prescribed national standards, This is mainly due {6 re-suspénsion of mad"___»dusz, emission’
fmm w:h:cles, D.G. sets, -Kconstructwn activities, butning of- domtstxc. foss:i fuels, open
hummg of solid’ wastes,. mnspormuon of construction ma!enals such. a5 sand, goil " ete.

w:thaut euvenng and mxssmn from brick kifns located around Rlsh:kcsh ‘Th:s is mmmy dug’

0. vemculm‘ emissions.
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. Govemmtnt wrﬂ be:sent to. Goyemment of India. Checking of Foliuuon !evc! in vehxcles is
‘the mnndatory actmty Df Trampoﬂ department. Checking of po!iutmn le_ i.m the vehnck:s is
mandmory acthty .af !ranspnﬂ depanment. However, al preset only 10 no. of vehicle

__ dcpm-t wﬂl mcrem the sun‘est}ance by chs:ckmg I 0 /a «vehmles every. year. As sum
=of 980 chalians were: made in 2{117-48 in violation of vehm!es not hav:ng PUCs.

Govenuncnt of Uttmamzand has also farmu!mcd “Uttm-akhand Am: Littenng and

‘i-.Am: Spitting Act '3016" where in challans have been madé' m Rishskesh and r:o!!ccted Rs

35000° agamst Tt challans “Also Rs 181500 were collected by makmg 251 cfmiians for
burning of the mumc:pat wm‘te.

Wim Clean Air. Actign le;;" R

India w;th an’ cmergmg economic’ deweiopment, faces enﬁrmaus cha!tengr:s when it’comes to

mamtzimmg pace with' ‘thé" burge:omng, poputation and pam!ie! increase - in - urban

development. This has been the scenario not only in mega cilies but also in medium and
g
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Average, Cumulafive Percentile, Maxima & Minima
Sulphur-Dioxide (§02) 913'}
All values in pg/m?
Site Code Location Mean | S.D | Min | Max Percentile

10t | 254 | SOtk ; gt | 9

Al Ghanta Ghar BDL 0 BDL | BDL 1 l 1\ 3 4
A2 Survey Area BDL 0 BDL | BDL 1 1 1 1 | BDL
A3 - ONGC/FRI BDL 0 | BDL { BDL 1 1 1 1 | BDL

o s e PR - h,A4 A R WISBTH.M JR— .. -,(037-».!«:/-- o e .0 S \BDi;;N. _4;,. — (6.,“:.» st I Py pev 1 B 3 = - 3 6
AS Rajpur Road BDL 0 BDL | BDL 1 1 | 1 | BDL
A6 Raipur BDL 0 BDL | BDL | 1 I I { BDL
A7 Wildlife Institute | BDL 0 BDL | BDL 1 1 1 1 | BDL

of India

Average, Cumulative Percentile, Maxima & Minima

Oxide of Nitrogen (NO,)
All values in pg/m?
Site Code Location Mean | SD | Min | Max Percentile
10th | 25t | 50t | Qb | Ofth
Al Ghanta Ghar 6 0 5 & 5 5 6 6 &
A2 Survey Area 4 0 4 5 4 4 4 5 5
A3 ONGC/FRI 4 0 4 5 4 4 4 5 5
A4 ISBT 6 0 5 6 5 5 6 6 6
AS Rajpur Road 4 0 4 5 4 4 4 5 5
A6 Raipur 4 0 4 5 4 4 4 5 5
A7 Wildlife Institute 4 0 4 5 4 4 4 4 5
of India
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IN THE HIGH COURT OF UTTARAKHAND
AT NAINITAL R 2xar- 2.2

THE HON'BLE THE CHIEF JUSTICE SRI RAGHVENDRA SINGH CHAUHAN

AND

THE HON'BLE SRI JUSTICE NARAYAN SINGH DHANIK

WRIT PETITION (PIL)} NO.360OF 2021 D)\?_\‘\
With
IT PETI 1282 OF 2021

Mr. Abhijay Negi, learned counse] for the petitioner in WPPIL No.36 of 2021.

Mr. Siddhartha Singh, learned counsel for the petitioners.in WPMS No.1282 of
2021. :

Mr. S.N. Babulkar, learned Advocate Generai assisted by Mr. C.S. Rawat,
learned Chief Standing Counsel for the State.

Mr. Vinay Garg and Mr. Rahul Consul, leamed counsel for the MDDA.
Mr. Ashish Joshi, learned counsel for the Nagar Nigam, Dehradun.

The Court made the following:
COMMON ORDER:(per Hon‘ble The Chief Justice S Raghvendra Singh Chouhan)

Writ Petition (PIL) No.36 of 2021 has been filed,
inter alia, on the ground that Aamwala Ki Rao rivulet is being
encroached upon by the private respondent Nos.6 to 15.
According to the petitioner, there are certain Khasra Nos.,
namely Khasra Nos.310, 317 Ka, 430 Min, 437, 438, 439,
440, 441 Ka, and 442 Min. According to him, the private
respondent Nos.6 to 15 have either encroached upon the
Government land totally, or partially., Due to the
encroachment on the Government land, and on the riverbed,

water land (khala), the ecology of the area is systematically

being destroyed. Therefore, the petitioner has prayed that the
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Moreover, the respondents should be directed to clearly
differentiate and demarcate the Government land, and the

residential area, and to monitor the said demarcation on

regular basis.
LS

2. Meanwhile, Writ Petition (M/S) No.1282 of 2021
has been filed by those who have been arrayed as private

respondents in Writ Petition (PIL) No.36 of 2021. In the said

~ writ petition, the petitioners have challenged the stand.being

taken by the petitioner in Writ Petition (PIL) No.36 of 2021.

3. In order to resolve the stand of the petitioner in
Writ Petitic,:nn (PIL) No.36 of 2021, and the petitioners in Writ
Petition (M/S) No0.1282 of 2021, this Court had directed the
official respondents to carry out a survey of the entire area,

and to submit their report.

4, Consequently, according to the order dated
16.08.2021, a compliance affidavit was filed by Dr. R. Rajesh
Kumar, the learned District Magistrate, Dehradun. However,
this Court whiie going through the said compliance affidavit
noticed certain vague and unclear information being
submitted. Therefore, this Court directed the respondent

Nos.1 and 2 to carry out a joint inspection of all the Khasras

mentioned hereinabove, and to file a detailed report with
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the private respondents/petitioners in Writ Petition (M/S)

No.1282 of 2021.

5. Consequently, a report has been filed on
17.09.2021. The same shall be taken on record. 3 %__C
6. Moreover, in compliance of the order dated

27.10.2021, the official respondents, namely Dr. R. Rajesh
_Kumar, the learned District Magistrate, Dehiradun, Mr. Brijesh
Sant, the learned Vice-Chairman, Mussoorie Dehradun
Development Authority (for short “the Authority”), Mr.
Abhishek Rohila, the Municipal Commissioner, Nagar Nigam
Dehradun, and Mr. B.V.R.C. Purushottam, the learned
Secretary, Revenue, are present before this Court today.An
application has been filed for dispensing the personal
appearance of Dr. S.S Sandhu, the learned Chief Secre’gary.
The said application is, hereby, allowed. The personal
appearance of Dr. S.S Sandhu, the learned Chief Secretary, is

dispensed with for today.

7. Mr. Purushottam, the learned Secretary, Revenue,
submits that according to the survey report, it has been
discovered that while some of the private respondents have
partially encroached upon the Government land, there are

others who have completely and totally encroached upon the

Government land.
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Secondly, while some of the private respondents do
have the necessary title documents for a particular Khasra,
they have, nonetheless, constructed their houses on another
and totally unrelated Khasras. According to him, the complete
information has been shown in a tabular form in the report

(Page No0s.491 to 494).

Furthermore, acc_ording to Mr. Purushottam, the

 official respondents wouid have certainly taken action against

the encroachers.However, due to the stay order dated
08.07.2021, passed by the Court in Writ Petition (M/S)
No.1282 of 2021, whereby this Couri: has stayed the sealing
order dated 25.06.2021, no further action can be taken by
the official respondents against the encroachers. However, in
case the said stay were to be modified, or were to be vacated
by this Court, he assures this Court that legal action will be

taken against the encroachers in accordance with law.

8. On the other hand, Mr. Siddhartha Singh, the
fearned counsel for the petitioners in Writ Petition (M/S)

No.1282 of 2021, has vehemently argued that in the report

submitted by the official respondents, it is nowhere indicated

as to on what basis they have concluded that the petitioners
in Writ Petition (M/S) No.1282 of 2021 are either partial, or
complete encroachers. Therefore, according to the learned

counsel, the report should not be accepted at its face value.

L7
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5

Seconcly, cven if there have been certain
constructions which are beyond the sanctioned plan,

according to the learned counsel, the petitioners have already

252

filed their applications for compounding of the extra area of
construction. Despite the fact that the applications are

pending, the applications have not been decided so far.

Lastly, until and unless the procedure established
) by!aw is followed, thelearned counsel cialms ‘that the
petitioners’ property should not be damaged or destroyed by

the official respondents.

9. Mr. Akthijay Negi, the learned counsel for the
petitioner in Writ Petition (PIL) No.36 of 2021, submits that
the official respondents should be directed to clearly
demarcate the areas of the Khasras, and clearly indicate the
area of the land which belong to the Government so that the
public at farge would know exactly which areas belong to the
Government.He suggests that the pillaring should be carried

out in the area,

Secondly, periodic survey needs to be carried out of
the entire Doon Valley. For, because of the rampant or illegal
constructions in Dehradun, and in Doon Valley, environment
is being adversely affected. According to him, periodic survey

< 1\ should be carried out in every two years by the Survey of

,*l}gdza The survey should include not only the extent of
“',.-i_‘»‘aﬁ*. l% \
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urbanization, not only the extent of degradation and
deforestation of the area, but should also include the heaith
of the aquatic areas vis-a-vis the rivers or streams, the nalas, v%?j
or any other water body. He further submits that the climatic
condition of the ar;ea and the air quality should be surveyed.
According to him, the reports so prepared should also contain
the recommendations about the action to be taken in future
in order to protect the environment of the entire Doon Valley,
Lastly, even a timeline should be indicated in the report by

which the recommendations have to be implemented by the

concerned Agencies and the competent authority.

10. Heard the learned counse! for the parties, and the

learned Secretary, Revenue.

11. A bare perusal of the report dated 17.09.2021,
prima facie, does establish that the private respondent Nos.6
to 15 have either partially or totally encroached upon the
Government land. A bare perusat of the report further reveals
that, for each plot, owned or encroached upon by the private
respondents, the extent of encroachment has clearly been
indicated. Furthermore, some private respondents, such as
Smt. Sarojni Devi, who had papers for Khasra No.439, but
has made construction in Khasra No.317 Ka, such situation,
prima facie, clearly reveals that her construction is not on the

land for which she has the title papers.
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12. Since the report is clear about the extent of

encroachment, the nature of encroachment, whether partial

or complete, the official respondents are duty bound to take ,Qé)a

action against such violators of law, but strictly in accordance

with [aw.

13. Therefore, this Court directs the official

respondents to mftlate actuon agamst the encroachers, partlal

this Court with regard to the nature of action taken against
the encroachers. They are further directed to give sufficient
opportunity to the encroachers to hear their side of the story,
and to permit them to submit documents which may be in
their favour. It is only after giving them an opportunity of
hearing, the official respondents shall decide whether a
persori has actually encroached upon the Government land,

or not?

14, Once the said issue has been adjudicated and
decided by the competent authority, the competent authority

shall be free to take action as permitted by law.

15. The official respondents are further directed to
demarcate the Khasras mentioned hereinabove by pillaring,

and to put clear-cut signs on the land clearly indicating to the

jc at large that the said land does beiong to the

N

“or com'plete. By the next date they are- directed to- mform |
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Government, and any further encroachment, the encroacher

would be prosecuted under the law.

16. The respondent No.2, the learned Chief Secretary,
is directed to ensure that the Survey of India carries out the
complete survey of the entire State of Uttarakhand within a

period of three years beginning from 01.01.2022.

Indta also surveys aI! the urban areas ex:stmg in the State,

including the surrounding areas which may consist of forest
area. The said exercise shall be carried out in every two

years,

18. The said survey would not only include the extent
of urbanization, the extent of forests, but would also include
the survey of water bodies, mountains, and other natural
resources. The survey should also include the air quality, the
climatic condition, especially, any damage in the climatic
condition. Lastly, the survey report should contain the
recommendations with regard to the action that needs to be
taken, and the timeline for taking the said action. It shali be
the responsibility of the learned Chief Secretary to ensure

that the recommendations are duly implemented within the

stipulated time period, as contained in the report.
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19. The official respondents shall aiso be free to take
action against the erring officers, in case they find that the

officers do not discharge their duties in letter and spirit.

23U

20. Lastly, the respondent No.1, Dr. R. Rajesh Kumar,
the learned District Magistrate, Dehradun is directed to
submit a report with regard to the number of complaints

received about the illegal encroachmentyillegal construction

01.12.2020 to 01.12.2021; about the action taken by the
concerned officer, and about the number of complaints
against which 'no actioh has been taken so far, and the
reasons as to why no action has been taken in these
complaints, The said report shall be submitted on or before

14.12.2021.

21, In case, any application for compounding has been
filed by the petitioners in Writ Petition (M/S) N0.1282 of 2021
before the M.D.D.A., the respondent No.3 is directed to
examine the application, and to decide the same within a

periad of fifteen days from today.

22. The order dated 25.06.2021 is modified to the
extent that the parties are directed to maintain status quo till

the petitioners are granted an opportunity of hearing by the

ceompe\ent authority, and a decision with regard to the
W

Lyfi
ur
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encroachment or non-encroachment of the Government land

is taken by the competent authority.

23. The perscnal appearance of respondent Nos.1 to 5
is dispensed with for the future. Even if, this Court requires
the presence of any official respondents, they are permitted

to appear before this Court through video conferencing.

.24, The Registry.is directed to Jist.these cases.along. . . ...

with Writ Petition (PIL) No.58 of 2019 on 15.12.2021,
(RAGHVENDRA SINGH CHAUHAN, C.J.)

(N.S. DHANIK, 1.)

Dated: 10™ November, 2021

t NISHANT
| IQW < f}
ANKIT F&A NA
Ad
Rog. No.- UK-340/2021
Oath Commissibner
: “#h Court of Uttasgkhand
b AL-NAINITAL )
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IN THE HON’BLE HIGH COURT OF UTTARAKHAND AT
NAINITAL

INTERIM RELIEF APPLICATION S “
N .
WRIT PETITION (P.LL) NO.  OF 2025
(Under Article 226 of the Constitution of India)

(District : Dehradun)

Abhinav Thapar (Malé), aged about 43 years, S/0 Harish Kumar

Thapar R/é 260 Lane No. 12 Near Lavenier School Vijay Park

Extension Dehradun Uttarakhand.

........... Petitioner

Versus

1. Union of India through its Secretary, Ministry of Environment,
Forest and Climate Change having its registered office at Indira
Paryavaran Bhawan Jorbagh Road, New Delhi — 110003.

2. State of Uttarakhand through its Principal Secretary having its
registered office at 4 Subhash Road, Uttarakhand Secretariat,
Dehradun, 248001

3. Central Pollution Control Board through its Member Secretary
having its registered office at Parivesh Bhawan, East Arjun Nagar;
Delhi-110032. |
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IN THE HON’BLE HIGH COURT OF UTTARAKHAND AT
NAINITAL

INTERIM RELIEF APPLICATION ' - 9Y
IN
WRIT PETITION (P.IL)NO.  OF 2025
(Under Article 226 of the Constitution of India)

(Dlstrlct Dﬁhmdun) i et i

Abhmav Thapar (Male) aged about 43 years S/o Harish Kumar
Thapar R/o 260 Lane No. 12 Near Lavenier School Vijay Park
Extension Dehradun Uttarakhand.

........... Petitioner

Versus 1

1. Union of India through its Secretary, Minisiry of Enviranment,
Forest and Climate Change having its registered office at Indira
Paryavaran Bhawan Jorbagh Road, New Delhi —~ 110003.

2. State of Uttarakhand through its Chief Secretary having its
registered office at 4 Subhash Road, Uttarakhand Secretanat,
Dehradun, 248001.

3 Central Pollution Control Board through its Member Secretary

having its registered office at Parivesh Bhawan, East Arjun Nagar,
Sreen, Delhi-110032.
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4. Uttarakhand Pollution Control Board through its Member
Secretary, Gaura Devi Paryavaran Bhawan46 B IT Park,

Sehstradhara Road, Dehradun-248001. 255

...... Respondent(s)

To,

" The Hon’ble the Chief Justice and his other companion Judges of
this Hon’ble Court.

The humble Writ Petition of the above-named petitioner most respectfully

showeth as under.

That in view of the facts and circumstances disclosed in the accompanying
writ petition, which forms part of this application, it is necessary in the

interest of justice that this Hon’ble Court may kindly be pleased to:

a. Pass an order to stay on the revised categorization of the industries

which have effectively been dismantled by the notification dated 12%
February,2025 which was earlier provided by the Doon Valley
Notification of 1989.(Annexure No.20)

b. Call for a status report on the final on the report that ought to have been
prepared by the Chief Secretary, Government of Uttarakhand on the final
order and judgment as passed in WPPIL 36 of 2021 (Annexure No.23)
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PRAYER opg
It 1s, therefore, most respectfully prayed that this Hon’ble Court may
kindly be pleased:

i. Pass an order to stay on the revised categorization of the industries
which have effectively been dismantled by the notification dated 12%

. February, 2025 which -was - earlier pr0v1dedby ;;sithe,_..;__qun Vall ey
Notification of 1989.( (Annexure No.20)

W ii. Call for a status report on thefinal on the report that ought to have been
prepared by the Chief Secretary, Government of Uttarakhand on the final
order and judgment as passed in WPPIL 36 of 2021 {(Annexure No.23)

Dated®° /42025 |
(P e SuiG L
fjayNegi) (Sniggdha Tiwari)

(Armfarpraap Singh)

Advocates

Counsels for the Petitioner
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[V

IN THE HON’BLE HIGH COURT OF UTTARAKHAND
AT
NAINITAL 2.5 F
AFFIDAVIT
IN
INTERIM RELIEF APPLICATION NO....OF 2025

| IN
WRIT PETITION NO. (PIL) OF 2025
(Under Article 226 of the Constitution of India) . =~

Abhinav Thapar |
........... Petitioner

Union of Indja and Ors. ,

' T OO Respondents
Affidavit of Abhinav Thapar (Male), aged
about 43 years, S/o Harish Kumar Thapar
R/0260 Lane No. 12 Near Lavenier School
Vijay Park Extension Dehradun Uttarakhand

(Deponent)

it does hereby solemnly affirm and state on as

=
oS : :
398 before this Hon’ble High Court and as such competent to file the
y
& § % instant affidavit in support of the interim relief application and as
— c . . :
L ,53 such he 1s well acquainted with the facts of the case deposed
Gso8
o 8 below.
§ =
@ [, thecleponent above named do hereby solemnly affirm on oath and

s
]

£
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So Help Me God .
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paragraph no. ..7--of the interim relief application affidavit are
based on my personal knowledge and those of paragraph _) ¥’

0....0..4L. ... of the interim relief application affidavit are based
on perusal of records and those of Paragraph No... ................ of the

interim relief application affidavit are based on legal advice, which
I believe to be true and no part of this affidavit is false and nothing
material has been concealed.

" (Deponent)

i, Abhijay Negi, Advocate, High Court of Uttarakhand, Nainital, do
hereby identify the deponent Abhinav Thapar (Male), aged about 43
years, S/o Harish Kumar Thapar, R/0260 Lane No. 12 Near
Lavenier School Vijay Park Extension Dehradun Uttarakhand from
his Aadhar Card No. 2487 9476 4474 and declare the person,
making and swearing this affidavit, is the same person known to me
from the perusal of papers, produced by him in this case.

€ N-spgf [
Solemnly affirmed before me on this... R . day of 03 N-1Y:
LOMLLL 2025 at about.\%:.2 a.m./ by the deponent, who has
been identified by the aforesaid zé&ﬂ?c]icate

I have satisfied myself by examining the deponent that the deponent
has understood the contents of this affidavit, which has been read
over and explained to him by me.

(Oath Commissioner/Notary)

\<er

AN Advocate
Reg. No.- 40f202r1
one
Oath Comm‘}:;‘r‘khan

vuh COY ummﬂk jc?_ﬂc?
€ MO "“""

D »wd»- T
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IN THE HON’BLE HIGH COURT OF UTTARAKHAND

To,

The Hon’ble Chief Justice and the other companion Judges of the
aforesaid Hon’ble Court.

That the true typed and translated copy of the relevant portion of the
Annexures 1s annexed with the aforementioned writ petition and the same

is the only relevant part of the annexures to the writ petition and the rest

- At
SR s

(Armaan Prafdp Singh)

of the part is a matter of record.

Dated:de /42025

Advocates

Counsels for the Petitioner

e TR R s i s

xg// -Rlo\mhav

AT
NAINITAL P j
UNDERTAKING
IN
WRIT PETITION NO. (PIL) OF 2025
(Under Article 226 of the Constitution of India)
(District :Dehradun)
Abhinav Thapar R
e Petitioner
Versus
Union of India and Ors.
............ Respondents

e i D e

i B
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IN THE HON’BLE HIGH COURT OF UTTARAKHAND

AT NAINITAL

Amendment Application No................

IN

WRIT PETITION (P.LL.) NO. 64 OF 2025
(Under Article 226 of the Constitution of India) |

~ (District: Dehradun)

\

Abhinav Thapar ... Petitioner
' Versus .
Union of India and others ~ v.cceoui.... Respondeﬁts
| SI. Particulars Page No
No. |
1. |Index \,e 2/
2. | Amendment Application e f?_
3. | Affidavit £~ (2
4. | Annexure No.l: A truc copy of the |
gazette | notification  dated 13 { U\ - l J
May,2025. |
5. | Annexure No.2: A true copy of thé

Environment Impact  Assessment
Nofiﬁcation, issued vide number S.O.
1533 (E), dated the 14™ September
2006.

A

6

File No. Q-18011/14/2025-CPA (Computer No. 271513)
Generated from eOffice by MANISH CHATURVEDI, Asso legal(MC)-ESZ, ASSOCIATE (LEGAL) - B, MOEFCC on 23/07/2025 04:30 pm
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Dated: /06/2025

fjay Negi)
| Advocate
| | (Counsel for the Petitioner)

(UK 589/2017)

7 b

File No. Q-18011/14/2025-CPA (Computer No. 271513)
Generated from eOffice by MANISH CHATURVEDI, Asso legal(MC)-ESZ, ASSOCIATE (LEGAL) - B, MOEFCC on 23/07/2025 04:30 pm



1517187(1)/2025/LMC

4461 | 13,20

: IN THE HON’BLE HIGH COURT OF UTTARAKHAND 3
AT NAINITAL

Amendment Application No............... of 2025 |
IN
4 WRIT PETITION (P.I.L.) NO. 64 OF 2025
(Under Article 226 of the Constitution of India)
(District: Dehradun)

Abhinav Thapar S/o Harish Kumar Thapar R/0260, El_,ane
! No. 12, Near Lavenier School, Vijay Park Extension,
Dehradun, Uttarakhand. ... Petitiioner

Versus

1. Union of India through its Secretary, Ministrj of
Environment, Forest and Climate Change having its
registered office at Indira Paryavaran Bhawan JorB;agh
Road, New Delhi — 110003. |

2. State of Uttarakhand through its Principal Secretary having
its registered office at 4 Subhash Road, Uttarakhand
Secretariat, Dehradun, 248001.

3. Central Pollution . Control Board through its Me@ber
Secretary having its registered office at Parivesh Bhawan,
East Arjun Nagar, Delhi-110032. | 7

4. Uttarakhand Pollution Control Board through its Member
Secretary, Gaura Devi Paryavaran Bhawan,46 B IT Pa;rk,.
Sehstradhara Road, Dehradun-248001. |

...... Respondent(s)

To,

File No. Q-18011/14/2025-CPA (Computer No. 271513)
Generated from eOffice by MANISH CHATURVEDI, Asso legal(MC)-ESZ, ASSOCIATE (LEGAL) - B, MOEFCC on 23/07/2025 04:30 pm
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The Hon’ble Chief Justice and his other Companion Judges of L/\\

the aforesaid Court:

The applicant herein most respectfully and humbly sho_wethi as
under: |
1. That the full facts and circumstances of the case haveébeen
disclosed in the accompanying affidavit, which shall form
part of this application. It is expedient and necessary 1n the
intcrest of justice that this Hon’ble Court may graeiou_sély be
pleased to allow the present application under Order VI
Rule XVII read with section 151 of the Civil Proce;dure
Code, 1908.

PRAYER .
It is therefore, most respectfully prayed that this Hon'ble @ourt
may graciously be pleased to allow the present application under
Order VI Rule XVII read with section 151 of the Civil Procedure
Code, 1908 and—

i.Allow the present application for amendment of' the
captioned writ petition. | |

ii. Permit the Petitioner to place on record the new notiﬁczzltion

dated 13" May 2025 (Annexure No.” 1 of the

ey affidavit/Annexure No.24 of the Writ Petition),' and the

%environment Impact Assessment Notification, issued ;vide
Sihmber S.0. 1533 (E), dated the 14% September 2006
‘SAAnnexure No. 2 of the affidavit/Annexure No. 25 Of the

File No. Q-18011/14/2025-CPA (Computer No. 271513)

Generated from eOffice by MANISH CHATURVEDI, Asso legal(MC)-ESZ, ASSOCIATE (LEGAL) - B, MOEFCC on 23/07/2025 04:30 pm
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Writ Petition), and incorporate necessary amendmen@ts in g,r
the pleadings. o
iii. Permit the petitioner to add after paragraph no. 26, new

paragraphs no. 27 and 28 as follows:

“27. That the cause of action for filing the present PIL for
rhe first time arose in April, 2025, when the petitioner fafter
knocking every possible door preferred the present PIL
That subseqlrently, on 13™ May 2025, the Mmlstry of
Environment, Forest and Climate Change issued a gagette
notification further watering down and amendingé the
paragra'phs‘(i'ii), (iv) and (\r) and clause d of the Februrary,
1989 notification.

28. That the notification dated 13" May 2025 states thatz the
: projects which are not covered under the -Environrinent
hnpaet Assessment Notification 1ssued vide number SO
1533 (E), dated the 14" September 2006, however, falls
under the orange category of industries shall be c‘onsidered
by the Uttarakhand State Pollution Control Board following
the due process as well as the projects which are covered in
the schedule under the Environment Impact_AssesenZlent
Notification, issued vide number S.0. 1533 (E), datedé the
14" September 2006, shall follow the procedure laid dewn
in that notification. These clauses totally undermine éthe
objective for which the Doon Valley Notification of 1989

| was brought in the first place, as it does not take into|the

File No. Q-18011/14/2025-CPA (Computer No. 271513)

Generated from eOffice by MANISH CHATURVEDI, Asso legal(MC)-ESZ, ASSOCIATE (LEGAL) - B, MOEFCC on 23/07/2025 04:30 pm
R S [ e LT DR
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account the ecological sensitivity of the Doon Valléy. It 6 -
allows all the. industries to work in the area whether 1t was
originally there in the notification of 1989 or not, basically
destroying the very essence of the notification. éThat
furthermore, by this notification all the industries v:vhich
now falls in red category are allowed to operate, whicﬁ fails
the original motive of the notification of 1989. Furtlien;norc,
it is clear that by means of this amendment dated 13™ May
2025, an effort is being made to .reverse the effect? and

operation of the judgement of Hon’ble Supreme Courté.”

iv. That prajrer vi may kindly be added and which reacfis aé

follows:

“To issue a writ, order or direction in the natur@e of
certiorari to quash the gazette notification dated 13% ;May
2025 (Annexure No. 1 of the affidavit and Anngéxure
No.24 of the Writ Petition) as passed by the Ministry of
Environment, Forest and Climate Change for being
contrary to the concerns as raised by the Hon’ble A;xpex'
Court as well as the National Clean Air Program aﬁd to

preserve the sanctity of ecologically sensitive Doon~

valley”

" LA
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Advocate
(Counsel for the Pe_titiioner)
(UK. 589/2017)
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IN THE HON’BLE HIGH COURT OF UTTARAKHAND
AT NAINITAL

e s Y P e s i

"AFFIDAVIT

IN
Amendment Application No

IN

WRIT PETITION (P.LL.) NO. 64 OF 2025
(Under Article 226 of the Constitulion of India):

................. of 2025

(District: Dehraduﬁ[ |

Abhinav Thapar . Petitioner

Versus

Union of India and others Cereeeiian Respondents

EE . J Afidavit of Abhinav Thapar S/o
SR QNS - §Harish Kumar, R/o 260, Lane No.
?w%*—*»‘&.’ | |

Eaa’;é §12, Near Lavenier School, 'Vijay

590 | ‘

)

Park Extension, Dehradun,
d Uttarakhand- 248001,

deiboyodd
jubig sey
i

(Deponent)
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Chahge, which has a direct and material bearing on the

issues raised in the present petition.

. That the contents of the said notification necessitdte the

amendment of the present petition to incorporate relevant

facts, grounds, and prayers for the proper adj udicationé._of the

mafter.

. That thc amendment sought is borna fide, necessary for the

ends of justice, and would not prejudicc the Respondént in

any manncr.

. That no new cause of action is being introduced,‘and the

amendment is only to bring on record subsequent events

which are relevant to the subject matter of the petition..

. That it is well established that the court allows amendnfcnts

to pleadings regardless of any mistake, negligence, or
infraction of procedural rules. The power to grant
amendments is intended to serve the ends of justice and is

not constrained by technical limitations.

. That in light of the above submissions, it is necessary and

in the interest of justice to make the proposed amendments
to the plaint. These amendments do not prejudice the rights
of either party and only serve to facilitate the administration

of justice. Therefore, it is imperative to modify the writ

based on the aforementioned submissions, which will have
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T

It is, therefore, respectfully prayed from the Hon’blé Court

e e e TR TSR Y

PN s G ) A

e

that the deponent be permitted to amend the plaint in the

following manner: -

A. That after paragraph no. 26 a new paragraph no. 27 and 28
may kindly be added as follows: ‘
“27. That the cause of action for filing the present PIL for

b ST T e TR AT RE,

the first time arosc in April, 2025, when the petitionér after
knockiﬁg every possible door preferred the present PIL
That subsequently, on 13" May 2025, the M1mst:ry of
Environment, Forest and Climate Change issued a gélzette
notification further watering down and amending the
paragraphs (i), (iv) and (v) and clause d of the Febrﬁra:ty,
1989 notification. A true copy of the gazette notification
dated 13" May 2025 is attached as Annexure No. 1 to the

present affidavit (Annexure No. 24 to the writ petition).

28. That the notification dated 13" May 2025 states that the
projects which are not covered under the Environment
Impact Assessment Notification issued vide number SO
1533 (E), dated the 14" September 2006, however, f%iHS
under the orange category of industries shall be consideied
by the Uttai‘akhand State Pollution Control Board following

the due process as well as the projects which are coveredi in

//{"\ ot r%cfah\t{n issued vide number S.0. 1533 (E), dated the

‘\-“1

!g { i '“ Septem\%ber 2006, shall follow the procedure laid down

)2

2 :_éﬂg/ | 15 %/
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in that notification. These clauses totally undermine the
objective for which the Doon Valley Notification of 15989
was brought in the first place, as it does not take into; the
account the ecological sensitivity of the Doon Valley. It
allows all the industries to work in the area whether it Ewas
originally there in the notification of 1989 or not, basiéally
destroying the very essence of the notification. ”_i“hat
furthermore, by this notification all the industries W:hich
now falls in red category are allowed to operate, which fails
the original motive of the notification of 1989. Furthenﬁore,
it is clear that by means of this amendment dated 13% Ma'y

2025, an effort is being made to reverse the effectjand

operation of the judgement of Hon’ble Supreme Couﬁ. A

true copy of the Environment Impact A_ssessment |

Notification, issued vide number S.0O. 1533 (E), date(_i the
14™ September 2006 is attached as Annexure No. 2 to the

present affidavit(Annexure No.25 to the writ petition).”

B. That prayer vi may kindly be added and which reads as

follows:
“To issue a writ, order or direction in the nature of

certiorari to quash the gazette notification dated 13t May

2025 (Annexure No. 1 of the affidavit/ Annexure No.24

Forest and Climate Change for being

ry to the concerns as raised by the Hon’ble Apex

16 ‘9/
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preserve the sanctity of ecologically sensitive Doon

valley” | N [J\

I, the deponent above named do hereby solemnly affirm on goath

and verify that the contents of Paragraph No. 1 of the Applicétion
and paragraph no. TSRS of the affidavit are based

on my personal knowledge and those of paragraph ;No.

-----------------------

= 4...7".... of the affidavit arc based on perusal of

records and those of Paragraph No
affidavit are based on legal advice, which I believe to be true and

no part of this affidavit is false and nothing material has been

concealed.

So Help Me God

(Deponhent)

I, Abhijay Negi, Advocate, High Court of Uttarakhand, Nainital,
do hereby identify the deponent Abhinav Thapar S/o Harish
Kumar Thapar R/0260 Lane No. 12 Near Lavenier School Vijay
Park Extension Dehradun Uttarakhand from his Aadhar Card No.
24879476 4474 and declare the person, making and swearing this

affidavit, is the same person known to me from the perusal of

papers, produced by him in this case. '
o | - @ﬁ(
<5 \ vocate
™ T } :

?fﬁ-§{r ¢.f—389 U;L
S a0 -\Y2(¢
\‘)«

7

17 B
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Solemnly affirmed before me on this.|t... day of é"j lélc‘!tlé"z(a,flgout ; ]
\o *_?,Wy the deponent, who has been identified by the
aforesaid Advocate. |
I have satisfied myself by examining the déponetit théit the
deponent has understood the contents of this affidavit, which has

been read over and explained to him by me.

(Oath Commissioner/N otary)

sl No-----'"":::ﬁé'{" .
Qaied"""“" :

18
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MEINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
" NOTIFICATION

New Delhi, the 13™ May,2025

S8.0. ZIZS(E)— WHEREAS a draft notification was published in the GaLette of India,

Extraordinary, vide notification of the Government of India in the Ministry of Environment, Forest and

Climate Change number 5.0. 5409%(E), dated the 21¥, December 2023, inviting objectons and suggestions
from all persons likely to be affected thereby within the period of sixty days from the date on whlch copies
of the Gazette containing the said notification were made available to the public;

AND WHEREAS copies of the Gazette containing the said craft notification were made availahle

to the public on the 21 December, 2023;
AND WHEREAS objections and sug ggestions received from persons in response to. the said draft

notification have been considered hy the Central Government; _
NGW, THEREFORE, in exercise of the powers conferred by sub-section (1) and claufses (v) and
(xiv) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 15986 (29 of
1986) (hereafter in this notification referred to as the Environment Act), read with sub-rule (3) éf rule 5 of
the Environment (Protection) Rules, 1986, the Central Government hereby makes the following
amerdments in the notification of the Governinent of India in the erstwhile Ministry of Environment and
Focests number 5.0. 102 (E), dated the 1* February, 1989, namely:- l
In the said notification, - )
(a) for paragraphs (iii), (iv) and (v) the following paragraphs shall be substituted, namely: -—
“(i#)  Touiism Plan, Grazing Pian, Master Plan of Development and Land Use Plan, and any other
such Plan including Zonal Master Plan, Integrated Master Plan shall be prepared by the State
Government with due involvernent of all concemed State Departments such as Elzwi:onment,
Forest, Urban Development, Tourism, Municipality, Revenue, Public Woirks, Water
Resources, Horticnlture, Panchayati Raj, Rural Development, Pollution Control %Board, etc.,
for integraﬁng environmenta! concern into it and shall be approved by the competent

authority in the State Government of Uttarakhand.”;

(iv) The projects which are not covered under the Environment [mpact Assessment ig\lotificatjon
issued vide number S.0. 1533 (E), dated the 14% September, 2006, however, 'falis under the
orange category of indnsiries shall be considered by the Uttarakhand State Polluﬁon Control

Board fcllowing the due process.

{v) The projects which are covered in the Schedule under the Environment Impact Asqessment
Notification, issued vide number S.0. 1533 (E), dated the 14* September, 2006, shall follow
the procedure laid down in that notification™.

(b) in the note, for clause {d), the foﬂowmg clauses shall be substituted, nzunely -

N of such orange category industries falling in the Sche_dule of the

e

21
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nofification of the Government of India in the erstwhile Ministry of Environment and Forests ( -

number S.0. 1533 (E), dated the 14 September, 2006 (hereinafter referred to as the EIA

‘ notification) to be allowed only subject to the extant provision pertaining to Sl;JCl'l expansion
7 as laid down in sub—péra (i) of para 7 of said notification, as amended fromjE time {0 time,
; and related extant directions issued in this regard by the Central Government m the Ministry
, of Environment, Forest and Climate Change, from time to time. :

(e) The Uttarakhand State Pollution Conizol Board shall lay down a mechanism i_for expansion
' of the industries referred to in clause (d) which are not falling in the Schedule of the said

notification.”.

[F. No. 25/6/2012-ESZ-RE]
DR. S. KERKETTA, :Scientist ‘G’

Mote.- The principal notification was published in the Gazette of India, Extfaordmary Part 11, Serhnn—l
Sub-section (ii) vide 5.0. 102(E), dated the 1% February, 1989 and amended S.0. 94(E), dated the g
Yanuary, 2020, ;

| srtdrgaT
% fi=lt, 13 7% 2025

AT, 2126 (H).— FuiT TLHIL, TAGL0 (G390) 9w, 1986 F Haw 5 ¥ 37-Fre (3yFamr
gisa Tataeor (Hoarer) Aty 1986 (1986 FT 29) Ht amer 3 i IT-a1r (1) i sT-omy (2) F @@= (v)
AT GT (xiv) HT HRT 5 FF IT-T (3) T TST ARAT FT WART B0 g, TH 99 F GqT & 1% VA7 FET
AT ¥ AT F, g AT HEHIE F T S 77 HHITT & I AR AT AT AR F T,
STHTETLV, 9 2, ©F 3, W(n)%a@mwm 2125 (1) arig 13 Rmag, 200?%8:%13?%‘@15&1’
AT, IF ATqT % HarT, 97 1H ey & 1 $1 78 & ar a0 = | B §, EEla w@dit g

(.9, 25[6/2012—%0‘83” HTE
1. |. g, %Tﬁﬁ"ﬁﬁ“

RCTVY.- T AFUGAT WICT 6 AT, ARTHRT I 11, G-3, ITE (i) F Hr.a0. 2125(7), @ 13
e, 2007 BT T 7 TS oA |
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NOTIFICATION

New Deihi, the 13" May, 2025 ‘
S.(2.. 2126 (E) .— In exercise of the powers conferred by sub-section (1) and clauses

o

s {v) and (x1v) of sub-section (2) and sub-section (3) of section 3 and section 5 of the Environme};lt {Protection)
- Act, 1986 (29 of 1986), read with sub-rule (3) of ruI_e 5 of the Environment (Protection) Rﬁles, 1986, the
Central Government being satisfied that it is necessary in the public interest so to do, hereb?y rescinds the
order of the Government of India in the erstwhile Ministry of Environment and Forests pui:r}ished in the
Gazette of India, Extracrdinary, Part IL, Section 3, Sub-section (ii), vide number S.0. 2125 (E) dated the 13"

December, 2007, except as respects things done or omitted to be done before such rescission. -

[F. No. 25/6/2012-ESZ-RE]
DR. 8. KERKETTA, i Scientist ‘G’

Note.- The principal notification was published in the Gazette of India, Extraordinary, Part II, Section-3,
Sub-section (ii} vide number S.0. 2125(E), dated the 13% December, 2007.

H
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THE GAZETTE OF INDIA : EXTRAORDINARY {Parr 1—Sec. 3(ii}}

MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFECATION
New Delhi, the 14th Scpicmber, 2006

540, 133IXE).—Whereas, a drafl notificatinn under Sub-rule (3) of Rule 5 of the Environment (Proteﬁmﬂ) Ruies, 1986 for
unpasing cettain restrictions and prohibitions on new projects or activities, of on the expansion or model‘mzahon of existing
projusis of activities based on their potentiz! environmental impacts as indicated in the Schedule ip the nouﬁca:zon being
undeytaken in any part of India®, unless prior environmental clearance has been accorded in accordance with the objectives
of National ﬁuv:ronmment Policy asappraved by the Union Cabinet on 18th May, 2006 and the procedure spccxﬁed inthe
ucuﬁeatmn,iby the Central Government of the State or Union Temitory Level Environment Impact Assessment Authority
{SEIAA), toibe constituted by the Centra! Government in consuftation with the State Government or the Umon Territory
Adininisteatjon concesned under Sub-seciion (3) of Section 3 of the Environment (Protection) Act, 1986 for the.purpose of
this gotificalion, was published in the Gazeite of India, Extraordinasy, Part i, Section 3, Sub-section (if) vide pumber
5.0 1324{11) dated the 15th September, 2005 inviting objections and suggestians from all persons likely o be affected
therday watﬂm a period of sixty days from the date on which copies of Gazette containing the said poiification wr.re made
availhbie to the public;

And whereas, copies of the said notification were made ava:labie to the public on 55"'

Beptemiher, 20035;

And whereas, all objections and suggestions received in response to the above

_mentigned draft notificatian have been duly cansidered by the Cefitral Government;

‘Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v)'of
sub-s@ction (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d)
of sub-rule (3) of rule 5 of the Environment (Protectaon] Rules, 1926 and in supersesssou of
the natification number S.0. 60 (E) dated the 27 January, 1994, =«cept in respect of things
done or omitted to be done before such supersession, the Central Government hereby directs
that op and from the date. of ifs publication the requu'ed construction of new projects or

activities or the expansion or modemization of existing projects or activities Tisted in the

Schedple to this notification entaillng capacity addition with change in process and or
technology shall be undertaken in any part of India only afles the prior cnvtronmentai
ciearance from the Central Government or as the case may be, by the State Level Envxronment
impact Assessment Authority, duly constituted by the Central Government under sub—secuon
{3) of isection 3 of the said Act, in accordance with the procedure specified hereinafier in dns
notlﬁdatlon

!1acludes the territoriat waters

2.0 Reqnirementis of prior Environmental Clearance (EC):- The following projects or

zctivities shall require prior environmental clearance from the concerned regulatory authority,

which: shail hereinafter referred to be as the Ceniral Government in the Ministry of
Enviranment and Forests for matiers falling under Category ‘A’ in the Schedule and at State
evel the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
praject management except for securing the land, is started on the project or activity: '

) All new projects or activities listed in the Schedule to this notification;

{i{) Expansion and modernization of existing prajects or activities listed in the Schedule ta
this natification with addition of capacity beyond the limits specified for the concerned sector,
that is, projects or activities which cross the :hreshold limits given in the Schedule, aﬂcr

expandion or modernization;
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(ii) Any change in product - mix in an existing manufacturing unit included in Schedu!e
beyond the specified range. . :

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment. Authority hereinafier referred to as the SEIAA shall be
constituted by the Central Governrhent under sub-section (3) of section:3 -of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secrefary to be nominated by the State Government or the Union territory Admmtstratton
concemed.

(2) The Member-Secretary shall be a serving officer of the concemed State Govcmmcnt or

Union territory adm:mstratmn farmila.r with environmental laws,

(3) i‘ne other two Members shal! be e:ther a professional or expert fuiﬁ!img the ehglbthty
criteria given in Appendax VI to this notification. :

(4 " One of the spec;ﬁed Members in sub-paragraph (3) sbove who is an expert in the
Environmental Impact Assessment process shall be the Chairman of the SEIAA.

(5}  The State Government or Union territory Administration shall forward the names of the
Members and .the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shal] constitute the SEIAA as an authonty for
the purposes of this notification within thirty days of the date of receipt of the names:

(6) The non-ofﬁc;a! Member and the Chatrman shall have a fixed term of three years (ﬁ-om'

the date of the publication of the notification by the Ceniral Governmeat constltutmg the
authority). :

(M Al deci_s‘tuns'of the SEJAA shali be unanimous and taken in a meeting.
4. Categorizgﬁoﬁ of projects and activities:-

() Al projects and activities are broadly categorized in to two categories - Category A and

- Category B, based on the spatial extent of potential impacts and potential zmpacts on human

health and natural and man made resources,

(ii) Al projects or, activities. included as Category *A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall require prior

environmental clearance . from the Central Government in the Ministry of Environment and |

Forests- (MoEF) on the recommendations of an Expert Appraisai Committee’ (EAC) td be
constituted by the Centraj Government for the purpoaes of this hatification;

(i) Al projects or activities included as Category ‘B’ in the Schedule, including expansion
.and modernization of cx;stmg projects or activities as specified in sub paragraph fii) of paragraph

, or change in product mix as specified in sub paragraph (m) of paragraph 2, but exciudmg
mose which fulfill the General Conditions {GC) stipulated in the Schedule, will require prior

" environmental clearance from the State/Union territory Eavironment Impact Assessment

Authority (SEIAA). The SEIAA shall base its decision on the recommendations of a State or
Union territory level Expert Appraisal Comm:ttee {SEAC) as to be constituted for in this

m}ttf cationi. in the absence of. a duly G

File No. Q-18011/14/2025-CPA (Computer No. 271513) -~
Generated from eOffice by MANISH CHATURVEDI, Asso legal(MC)-ESZ, ASSOCIATE (LEGAL) - B, MOEFCC on 23/07/2025 04:30 pm

SEIAA or SEAC a Category ‘B’ pm_}ect ishall

a0



1517187 (%) /20257LMC

4479 - 338

T11E GAZETTE OF INDIA : EXTRAORDINARY [ParrII—Sec. (i),

8. Sereening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACS) at the Central Government and SEACs
(hereinafter referred to as the {EAC) and (SEAC) at the State or the Union territory level shall
screen, scope and appraise projects or activities in Category "A” and Category "B’ respectweiy
EAC and ‘SEAC s shail meet at feast once every month.

fa) The composition of the EAC shall be as given in Appendix V1. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation wnh the
concerned State Government or the Union territory Administration with identical composition;

(b} . The Central Government may. with the prior concurrence of the concerned State
Governruents or the Union territory Administrations, constitutes one SEAC for more Ihan one
State Qr Union territory for reasons of administrative convenicnee and cost;

{c) The EAC and SEAC shall be reconstituted afier every three years:

{d)  The authorised members of the EAC and SEAC, concerned. wnay inspect any site(s)
conngeted with the project or activity in respect of which the priar environmental efearance is
soughi, for the purposes of screening or scoping or appraisal. with prior notice of at least seven
days ii) the applicant, whao shall provide necessary facilities for the insptetion:

(e} ' The EAC and SEACs shall function on the principle of collective respons;blhty The
Chairperson shall endeavour to reach a consensus in each case, and if’ consensus cannot be
reached, the view of the majority shall prevail,

6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmemal clearance in all casés shall be made in; the
prescribed Form | annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix H, after the identification of prospective site(s) for the project and/or activitics to
which the application relates, before commencing any construction activity, or preparation of
land, at the site by the applicant. The applicant shall furnish, along with the application, a copy
ofthe prc-feasabli;ty project report except that, in case of construction projects or aclivities (item
% of the Schedule) in addition to Form 1 and the Supplementary Form A, a copy of the
ronccgnuai plan shall be provided. instead of the pre-feasibility report.

A
7. Slages in the Prior Envirenmental Clearance (EC) Process for New Projects:-

7{i) The environmental clearance process tor new projects will comprise of a maximum of four
stages. all of which may not apply to particular cases as set forth below in this notification. These

four stages in sequential order are:-

Stage (1) Screening (Oniy for Category ‘B’ projects and activities)

Y

©» Stage (2) Scoping

& Stage (3) Public Cnnsultahon
o Stage (4) Appraisal

I. Stage (1) - Screening:

In case of Category *B' projects or_aetivities this Stage will n,ntaz! the scrutiny of an

application secking prior environmental
Expert Appraisal Committee {SEAC)ﬂ

g Y

e
\"i“ﬂlﬁ&.‘;b
e _'\

A
-
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requires further enwronm:ntal studies for preparation of an Enwmnmenta! lmpact Assessmem
(EYA} for its appraisal prior to the grant of environmental clearance depending up on the | nature
and location specificity of the project . The projects reqmrmg an Environmental Impact
Assessment report shall be termed Category “BI’ and remaining projects shall be termed
Category ‘B2’ and will not require 4n Environment Impact Assessment report. For categonzatmn
of projects into B or B2 except item 8 (b}, the Ministry of Environment and Forests shail issue

appropriate guidelines from time to time,

1. Stage (2) - Scoping:

(i}  *“Scoping”: refers to the procéss by which the Expert Apprmsal Committee in thc case of
Category *A’ projects or activities, and State level Expert Appraisal Commitiee in the case of

- Category “B1° projects or activities, including applications for expansion and/or modemlzanon _

and/or change in product mix of existing projects or activities, determine detmied and
comprehensive Terms Of Reference (TOR) addressing alf relevant environmentat canccms for

the preparation of an Bnvironment Impact Assessment (ELA) Report in respect of the pmjcct or .

activity for which prior environmentai clearance is sought. The Expert Appraisal Commlttce or
State fevel Expert Appraisal Committee concerned shall determine the Terms of Reference on
the basis of the information furnished in the prescnbed applicamn Form1/Form [A mciudmg
Terns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal
Committee or State level Expert Appraisal Committee concemed only if considered necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Commitiee concerned,  Terms
of Reference suggested by the applicant if furnished and other information that may be available

“with the Expert Appraisal Commitiee or State Level Expert Appraisal Committee concerned. All

projects and activities listed .as Category ‘B’ in lttm 8 of the Scheduie
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and wﬂ! be
appraised on the basis of Form 1/ Form 1A and the conceptual p!an _ i ,

(i) The Terms of Reference (TOR) sha!i be convcycd to the applicant by the Expert
Appraisal Committee or State Level Expert Appraisal Committee as concerned within sxxty days
of the receipt-of Form 1. In the case of Category A Hydroelectric projects ltem 1{c} (r) of the
Schedule the Terms of Reference shalf be conveyed aiong with the clearance for pm-onnstruct;on
activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty

" days of the receipt of Form |, the Terms of Reference suggested by the applicant shall be

deemed as the final Terms of Reference approved for the EIA studies. The apptoved Terms of
Reference shall be displayed on the website of the Ministry of Environment and Forests and the
corkerned State Level Environment Impact Asscssment Authonty

(it} Apphcatrons for prior environmental clearance may be rejected by the regu!atory
authority coticerned on the recommendation of the EAC or SEAC concerned at this stage itself.
In case of such reject:on, the decision together with reasons for the same shall be commumcated

to the applicant * in writing within sixty days of the receipt of the apphcatxon

Iil. Stage (3) - Public Cansultatian:

(i) “Public Consultation” refers to the process by which the concems of local affected persons
and others who have plausible stake in the environmental impacts of the project or actmty are
ascertained with a view to taking into account afl the material concems in the project or activity
design as appropriate. All Category ‘A’ and Category Bl projects or activities shall undertake

Public Consuftation, except the following:-

(1)  modernization of irrigation projects (item (c}) (i) of the Schedu!e).
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(b) all pro_]ects or activities located within industrial estates or parks (item '.-'(c)
of the Schedule) approved by the concerned authorities, and which are not
disailowed in such approvals, :

(c) expansion of Roads and Highways (item 7 (f) of the ScheduEe) which do not

involve any further acquisition of land.

d all Building /Construction projects/Area Deveiopment projects and Townshlps
(iten 8). ;

e}  all Category ‘B2’ projecis and activities.

M all projects or activities concerniing nativhal defence and security or'
involving other strategic considerations as determined by the Cenlral
Govemment |

(i) The Public Consuhation shatl ordinarily have two components comprising ofi-

a public hearmg at the site or in its close proxumity- district wise, to be carried out !n the

(a)
n%r prﬁscnhed in Appendm IV, for ascertaining concerns of lpeal affected persons;

(b} . obtain responses in wrmng from other concerned persons having a plausible stake m the

enqusnmental aspects of the pro_]ect or activity.

{Bii} :  the public hearing at, or in close proximity to, the site(s) in alf cases shall be conducted
by the State Poilution Contro} Board (SPCB) or the Union territory Polistion Controf Comnittee
{UTPCC) concerned in the specified manner and forward the proceedings to the regulatory

_authority concerned within 45(forty fivc ) of a request to the effect from the applicant.

i'iv) . in case the State Pollution Control Board or the Union territory Pollution Control
Committee concerned does not undertake and complete the public hearing within the spec:ﬂed
period, and/or does not convey the procesdings of the public hearing within the prescribed penod
directly to the regulatory authority concerned as above, the regulatory authority shall engage
anothar public agency or authority which is not subordinate to the regulatory authorlty, 10
complete the process within a further peried of forty five days,. .

(v)  Hthe public agency or authority nominated under the sub paragraph (iii) above repofls to
the regulatory authority concerned that owing to the local situation, it is not possible to conduct
the public hearing in a manner which will enable the views of the concerned tocal persons 10 be
freely iexpressed, it shall report the facts in detail to the concerned regulatory authority, whsch
may, dfter due consideration of the report and other reliable information that it may have, decsde
that the public consultation in the case need not include the pubhc hearing.

{+{)  For obtaining responses in writing from other concemed persons having a plausible stake
in the environmenta! aspects of the project or activity, the concemed regulatory authority and the
State Poliution Control Board (SPCB) or the Union territory Poliution Control Cnmmmca
(UTPCC) shall invite responses from such concerned persons by placing on their websitel the

Summea~-; E1A report prepared in the format given in Appendix [IIA by the appficant along mth,
- a copy of the appilcatwn in the prescribed form , within seven days of the receipt of 2 written

mquest ﬁ:-r arrangmg the pubhc hearng Conf: denua] information including non-disclosable or
ing Intellectual Property Right, source specified in: the
ite. The regulatory authority concerned may disoiuse
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other appropnate quta for ensuring wxdc publxmty about the IH'OjeCt oractw:l:y. The regulatory
authority shall, however, make available op a written request from any concerned person the
Draft ELA report for inspection at a nuuﬁed place during normal office hours tiil the date of the
public hearing. All the responses received as part of this public consuttuuon process shall be
forwarded to the applicant through the quickest available means. L

(vii) | Aﬁer completzon of the publtc consuitatmn, the. apphcant shali address au the matenal
emr:mpmental concems expressed during this. process, and make appropriate changes.in t}wdraﬁ
EIA and EMP, The final EIA report, 50 prepared, shall be submitted by the applicant | to the
concerned regula.tory authority for appralsal The applicant may _alterhatively submit a

_ supplementary” repori to-draft EIA and EMP addressing at! the concerns expressed dmng the

public consultation.
Iv. S%age f4) A[ipi'aisiai _ »
® Appm:sal means. the detalled sctutmy by the Expert Appraisal Commmee or State Level

_ ~Expe¢ Appraisal Commlttee of the application and other documents like the Final ElA \repoit,
outcome of the public consultations. including public hearing proceedings, submitted by the

applicant o the regnlatory authority. concemed for grant of environmental cleamnce This
appraisal shall be made by Expert Appraxsal Committee or State Level Expert Appraisal

Committee concemned in 2 trapsparent manner in a proceeding to which the applicant shalf be |

inviteg for furnishing necessary clarifications.in person or through an authorized representative.
On cpnclusion of this proceeding, the Expert Appraisal Commiltee or State Level ‘Expert
Appraisal Commiftee. concemed shall make categurwai recommendations. to the regulatory
authority concerned elthcr for grant of prior environmental clearance on stipulated terms and
conditichs, or rejection of the application for prior envirdnmental clearance, together with
reasons for the same. :

(i) , The appraisal Df alf pmjects oF act.w:tles w}uch are not required to undergo pubiic '

consultation; or submit an Environment Irfipact Assessment report, shall be carried out|on the

basis of the prescribed application Form 1 and Form 1A as apphcable, any other relevant
validated information available and the site visit wherever the same is considered as neoessaqf by
the Expert Appraisal Comm:ttee or State Level Expert Appraisat Committee concerned.

(i) The appraisal of an apphcatxon be shatl bc completed by the Expert Appralsal Comrmttec
or State Level Expert Appraisal Commitiee concérmed within sixty days of the receipt of the final
Environment Impact Assessment report and other documents or thé réceipt of Form 1 and Form
1 A, where public consultation is not necessary and the recommendations of the’ Expe'rt
Appraisal Committee or State Level Expert Appraisal Committee shail be placed before the

. compktent authority for a final décision _w:thm the next fifteen days The p:e:-:cnbed procedure

for appra;sa! is given in Append:x ‘v‘

7(ii). Prior Environmental Clearance (EQC) | pmcess for Expansmn or Modermzauon -or
Change of product mix in existing profects: S

Al applications seeking priot’ enwronmental clearance for expans;on with § sncrease in the
production capacity’ beyoid the capacny for “which” prior environmental clearance has. been

: gran‘téd under this notificarion or with increase in gither Eease area or produetton capacity in the

case &f mining pro;ects .or for ‘the modemxzataon of an existing urit with increase in the total -

proddction capacity beyond the threshold. lirnit prescrlhed in the Schedule to this nonﬁcatwn
[hmugh changv: in process and pe’ }mciogy of mvolwng a change in the product —inix shall be
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m.cgssary inciuding preparation of EIA and public consultations and the apphcatton shaIE be
applalsed accordingty for grant of environmental ciearance.

'

-8, Gtmni or Rejection of Prior Environmental Clearance (EC):

(e) 5 The regulaiory authority shall consider the recommendations of the EAC or SEAC
. congerned and convey its decision to the applicant within forty five days of the receipt of ; ithn:
recommendations of the Expert Appraisal Commitiee or State Level Expert Appraisal-
Conlmittee concerned or in other words within one hundred and five days of the receipt of the
finall Environment Impact Assessment Report, and where Environment impact Assessment is not
required, within one hundred and five days of the receipt of the complete application w:th
rf,qu ite documents, except as provided below. ;

(i) - The regulatory authority shall normally accept the recommendations of the Expen '

App tsal Commitice or State Level Expert Appraisal Committee concemed. in cases where it
* disagrees with the recommendations of the Expert Appraisal Committee or State Level Expert
' Appraisal Committeé concerned, the regulatory authority shall request reconsideration -by 'the
. Expeyt Appraisal Committec or Statc Level Expert Appraisal Commitice concerned within fort)
! five ays of the receipt of the recommendations of the Expert Appraisal Committee or State
‘ Level Expert Appraisal Committee concerned while stating the reasons for the disagreement. |An
:mum tion of this decision shall be simultaneously conveyed to the applicant. The Expert
} Apprgisal Committee or State Level Expert Appraisal Committee concemned, in tumn, shall
<consigler the observations of the regulatory authority and fumish its views on the same \mthm a
i furthar period of sixty days. The decision of the regulatory authority after considering the wews
1of the Expert Appraisal Committee or State Level Expert Appraisal Committee concemed sha!l
‘be final and conveyed to the applicant by the regulatory authority concemed ‘within the next
urty ys-

i) ; in the event that the decision of the regulatory authority is nol communicated to'the
'app[idant within the perjod specified in sub-paragraphs (i) or (i) above, as applicable, ‘the
lapplicant may proceed as if the environment clearance sought for has been granted or demed by
‘tl1e"§;ulatoly authority in terms of the final recommendations of the Expert Appransai

‘Committee or State Level Expernt Appraisal Committee concemned.,

(iv) On expiry of the period specified for decision by the regulatory authority under paragraph
{z) angl (if) above, as applicable, the decision of the regulatory authority, and the final
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
&’_om ;ttee concerned shall be pubhc douuments

(v) (;icarances from other regutatory bodies or authorities shali not be required prior to receipt
of apglications for prior environmental clearance  of projects or activities, or screcning, or
scop:ng, or appraisal, or decision by the regulatory authority concerned. unless any of these is
sequentially dependent on such clearance esther due to a requirement of law, or for necessary
techmqai reasons. :

(vi) :Deliberate concealment and/or submission of faise or misleading information or data
which is material to screening or scoping or appraisal or decision on the application shall make
the apgizcatxon liable for rejection, and cancellation of prior environmental clearance g;anted on
shat bagis. Rejection of an application or cancellation of a prior environmental clearance already
;rantaj on: such ground, shatl be decided by the reguiatory authority, after giving a personaf

hearing to the applicant, and following th;;mi&ies of natural justice,

/ "\\&,“ Ceur !\ 2500 GY2006—68
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. this notification.

%. Validity of Envirenmental Clearance (EC)

The “Validity of Environmental Clearﬂn::c” is meant the period from which a praor
environmental clearance is granted by the regulatory ‘authority, or may be prcsumed by the
applicant to have been granted under sub paragraph (iv). of paragraph'7 above, to the start of
production operations by the project or activity, or complet:on of all construction operatlons in

case of construction projects (itern 8 of the Schedule), to which the application for prior -

envirommental clearance refers. The prior environmental clearance granted for a project or
activity shall be valid for a périod of'ten years in the case of River Valley projects (item ¥(c) of
the Schedule), project life as estimated by Expert Appraisal Commitiee or State Level Expert
Appraisal Committee subject to a maximum of thinty years for mining'projects and five years in
the casg of all other projects and activities. However. in the case of Area Development projecls
and Townships [item 8(b)], the validity period shall be liited only to such activities asmay be
‘the responsibifity of the applicant as a developer. This period of validity may be extended by the
regulatory authority concerned by a maximum period of five years provided an application is
made to the regulatory authority by the applicant ~ within the val;dzty period, together with an
updated Form 1, and Supplementary Form 1A. for Construction projects or activities (item § of
the Schedule). In this regard the regulatory authority may also consult the Expert Appmrsa!
Committee or State Level Expert Appraisal C ommmee as the casg may be. .

13- Post Enwmnmental Clearance Monitormg:

¥

(1) 11 shali be mandatory for the project managemem to submlt half-yearly compirance reports
in respect of the stipulated prior: environmental ciearance termis and conditions in hard and soft
l.,OPECS to the regulatory authority concemed on 1"June and 1* December of each calendar 3 year

i) Al such compliance reporta subﬂutted by the pro_;ect management shall be public
documents, Copies of the same shalf be given to any person on application to the concerned

regulatory authority. The fatest such compliance report shali a!so be displayed on the ch sue of.

the concerned regulatory authority.
1i.  ‘'Framsferability of Enwronmental Clearancé (E C)"

A prior enwronmenta! claarance gran:ed fora spec:ﬁc project or activity to an apphcant
may be transferred during its validity to another legal person entitled to undertake the project or
activity on application by the transferor, or by the transferee with a written “no objection™ by the
transferor. (o, and by the regulatory authority concemed, on the same terms and conditions under
which the prior environmental clearance” was initially granted, and for the same validity period.
No reference to the Expert Appraisal Committeg or. State Level Expert Appratsai Commnttee
concerned is necessary in such- cases, - .

1. Operation of E1A Notxﬁcalion, 1094 titi dlspusai of pendmg cases:

From the date of finaf” pubhcauon of 'this notification the Erw:ronment Impar.'r
Assessment (EIA) notification number $.0.60 (E) dated 27" January, 1994 is hercby euperseded
except in suppression of the things done or omitted to be done before such suppression to the

extent that in case of all or some types of applications made for prior environmentat clearance '

and pending on the date of final publication of this notification, the Central Government may
refax any one or all provisions of this -notification except the list of the projects or activities
rr'qu:rzng prior ervironmental clearance in Scheduie 1, or continue operation of some or ali
provisions of the said notification, for a period not exceeding one year from the date of i 1ssue of _

-~
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SCHEDULE . | 2 %

{See paragraph 2 and 7)

LI%T GF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

Category with threshold Hmit Conditions i any
Preject en{ Activity : _

A B

¥

|
i
|
I
|

| Mining, extraction of nataral cesenrces and power generation {for & specified
’ ; production capacity)

1)) @ 3} 4 L& I
‘I{2)| Mining of minerals| > 50 ha. of mining lcage area | <50 ha General Con#itian .
' 2 5 ha .of mining| shall apply
P Ashestos mining irrespective of} lease area. Mgtz - 3
' mining arca Miners}l  prospecting
o (not - mvnlvmg
! ) drilling) are exempted
. : ' provided " the
concession -areas
have pgot -previous
clearance for physical
: ; : survey :
“Hby |Offshore . and| All projects _ Note
: pshore oif and gas ) _ ) " {Exploration Surveys ,
ekploration, . _ ' (not involving dni]mg)
dieveiopmem & : are exempted pruvtded
p;oduczmn ' : the concession | areas
have got prevuous
clearance for phys:cal
SUTVey

i@ |[River  Valey| () = 50 MW hydrociectric| () < 50 MW 2 25|General Condition shall

pt_‘ojecls power generation; MW hydroelectric japply
- (i) = 10,000 ha. of culturable | power gencration;
command area {ity < 10,000 ha. of
' culturable command

i area

: l(d) | Thermal “Fower| > 500 MW (coal/lignise/maphta| < 500 MW [General Condltmn shall

Plants & pas based); {coal/Mignite/naptha & japply
2.50 MW {Pet. coke diesel and| gas based);
all other fuels -) <50 MW

= SMW (Pet coke
diesel and all other
fuels )
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e Nuclear power| All projects
projects i
processing
nuclear fue_l
z ' Primary Processing
I(a) | Coal wasf:eries z I miltion ton/annum | <Imillion tonfannim
' throughput of coal throughput of coal
2() | Mineral > 0.4million ton/annum| < 0. million | ton{a:mum General Condmm shall
beneficiation minerat throughput ‘minerat throughput apply '

(Mining proposal with
Mineral beneficiation .shalf
be appraised togettnr for
grant of clearance)
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2@
3 Materials Prodaction _ J
M 2 ©) ) & |
3{a) | Metallurgical ayPrimary
;| industries (ferrous | metallurgical industry
.| & non ferrous)
: All projects :
| |
: } i
: b) Sponge iron !
! manufacturing Sponge iron[General  Condition  shall
= 200TPD manufacturing apply for Sponge iron
: <200TPD manufacturing i
! , .
IR c)Secondary ‘
. ‘metaliurgical Secondary “metatlurgical
t processing industry processing industry
Al toxic and heavy| i)All oxic ;
mef producing units | andheavymetal producing l
' = 20,000 tonnes| umits i
fannum <20.000 tonnes }
fannum | *
fi)All other : I
non ~toxic :
secondary  nrctalturgical E. |
processing industrics ; \
!
>5000 tonnes/annum § i
]
| | I
| . ; i
§3( by |Cernent plants = ig mitfion | <1.0 million {General  Condition shal! !
. . ronnes/annum tonnesfannum  production japply ; '
production capacity capacity. All Stand alone !
grinding units E
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LT H—T9E 353} YA %} TR FeEm
| T
{4 Materials Processing _
(4 '- ] (@) &
i'4(m) | Pétroleum refining| All projects - -
| industry
! .
_4(b) | Coke oven plants " | 22,50,000 <2,50,000 & -
tonnes/annum 225,000 tonnss/annum
i 4(c) | Asbestos milling| Al projects - -
‘and asbestos based} - .
products : . ‘ -
‘d(d) | Chlor-atkaii 2300 TPD production] <300 oD pmdwuorn Specific Condltmt shall}
industry capacityor a  unit| capacity 1appiy =
: locateduui,side'ﬁ;smdloeatedwiﬂlma
notified industrial area/| nofified industrisl ares/{ No now. Mearoury  Cell
estate . . estate . . | based plants wiff be
units conmtm& o
membrane cell teo!mo!ogy
are exunpmd from this
Notification L
4{€) | Soda ash Indusiry | Al projects: - - _
4(f) | Lether/skinhide | New projects outside] All néw or expansion of Spmﬁc condition! shali]
processing the indusirial area or| projects located within af apply
‘| industry expension of existing] notified industria) - ares’.
units out side the|estats -
industrial area '
g Manvfactaring/Fabrication
S}’ | Chemical All projects - -
ferilizers )
3(b) | Pesticides industry] Ali units prodicing| - .
and pesticide] technical grade
specific - pesticides
intermediates
{excluding
formulations)
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[Prser Ti—Sic, 36i)]

-

2

3)

)

1 {(industries
ion processing of

Petro-chemical
complexes
based

petroleum

| fractions & natural

and/or
to

gas
Teforming
aromatics)

AH projeets

-

&

i

Manmade fibres
manufacturing

Rayan

Others

General Conditio# shall

apply

oy

Petrochemical

hased processing
{processes  other
than cracking &
reformation ~ and
not covered under
the camplexes)

Located out side the
notified industrial area/

‘estate

-

Located in a notified

industrial area/ estate

Specific  Condition  shall

apply

Synthetic organic
chemicals industry
(dyes &  dye
intermediates; bulk
drugs and
inteiraediates
lexcluding

drug
i :
s formulations;

;synthetic  mabbers; |-

ibasic organic
ichemicals,  other
:syathetic “organie
chemicals and
;chemical
lintermediates)

Located out side the
notifted industrial area/

estate

Located im a notified
industrial area/ estate

Specific  Condifion _ shall

apply

5(z)

Distilleries

{HAH Molasses based

distilleries

(i) All Cane pice/

non-molasses
distilieries 230 KLD

based

All  Cane  juice/nom-
molasses based distilleries

<30 KLD

General Condition  shall

apply

Sty

Integrated  paint

All prajects

General ' Condi tinri: shal

apply !

jndustry
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f vt 1—a%e 3(ii) 1 IR Y U9 SR ] . [ 8

43 @} 3 ' 4 T &

Is@m [ Pulp & paper| Pulp  manufscturing| Paper manufacturing [General  Condition  shall
industry excluding; and industry without pulpiapply
manufacturing  of | manufacturing ’
paper from waste| Pulp& Paper
paper and | manufacturing industry

manufecture  of} -
; paper from Tready
pulp  with out

bleaching
548 Sugar Industry - ‘ 2 5000 ted cane crushing{General Co;&"mup shall
. , - capacity l%PPb’ _
By | Tnduction/are - All projects General Condition  shall|
T furnaces/cupola - . .- " {apply S
forpaces STPH or] - . :
maore -
5  {Service Sectors
éa)y Oil & gas| All projects -
- | ransportation pipe| - . ’ e

tine (crude and
refincry/

‘| peochemical
- products),. passing
through national

/sanctuaries/coral
reefs /ecologically
sensitive areas
including LNG
Terminal

2000 Gf2006—7A
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3 THE GAZETTE OF INDIA : EXTRAORDINARY
: e e e e e e e T £
(1) @ &) @ &
| &by | Isolated siorage &1 - All projects General "Condition  $hall
handling of apply :
hazardous
chemicals {As per
threshofd planning
quantity indicated
in coluomn 3 of
schedule 2 & 3 of
MSIHC Rules
1989 amended
2000)
17 Physical Infrastructure including Eavironmental Services
Tla) Afr ports All projects -
Hh) All ship breaking| AH-projects - -
N . |yands  including
ship breaking units
| 7(e) - {Industrial estates/| If at least one industry | -Industrial estates housing |[Special condition shall apply
" | parks/ complexes/| in the  proposed) at least one Category B T .
areas, export| mdustrial estate falls| industry and area <500 Note: :
processing  Zones! under the Category A, | ha. Industrial Estate of arca
(EPZs),  Special| entire industrial area below 508 ha -and not
Economic Zones; shall be treated as housing amy industry of
(SEZs), Biotech| Category A, category A or B does mot
Parks,  Leather; irrespective of the area. require clearance. |
Complexes. '
Industrial estates with
area greaier than 300 .
ha. and housing at least} Industrial estates of area>
orie  Category B 500 ha. and not housing
industry. any industry belonging to
Category A or B.

d) . | Common All integrated facilities] All facilities having land [Generat Condition: shalt
hazardous waste; having incineration] 5if only apply
treatment, storage | &landfill or
and disposal | incineration alone
facilities (TSDFs)
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-

Lo w3 ] VI T TR S L.
) ) £3) @ ___ &
7(e) | Ports, Harbows | > 5 million TPA of] < 5 million TPA, of cargo General  Condition  shali

cargo handling| handling caacity and/or | apply L
capacity {excluding | ports/  harbours 210,000,
fishing harbours) TPA of fish handling
' capacity
D Highways i) New National High] i} New State High ways; tGeneral- Condition  shalt
. . ways; and and : apply o
ii) Expamsion  of]| i) Expansion of National
National High ways|/ State Highways greater
greater than 30 KM,|than 30 km involving
involving . additional] edditional right of way
right of way greater] greater . ~ than 20m
‘jthan  20m - involving] involving- Iand
lend acquisition and| acquisition. ‘ .
passing through' more
than cne State.
(g) Agrial ropeways : Al projects General  Condition  shall
) . - lapply -

7(b) Common - LAl projects Geoeral ~Condition  shall)-
Efflent o -{apply -
Treatment Plants o
(CETPs)

T Common All projects General  Condition  shali
Municipal Solid] - ool .
Waste
Meanagement
Facility
(CMSWMF)
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Py II—Sec. ﬁ

‘General Condition {GC):

Any project or activity specified in Category ‘B’ will be treated 2s Category A, if located in |
whole or in part within 10 km from the boundary oft (i) Protected Areas notified under the Wild |
Life (Protection) Act, 1972, (if) Criticalty Polluted areas as notified by the Contral Poltution-,
Control Board from ime to time, (iti) Notified Eco-sensitive areas, (iv) inter-State boundaries
and international boundaries. . B

Specific Conditien (SC):

If any Industrial Estate/Complex / Export processing Zones /Special Economic Zanes/Biotech |
Parks / Leather Complex with homogeneous type of industries such as ltems 4(d), ), 5{e), 5(f).
or those Industrial estates with pre —defined se1 of activities (not necessarily homogensous,
obtains prior- environmental clearance, individual industries including proposed industrial
housing within such  estates /complexes will not be required o take prior environmentsl
clearance, 'so long as the Terms and Conditions for the industriat estate/complex are complied
with (Such estates/complexes must  have a clearly identified management with the legal |
tesponsibility of ensuring adherence to the Terms and Conditions of prior environmental |
clearance, who may be held responsible for violation of the same throughou the life of the .

- complex/estate).
[No, I-11013/5672004 JA-T(DY |
R. CHANDRAMOHAN, X. Secy. |
APPENDIX 1 '
(Sce paragraph - 6)
FORM 1
(I Bagsie Information

Name of the Project:
Location / site alternatives under consideration:
Size of the Project: *

Expected cost of the project:

2 - THE GAZETTE OF INDIA : EXTRACRDINARY
[ . Q) @ E @ i &
18 ¢ Building /Coustruction projects/Arcs Development projects and Towsphiips
8(23 | Building and >30000 sq.mtrs and ¥{built up arca for covered
Construction <1,50,000 sqmirs. of| construction; in the|case of|
projects buiit-up arca# facilities open to the sky, it
will be the activity area }
8(by | Townships  and Covering an area = 50 ha| ~ All projects under Item
Area Development and or built up areal| 8(b) shail be sppraised as
._| projects. 21,50,000 sq mtrs ++ Category B1
Note:-
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Contact Information:

Screening’_()ategm}':

¢ Capacity corresponding to sectoral activity (.s'uch as prodmnon capacny Jor
manufacturing, mining lease area and production capacity for mineral
production, area for mineral explaration, length for linear trmrporf
infrastructure, generation capacity jbr power generanon elc. J

(I Activity

1. Construction, operstion or decummmonmg of the Project mvnlvmg nctmns,
which will cause physical changes in the locality (topography, land ose, changu

in water bodies, etc.)
§ Detsils  thoreof  (with
P ‘ " | approximate quanuﬂes frates, |
' 8.No. lnformaﬂonfChecklist eunﬁrmaﬁun ' Yes/No wherever possible} with saurce
: of mformahou da.ta e
PLLE Permanent or tcmporary changc in fand use,|
land cover or topography including increase
in  intensity of land use (with respect to
Jocel  land use plan)
i.2 Clearance of existing land, vegetahon and
__puildings?
1.3 Creation of new land uses?
; §,-’$ Pre-construction investigations e.g. bore
i houses, soil testing?
1.5 Construction works?
1.8 Demolition works?
1.7 Temporary sites used for cbnstmction works
or : )
housing of construction workers? 3
.8 Above ground buildings, structures or !
earthworks including linear structures, cut |
and ) y
fili or excavations
1.8 Underground works including mining - or
~-_ bnneling? -
1.10 . - Reclamation works?
1,11 . Predging?
1.12 Offsﬁore stmstu?e@
1.13 Production and manufacﬂnmg /pmces
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[Py Ti— . 3(i]

Facilities for storage of goods or materials?

Facilities for treatment or disposal of solid
weste or liquid effluents?

Facilities for long term housing of
pperational . workers?

New rcad, rail or sea ftraffic during
canstruction or operation?

New road, rail, air waterborne or other
transport  infrastructure  including new or
aitered routes and stations, perts. airports efc?

.19

Closure or diversion of existing transport
Folites or infrastructure leading to changes in
raffic ’

movements?

120

pipelines?

New or diveried tansmission lines orf

[.21

fmpoundment, damming,  culverting,
redlignment or other changes to the
hydrology of watercourses or aquifers?

122

Stream crossings?

Abstraction or transfers of water form ground
or urface waters?

Changes in water bodies or the land surface
affpcting drainage or run-off?

Transport of personnel or materials for
Sonstruction, operation or decommissioning?

Long-term dismantiing or decommissioning
bor restoration works?

Ongoing  activity during decommissioning
which could have an impact on the
enviromment?

Influx of people to-an area in either
keniporarily or permanently?

Introduction of alien species?

1.30

Loss of native species or genetic diversity?

1.3

Any ather actions?

shairt supply):

. Use of Natural resources for constraction or operation of the Project (such as laed,
water, materials or enerxy, especiably amy resources which wre non-remewable-or in

5.Ne.

information/checklist confirmation

Detaily . aereof }

of information data

 Gvith
spproximase quantities /rades,
wherever possible) with sonrce

Land especially undeveloped or agricul
land (ha)
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[ H—@vg 3(ii)] WG & TS ;. HEMR0 "5
122 Water (expected source & competing users) T
unit: KLD _j y
2.3 Minerals (MT) :
24 Construction material — stone, aggregates,
-and / soil (expected source — MT)
235 Forests and timber (source - MT) .
26 Energy . including ' eleciricity and fuels
(source, competing users) Unit: fuel (MT),
CRETEY (MW)
127 Any other natural rescurces {use appropnate .
‘{ ~ standard units)’
3. ' Use, storage, transport, handling or production of substances or mateﬂals,
‘which could be harmful to human health or the environment or: raise
concerns about actual or perceived risks to human health, - i
| Defails  thereof! (with
' ‘ : approximaie .
8.No. Information/Checklist confirmation Yes/No | quantities/rates, wlxemer
' ‘ possible) with source of
: information data
31 Use of -substances * or “materials, which are Co
hazardous (as per MSIHC rules) to human health or
the environment {flora, fauna, and
water supplies) i
3.2 Changes in cccurrence of dzsease or affect disease
vectors (e.g. insect or water bomne diseases)
33 Affect the welfare of people e g by changing living
conditions? .
(34 Vulnerable groups of people who could be affected
by the project e.g. hospltal patients, children, the
f elderly etc.,
i 3.5 Any other causes
! .
4. Producnon of sofid wastes during constructiun or operation§ or
decommissioning (MT/month) :
Details - lhereof (wnh
. : ‘ approximate P
! 3.Na. Information/Checklist confirmation Yes/MNo quantities/rates, wherever
§ possible) with source of
v information data
4.1 Spoil, overburden or mine wastes '

-~
-,
.,

e
s
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(Pascr —See 3}

i3

Municipal waste {domestic and or commercial
wastes)

4.3

'Management Rules)

Hazardous wastes (as per Hazardous Waste

44

‘{Other industriat process wastes

Surplus product

‘Sewage sludge or other sludge from effluent
‘¥reatment

4.7

‘Construction or demolition wasltes

4.8

-Redundant machinery or equipment

A
=

Contaminated so0ils or other materials

‘|Agricultural wastes

4.1

Other solid wastes

5. Release of poilutanis or any hazardous, foxic or noxious substances to air

(Kg!hr)

S.No.

Information/Checklist confirmation

Yes/No

: Details thereof |
approximate : .

quantities/rates, wherever

possible) with source of

information data

{with

5.1

sstationary or mobs}e SOUrces

Emissions from combuystion of fossil fuels from

Emissions from production processes

“Emissions from mmaterials handling inclueding
‘gtorage or transport

‘Emissions from construction activities zm.ludmv

tant and equipment

Dust or odours from handimg
mcludmg consiruction  materials,
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[ ST 0578 3(ii}] VI o T ;ST . 57
5.6 Emissions from incineration of waste ’
8.7 Ernissions from burning of waste in open air {e.g.
slash materials, construction debris)
5.8 Emissions from any other sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:
[ Yes/No | Details thereof (with
approximate @ T
: quantities/rates, wherever
S.No. Information/Checklist confirmation possible) with source of
information data with
source of information
_ i data
6.1 From operation of equipment eg engines, -
ventifation plant, crushers '
6.2 From industrial or similar processes “
6.3 From canstruction or demolition j
6.4 From blasting or piling
6.5 From construction or operational traftic
6.6 From lighting or cooling Systems
6.7 From any other sources

2900 GI20068—aA

File No. Q-18011/14/2025-CPA (Computer No. 271513)

Generated from eOffice by MANISH CHATURVEDI, Asso legal(MC)-ESZ, ASSOCIATE (LEGAL) - B, MOEFCC on 23/07/2025 04:30 pm




1517187(1)/2025/LMC ;
| 4499 | - 358

[ ST 1~ TV 3(ii}] ' TR i TG ; S ‘ B o

9. Factors which should be considered {such as consequential development) which \)\\
_could lead to environmental effects or the potential for cumalative :mpacts with
other existing or planned activities in the tocality :

Details  thereof (with
‘ approximate
8. Ne. Information/Checklist confirmation . Yes/No | quantifies/rates, wherever
' possible) with source of
information data

1 Lead to development of supporting.

lities, ancillary development or development
stimulated by the preject which could have
impact on the environment e.g.:

s Supporting infrastructure (roads, power supply,
waste or waste water treatment, etc.}

+  housing development
*  extractive industries

» supply industries

+  other
9.2 Lead to after-use of the site, which could havean
impact on the environment
9.3 Set a precedent for fater developments
94 Have cumulative effects due to proximity to other

existing or planned projects with similar  effects

(II) Environmental Sensitivity

Aerial dlstance (w:thm 185

SNe. | Areas | | \ Name/ | km.)
Identity | Proposed pm;ect lacation
& bnundary '

§ | Areas protecied under international conventions,

national or local legislation for their ecological,
landscape, cultural or.other felated value
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Areas which are important or sensitive for
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres,
maountains, forests -

3 - Arcas used by protected, important or seasitive
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration

.

4 Inland, coastal, marine or underground waters

-

5 ;Sta:e, National boundaries

6 ‘Routes or facilities used by the public for access , ‘- -
to recreation or other lourist, pilgrim areas :

‘Defence installations

T

o ]

Densely populated or built-up area

9 Arcas occupied by sensitive man-made {and uses
thospitals, schools, places of worship, community
cilities)

10 lAreas containing important, high quality or scarce
| besources : '
(ground water resowrces, surface resources,.
Yorestry, agriculture, fisheries, tourism, minerals)

L1t Arcas already subjected 1o pollution or

envitonmental damage. (those where existing legal o .

A Eervironmental standards  are exceeded)

12 Areas susceptible to natural hazard which coutd

kause the project 1o present  environmental

' problems

] (carthquakes, subsidence, landstides, erosion,
flooding : P )

J or extreme or adverse climatic conditions) ‘ 3,

(V). Proposed Terms of Reference for EXA studies
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APPENDIX i -
(See paragraph 0

FORM-1 A (only for constmction pm;ecfs listed under item & of the Schedu!e)

CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponents are reqmred to provide full mformatmn and wherever necessary
atizch explanatory notes with the Form and suhmit along with proposed envaronmenta]
management p!an & monltormg programme})

1. LAND ENVIRONMENT
{Attach panoramic view of the prbjéct site and the vicinitv)" |

{.1. Will the existing landuse gef significantly altered from the project that is.ngt consnstent
with- the surroundings? (Proposed landuse must conform to the approved Master. Plan /
Deveiopment Plan of the area. Change of landuse if any and the statutory approval from the
competent authority be submitted). Attach Maps of (i} site lpcation, (i) surrounding fgatures
of the proposed site (within 500 meters) and (iii)the. site (indicating levels & centours) to
appropriate scales. If not availablé attach oniy «conceptual plans. . .
1.2, List out all the major project requirements in terms of the land area; bu:!t up area, -water
consumption, power requirement, connectivity, commumty fac:httes, parkmg needs etc.
£.3. What are the likely |mpacts of the prapdsed: actmty on the ex:snng facmhcs ad_}acenl to
the proposed site? (Such as dpen spaces, commumty facnhttes, deta:!s of the E:Xlsung landUSE,
disturbance to the local ecology). :
I.4. Will there be any sigpificant land disturbance Tesuiting. in erosion, subs;dence &
~ instability? (Details of soif 1ype, slope analysis, vulnerability 1o subsndence, spasm:cnty etc
maybcgwen) : ‘ P
1.5, Will the proposai invelve alteration of natural drainage systems" (Gwe deta!!s on a
contour map showing the natiral drainage near the proposed pm_;ect site) ' ;
1.6. What are the quantities of edrthwork involved in the consu'ucl;on actlwty-cunmg, fil lhng,
reclamation etc. (Give details of the quantities of earthwork involved, transport of‘ fitl
materials from outside the site ete.) :
1.7. Give details regarding water supply, waste handling etc during the constmc:ion'peribd

i.8. Will the low lying areas & wetlands get altered? (Provide details of how low !ymg and
wetlands are gettmg mod;f ed from lhe pmposed actw&ty} ,

1.9. Whether construction debns & waste. durmg constmctmn causs, heaith hazard" (Give-
quantities of various types of wastes generated durmg construct:on mciudmg the construct:on .
labour and the means of disposal) . o e : ;

2. WATER ENVIRONMENT

2.1. Give the total quantity of water requirement for the proposed, project wuh the breakup of
requircments for various uses. How wili the water requ:rement mct” Stafe the sources &

quantities and furnish a water balance statement.
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ST SURIDIALENTRAY:

B
Hes

"
Il

22 What s the cagai iy DL 0 S inwoor vigld) of the propused | sice of water?

" s
M QTR u\.*? af 5 .‘ W=k

Cerer noglity]

7.3 What is the gualify »f
Jrovide physical, chomican o

. P T S el
ci.al characioristies with Lo 0

Cregulieaient can be met fam the secycling of ‘m:ai"a
;oo atities, sonrces and usape)

2.4, How much of the
*.vaaicwaztr" (Give the duicils

2.3, Wilt there be diversian of =a2r from other usérs? (Please roscgy e Impacts '11" the
préject on other existing uses and guantities of consumption)

2 6 What is the incrementai poliution load from wastewater generated from the propos;d.
activity? (Give details of the quantities and composition of wastewater generated rrom the
proposed activiiy} .

2.7. Give details of the water reguirements met from water harvesting? Furnish details of the
faditities created.

2 8. What would be the impact of the land use changes occurring due {o the pmposcd pro_pect
on' the rmoff characteristics (quantitative as well as qualitative) of the area in the past
comstruction phase on a long term basis? Would it aggravate the problems of ﬂoodmg or
water jogging in any way? .

2.9. What are the impacts of the proposal on the ground water? (Wiil there be lapp!ng of
grqund water; give the details of. groand: water table, recharging capacity, and approvals

ob ained from competent authority, if any)

2.10. What precautions/measures arc taken to prevent the run-off’ from sonstruction activities
polluging land & aquifers? (Give details of quantities and the measures taken to avotd the
adverse impacts)

2.11. How is the storm waier from within the site managed?(State the provisions ma(:ie to
avojd flooding of the area, details of the drainage facilities provided along with a site layout
indkazion contour fevels) : :

2.12. Will the deployment of construction labourers particularly in the peak period Eead to
unsa.mtary ¢onditions around the project site (Justify with proper explanation)

2.13. What on-site facilities are provided for the collection, treaiment & safe disposal of
sewage? (Give details of the quantitics of wastewater generation, treatment capacmes iwith
techrology & faciiities for recycling and disposal}

'2.14. Give details of dual plumbing system if treated waste used is used for flushing of toilets
or any other use. :

3. VEGETATION

3.1. Is there any threat of the pruject to the biodlvers;ty'? (Give a Juscrtptmn of ihe Eocat
ecosystem with it’s unique features, if any) ;
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1.2, wilt thc construction :muhe extensive clearing or modification of vegetation? (Prﬁovidc
a delailed account of the trees & vegetaticn affected by the project) ’

3.3. What are the measurcs proposed to betaken to minimize the hke!y impacts on :mpertan*
site features (Give details of proposat for trec planiation, fandscaping, creation of water bod:et;

etc along with a laycut plan io an appropnafe scale)

4, FAUNA

4.1. Is there liksly tc be any displacement cf fauna- both terrestrial and aquarlc or creatlon of
parriers for their movement? Provide the detnils.

4.2. Any direct cr indirect impacts on the avifauna of the area? Provide details,

4.3. Prescribe measures such as carriders, fish ladders etc tQ mitigate adverse impacts on faund

5. AIR ENVIRONMENT

5.1, Will the project increase ausnospheric conceniration of gases & result in heat ;stands‘?
(Gtve details of background air quality ltevels with predicted values based on dispersion
models taking into account the increased traffic gencrancn as a result of the propbsed
constructions) . ;

5.2. What are the impacts on generatmn of dust, smoke, odomus fumes or other hazardous
gases? Give details in relaticn to all the metecrological parameters.

5.3. Will the proposal create shortage of parking space for vehicles? Fumnish detmls of the

present fevel of transport infrastructure and measures proposed for improvement mciudmg
the traffic management at the entry & exit to the praject site. . :

5.4, Provide details of the movement patterns with internal roads, bicycle tracks, pedesman.

patirways, footpaths etc., with areas under each category.
5.5. Will there be significant increase in traffic noise & vibrations? G:ve deialis of the
sources and the measures proposed for mitigation of the above. :

' 5.6. What will be the impact of DG sets & other equipment on noise levels & v;hratzon m &
ambient air quality around the project site? Provide detaiis.

6. AESTHETICS

6.1. Will the proposed constructions in any way result in the obstruction of a view, sr;:enic
amenity or Jandscapes? Are these considerations taken into account by the proponents? |

6.2. Will there be any adverse impacts from new constructions on the existing stmctures”
What are the considerations faken into account?

6.3. Whether there are any local considerations of urban form & urban design mﬂuencmg the
design criteria? They miay be explicitly spelt out. .

6.4. Are there any anthropological or archaeological sites or artefacts nearby? State 1f any
other- s:gmﬁcant features in the vicinity of the proposed site have been considered.

7. SOCIO—ECONOMIC ASPECTS

7.1. Will the propesal result in any changes to the dembgraphic structurg of E:ocal
population? Provide the details. - ‘ |
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7.2, Give details of the existing social infrastructure around the proposed project.

7.3. Will the project cause adverse effects on local communities, disturbance to sacred sites or '
other cuttural values? What are the safeguards proposed? . k)\

8. BUILDING MATERIALS

B.l. May involve the use of building materials with high-embodied energy. Ar§ the
construction  materials produced with erergy efficient processes? (Give details of epergy
conservation measures in the selection of building materials and their energy efﬁciency)

8.2. Transport and handling of materials during construction may resuit in pollution, nmse &
public nuisance. What measurgs are taken to minimize the mpactsq

B.3. Are recycled materials used in roads and structures? State the extent of savings achie{.fed?

8.4, Give details of the methods of collection, segregation & disposal of the garbage generated
durlng the operation phases of the project.

9, ENERGY CONSERVATION

9.1, Give details of the power requirements, source of supply, backup source etc. What is the
energy consumption assumed per square foot of built-up area? How have you tried to mimmzze
enefgy consumption?

92 What type of, and capacity of, power back-up to you plan to provide?

9.3. What are the characteristics of the glass you plan to use? Provide specifications of its
charactersstics related to both short wave and long wave radiation? ;

9.4, What passive solar architectyral features are” being used in the bu;!dmg" !Elustrate the
app!scations made in the proposed project. -

9.5. Does the layout of streets & buildings maximise the potential for solar energy dewces"
Have you considered the use of street lighting, emergency lighting and solar hot water systems
for use in the building complex? Substantiate with deta;ls.

G. 6 Is shading effectively used to reduce cooling/heating loads? What principles have ilJcen
used to maximize the shading of Walis on the East and the West and the Roof? How much
energy saving has been effected? ;

9.7. Do the structures use energy-efficient space conditioning, lighting arid i'nechahical
systems? Provide technical details. Provide details of the transformers and motor efficiencies,
hgh‘tmg intensity and air-conditioning load assumptions? Are you using CFC and HCFC free

chillers? Provide specifications.

s il

9.8, What are the likely effects of the building activity in altering the micro-climates? Prowde
a salf assessment on the likely impacts of the proposed construction on creation of heat. :stand

& inversion effects?
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9.9. What are the thermat characteristics of the bui!dmg envelope? (a) roof; (b) extemai walls;
and (¢) fenestration? Give details of the malerta! used and the U-values or the R vaiues of the

individuat componenls

9.10. What precautions & safety measures are proposed against fire hazards? Fum:sh detazls of

emergency plans.

9.i1, if you aré using glass as wall materiat- prowdes details and Spec1ﬁcat!0n5 mciudmg
emissivity and thermal characteristics. -

0.12. What is the rate of air mﬁitrauon into the buﬁdmg" Provtde details of how you are
mitigating the effects of infilwation. '

9.13. To what extent the non-conventional energy technologies are utilised in the overall
. energy consu mptlon" Provide defaiils of the renev«abie energy technoiogles used.

10. Environment Management Plan

The Envrronment Management Plan would consist of ait mitigation measures for each item
wise activity to be undertaken during the construction, operation and the entire life cycle to
minimize adverse envionmental impacts as a result of the activities of the project. It would
also delineate the environmental monitoring plan for compliance of various environmental
regulations. It will stafe the steps to be taken in case of emergency such as accidents at| the site
mciudmg fire. :

AFPENDIX HI

"(See paragraph 7
GENERIC STRUCTURE OF EN VIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO | EIA STRUCTURE CONTENTS

L Introduction , . Purpose of the report
. ldenuﬁcatlon of project & project proponent
* Brief description of nature, size, location of the project

and its lmportance to the country, region

-out (As per Terms of Reference)

2, Project Description . |+ Condensed deseription of those aspects of the project
' (based on project feasibility study). likely to | cause
environmental effects, Details should be provided to give
clear prcture of the folowing;: .

s Type of project
+* Need for the project 7

= Locauen..{maps showing general Iocanon. spec;ﬁc
Jocati gp’r;gjac{ bou(nd\a{v & projcct site layout)

= Scope of the study — details of reguiatory scoping ¢ camed '

2900 GLROUG~9A

/T'T‘{r
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I
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P Size or magmtude of operation (mci Assoczated

information important for EiA purpose

. Deseription_of mitigation measures incorporated into

activities required by or for the project
*  Proposed schedule for approval and implementation
« Technology and process description

«  Project description. Including drawings showing project
layout, components of project eic. Schcmauc
representations of the feasibility drawings whlcl'l gzve

.

the project to meet environmental standards, environmental
operating conditions, or other EIA requ:remenm (as
required by the scope)

= Assessment of New & untested technology for lhe risk
of technological failure

Description  of  the
Environment

. Establishment of baseline for valued envtronmentaf
: components, as identified in the scope ;

= Study area, period, components & methodoiogy

»  Base maps of ali environmental components

I

I

]

Anticipated |

Environmental Empacts'

& : |
Mitigation Measures

i

. Measures for mtmm:zmg and / or offsetting adverse
: impacts identified

frreversible and [rretrievabie commztments of

. Details of Investigated Environmental impacts due 10
project location, possible accidents, project design, project
| construction, regular operations, final decomm:ss:onmg or
i rehabilitation of a completed project

environmental components

+  Assessment of significance of impacts (Criteria for
determining significance, Assigning significance) |

+  Mitigation measures

File No. Q-18011/14/2025-CPA (Computer No. 271513)

! Analysis of Alternatives

{Technology
& Site)

» . In case, the scoping exercise results in need for
aiternatwes

. Dcscription of each alternative
«  Summary of adverse impacts of each alternative

+  Mitigation measures proposed for each alternative and

. ection of altemative

2900 GIf2006—98
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6. -Environmental + Technical aspects of rnam{ormg the cffecnveness of
' Monitoring Program mitigation measures (incl. Measurement methodologies,
frequency, location, data analysis, reporting schedules _
emergency procedures, detailed budget & pmcurement
schcduies]
7. Additional Studies . Pubhc Consultation
«  Risk assessment
»  Sociat impact Assessment. R&R Action P}ans
& | Project Benefits . lmpmvemcnts in the physical mfrastructure
: e improvements in the social infrastructure
. Employment potential ~skilied; semlmslulled and
vnskilled. ‘ .
o Other tangible benefits
9, Environmental Cost | If recommended at the Scoping stage -
Benefit Analysis . _ ' L
6. | EMP e Description of the administrative aspects of ensuring
' that mitigative measures are implemenied and their
: effectiveness monitored, after approval of the EIA |
11 Summary & Conclusion |+ Overall justiﬁcatiﬁn for impiementation of the project
(This ‘will constitute the
! summary of the EEA‘ Explanation of how, adverse eﬁ‘ects have been |
Report } P mitigated
. !
Disclosure of . e The names of the Consultants engaged with their

Consuitants engaged = brief resume and nature of Consultancy rendered
. . - j . . |

APPENDIX III A
. {See paragraph T)-

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT

. The Summary ElA shall be a simmary of the ful] EIA Report condensed to ten A-4

. size pages at the maximum. It should necessarily cover in brief the following Chapters of the
full EIA Report: - ' 3 '

File No. Q-18011/14/2025-CPA (Computer No. 271513)
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- Project Description

Description of the Envir‘onmt:nt

Anticipated Environmental impacts and mitigatioh measures
Environmental Menitoring Programme

Additional s:u'di'es_

L

6. Project Benefits
7

Environment Management Plan
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APPENDIX IV
{See paragraph 7}

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

t.0 The Public Hearing shall be arranged in a systematic. time bound and
transparent manner ensurmg widest possible public participation at the project site{s) ot iin its
close proximity District -wise, by the concemed State Polfution Control Board (SPCB) or the
Union Territory Pollution Contro! Committee (UTPCC). :

2. 8 The Process:

2.1 The Applicant shall make a request through a simple letter to the Membcr
Secretary of the SPCB or Union Teritery Poilution Control Committee, in whosc
jusisdiction the project is located, to arrange the public hearing within the pn:scnbcd

stdtutory period. In case the project site is extending beyond a State or Union Territory, the _

public hearing is mandated in each Siate or Unian Territory in which the project Is sited and
thé Appficant shall make separate requests to each concerned SPCB or UTPCC fot holding
the public hearing as per this procedure. ;

z

2.2 The Applicant shal! enclose with the fetter of request; at least 10 hard copies
anil an equivalent number of soft {electronic) copies of the draft EIA Report with the generic
striicture given in Appendix Il including the Summary Environment impact Assessment
report in English and in the local language, prepared strictly in accordance with the Terms of.

Rdference communicated afier Scoping (Stage-2). Simultaneously the applicant shalt arrange ‘

to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EIA report 1o the Ministry of Environment and Forests and to the followmg
authorities or offices, within whose jurisdiction the project will be located: .

i

{a) District Magistrate/s

(b)  Zila Parishad or Municipal Corporation ~

() District Industries Office :
(d) Concemed Regiona! Office of the Ministry of Eavironment and Forests .

23 On receiving the draft Environmental Impact Assessment report, the above-
mentioned authorities except the MoEF, shall arrange to widely publicize it within their
reqpectwe jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shafl also make available the draft EIA Report| for
mspeclron electronically or otherwise to the puhlic during normal office hours till the Public
Hearing is over. The Ministry of Environment and Forests shall promptly dispiay‘ the
Summary of the draft Environmental Impact Assessment report ort its website, and’also make
the full draft FiA available for reference at a notified place during normal office hours ln the
Ministry at Dethi.

24 The SPCRB or UTPCC concerned  shall also make similar arrangememé for
giving publicity about the project within the State/Union Territory and make available the:
Summary of the draft Environmental Impact Assessment report (Appendix It A) for
inspection in select offices or public libraries or panchayais etc. They shall also addxtxonaH\
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make avaiiable a copy of the draft Enwronmentai Impact Assessment report to the. above
five authoritiesfoffices viz, Ministry of an:ronment and Forests, District Mag:strate etc

3.0 Notice of Publie Heanng

30 The Member-Sccretary of the concemcd SPCB or UTPCC shall finalize the date
timé and exzct venue for the conduct of public hedring within 7(seven) days of the date of
receipt of the draft Environmental impact Assessment report from the project pro:)pﬂmmt1 and
advertise the same in one major National Daily and one Regional vernacular Daily. A
minimum notice pernod of 30(thirty) days shall be provided o the public for furmshmg their

responses;

3.2 The advertisement shal} also inform the public about the places or ofﬂcesiwhere
the piblic could access the draft Environmental Impact Assessment report and the Surnmary

~ Environmental Impact Assessment report before the public hearing

33 No postponement of the date, time, venue of the public hearing shall be undertaken,

unless some untoward emergency situation occurs and ondy on the recommendation, of the
concerned District Magistrate the postponement shali be notified to the public through the
samte National and Regional vemacular dailies and also prominentty displayed at all the
zdennﬁed offices by the concerned SPCB or Union Territory Poiiutlon Contro} Commﬂtee,

3. 4 In the above exceptionai c:rcumstances fresh date, time and venue for the pub[tc
consuitation shail be decided by the Member —Secretary.-of the concerned SPCB or UTPCC
only in consultation with the District Magistrate and notified afresh as per procedum under

3.1 above.

4.0 Tbe Panel

4+  The District Magistrate or his or her repres-entatwc not below the rank . of an
Additional District Magistrate assisted by a representative of SPCB or UTPCC, shali

supervise and preside over the entire public hcarmg process.

54 Vldeogmphy

5.1 The SPCB or UTPCC shali arrange to video film the entire proceedings. A copy
of the videotape or a CD shall be enclosed with the pub!zc hearing proceedmgs whzie
forwardmg it to the Reguiatory Authority concemed ;

6.0 Proceedings

6.1° - The attendance of ail those who are prcsent at the venue shail be noted and
annexed with the ﬁnai pruceedmgs : :

62 There shali be no quorum requ:red for attendance for starting the procaedmgs

63 A represcntatwe of the applicant shaH initiate the proceedings with a presentahon '

on,the project and the Summary E1A report

6.4 Every persorr prEsent at the venue shail be granted the opportunity to seek

_'mformation or cgr;ﬁcatlons on tie project from the Apphcant The summary of the pubhc

Generated from eOffice by MANISH CHATURVEDI, Asso legal(MC)-ESZ, ASSOCIATE (LEGAL) - B, MOEFCC on 23/07/2025 04:30 pm



1517187(1)/2025/LMC

File No. Q-18011/14/2025-CPA (Computer No. 271513)

4510 369

THE GAZETTE OF INDIA : EXTRAORDINARY [PmEI—SH:. 3(1}]

hearing proceedings accurately reflecting all the views and concerns exprcssed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience a: the
end of the proceedings explaining the contenis in the vemacular language and the agreed
minutes shall be signed by the District Magistrate or his or her representative on the same
day and forwarded to the SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the App! icant
shai! also be prepared in the local language and in English and annexed to the prooecdmgs-

6.4 The proceedings of the public hearing shali be conspicuously displayed at the
office of the Panchyats within whose jurisdiction-the projegt is located, office of the
concerned Zila Parishad, District Magistrate ,and the SPCB or UTPCC . The SPCB or
UTPCC shall atso display the proceedings on its website for general information. Comments,
i any, on the proceedings which may be sent directly to the concemed regulatory authontles
and the Appticant concerned .

10 Time period for completion of public hearing

7.t The public hearing shall be completed within a period of 45 (forty five) days from
date of receipt of the request letter fram the Applicant. Therefore the SPCB or UTPCC
concemned shall sent the public hearing proceedings to the concerned regulatory authomy
within 8(eight) days of the completion of the public hearing .The applicant  may|also
dirketly forward a copy of the approved public hearing proceedings to the regu!atory
authority concerned along with the final Environmental Impact Assesstnent report or
supplementary report to the draft EIA report prepared after the public hearing and pubhc
consultations, . :

7.2 If the SPCB or UTPCC fails to hold the public hearing within the stlpulated

45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category “A’ project or activity and the State Govemnment or FJnion Territory Admmnstranoa

for: Category ‘B’ project or activity at the request of the SEIAA, shall engage any other

agency or autharity to complete the process, as per procedure laid down in this notlﬁcat_lqn

APPENDIX -V
(See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL :

b, The appiicant shall apply to the concerned regulatory authority through a sii'nple‘

_communication enclosing the following documents where public consultanons' are

mandatory: - :

« Final Environment impact Assessment Report [20{twenty) hard cop:es and 1 (one)
soft copy)]

A copy of the video tape or CD of the public hearing proceedmgs

A copy of final layout plan (20 copies)
A copy of the project feasibility report {1 copy}

‘2, The Finai EIA Report and the other refevant documents submitted by the applmnt
shall be scrutinized in office within 30 days from the date of its receipt by the concerned
Regulatory Authonty stnctfy with refcrsnce tﬂ the TOR and the inadequacies noted shaﬂ
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/SEAC enclosing a copy each of the Final EIA Report including the public heﬂnng.
proceedings and other public responses recéived along with a copy of Form -lor qum
1A and scheduled date of the EAC /SEAC meeting for considering the proposal .

3 Where a public consultation is not mandatory and therefore a formal EIA study is
not required, the appraisal shali be made on the basis of the prescribed application Form 1
and a pre-feasibility report in the case of all projects and activities other than Item 8 of
‘the Schedule .In the case of Item 8 of the Schedule, considering its unigue project cycic .
the EAC or SEAC concerned shall appraise all Category B projects or activities on| the
basis of Form 1, Form 1A and the conceptual plan and stipulate the condltmns for
cnwronmcnta! clearance . As and when the applicant submits the approved scheme
/building plans complying with the stipulated environmental clearance conditions thh ali
other necessary statutory approvals, the EAC /SEAC shall recommend the grant of .
environmental clearance to the competent authority.

4. Every application shall be placed before the EAC /SEAC and its appraisal comp}etcd
within 60 days of its receipt with requisite documents / details in the prescribed manner.

5. The applicant shall be informed at least. 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shall be finaliséd within 5 working days of
the meeting and dlspfaycd on the website of the concerned regulatory authority. Incase
the project or activity is recommended for grant of EC, then the minutes shall clearly tist '
out the specific environmenta)l safeguards and conditions. n case the rccommendatmns

. are far rejection, the reasons for the same shaii alsa be explicitly stated '

APPEND]X Vi
(See paragraph 5}

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL
EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJEC’I’S' TO
BE CONSTITUTED BY THE CENTRAL GOVERNMENT *

l. .The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal
Commitiees (SEACs) shall consist of only professiona!s and experts fulfiiling the fo!!owmg
e ilg!bif ity criteria: :

Professioua!: The person should have at least (i) 5 years of formal University training in the
concerned discipline . leading to a MA/MSc Degree, or (ii) in case of Engineering
{Technology/Architecture disciplines, 4 yéars formal training in a professional training course
together with prescribed practical traiming in the feld leading to a B.Tech/B.E./B.Arch. Degrf:e
or (iif} Other professional degree (e.g. Law) involving a total of 5 years of formal Umversﬂy
training and prescribed practicai training, or (iv) Prescribed apprenticeship/article ship and pass
examinations conducted by the concerned professional association (e.g. Chartered Accountancy
J.or {v) a University degree’, followed by 2 years of formai training in a University ar Service -
Academy (e.g. MBA/IAS/IFS). In selecting the individual professxonals expenence gamed by
them in their respective fields will be taken note of,

Expert A professzonal fulfiing the above eligibility criteria with at least 15 yeats of relevant
experience in the field, or with an advanced degres (c.g. Ph. D] in a concerned field and at ]cast ,
10 years of relevant experience.

gwen ﬁe!d the maximum age of a memhe G
up to 75 years 8 ‘/
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2. The Members of the EAC shail be Experts with the requisite expertise and E\perlence m the
following fields /disciplines. In the event that persons fulfilling the critecia of ~“Experts” are not
available, Professionals in the same field with sufficient experience may be considered. '

' Environment Quality Experts: Experts in measuremcnt!nonltormg analys;s ‘and
mterpretauan of data in relation to environmental quality

. . Sectoral Experts in Project Management: Experts in Project Management or
Managtment of Process/Operations/Facilities in the relevant sectors. -

e $,nvirenmental Impact Assessment Process Experts: Experts in conducting land
carrying out Environmental Impact Assessments (EIAs) and preparation of Environmental
Managément Plans (EMPs) and other Management plans and who have wide expertise | and
knDWIqige of predictive techniques and tools used in the EIA process :

. Risk Assessment Experts

. Life Science Experts in floral and faunal management

° :For&stry' and Wildlife Experts

. §Environmental Ecopomics Expert with experience in project appraisal

3. " The Membership of the EAC shall not exceed 15 (fifieen) regular Members, Howe\er

the Chalrperson may co-opt an expest as a Member in a relevant field for a particular mecttng
af the Committee. !

4, . The Chairperson shall be an autstanding and experienced environmental policy expen
or expért in management or public administraticn with wide experience in the refevant
daavelopknent sector. -

5. The Chairperson shall nominate ong of the Members as the Vice Chairperson who shali
pres:de aver the EAC in the absence of the Chairman /Chairperson.

6. - A representalive of the Ministry of Environment and Forests sh’tli assist the Commmee
as is Secretary -

7. The maximum terure of a Member. including Chairperson, shall be for 2 (two} terms 0f3
(mree) years each.

8. The Chainman / Members may not be removed prmr to expiry of the tenure without cause
and proper enquiry. : .
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